
 Thursday,  November  10,  966
 Kartika  19,  888(Saka)

 LOK  SABHA

 DEBATES

 (THIRD  SERIES)

 Vol.  LX,  1966/1888  (Saka)

 [November  7  to  ‘TS;  7966/Kartika  ro  to  24,  7868  (Saka)|

 Sixteenth  Session,  1966/1888  (Saka)

 (Vol.  LX  contains  Nos.  I  to  70)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI



 CONTENTS

 eo.  8—Thursday,  November  ‘TO,  +1966|Xartika  79,  7688  (Saka)
 .  COLUMNS

 ‘ral  Answers  to  Questions
 *Starred  Questions  Nos.  2Ir  to  216.  2337—7I

 Written  Answers  to  Questions :—
 Starred  Questions Nos.  270  240.  2372—90
 Unstarred  Questions  Nos.  r059  to  rr49  and  IIsr  to  I380

 and  r382  to  ri88  and  II90  to  7208  2390—2493
 e.  Motions  for  Adjournment  and  Calling  Attention  Notices

 Resignation  by  Shri  Nanda  as  Minister  of  Home  Affairs  2493—2522
 apers  Laid  on  the  Table  7  2523-थ7
 Demands  for  Supplementary  Grants  (General)  1966-67

 Statement  Presented  मु  2527
 Business  of  the  House.  G  मु  2527-35
 Correction  of  Answer  to  S.Q.  249  re.  recovery  from  Messers.

 Chaman  Lal  Brothers.  +  7  =  (2535-38
 Statement  Re.  Bokaro  Steel  Project—

 Shri  P.C.  Sethi  :  है  है  2538-39
 Preventive  Detention  (Continuance)  Bill—IJntroduced  2539—49
 Re.  Breach  of  Privilege  हु  2549—52
 Representation  of  the  People  (Amendment)  Bill  and  Constitution

 (Twenty-first  Amendment)  Bill  .  :  2552-76.
 Motion  to  Consider  2552-76.

 Shri  Narendra  Singh  Mahida  2554-55
 Shri  K.C.  Sharma  मु  2555—58
 M.  Malaichami  255861
 Shri  U.  M.  Trivedi  256I—64
 Shri  D.C.  Sharma  2564--68
 Shri  Radhelal  Vyas  .  2567-76

 Statement  Re.  Export  Duty  on  Tea
 Shri  Manubhai  Shah  2576-77

 Committee  on  Private  Members  Bills  and  Resolutions
 Ninety-Seventh  Report.  7  हे  2577-78

 Resolution  Re.  Scheme  for  Drinking  Water  for  Madras—Negatived  2579
 Shri  Sezhiyan  -  :  2579  -86
 Shri  Narendra  Singh  Mahida  2586—88

 *The  sign  +marked  above  the  name  of  a  member  indicates  that
 we

 uestion
 was  actually  asked  on  the  floor  of  the  House  by  that  member.

 i966  (Ai)  LSD—I



 Half-an-hour  Discussion  Re.
 of  Rajasthan  .

 (#)

 Shri  Nambiar
 Shri  V.B.  Gandhi
 Shri  Muthiah
 Shri  Manoharan
 Shri  Muhammed  Ismail
 Dr.  Sushila  Nayar

 Resolution  Re.  Nationalisation  of  Banks—Neganved.
 Dr.  Ranen  Sen

 Shri  A.  N.  Vidyalankar
 Shri  Alvares
 Shri  C.K.  Bhattacharyya.
 Shri  Yashpal  Singh
 Shri  P.R.  Chakraverti
 Shri  Sheo  Narain
 Shri  S.M.  Banerjee
 Shri  P.  Venkatasubbaiah.  .
 Shri  Shree  Narayan  Das
 Shri  B.R.  Bhagat

 Shri  Sinhasan  Singh

 Shri  Madhu  Limaye  .
 Shri  Sachindra  Chaudhuri

 Raid  on  Shri  Chaggan  Lal  Godavat

 CoLuMNs
 2588—90

 2590-91
 259I—9B
 2593-95

 2595-96
 (2596-2605,

 2605—42

 2605—1  2,
 (2640-41

 26I3—5
 26  ee a  7
 (2617—20
 2620—23
 2623—25
 2625—27
 (2627-31
 2631-33,
 2633-35
 2635—40

 Resolution  Re.  Interim  Report  of  Administrative  Reforms  Commission
 2642

 2643—66
 2643—53
 2656—€6



 LOK  SABHA  DEBATES

 2337  Oral  Answers

 LOK  SABHA
 Thursday,  November  10,  966/Kartika,

 i9,  888  (Saka).

 The  Lok  Sabha  met  at
 Eleven  of  the  Clock

 {Mr,  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Economy  in  Government  Expenditure
 +

 *2il,  Shri  S.  M.  Banerjee:
 Shri  J.  8.  8.  Bist:
 Shri  P.  RB.  Chakraverti:
 Shri  H.  C.  Linga  Reddy:
 Shri  Daji:
 Dr.  L.  M.  Singhvi:
 Shri  Yashpal  Singh:

 Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Committee  of
 Secretaries  set  up  under  the  chair-
 manship  of  the  Cabinet  Secretary  has
 submitted  any  report  for  reduction  of
 expenditure  in  the  various  Depart-
 ments  of  Government;  and

 (b)  if  so,  the  likely  economy  to
 be  effected  as  a  result  of  implemen-
 tation  of  the  proposals  and  the  direc-
 tions  in  which  this  economy  will
 take  place?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L,  N,  Mishra):
 (a)  and  (b).  Yes,  Sir.  The  Committee
 of  Secretaries  after  a  review  of  the
 budgets  of  the  Ministries  for  1966-67,
 have  recommended  a  likely  economy
 of  Rs.  9l  crores.  In  addition,  a  sum
 of  Rs.  0  crores  which  had  been
 agreed  to  as  additional  assistance  to
 the  Railways  in  1966-67  will  not  now
 be  required  by  them.  A  statement  of
 the  figures  Ministry-wise  is  laid  on
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 the  Table  of  fhe  House.  [Placed  in
 Library.  See  No.  LT-7288/66].  A  cut
 of  3  per  cent  in  Revenue  expenditure
 and  5  per  cent  in  Capital  expendi-
 ture,  which  was  the  target,  has  alse
 been  made  wherever  possible.  Eco-
 nomies  have  been  located  by  a  realis-
 tic  reappraisal  of  the  progress  made
 under  various  projects/schemes  and
 the  funds  likely  to  be  required  dur-
 ing  the  year,  and  also  by  dropping
 or  postponing  certain  less  essential
 activities.

 Shri  S.  M.  Banerjee:  From  the
 statement  it  is  found  that  the  likely
 savings  decided  by  the  Economy
 Committee  in  1966-67  the  maximum
 figure  pertains  to  defence,  that  is,
 Rs.  5  crores.  I  would  like  to  know
 whether  this  economy  is  sought  to
 be  achieved  at  the  cost  of  some  of
 the  ,defence  projects  which  were  to
 come  up  in  the  fourth  Five  Year
 Plan  and  which  are  being  reduced
 and,  if  not,  what  is  the  actual  ex-
 penditure  which  is  being  reduced?

 Shri  L.  N.  Mishra:  We  are  trying
 to  achieve  this  economy  not  at  the
 cost  of  any  of  the  essential  or  import-
 ant  projects.

 Shri  8.  M.  Banerjee:  May  I  know
 whether,  apart  from  this,  in  the  in-
 terests  of  economy,  Government  have
 taken  a  decision  despite  the  growing
 discontent  among  the  Central  Gov-
 ernment  employees  not  to  raise  their
 salary  for  another  two  years  and,  if
 so,  whether  it  is  true  and  whether
 the  Government  is  aware  that  the
 Central  Government  employees  are
 really  groaning  under  discontent  be-
 cause  of  the  decision  of  the  Govern-
 ment?

 Shri  L.  N.  Mishra:  Yes,  it  is  a  fact
 that  sometime  back  the  Cabinet  took
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 a  decision  especially  after  devalua-
 tion  that  the  pay-structure  of  the
 Central  Government  employees
 should  not  be  revised  or  raised  for
 z0ome  period  which,  I  think,  is  two
 years  or  So.

 Shri  S.  M.  Banerjee:  He  has  not
 replied  to  my  other  point:  whether
 he  is  aware  that  there  is  a  growing
 discontent  among  the  Central  Gov-
 ernment  employees  because  of  this
 heartless  and  tactless  decision  of  the
 Government  and,  if  so,  the  reaction
 of  the  Government.

 Shri  L.  N.  Mishra:  The  prices  are
 high  and  naturally  the  employees  in
 the  fixed  income-group  are  hard  hit;
 there  cannot,  be  two  opinions  on  this
 point.  But  the  overall  economy  of  the
 country  has  also  to  be  taken  into  ac-
 count.  The  economy  of  the  country
 does  not  permit  any  increase  in
 salaries.

 Shri  P.  RB.  Chakraverti:  May  I
 know  whether  this  proposed  economy
 in  expenditure  has  been  transferred
 to  general  revenue  or  has  been  allo-
 cated  to  special  items  of  expenditure
 under  the  different  Ministries?  ,

 Shri  L.  N.  Mishra:  It  has  been
 taken  item-wise,  and  as  I  said,  the
 economy  is  about  Rs,  24  crores  in
 revenue  expenditure  and  _  about
 Rs,  67  crores  in  capital  expenditure
 with  effect  from  1966-67.

 की  यशपाल  सिह  :  क्‍या  सरकार  ने  इस
 बात  पर  गौर  किया  है  कि  गवर्नर  का  ओहदा
 इस  वक्‍त  ग्राहक  श्राफ  डेट हो  चुका  है  और
 बह  जनतंत्र  में  फिट  नहीं  करता  है  और  इस
 मुल्क  का  करोड़ों  और  ग्रामों  रुपया  खर्चे
 होता  है ग्ौर  नगर  इस  गवर्नर  के  पद  को  समाप्त

 कर  दिया  जाय  तो  इस  तरह  से  देश  का  प्ररबों
 और  करोड़ों  रुपया  बच  सकता  है  ?

 चची  ल०  ना  सिर  :  गवर्नर  के  शोहदे
 को  हटा  देने  से  ग्रामों  और  करोड़ों  हत्या  तो
 नहीं  बच  सकता  है  बौर  उस  का  शोहदा
 झा ऊट  आफ  डेट  भी  नहीं  है  क्योंकि  माननीय

 NOVEMBER  10,  966  Oral  Answers  2340

 सदस्य  को  मालूम  होगा  कि  कभी  कभी  राज-
 नैतिक  परिस्थिति  ऐसी  पदा  हो  जाती
 हो  जाती  है  कि  गजनेर  का  रहना  बड़ा  लाजिमी
 हा  जाता  है

 Shri  Priya  Gupta:  In  the  context  of
 the  economy  drive,  may  I  know  whe-
 ther  the  Ministry  of  Railways  are,  on
 the  one  hand  making  Class  IV  posts
 of  Ayahs  and  other  Class  III  lower
 posts  as  surplus  and  in  accordance
 with  the  statutory  book  which  lays
 down  the  upgrading  percentage  by
 the  tribunal  the  higher  grade  posts
 have  not  been  asked  to  be  filled  in,
 on  the  other  hand,  the  railway  ad-
 ministration  of  the  Government  of
 India  has  set  up  the  ninth  railway
 zone  at  this  time  of  economy  drive
 with  a  capital  expenditure  of  so  many
 crores.  May  I  know  how  far  Govern-
 ment  is  justified  in  doing  this  and
 cutting  down  lower  posts?

 Mr.  Speaker:  During  Question  Hour
 it  is  not  the  justification  which  is  to
 be  asked;  only  information  can  be
 elicited.

 Shri  L.  N.  Mishra:  |  am  not  aware
 of  the  details  of  ayahs  and  Class  IV
 employees;  the  hon.  member  might
 know  better.  Regarding  the  sctting  up
 of  the  additional  zone,  it  has  been
 done  in  the  interests  of  efficiency  and
 better  administration.

 Shri  A.  P.  Sharma,  From  the  state-
 ment  it  is  observed  that  as  a  result
 of  the  decision  of  the  economy  com-
 mittee,  the  railway  is  likely  to  save
 Rs.  5  crores  and  another  Rs.  0  crores
 have  been  promised  in  1966-67.  The
 total  comes  to  Rs,  5  crores.  May  1
 know  how  this  promise  of  Rs.  0
 crores  has  been  made  by  the  Railway
 Ministry?  Are  Government  aware  that
 on  account  of  this  economy  drive  in
 the  railways,  large-scale  retrenchment
 is  being  ordered?

 Shri  L.  N.  Mishra:  I  do  not  think
 this  amount  of  Rs.  0  crores  saving  is
 by  retrenchment.  There  might  be
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 retrenchment  otherwise.  But  this  sav-
 ing  is  only  on  account  of  postponing
 of  non-essential  projects.

 Shri  A.  P.  Sharma:  Is  the  Govern-
 ment  aware  that  in  the  name  of  eco-
 nomy,  large-scale  retrenchment  is
 ordered?

 Mr,  Speaker:  He  has  said  it  is  not
 on  this  account.  Retrenchment  may  be
 on  account  of  ofher  reasons.

 Shri  Priya  Gupta:  Retrenchment  is
 being  done.  It  is  killing  us.

 Mr,  Speaker:  I  can  only  get  an
 answer  from  the  Minister;  I  cannot
 contradict  him,  whether  it  is  right  or
 wrong  answer.

 Shri  A.  P,  Sharma:  Will  Govern-
 ment  assure  us  that  on  account  of  eco-
 nomy  there  would  be  no_  retrench-
 ment?

 Mr.  Speaker:  I  cannot  get  assur-
 ances.

 Shri  Ranga:  Do  we  take  it  that  as  a
 result  of  the  exhortations  given  by
 the  Prime  Minister  that  the  various
 departments  of  Government  should  not
 go  on  increasing  their  staff,  this  econo-
 my  is  being  effected  by  cutting  down
 unproductive  or  other  schemes  outside
 the  plan  and  if  so,  are  Government
 keeping  in  mind  their  own  assurance
 that  they  would  try  their  best  to
 achieve  a  l0  per  cent  cut  in  expen-
 diture?

 Shri  L.  N.  Mishra:  That  has  been
 our  attempt  and  endeavour  to achieve
 a  l0  per  cent  economy.  It  covers  both
 plan  sector  and  non-plan  sector,  We
 are  trying  to  postpone  non-essential
 items  and  such  items  which  can  be
 postponed  for  sometime  in  the  inter-
 ests  of  economy.

 श्री  विभूति  मिथ  :  क्‍या  यह  सही  है
 कि  ब्रिटिश  डेज  में  यह  रेवेन्यू  एक्सपेंडीचर
 सरकारी  इस्टैब्लिशमेंट  पर  5  पर  सैन्य
 खर्च  होता  था  लेकिन  जब  से  हम  ने  स्वाधीनता
 पाई  है  तब  से  वह  खर्चा  बढ़  कर  IS
 पर  सैंट  वो  गया  है  जबकि  हमारे  यहां  गरीबों
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 की  प्रति  व्यक्ति  आमदनी  5,6  या  7  भागे
 है  तो  क्या  सरकार  इस  देश  के  ग्राम  गरीबों
 की  इतनी  कम  आमदनी  को  देखते  हुए
 अपने  प्रशासनिक  व्यय  को  कम  करने  कौर
 उस  को  नियंत्रण  में  रखने  की  कोई  नियम
 अ्रथवा  व्यवस्था  करने  जा  रही  है  ?

 भरी  ल०  ना०  मिथ :  यह  बात  सत्य
 है  कि  सरकारी  खर्चा  बहुत  बढ़  गया  है  और
 गरीबों  की  प्रा मदनी  भी  बहुत  कम  है  ।
 इस  बारे  में  दो  राय  नहीं  हैं  ।  प्रयास  यदि  है कि  उसको  नियंत्रित  किया  जाय  ओर  कम
 किया  जाय  लेकिन  उस  चीज  में  पूरी  सफलता
 अभी  तक  नहीं  मिली  है  1
 Shri  Harish  Chandra  Mathur:  Sir, my  question  is  in  the  context  of  the letter  which  I  had  addressed  to  the Prime  Minister  and  which,  I  was  told, has  been  circulated  to  all  the  minis. tries  including  the  Ministry  of  Fina-

 nee,  pointing  out  that  a  similar  com- mittee  was  appointed  in  the  wake of  Chinese  aggression  in  962  and  ७ similar  statement  was  submitted  about the  cut  in  the  list  of  expendi- ture,  but  the  result  was  that  since 962  to  this  day  the  governmental  ex-
 penditure  has  gone  up  from  Rs.  258
 crores  to  over  Rs.  500  crores  and  in
 the  first  year  of  this  economic  drive in  the  wake  of  Chinese  aggression  in the  Central  Government  alone  10,000
 more  employees  were  added.  I  pointed out  in  my  letter  that  a  similar  com-
 mittee  of  the  Secretaries  was  appoint- ed  at  that  time  and  it  proved  abso-
 lutely  infructuous  and  that  there  was
 a  Teason  for  strengthening  the  eco-
 nomic  drive.  May  I  know  whcther
 the  factual  position  stated  by  me  is
 correct  and  what  is  the  Government's
 answer  not  to  strengthen  this  sort  of
 a  committee  and  to  have  really  effec-
 tive  measures?

 Shri  L,  N.  Mishra:  I  am
 aware....

 Shri  Harish  Chandra  Mathur:  If
 he  is  not  aware,  Sir,  Ict  the  Finance
 Minister,  who  is  aware  of  it,  answer
 the  question.  If  they  are  not  aware

 not
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 in  a  week’s  time  to  let  the  House
 know  as  to  what  are  the  concrete  re-
 sults  of  that.  I  can  tell  you  that  we
 have  worked  out,  and  speaking  from
 memory  I  can  say  that  Rs.  9l  crores
 ig  supposed  to  be  saved  or  can  be
 saved  by  observing  the  cut  in  dif-
 ferent  expenditure  we  are  thinking  of.
 But  some  items  of  expenditure  be-
 come  unavoidable  even  when  we  want
 to  achieve  economy.  For  instance,
 we  have  sudden  and  unexpected
 drought  in  different  parts  of  the
 country.  So,  we  have  got  to  send
 teams  to  look  after  this  and  recruit
 other  people  to  help  these  people.
 These  are  items  of  expenditure  which
 are  unavoidable.  Therefore,  although
 the  general  framework  is  there  as  ६0
 how  the  expenditure  is  to  be  reduced,
 sometimes  circumstances  get  heyond
 our  control.  But,  in  spite  of  that,  I
 entirely  agree  with  this  House  that
 every  effort  should  be  made  to  try  to
 eontrol  government  expenditure,

 Shri  Priya  Gupta:  Including  Minis-
 ters’  expenditure.

 Shri  Sahindra  Chaudhuri:  Yes,  in-
 @iuding  Ministers’  expenditure.  I  am
 ebsolutely  in  agreement  with  Shri
 Gupta  that  Ministers’  expenditure
 should  aiso  be  controlled.

 Reserve  Bank  Credit  Policy
 +

 212,  Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Azad:
 Shri  8,  C,  Samanta:

 Shri  Subodh  Hansda:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  Whether  Government's  atten-

 tion  has  been  drawn  to  the  reports
 that  while  the  Reserve  Bank  of  India
 has  recently  liberalised  its  credit  po-
 ficy  with  respect  to  selected  small
 industries,  the  banks  in  the  North
 Eastern  region  particularly  in  Assam
 arg  pursuing  a  contrary  policy;  and

 (b)  if  so,  whether  Government
 lave  taken  any  steps  through  =  the
 Assam  Government  or  otherwise  ६0
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 bring  the  credit  policy  of  the  Books
 in  that  region  in  conformity  with  the
 National  Industrial  Credit  Policy?

 The  Minister  in  the  Ministry  of
 Finance  (Shri  8,  R.  Bhagat):  (a)
 Government  have  not  received  any  re-
 presentations  that  credit  facilities  are
 being  denied  to  small  scale  industries
 in  Assam.  The  benefits  of  the  recent
 liberalisation  will  be  available  to
 them  as  well.

 (b)  Does  not  arise.

 sit  स०  ला०  द्विवेदी:  क्‍या  यह  बात
 सत्य  &  कि  बैंकों  को,  विषेशकर  स्टेट  बैक  को,
 स्माल  स्केल  इंडस्ट्री  वालों  को  केडिट  फेसिलिटी
 प्रोवाइड  करने  मेंबर्स  अड़चन  पड़ती  है  1
 या  तो  उन  को  लोन  मिल  ही  नहीं  सका
 या  इतनी  देर  से  तय  हगा  कि  काम  नहीं
 हो  पाया  ।  यदि  हां,  तो  इस  दिशा  में  सुधार
 करने  के  लिये  सरकार  क्या  कर  रही  है  ।

 श्री  ao  रा०  भगत  :  लघु  उद्योगों  को
 जो  सुविधायें  दी  गई  हैं  वह  कई  सालों  से  चल

 रही  हैं  1  प्रां कड़ों  को  देखने  से  पता  चलता

 है  कि  हरसाल  जीतती  रकम  दी  जाती  है,
 जितनी  मदद  दी  जाती  है,  वह  बढ़ती  जाती

 है  a  इस  के  अलावा  जिन  शर्ती  पर  मदद  दी
 जाती  है  उन  में  भी  सुधार  हो  रहा  है  और
 उदारता  दिखाई  जा  रही  है  ।  ऐसे  उदाहरण
 हो  सकते  हैं  जिन  में  कुछ  भ्र धिक  देर  हई  हो  या
 कोई  और  दिक्कत  हो  रही  हो,  लेकिन  हम्द
 दूर  करने  की  कोशिश  की  जा  रही  है,  ब्रोकर
 अरब  तक  लगभग  9)  करोड़  रु०  का  कर्ज
 चार  पांच  सालों  में  सरकार  उन  को  दे  चुकी  है।

 थी  wo  ला०  द्विवेदी  :  मैं  जानना
 चाहता  हूं  कि  उदार  नीति  अपनाने  के
 फलस्वरुप  शौर  रिजवे  बैंक  द्वारा  जो  उदारता
 बरती  गई  है  सुविधाओं  के  देने  में,  उस  के
 फलस्वरुप  क्‍या  क्रेडिट  फैसिलिटी  देने  में
 कोई  वृद्धि  हुई  है  प्रतीक  उदारता  दिखलाने
 के  लिये  कौन  से  सुझाव  सरकार  के  विचारा-
 घिन  हैं  जिन  से  बोर  ब्रिक  सुविधा  ही  सके  t
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 let  the  question  be  postponed,  parti-
 eularly  on  this  particular  issue.  I
 addressed  two  letters  to  the  Prime
 Minister  and  got  an  answer  that
 those  letters  had  been  circulated  to
 all  the  ministries.

 Mr.  Speaker:  Does  the  Minister  of
 Finance  want  to  answer  it?

 6hri  Harish  Chandra  Mathur:  Let
 somebody  answer  it.  I  would  request
 you,  Sir,  to  postpone  this  question  to
 be  answered  at  3.00  or  4.00  in  the
 evening.  This  is  a  very  vital  matter
 affecting  the  economy  of  the  country.

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri);  I  certainly  re-
 cognise  the  vital  nature  of  the  question
 that  the  hon.  Member,  Shri  Mathur,
 has  put.  But  this  is  not  quite  related
 to  the  main  question  before  the
 House.  Before  I  make  an  answer  I
 will  go  into  the  matter  and  I  will
 write  a  letter  to  him  on  that.

 Shri  Harish  Chandra  Mathur:  I
 have  received  a  letter  from  the  Prime
 Minister.  I  do  not  raise  any  question
 until  and  unless  I  am  satisfied  that
 it  ig  necessary  and  until  and  unless  T
 find  that  it  is  in  the  great  interest  of
 the  country,  Therefore,  I  raised  this
 point.  I  am  not  satisfied  with  any
 letter  from  anybody  on  such  8  vital
 matter  in  the  interest  of  the  nation.

 Shri  Sachindra  Chaudhuri:  Very
 well,  so  far  as  that  is  concerned,  cer-
 tain  points  have  been  raised  in  Shri
 Mathur’s  letter  to  the  Prime  Minister
 ef  which  a  copy  has  come  to  me,  I
 will  look  into  each  one  of  those  points
 and  when  making  8  reply  see  that
 each  one  of  those  points  is  answered.
 tf  Shri  Mathur  wants  postponement
 of  the  question,  let  it  be  postponed,  I
 do  not  mind.

 6hri  U.  M.  Trivedi:  The  little  narr-
 ation  which  has  been  given  of  tacts

 Shri  Mathur  has  raised  a  very  im-

 portant  issue.  We  have  been  seeing
 and  noting  for  the  last  fifteen  years

 de  by effort  after  effort  being  ma
 Government  on  paper  to  reduce  bee
 expenditure.  But  that  has  remain

 NOVEMBER  10,  966  Oral  Answers  2344
 on  paper.  The  net  result  has  always
 been  that  there  has  been  an  increase
 in  the  expenditure  of  the  Government
 from  time  to  time.  Right  from  the
 beginning,  if  you  look  at  the  budget records  from  952  onwards  up-to-
 date,  it  has  gone  on  increasing.  The
 administrative  expenditure,  expendi ture  on  all  heads  of  the  Government, has  been  increasing,  One  day,  when
 discussing  this  matter  with  the  ex-
 Finance  Minister,  Shrj  Krishnama-
 chari,  he  agreed  with  me  and  said  that
 he  haz  impressed  upon  every  de-
 partment  that  this  expenditure  must
 be  brought  down  to  the  level  of  5
 Per  cent.  That  has  been  an  old  story.
 Now,  nearly  after  nine  or  ten  months
 this  matter  has  again  cropped  up.  I
 would  like  to  know  whether  really
 efforts  are  being  made  or  stil]  some-
 thing  is  on  paper  only?

 Shri  Sachindra  Chaudhuri:  The
 answer  is  this.  So  far  as  Shri  Tri-
 vedi  is  concerned,  while  I  do  not....

 Shri  Basappa:  Why  shou'd  it  be
 for  Shri  Trivedi  and  Shri  Mathur  only
 the  whole  House  js  interested.

 Shri  Sachindra  Chaudhuri:  Let
 me  finish  my  sentence.  What  I  say  is,
 so  far  ag  Shri  Trivedi  is  concerned,
 he  has  made  certain  statements
 which  I  cannot  say  have  been  made
 by  other  Members  of  this  House  and
 that  is  why  I  said  that  Shri  Trivedi
 hag  made  a  siatument.  Iam  not  ina
 Position  to  challenge  or  otherwise
 contradict  what  he  has  said,  and  I
 am  not  doing  that.  Therefore,  grant-
 ing  that  there  hag  been  an  increase  to
 the  tune  as  suggested  by  him  in  gov-
 ernment  expediture  over  the  last  fif-
 teen  years,  Government  revenues
 have  also  increased.  Therefore,  a
 proportion  has  got  to  be  considered.
 The  activities  of  _  Government  have
 increased  and  different  departments
 had  to  be  started.  So  far  as  the  nar-
 rower  question  is  concerned,  every
 effort  is  made  to  try  and  contain  the
 expenditure  in  every  ministry  of
 government.  So  far  as  my  ministry
 ig  concerned  it  js  making  that  effort
 and  I  will  be  in  a  position,  as  I  said,
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 sit  qo  To  भगत  :  प्रश्न  के  पहले
 भाग  का  उत्तर  हैं  हां  ।  उदाहरण  के  लिये  मैं
 यह  भी  बतलाऊ  कि  i964  %  7,  हजार
 दरख्वास्त  कराई  थीं  कौर  22  करोड़  रु०  की
 स्वीकृति  .  दी  गई  थी  ।  965  में  3
 हजार  700  के  लगभग  दरख्वास्तें  शाई  थीं
 कौर  42  करोड़  से  ज्यादा  कर्ज  की  सुविधायें
 दी  गई  हैं  -  कुछ  शौर  मामलों में,  जैसे  कितना
 माजिद  हो,  या  शौर  भी  क्या;  शर्तें  हो  गारन्टी
 के  लिये,  इन  सब  मामलों  में  उदारतापूर्वक
 विचार  किया  जा  रहा  है  ।

 शी  शिव  नारायण  :  हमें  फाइनेंस  मिनि-
 स्टर  यह  बतालायें  कि  रुपया  मिलने  की  वह
 सुविधायें  क्‍या  हैं  श्लोक  जो  7  हजार  दरख्वास्तें
 बतलाई,  उन  सब  को  रुपया  मिला  या  नहीं।

 शी  ब०  रखा  भगत:  बैक  कर्ज  जो  देते
 हैं  उस  में  सब  से  बड़ी  सुविधा  यह  है  कि  छोटे
 रोजगार  वाले  हैं  यदि  उन  में  रुपये  को  वापस
 करने  की  शक्ति न  हो,  जिस  से  कि  बैंक  को
 दिक्कत  होती  है,  उन  के  लिये  हेम  ने  'रिज यें
 बैंक  की  तरफ  से  रिस्क  की  गारन्टी  की  है  ।
 ह  सब  से  बड़ी  सुविधा  है  जो  कि  बड़े  उद्योगों
 के  लिये  नहीं  है,  सिर्फ  छोटे  उद्योगों  के  लिये  है

 Public  Sector  Undertakings
 +

 *2i3.  Shri  Surendra  Pal  Singh:
 Shrimati  Savitri  Nigam:
 Shri  S.  C.  Samanta:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  C.  Borooah:
 Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  787  on  the
 lst  September,  966  and  state:

 (a)  whether  Government  have
 since  considered  and  examined  all
 the  recommendations  made  by  the
 Heads  of  Public  Sector  Undertakings;
 and
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 (b)  if  so,.how  many  recommenda-
 tions  have  been  accepted  and  imple-
 mented  and  in  what  manner?

 The  Deputy  Minister  of  Finance
 (Shri  L.  N.  Mishra):  (a)  and  (b).
 The  points  discussed  at  the  conference
 convened  by  the  Prime  Minister  have
 been  examined  and  the  decisions  are
 expected  to  be  taken  shortly.

 Shri  Surendra  Pal  Singh:  One  of
 the  main  recommendations  of  this
 conference  was  that  the  Government
 should  immediately  carry  out  a  review
 with  a  view  to  finding  out  as  to  how
 many  of  the  existing  heads  of  Publie
 undertakings  and  then  directors  were
 actually  competent  and  fit  enough  to
 hold  their  jobs,  May  we  know  whe-
 ther  that  review  has  been  carried  out
 and,  if  so,  what  has  been  the  outcome
 of  that,  and  whether  any  of  the  exe-
 cutive  heads  have  actually  been  re-
 moved  from  their  present  positions?

 Shri  L,  N.  Mishra:  So  far  as  the
 appointment  or  removal  of  individual
 heads  is  concerned,  I  cannot  give  in-
 formation  without  notice,  But  all  the
 points  raised  in  the  conference  have
 been  thoroughly  examined  and  con-
 ments  of  the  Bureau  of  Public  Enter-
 prises  and  the  Department  of  Co-
 ordination  have  been  obtained  and  the
 paper  is  being  prepared  for  placing
 before  the  Cabinet.  I  think  concrete
 decisions  on  these  recommendations
 will  be  taken  very  shortly.

 Shri  Surendra  Pal  Singh:  Is  it  a
 fact  that  not  very  long  ago  the  C.S.I.R.
 carried  out  a  survey  which  revealed
 that  nearly  25  per  cent  of  the  techni-
 cians  and  junior  engineers  in  our  pub-
 lic  sector  undertakings,  particularly,
 in  our  steel  plants,  are  actually  under-
 employed?  If  that  is  correct,  may  I
 know  what  steps  are  being  taken  to
 rectify  that  defect  in  our  managerial
 system?

 Shri  L.  N,  Mishra:  I  am  not  aware
 of  this  C.S.LR,  review.  But  it  is  a
 fact  that  the  personnel  policy  and  also
 the  question  of  requirement  of  man-
 power,  etc.  were  examined  and  some
 decisiong  are  being  taken  on  that  point
 also,
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 श्री  म०  ला०  द्विवेदी:  जहां  तक  पब्लिक
 प्रंडरटेकिग्ज़  की  सेवायों  का  प्रश्न  है  क्‍या
 सरकार  ने  ऐसी  कोई  व्यवस्था  की  है  कि
 जिस  प्रकार  से  केन्द्रीय  सरकार  में  लोक
 सेवा  आयोग  द्वारा  भरती  होती  है  उसी
 प्रकार  से  वहां  भी  भरती  के  कोई  नियम  हों
 शौर  योग्य  लोगों  को  भरती  किया  जाए  ?
 क्या  यह  भी  सही  नहीं  है  कि  केन्द्रीय  सरकार  के
 कर्मचारियों  को  प्रतीक  भत्ता  दिलाने  के  लिए
 पब्लिक  अंडरटेकिग्स  में  भेजा  जाता  है  जिस  से
 वहां  के  जो  भ्रमणकारी  हैं  उन  के  अ्रधिकारों
 का  हनन  होता  है  ?  यदि  हां,  तो  इस  को  बन्द
 करने  के  लिए  सरकार  क्या  कर  रही  है  ?

 शी  Ho  ना०  सिर  :  जहां  तक  भरती  का
 सम्बन्ध  है,  इस  के  नियम  हैं.  तरीके  हैं  1
 कुछ  जगहों  की  भरती  तो  यूनियन  पब्लिक
 सर्विस  कमीशन  के  जरिये  से  होती  है  और
 कुछ  जगहों  के  लिए  भरती  वे  खुद  भी  करते  हैं
 कमेटी  के  जरिये  से

 शी  Ho  ला०  त्रिवेदी  :  कितने  प्रतिशत  ?

 श्री  ल०  नाग  मिश्र  :  प्रतिशत  तो  मैं  नहीं
 बता  सकता  हूं  ।  लेकिन  यह  नियम  है,  यह  तरीका
 है  कि  इतनी  तनख्वाह  सक  की  जगहों  के  लिए
 भरती  वे  खुद  कर  सकते  हैं  ब्रोकर  इस  से  ज्यादा
 तनख्वाह  वाली  जगहों  के  लिए  यू०  पी०
 एस०  सी०  के  जरिये  कर  सकते  हैं  t

 जहां  तक  भत्ते  का  प्रश्न  है,  डेपुटेशन
 एलाउन्स  वे  जब  कभी  बाहर  जाते  हैं  तो
 उनको  मिलता  है।  यहां  कोई  खास  बात  नहीं  हैं
 प्रौढ़  यहां  भी  वह  दिया  जाता  है  ।

 Shri  P.  Venkatasubbaiah:  May  I
 know  to  what  extent  the  decision  of
 the  Government  to  delegate  authority
 to  the  executives  in  the  public  under-
 takings  has  been  implemented  and
 whether  the  responsibility  for  he
 satisfactory  working  of  the  undertak-
 ings  has  been  fixed  squarely  on  the
 executives?

 Shri  L.  N,  Mishra:  One  or  two  re-
 ports  of  the  Public  Undertakings
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 Committee  were  placed  before  the
 Parliament.  They  have  given  some
 recommendations.  About  the  fixing
 of  responsibility,  that  is  already  there
 and  some  other  recommendation  that
 was  made  by  the  Committee  presided
 over  by  the  Prime  Minister  is  alee
 under  consideration.

 Shri  A.  P.  Sharma:  May  I  know
 how  many  superannuated  officials  are
 employed  in  these  public  undertakings
 and  what  is  the  reason  for  the  same?
 Is  it  a  fact  that  you  do  not  get  young
 and  new  administrative  officials  and
 that  is  why  these  people  are  employ-
 ed  there?

 Shri  L.  N,  Mishra:  It  is  a  fact  that
 some  of  the  retired  officers  have  join-
 ed  public  undertakings  and  this  point
 was  also  raised  and  the  Government
 has  to  make  up  its  mind  on  that  also.

 Shri  A.  P,  Sharma;  How  many  are
 there?  Can  you  give  the  number?

 Shri  L.  N.  Mishra:  I  cannot  give
 the  number.

 श्री  यशपाल  सिंह  :  क्‍या  सरकार  ने
 गौर  किया  है  कि  जो  इंजीनियर  हैं  वे  जीनियस
 के  मालिक  हैं,  हमारी  प्रतिभा  के  मालिक
 इंजीनियर  हैं  और  उन  को  भाई  सी०  एस०
 अफसरों  के  भ्रंश  न  रखा  जाय?  झाई०  सी०
 एस०  लोग  भ्रंग्रेजों  न ेकाले-गोरे  की  तफरीक
 को  मजबूत  करने  के  लिए  बनाये  थे।  उनका
 राज  इस  जमाने  में  कोई  उपयोग  नहीं  रह
 गया  है।  मैं  जानना  चाहता  हूं  कि  क्या  सरकार
 गौर  कर  रही  है  कि  इन  इंजीनियर्स  को  किसी
 हालत  में  भी  भाई  सी०  एस०,  कराई  To
 एस०  या  पी०  सी०  एस०  के  मातहत  न  रखा
 जाए  और  यदि  ऐसा  किया  गया  तभी  बे
 बखूबी  भ्र पना  काम  कर  सकते  हैं  ?

 श्रील०  ना०  मिश्र  :  इस  तरह  की  शिकायत
 जो  टेक्नीशियन  हैं  उन  से  भाई  हैं  कि  वे  लोग
 चाहते  हैं  कि  उन  के  एडमिनिस्ट्रेटिव  हैड
 जो  हों,  वे  इस  तरह  के  लोग  न  हसा  करें  ?
 इसमें  सरकार  द्वारा  नीति  बदलने  की  बाद
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 जाती  है।  लेकिन  मेरी  निजी  तौर  पर  राय  यह
 है  श्र  मैं  यह  कहना  चाहता  हूं  कि  मैं  माननीय
 सदस्य  से  सहमत  हूं  ।

 थ्री  तुलसीदास  जाधव  :  क्‍या  यह  सही
 नहीं  है  कि  पब्लिक  अंडरटेकिंग  में  प्राइवेट
 अंडर  कमीज  से  इंसेंटिव  कम  होता  है  कौर
 इस  कारण  से  प्रोडक्शन  कभ  होता  है  ?  क्‍या
 सरकार  ने  विचार  किया  है  कि  यहां  भी  ज्यादा
 इंसेंटिव  हो  और  इह  तरह  से  प्रोडक्शन  को
 ज्यादा  बढ़ाया  जाए  ?

 शी  ल०  ना०  मिश्र  :  मैं  माननीय  सदस्य
 से  सहमत  नहीं  हूं  कि  पब्लिक  सेक्टर  में
 प्रोडक्शन  प्राइवेट  सैक्टर  से  कम  होता  है  ny
 कई  कई  पब्लिक  सैक्टर  झ्ंडरटेकिस्ज  बहुत
 ज्यादा  ब्रन्छे  हैं  प्राइवेट  सेक्टर  से  दिक्कत
 यह  है  कि  प्राइवेट  सवार  की  बात  बाहर  नहीं
 जाती  है  सनौर  पब्लिक  सैक्टर  की  बात  बाहर
 झा  जाती  है  और  इस  वजह  से  इस  तरह  की
 भावना  चलती  है  ।

 शी  Wo  प्र०  शर्मा  :  प्राइवेट  सैक्टर  की
 बात  प्राइवेट  चलती  है  ny

 Shri  U,  M.  Trivedi:  When  this
 Question  No.  787  was  answered  on
 the  lst  September,  1966,  I  put  a  sup-
 plementary  and  the  question  that  I
 lad  raised  was:  Have  instructions  been
 given  to  these  public  undertakings
 that  where  the  employment  of  Class
 III  and  Class  IV  employees  is  con-
 cerned,  the  recruitment  should  be
 made  locally?

 Now,  hag  that  been  implemented  or
 has  the  Government  written  to  them
 that  such  must  be  the  procedure  that
 they  should  follow?

 Shri  L.  N.  Misra:  This  is  an  old
 complaint.  But  there  cannot  be  ‘must’.
 Local  people  can  be  encouraged  be-
 cause  their  land,  etc.,  is  acquired  for
 that  project,  but  there  cannot  be
 ‘must’.  The  hon,  Member  is  a  lawyer
 and  he  must  know  this.  It  is  also
 against  the  Constitution.
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 Shri  U,  M.  Trivedi:  He  has  not
 answered  my  question.  He  has  merely
 made  a  remark.  The  whole  question
 is  this,  So  far  as  recruitment  to  Class
 गा  and  Class  IV  is  concerned,  they do  not  require  much  of  intelligence
 and  sufficiently  well  educated  persons
 are  available  in  all  parts  of  India.
 How  is  it  that  for  public  sector  under-
 takings,  people  from  Delhi  or  Calcutta
 or  Madras  are  brought  into  Madhya
 Pradesh?  I  want  to  know  this.

 Shri  L.  N.  Mishra:  I  have  nothing
 to  say.  People  go  from  Madras  or
 Delhi  or  Calcutta  to  Madhya  Pradesh
 also.  Madhya  Pradesh  is  not  a  prohi-
 bited  area.  Anybody  can  go  there.

 Shri  U.  M.  Trivedi:  They  should  not
 get  employment  because  the  head
 offices  are  situated  here?  I  would
 like  to  have  a  clear  answer  to  this.

 Mr.  Speaker:  Next
 Question.

 Order,  order,

 Amin  Chand  Pyarelal  Group  of
 Firms

 +
 *2i4.  Shri  Madhu  Limaye:

 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  import
 by  the  Amin  Chand  Pyarelal  group
 of  firms  of  certain  steel  plates  of
 sizes  other  than  those  mentioned  in
 the  licence  on  the  basis  of  the  ille-
 gal  issuance  by  the  Steel  Controller
 of  Customs  Clearance  Permit;

 (b)  whether  the  customs  autho-
 Tities  had  refused  to  honour  the  Cus-
 toms  Clearance  Certificate  and  had
 seized  the  goods;

 (c)  whether  the  Special  Police
 Establishment  has  carried  out  any
 investigation  into  this  violation;  and

 (d)  if  so,  the  results  thereof  and
 the  action  taken  against  the  party,
 the  Steel  Controller  and  other  offi-
 cers  concerned?



 2353  Oral  Answers

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B,  R.  Bhagat):
 (a)  Three  importations  by  Messrs
 Amin  Chand  Payare  Lal  of  black  plain
 sheets,  hot  rolled—commercial  quality
 —ol  a  size  not  mentioned  in  the  licen-
 ce  were  noticed  in  the  year  963—one
 each  at  Calcutta,  Bombay  and  Madras
 ports,

 (b)  The  original  customs  clearance
 permits  issued  in  all  the  three  cases
 were  subsequently  amended  by  the
 Iron  &  Steel  Controller  to  cover  the
 sheets  of  the  size  imported,  but  the
 concerned  Collectors  of  Customs  held
 that  these  customs  clearance  permits
 were  not  valid  and,  therefore,  confis-
 cated  the  goods  subject  to  redemption
 on  payment  of  fines  and  also  imposed
 penalties  in  two  cases.  On  appeal,
 however,  after  obtaining  advice  from
 the  Law  Ministry,  the  Board  accepted
 the  amended  permits  issued  by  the
 Iror.  &  Steel  Controller,  remitted  the
 penalties  and  set  aside  the  orders  of
 confiscation.

 (c)  No,  Sir,

 (d)  Does  not  arise.

 wt  रु  लिये  :  मामला  एक  दम
 खुल  गया  है।  एक  बात  है।  इस  प्रश्न  में  तीन
 मंत्रालयों  का  सम्बन्ध  है।  मैं  कहना  चाहता  हूं
 कि  या  तो  ऐसे  प्रश्नों  का  जवाब  प्रधान  मंत्री
 दिया  करें  नहीं  तो  कोई  मिनिस्टर  श्राफ
 कोऑर्डिनेशन  नियुक्त  किया  जाए।  क्‍योंकि
 बंगी  गुड़िया  तो  किसी  भी  प्रश्न  का  जवाब
 देती  नहीं  है प  +  |

 इस  में  कई  मिले  जुले  मामले  हैं:  उसी  तरह
 एक  शामला  व्यापार  मंत्रालय,  गृह  मंत्रालय  तथा
 वित्त  मंत्रालय  का  था।  यह  मामला  इस्पात
 मंत्रालय,  वित्त  मंत्रालय  भ्र ौर  गृह  मंत्रालय
 का  है।  भव  इन  मामलों  का  कौन  जवाब  देगा।
 कानुन  मंत्रालय  भी  बीच  में  टपक  पड़ा  है  1
 मैं  जानना  चाहता  हूं  कि  कानून  मंत्रालय  ने
 किस  कानून  के  तौर  नियम  के  प्राकार  पर
 इस  तरह  की  सलाह  दी  भौर  जिस  मंत्री  को
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 यह  सलाह  दी  वह  इस्पात  मंत्री  उस  समय
 कोन  थे.  ?

 प्रत्यक्ष  महोदय  :  यह  सवाल  तो  नहीं
 पूछा  जा  सकता  है
 bre  श्यो  मधु  लिमये  :  बाद  में  फिर  फ्री
 स्‍टाइल  कुश्ती  होगी,  टी०  एन०  सिंह,
 सुब्रह्मण्यम  साहब  और  स्वर्ण  सिंह  जी  के  बीच
 में

 प्रत्यक्ष  महोदय  :  सवाल  के  बाद  किसी
 तरह  की  डिसकशन  नगर  करें  तो  उस  में.

 श्री  मधु  लिमये  :  कानून  मंत्रालय  ने  किस
 मंत्री  को  फ्लोर  किस  नियम  के  ग्रा धार  पर

 झल  महोदय  :  यह  नहीं  पूछा  जा  सकता
 है।  यह  श्राप.  कह  सकते  हैं  कि  क्या  सलाह  दी  ।

 श्री  मधु  लिये  :  अपने  स्वयं  स्वीकारा
 हूँ  कि  शुरू  में  लाइसेंस  के  प्रसार  यह  आयात
 नहीं  हुआ  था  ।  बाद  में  लाइसेंस  में  स्टील
 कंट्रोलर  ने  परिवर्तन  किया  1  कस्टमर  वालों
 ने,  यानी  आप  के  मंत्नालय  ने  उस  को  रोका
 फिर  वाद  में  बीच  में  कानून  मंत्रालय  टपक
 पड़ता  है।  मैं  जानना  चाहता  हूं  कि  उन्होंने
 क्या  सलाह  दी  और  किस  के  भा घार  पर  दी,
 इस  का  खुलासा  मंत्री  महोदय  करें  v

 झ्रध्यक्ष  महोदय  :  तीन  बार  मैं  कह
 चुका  हूं  कि  भाप  यह  सवाल  कर  सकते  हैं  कि
 बया  सलाह  दी  किस  आधार  पर  दी  यह
 बाप  नहीं  पूछ  सकते  हैं  t

 aft  मू  लिये  :  इस  का  पता  कैसे  चलेगा
 दो  मैं  जानना  चाहता  हूं  ?

 झह्रष्यक्ष  महोदय  :  भाष  जिहद  करते  जा
 रहे  हैं।  ड्राप तो  बहुत  गौर  से  ह्स्ज  पड़ते  हैं।
 बाप  ख़ुद  देखें  कि  रीजंज  उन  के  क्‍या  क्‍या  थे
 जिन  पर  उन्हों  ने  उस  वक्‍त  कहा  था

 कमी  लघु  लिमये  :  अच्छा  यही  जानकारी
 दीजिये  कि  क्‍या  सलाह  दी  है



 2355  Oral  Answers

 Shri  8.  B.  Bhagat:  If  I  may  quote
 the  advice  of  the  law  Ministry,  it  was
 ag  follows,  The  Ministry  of  Law  ad-
 vised  that:

 “A  power  to  issue  order  confer-
 red  by  a  statute  includes  the
 power  to  amend  or  vary  the  order
 so  issued  exercisable  in  the  like
 manner  and  subject  to  the  like
 sanctions  and  conditions  (if  any),
 83  the  original  order.  Thus,  when
 the  original  order  issued  by  the
 Iron  and  Steel  Controller  as  con-
 tained  in  the  Customs  Clearance Permit  is  amended  by  making
 alterations  in  the  CCP,  the  origi-
 nal  order  of  the  Controller  must
 be  given  effect  as  if  it  contained
 the  alterations  subsequently  made
 in  it”,
 This  is  the  quotation.

 श्री  मधु  लिमये  :  भ्रष् यक्ष  महोदय
 चोट  श्राफ  आर्य  र-रूल  368  के  मातहत
 बह  कल  इस  प्रकार  है  :

 “Papers  quoted  to  be  laid  on  the
 Table  368.  If  a  Minister  quotes  in
 the  House  a  despatch  or  other
 State  paper  which  has  not  been
 presented  to  the  House,  he  shall
 lay  the  relevant  paper  on  the
 Table.

 Provided  that  this  rule  shall  not
 apply  to  any  documents  which  are
 stated  by  the  Minister  to  be  of
 such  a  nature  that  their  production
 would  be  inconsistent  with  public
 interest.”.

 अध्यक्ष  महोदय  :  भ्रमर  मिनिस्टर  साहब
 अपने  लफ्जों  में  बता  देते,  तो,  टेबल  रखने
 की  कोई  पाबन्दी  नहीं  थी  लेकिन  चुकी  उन्हों-
 ने  वोट  किया  है,  इस  लिए  वं  इस  को
 टेबल  पर  रखने  के  बारे  में  क्या  कहना  चाहते
 हैं?

 Shri  B.  R.  Bhagat:  There  is  no  harm
 in  laying  it  on  the  Table  of  the  House.

 भ्रष्यलत  महोदय  :  मिनिस्टर
 इस  को  टेबल  पर  रख  देंगे  ।

 साहब
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 श्री  मधु  लिमये  :  अध्यक्ष  महोदय,  तो,
 फिर  प्राय  इस  सवाल  को  पोस्टपोन  कर  दीजिए
 ताकि  हम  इस  एडवाइस  आदि  को  देख  लें  v

 wert  महोदय  :  पोस्टपोन  करने  का
 सवाल  नहीं  है  ।

 श्री  मधु  लिये  :  मैं  यह  जानना  चाहता
 हूँ  कि  जहां  तीन  चार  मंत्रालयों  से  सम्बन्धित
 कोई  मामले  भाते  हैं,  तो  उन  के  बारे  में  सही
 तरीके  से  जवाब  देने  के  लिए  या  कार्यवाही
 करने  के  लिये  क्या  सरकार  ने  कोई  मशीनरी
 बनाई  है--क्या  प्रधान  मंत्री  खुद  यह  काम  करती
 हैं  या  कोई  मिनिस्टर  श्राफ  को-प्राडिनेशन  है,
 क्या  इन्तजाम  है  ।

 अध्यक्ष  महोदय  :  कया  यह  बात  फिनांस
 मिनिस्टर  के  स्पेशल  नालेज  में  हो  सकती
 है?

 श्री  मधु  लिमये  :  अध्यक्ष  महोदय,
 आप  स्वयं  देखते  हैं  कि यह  मामला  कैसा  है  ।
 यह  मामला  रहस्यपूर्ण  होता  जा  रहा  है  ।

 अध्यक्ष  महोदय  :  इस  को  सप्लीमेंटरीज
 में  नहीं  उठाया  जा  सकता  है।  माननीय  सदस्य
 इस  को  श्लोक  तरह  से  उठा  सकते  हैं  ।

 श्री  मू  लिये  :  वह  यह  तो  बता  सकते
 हैं  कि  ऐसे  मामलों  के  सम्बन्ध  में  सरकार  ने
 कया  व्यवस्था  की  है  t

 अध्यक्ष  महोदय  :  वह  यह  नहीं  बता  सकते
 हैं  ।  यह  प्र  धान  मंत्री  से  पूछिए  ।

 श्री  मध्‌  लिसये  :  प्रधान  मंत्री  कभी  मेरे
 प्रश्न  का  जवाब  नहीं  देती  हैं  ।

 अध्यक्ष  महोदय  :  भाप  प्रधान  मंत्री  से
 अलाहिदा  सवाल  पूछिए  ।  वह  जवाब  देंगी  ।

 श्री  किशन  पटनायक  :  श्री  श्रीचन्द
 प्यारेलाल  की  फर्म  कौर  स्टील  कंट्रोलर  तथा
 स्टील  मिनिस्ट्री  के  साथ  उस  के  रिश्ते  का
 प्रश्न  कई  मामलों  में  उ०  चुका  दै  कौर  उस  में
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 से  कुछ  न  कुछ  भ्रष्टाचार  का  इशारा  निकलता
 है।  मैं  यह  जानना  चाहता  हूं  कि क्या  सरकार  ने
 इन  बातों  को  मद्दे  नजर  रखते  हुए  कोई  कार्य-
 यही  की  है  वही  इस  बात  का  पता  लगाया  जा
 सके  कि  स्टील  कंट्रोलर  का  श्री  अमी चन्द
 प्यारेलाल  की  फर्म  से  क्या  सम्बन्ध  है  ग्रोवर  क्या
 सरकार  इस  मामले  को  भी  जस्टिस  सरकार
 की  प्रत्यक्षता  में  बने  जांच  ब्रा योग  को  दे
 रही  है  ।

 जो  ado  रा०  भगत  :  जहां  तक  इन  तीन
 आयातों  का  सम्बन्ध  है,  इन  में  कोई  भ्रष्टाचार
 या  गड़बड़ी  को  बात  नहीं  है  ।

 श्री मत्‌  लिमये  :  क्या  इस्पात  मंत्रालय
 को  अशोक  सेन  साहब  को  सलाह  मिलते
 मे  सुब्रह्मण्यम  साहब के  लिए  मंत्रालय  का
 सब  भ्रष्टाचार  खत्म  हो  गया  |?

 Shri  Hem  Barua:  In  view  of  the
 fact  that  often  these  bureaucrats—and
 the  conduct  of  bureaucrats  has  been
 disclosed  this  morning  in  the  letter
 written  by  Shri  Nanda  to  Shrimati
 Indira  Gandhi—go  about  wangling
 the  policies  of  Government,  may  I
 know  what  steps  Government  have
 taken  to  see  that  the  bureaucrats  are
 not  allowed  to  modify  or  amend  the
 policies  of  Government  in  such  a
 way?

 Shri  Ranga:  Without  the  knowledge
 of  the  Minister  concerned,

 Shri  8.  R,  Bhagat:  There  is  no  modi-
 mdification  of  policy  by  bureau-
 crats

 Shri  Hem  Barua:  Let  him  refer  to
 part  (a)  of  the  main  question.

 Shri  B.  R.  Bhagat:  here  is  no
 modification  of  policy  in  this  case.

 Therefore,  that  question  does  not  arise.
 Shri  Hem  Barua:  May  I  submit  that

 the  Iron  and  Steel  Controller  had
 modified  the  orders?

 Mr.  Speaker:  He  says  that  there  is
 no  modification.
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 श्री  मम्मू  लिमये  :  इस  इम्पोर्ट  के  बाद
 एमेंडमेंट  हुआ  है  न  ?

 श्री  तिहा सन  लिए:  क्‍या  सरकार  इस
 बात  के  लिए  तैयार  है  कि  पहले  झआरिजनल
 -कस् टम्स  क्लीयरेंस  परमिटस  स्यू
 करने,  बाद  में  प्राय रन  एंड  स्टील
 कंट्रोलर  के  द्वारा  उन  को  भाडिफाई
 करने  और  कलेक्टर  आफ  कस् टम्स  के  द्वारा
 माल को  कनफिस्केट  करने  के  बारे  में  दौर
 किस  मिनिस्ट्री  ने  यह  मामला  ला  मिनिस्ट्री
 को  रैफर  किया,  उस के  बारे  में  सारे  कागजात
 सभा  पटल  पर  रखे  जायें  ?

 श्री  ब०  रा०  भगत  :  इन  कागज्ञात  को
 सभा  पटल  पर  रखने  की  जरूरत  नहीं  है  ।
 मैं  सदन  को  यह  बताना  चाहता  हूं  कि  इस
 बारे  में  किसी  एक  व्यक्ति  ने  फैसला  नहीं
 लिया  t  चूंकि  यह  पांच  लाख  रुपये  से  ज्यादा
 का  मामला  था,  इस  लिए  यह  मामला  सारे
 बो  में  गया  1,  उस  में  तीन  या  चार  मैम्बर  हैं
 मुझे  इल्म  नही  है--लेकिन  कम  से  कम  तीन  मैम्बर
 जरूर  होंगे  ।  उन  सभी  ने  मिल  कर  फैसला
 लिया  प्रौढ़  उन्हों  ने  यह  तय  किया  कि  चूंकि
 यह  एमैंडा  करने  की  बात  है,  इस  लिए  इस
 के  कानूनी  पहलू  पर  विधि  मंत्रालय  से  सलाह
 ली  जाय  ?

 श्री  हुकम  च्न्बे  कछु दाय  :  क्‍या  मंत्री
 महोदय  का  ध्यान  इस  तरफ  गया  है  कि  ग्र मी चन्द
 प्यारेलाल  की  फर्म  के  मुकाबले  की  एक
 शौर  फर्मे  है,  जिस  के  प्रमुख  उड़ीसा  के  एक
 प्रमुख  मंत्री  हैं,  कौर  चूंकि  इन  दोनों  फर्मों  में
 आपस  में  होड़  है,  इस  लिए  इस  फर्म  को  बदनाम
 करने  में  उड़ीसा  के  मंत्री  का  हाथ  है  ?

 अध्यक्ष  महोदय  :  बार्डर,  ब्रा डर  ।
 हम  इस  सवाल  में  कैसे  जा  सकते  हैं  ?

 श्री  हुक्म  चन्द  कछवाय  :  ग्रध्यक्ष  महोदय,
 यह  इसी  से  सम्बन्धित  है।  मेरा  सीधा  था
 सवाल  यह  है  कि  प्रमी चन्द  प्यारेलाल  की
 कर्म  के  मुकाबले  में  एक  दूसरी  फर्म  है,
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 जिस  के  प्रमुख  उड़ीसा  के  एक  मंत्नी  हैं  धौर
 यह  फर्म  उस  मंत्री  की  फर्म  से  चरागे  निकली  हुई
 है,  इस  लिए  क्‍या  इस  फर्म  को  बदनाम  करने  में
 उड़ीसा  के  मंत्रियों  का  हाथ  है  tv

 श्री  ब०  रा०  भगत  :  मुझे  इस  बारे  में  कुछ
 मालूम  नहीं  है  ।

 Shri  D.  C.  Sharma:  I  am  very  sorry
 to  say  that  the  Aminchand  Pyarelal
 group  of  firms  will  always  be  under
 scrutiny  in  this  House.  I  would,
 therefore,  like  to  ask  if  it  is  not  a
 fact  that  this  group  of  firms  like  the
 Emden  submarine  of  the  First  World
 War  has  been  changing  its  name  every
 now  and  then  and  getting  contracts
 under  those  names  after  getting  round
 some  persons.  May  I  know’  what
 Government  have  done  to  stop  these
 benami  transactions  on  the  part  of
 the  Aminchand  Pyarelal  group  of
 firms?  Have  they  blacklisted  them?

 Mr.  Speaker:  It  is  too  general  a
 question.

 Shri  Ranga:  May  I  know  whether
 this  amendment  or  whatever  they
 call  it—he  did  not  want  to  accept  the
 word  ‘modification’—this  amendment
 or  addendum  that  they  had  made  to
 the  original  rule  or  clause  that  they
 had  in  the  regulations  was  made  at
 the  instance  of  this  firm  or  any  other
 finm  only  a  few  months  earlier  or  not?
 That  is  one  thing.  Then,  in  view  of
 the  fact  that  this  Aminchand  Pyare-
 lal  seems  to  be  such  a  favourite  with
 so  many  of  these  departments  on  80
 many  occasions  in  regard  to  so  many
 affairs,  would  Government  be  good
 enough  to  institute  a  comprehensive
 inquiry  to  study  the  various  ways
 and  means  by  which  this  group  of
 firms  has  been  reaching  several  of
 their  ministries  through  their  various
 activities,  and  also  are  all  these  acti-
 vities  based  on  honest  dealings  or
 whether  there  is  any  need  for  Gov-
 ernment  to  change  their  attitude  to-
 wards  this  very  important  but  dang-
 eroug  group  of  firms?

 Shri  B,  RB.  Bhagat:  So  far  as  the
 question  of  looking  into  these  things
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 is  concerned,  already  there  is  a  com-
 prehensive  inquiry  being  instituted.

 As  for  the  practice,  may  I  explain
 that  it  was  not  that  in  this  case  any
 special  procedure  was  adopted?  But
 because  these  imports  related  to  cer-
 tain  scarce  materials  which  may  be
 needed,  the  practice  in  the  Iron  and
 Steel  Controller's  office  at  that  time
 was  to  give  at  the  beginning  an  ex-
 change  control  permit  later  on  t
 is  covered  by  CCP  after  the  imports
 taking  place  or  at  the  time  of  im-
 portation  with  a  view  to  take  over
 their  goods  for  Government  use  or
 for  public  use,  and  not  allow  it  to  be
 distributed  at  the  desire  of  the  bm-
 porter,  In  this  case  the  main  consig-
 nee  were  the  STC  and  not  these  peo-
 ple.  So,  this  was  a  practice  in  the
 interests  of  seeing  that  these  goods
 after  importation  are  not  abused  and
 that  was  being  adopted.

 Shri  Ranga:  What  about  the  enquiry
 that  I  suggested?

 Shri  8,  R.  Bhagat:  There  is  a  com-
 prehensive  enquiry  instituted,  they
 will  go  into  all  these  things.

 Shri  Ranga:  In  regard  to  all  these
 things?

 Shri  B,  R.  Bhagat:  Of  course.

 Shri  S.  ML  Banerjee:  More  and
 more  questions  have  been  asked,  and
 it  seems  more  and  more  Ministers  are
 being  involved  in  these  cases.  So,  |
 would  like  to  know  whether  it  is  a
 fact  that,  although  an  enquiry  has
 been  instituted  under  the  very  able
 ex-Judge  of  the  Supreme  Court,
 Justice  Sarkar,  this  particular  firm,
 because  they  paid  Rs,  20  lakhs  during
 the  Durgapur  Congres®  and  they  have
 again  assured  more  than  Rs.  25  lakhs
 to  the  ruling  party  for  the  coming
 elections  (Interruptions).

 Mr.  Speaker:  Has  he  got  any  justi-
 fication  for  putting  in  this  allegation?

 श्री  मधु  लिमये  :  वह  तो  जानकारी  पूछ
 रह  हैं  v

 अ्रध्यक्ष  महोदय  :  जानकारी  बा  यह
 मतलब  नहीं  होता.  (व्यवधान)
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 Shri  5.  M,  Banerjee:  Kindly  hear
 me  again.

 Shri  Dinen  Bhattacharya:  Let  the
 Minister  deny  it.

 Mr,  Speaker:  That  is  enough  that
 an  allegation  should  come  and  that
 the  Minister  should  deny  it.

 कोई  भ्रादमी  यहां  खड़े  हो  कर  कह  दे  कि
 तुम  ने  तो  भ्र पने  भाई  का  कत्ल  किया  है  प्रौढ़
 बह  फिर  उस  को  डिनाई  करे  (व्यवधान)
 एरिगेशन  लगाते  वक्‍त  मेम्बर  को  भी  जब
 बह  सवाल  पूछता  है  तो  कुछ  तो  जस्टिफि-
 केशन  होना  चाहिए  ।

 Shri  8,  M.  Banerjee:  I  put  this
 question  only  because  my  information
 is  that  Seth  Jit  Pal  has  paid  Rs.  20
 lakhs  to  the  Congress  coffers  during
 the  Durgapur  Congress.  I  want  to
 know  whether  there  is  pressure  from
 him  to  delay  submission  of  the  report
 of  the  Commission  by  assuring  Rs.  25
 lakhs  to  the  Congress  for  the  coming
 elections.

 Shri  Harish  Chandra  Mathur:  On  a
 point  of  order,

 Sbri  5.  M.  Banerjee:  Kindly  allow
 Me  to  complete  the  question,

 Mr,  Speaker:  The  question  has  been
 completed.

 Shri  S.  M.  Banerjee:
 answer,

 Let  them

 Shri  Harish  Chandra  Mathur:  This
 is  not  only  an  insinuation  against  the
 Government,  this  is  a  great  insinua-
 tion  against  the  Judge  of  the  Supreme
 Court  who  is  conducting  the  inquiry.

 Shri  8.  M,  Banerjee:  I  never  said
 any  such  thing.  There  is  no  imputa-
 tion.

 Shri  Harish  Chandra  Mathur:  I  said
 the  other  day  that  no  Government
 which  was  wanting  to  see  that  justice
 was  done  could  have  taken  more
 effective  steps  than  to  have  appointed
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 such  a  committee  with  such  an  e.w-
 nent  Judge  and  with  such  personnel.
 He  says  they  are  wanting  the  report
 to  come  after  the  election,  as  if  the
 Judge  is  a  tool  in  the  hands  of  the
 Government  to  satisfy  the  convenien-
 ce  of  the  Government.  So,  it  is  de-
 finitely  an  insinuation  against  the
 Judge  and  the  Commission,  I  wish
 you  get  this  expunged.

 Shri  Tyagi:  I  have  another  point.

 Shri  5.  M.  Banerjee;  On  a  point  of
 personal  explanation.

 Shri  Tyagi:  I  am  en  a  point  of
 procedure.  According  to  the  old  recog-
 nised  procedure  which  you  yoursel
 always  point  out,...

 Shri  Vasudevan  Nair:  Is  it  a  point
 of  order?

 Shri  Tyagi:  A  member  of  the  oppo-
 sition  has  every  right  to  bring  forward
 allegations  against  Ministers  or  Trea-
 sury  Benches  or  anybody  as  thcy
 choose,  but  every  allegation  must  be
 based  on  some  information,  If  some-
 thing  is  printed  in  the  paper,  with
 reference  to  that  he  might  put  a
 question,  but  he  cannot  invent  him-
 self.  If  there  is  something  in  his
 personal  knowledge,  he  must  first
 commit  himself  in  writing,  then  only
 put  a  question.  Now  for  my  hon.
 friend  to  say  so  many  lakhs  were
 given  to  the  Comgress  etc.,  is  not  cor-
 rect,  I  would  like  him  to  produce
 the  source  of  his  information.

 Shri  A,  P,  Sharma  rose—

 Mr,  Speaker:  I  have  heard  two
 points  of  order.

 Shri  A.  P.  Sharma:  I  also  want  te
 say  something  in  this  connection,

 Mr.  Speaker:  It  is  not  a  debate.

 Shri  A,  P.  Sharma:  But  he  has  said
 he  has  got  definite  information.  That
 definite  information  must  come  before
 us,  before  he  makes  an  allegation.
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 Mr.  Speaker:  They  do  not  allow  me
 to  speak,  The  hon.  Members  may
 kindly  sit  down.

 Shrimati  Renuka  Ray:  Is  it  being
 expunged?

 Mr.  Speaker:  No,  they  have  not
 been  expunged,

 Shri  5.  M.  Banerjee:  My  hon.  friend
 Shri  HL  C.  Mathur  has  raised  a  point.
 I  have  great  regard  for  him.  He
 spoke  as  if  I  have  said  something
 which  goes  against  the  eminent  ex-
 Judge  of  the  Supreme  Court,  I  have
 the  same  regard  for  the  juditiary  as
 my  friend  has.  My  question  was
 simple.  People  take  money  from  the
 big  industrial  houses.  What  is  there
 ebout  it?  My  question  was  whether
 sn  attempt  was  being  made  by  Pyare-
 lal,  by  Jit  Pal,  to  delay  the  proceed-
 ings  of  this  committee  by  assuring
 Rs.  25  lakhs  to  the  Congress  coffers  fou
 the  elections.  That  was  my  question.
 (Interruptions.

 Mr.  Speaker:  Mr,  Mathur  has  point-
 ed  out  that  the  Member  put  his  ques-
 tion  in  this  way  which  is  like  asking
 whether  pressure  is  being  brought  30
 that  the  report  might  be  delayed...

 Shri  S,  M.  Banerjee:  I  have  got  great
 regard  for  the  High  Court.

 Mr,  Speaker:  That  it  is  done  so  that
 the  conclusions  of  the  report  might
 not  be  available...

 Shri  8.  M.  Banerjee:  It  will  not  see
 the  light  of  day  before  the  elections,
 I  can  assure  you  about  that,  I  will
 also  come  back  here.  I  can  tell  you
 that  now,

 Mr.  Speaker:  Order,  order.  I  am
 not  concerned  about  all  that.  No  alle-
 gations  should  be  made  that  our
 Judges  are  amenable  to  pressure.

 Shri  S.  M,  Banerjee:
 made  any  such  allegation.

 I  have  not

 Shri  Tyagi:  I  seek  your  ruling  on
 the  point  I  raised.

 NOVEMBER  10,  966  Oral  Answers  2376
 Shri  A.  P,  Sharma:  What  about  the

 other  points?
 Mr.  Speaker:  He  may  sit  down.  We

 cannot  proceed  in  this  manner,
 Shrj  Tyagi:  Can  allegations  ४९

 inade  without  any  basis?  I  seek  your
 ruling  on  that.

 Mr,  Speaker:  I  have  already  said
 that  unless  a  Member  has  got  some
 piausible  reasons  to  believe  that  there
 is  some  truth  in  the  allegation  he
 is  making,  unless  he  has  made  some
 enquiry  about  that,  he  should  not  come
 out  with  an  allegation  in  such  a  man-
 ner.

 Shri  Hari  Vishnu  Kamath:  Plausible
 reasons,  yes.

 श्री  मत  लिमये  :  इस  में  तो  प्लाजिबिल
 रंजन  है।  -(व्यायाम)  25  लाख
 रुपया  कांग्रेस  क।  दिया  जा  चुका  है  ny

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 May  I  also  draw  your  attention  to
 rule  4(2)(v)  which  says:

 “It  shall  not  ask  as  to  the
 character  or  conduct  of  any  per-
 son  except  in  his  officia]  or  public
 capacity.”

 श्री  म्  लिमये :  जस्टिस  सरकार  के
 बारे  में  तो  उन्होंने  कुछ  नहीं  कहा  tv

 जज
 Shri  Fakhruddin  Ahmed:  It  is  a  re-

 fiection  on  me;  I  object  to  it.
 Mr,  Speaker:  I  want  to  express  tne

 dispieasure  of  the  House  on  _  this.
 Words  are  used  wrecklessly,

 Shri  K,  C.  Sharma:  Those  words
 shculd  be  expunged.

 Mr.  Speaker:  I  expunge  them.

 श्री  मधु  लिये  :  भ्रध्यक्ष  महोदय,  क्‍या
 _एक्स पंज  हुआ  है  यह  बता  दीजिए  ।

 **  Bxpunged  as  ordered  by  the  Chair.
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 प्रत्यक्ष  महोदय  :  बह  नहीं.  बता  सकता
 औ।  रेकार्ड  देख  लीजिएगा  |

 श्री  बागड़ी  :  भ्रध्यक्ष  महोदय,  यह  अ्रमीचन्द,
 स्यार  लाल  फर्म  के  बारे  में

 झष्यक्ष  महोदय  :  प्रभी  उन्होंने  खत्म
 नहीं  किया  ।

 Shri  Fakhruddin  Ahmed:  My  sub-
 mission  was  that  a  question  could  not
 be  asked  if  it  related  to  the  character
 or  conduct  of  any  person  except  in
 nis  official  or  public  capacity,  Any
 question  which  refers  to  the  conduct
 and  character  of  a  person  who  is  not
 a  public  official  or  a  Minister  cannot
 be  raised  here.

 श्री  बागड़ी  :  अध्यक्ष  महोदय,  क्‍या
 मंत्री  महोदय  यह  बताने  की  कृपा  करेंगे  कि
 अमीचंद  प्यारे  लाल  फर्म  के  बारे  में  जो
 इल्ज़ामात  लगे  है  कौर  उनकी  इन्क्वायरी  हो
 रही  है  उसी  के  आधार  पर  क्या  मन्त्री  महोदय
 का  ध्यान  श्री  गुलजारी  लाल  नन्दा,  गृह-मंत्री
 नेत्रों  इस्तीफा  देते  वक्‍त  बयान  दिया,  वह  रख-
 बारों  में  पाया  हुआ  है  कि  भ्रष्टाचार  को
 रोकने  के  जो  मैंने  कदम  उठाये  उन  के  प्रकार
 कदम  उठाने  में  सरकारी  तौर  पर  मेरे  आगे
 अड़चने  शाई,  तो  कया  मन्त्री  महोदय  यह
 बताने  कि  कृपा  करेंगे कि  श्रीचन्द  प्यारे
 लाल  फेम  के  भ्रष्टाचार  की  इन्क्वायरी
 में  जो  निन्दा  साहब  चाहते  थे  उस के  इन्दर
 क्योकि  मंत्रियों  का  हाथ  था  प्रवचनों  डालने
 में....

 अध्यक्ष  महोदय  :  बन्दा  जी  का  यहां
 कसे  जाता  है  ?

 श्री  बिगड़ो  :  उनके  बयान  में  प्रप्टाचार
 को  रोकने  के  लिये

 अध्यक्ष  महोदय  :  उसमें
 प्यारेलाल  का  नाम  कहीं  नहीं  है  1
 3966  (Ai)  LSD—2.
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 Public  Sector  Undertakings
 +

 *2i5.  Shri  P.  R.  Chakraverti:
 Shri  H.  C.  Linga  Reddy:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  have
 examined  the  suggestions  made  by
 Shri  S.  G.  Barve,  Member  of  the
 Planning  Commission,  for  improving
 the  working  of  the  public  sector
 undertakings;

 (b)  whether  there  is  any  proposal
 to  introduce  longer  tenure  for  Chief
 Executives  of  such  Undertakings;

 (c)  the  steps  taken  to  utilise  the
 talents  of  top  professionals  from  the
 private  sector  to  improve  the  effi-
 ciency  of  public  sector  undertakings;
 and

 (d)  how  far  Government  have
 allowed  the  units  to  exercise  maxi-
 mum  autonomy  so  far  as  the  draw-
 ing  up  of  the  budget  and  its  alloca-
 tion  in  terms  of  the  guidelines  for
 production  fixed  by  Government  is
 concerned?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N.  Mishra):
 (ay  Suggestions  for  improving  the
 working  of  Public  Enterprises  are
 constantly  under  consideration.  This
 includes  the  suggesttiong  made  by
 Shri  S.  G.  Barve.

 (b)  It  has  been  decideg  that  such
 appointments  should  be  for  a  mini-
 mum  periog  of  4  years  which  could
 be  extended  to  six  years.

 {c)  Efforts  are  continuously  made
 to  attract  suitable  persons  from  the
 private  sector.

 (d)  The  autonomy  of  the  Public
 Enterprises  is  governed  by  the  Arti-
 cles  of  Association  of  these  Enter-
 prises  which  normally  provide  for
 appointment  of  the  Chief  Executive
 and  Financial  Managers  by  Govern-
 ment,  for  sanction  by  Government
 of  capital  expenditure  in  excess  of
 certain  specifieg  limits  ang  approval
 by  Government  of  top  appointments
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 in  the  Enterprises  carrying  pay  above
 certain  prescribed  levels.  They  also
 provide  for  issue  by  Government  vf
 directives  to  the  Enterprises,  but  this
 power  is  sparingly  used.  In  all
 other  matters,  the  public  Enterprises
 are  entirely  autonomous,

 Shri  P.  R.  Chakraverti:  Has  the
 Government  taken  into  account  the
 fact  that  young  men  of  promise  are
 now  feeling  themselves  tempted,  to
 go  in  for  private  enterprise  rather
 than  public  enterprise  and,  if  so,  what
 steps  are  being  taken  to  see  that  they
 take  the  place  of  the  superannuated
 persons  who  are  now  in  office?

 Shri  L.  N.  Mishra:  This  is  an  old
 question  which  has  already  been
 raiseq  in  thig  House.  I  had  a  study
 made  about  this  matter  when  I  was
 in  the  Home  Ministry,  and  it  was  re-
 ported  to  us  that  Government  jobs
 are  proving  to  be  less  attractive  to
 bright  young  men  than  the  private
 jobs  because  of  the  salary  scale  etc.,
 and  the  Government  hag  been  trying
 to  meet  this  point.

 Shri  P.  R.  Chakraverti:  May  I  know
 whether  the  Government  can  indicate
 the  number  of  Indians  who  are  today
 employed  in  technical  jobs  outside
 India  and,  if  so,  whether  the  Govern-

 .ment  is  trying  to  persuade  them  to
 come  over  here  and  join  our  deve-
 lopment  projects?

 Shri  L.  N.  Mishra:
 was  also  answered  here  sometime
 ago.  It  is  a  fact  that  some  of  the
 technicians,  and  engineers  and  doc-
 ters  find  more  attractive  jobs  out-
 side  this  country.  Efforts  are  being
 made,  as  you  know,  to  fing  jobs  for
 them  here,  in  Government,  and
 there  ig  response  also.

 This  question

 sit  रामेशवर  हांडियां  :  क्या  मंत्री  महोदय
 यह  बताने  की  कृपा  करेंगे  कि  पिछले  पांच
 वर्षों  में  रांची  हैवी  इंजीनियरिंग  तथा  भोपाल
 हैदी.  इलेक्ट्रिकल्स  में  कितना  नुकसान  हुआ
 है  ?  क्‍या  बह  सही  है  कि  ऐसी  धारणा  है  कि
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 प्रगति  पांच  वर्षों  तक  ये  कारखाने  नुक़सान
 देते  रहेंगे,  यदि  ऐसा  है,  तो  इसके  कया  कारण
 है?

 श्री  ल०  सा  सिर:  प्रारम्भ  में
 पब्लिक  सेक्टर्स  के  प्रोजेक्ट  में  नकसान  होता
 होता  है,  जैसा  प्राइवेट  सेक्टर  में  भी  होता
 है।  रांची  में  पूरे तीर  पर  प्रभी  प्रोडक्शन

 नहीं  कराया  है,  इस  लिये  ऐसा  फैसला  कर
 लेना  सही  नहीं  है  |  मैं  माननीय  सदस्य  से
 कहूंगा  कि  वे  ज़रा  अच्छा  वातावरण  उस  के
 लिये  बनायें  क्योंकि  उस  पर  हर  तरफ  से
 हमला  होता  है  ।

 Shri  Vasudevan  Nair:  The  hon.
 Minister  stated  that  they  are  trying
 to  absorb  the  professional  people  in
 the  public  sector.  I  would  like  to
 know  whether  some  conditions  are
 being  laid  down  when  such  people.
 are  brought  into  the  public  sector;
 for  example,  that  they  should  not
 have  any  vested  interests,  financial  in-
 terests,  in  any  other  private  industry
 which  they  were  serving  till  that
 time?

 Shri  L.  N.  Mishra:  I  think  this
 condition  is  there.  I  might  say  that
 some  of  the  people  who  have  come
 from  the  private  sector  have  done
 exceedingly  well  in  the  public  sector.

 Shri  Vasudevan  Nair:  I  want  to
 know  whether  some  specific  condi-
 tion  is  there.

 Shri  L.  N.  Mishra:  That  is  there.

 Shri  A.  N,  Vidyalankar:  May  I
 know  the  number  of  heads  of  public
 undertakings  who  are  technical  men
 and  the  number  of  those  who  are  non-
 technical  men?

 Shri  L.  N.  Mishra:  I  want  notice.
 Shrimati  Renuka  Ray:  In  reply  to

 part  (d)  the  Minister  said  that  there
 is  a  good  deal  of  autonomy  now  re-
 garding  drawing  up  of  the  budget  and
 allocation  of  funds.  I  want  to  know
 whether  any  steps  are  being  taken  to



 2369  Oral  Answers

 nee  that  sanctions  and  actual  allot-
 ments  of  money  are  done  quicker  and
 there  is  autonomy  in  that  respect  also,
 so  that  the  heads  of  public  under-
 takings  do  not  have  to  wait  for  long
 periods  before  sanctions  and  _  allot-
 ments  of  money  are  actually  made?

 Shri  L.  N.  Mishra:  The  financial
 control  in  respect  of  public  enter--
 prises  is  very  much  different  from
 that  for  other  ministries  ang  depart-
 ments  of  government.  They  have  got
 autonomy  and  things  are  done  expe-
 ditiously.

 Shri  K.  D.  Malaviya:  ls  it  not  a  fact
 that  the  two  steps  contemplated  i.e.
 selection  of  private  sector  experts  and
 prolongation  of  period  from  4  to  6
 years,  are  proving  wholly  inadequate
 with  regard  to  improving  the  func-
 tioning  of  public  sector  and  that  it  is
 necessary  now  to  go  deeper  into
 these  problems  with  a  view  to  real-
 ly  improving  the  functioning  of  the
 Public  sector?

 Shri  L,  N.  Mishra:  The  hon.  Mem- ber  has  been  a  champion  of  the
 public  sector.  I  would  only  plead
 with  him  to  have  some  patience  and
 I  believe  things  will  improve.

 Shri  Ranga:  Have  Government
 given  proper  consideration  to  the  re-
 commendations  and  observations
 made  -by  the  Public  Undertakings
 Committee?  In  view  of  the  fact  that
 the  committee  have  foung  that  fre-
 quent  changes  have  been  made  in
 the  top  officers  of  the  Shipping  Cor-
 poration  and  Steel  Corporation,  have
 Government  come  to  the  conclusion
 that  they  should  avoig  making  these
 frequent  transfers  and  changes  and  a
 definite  term  of  tenure  is  assured  to
 the  top  executive  and  as  far  as  possi-
 ble  LA.S.  and  LCS.  people  should
 not  be  foisted  on  these  undertakings,
 as  has  happened  in  regard  to  the  oil
 and  gas  concerns,  and  technical  peo-
 Ple  should  be  preferred  whenever  it
 is  possible?

 Shri  L.  N.  Mishra:  About  the  first
 part,  that  is  exactly  the  point  made
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 by  Mr.  Barve  also.  That  is  a  very
 important:one  ang  that  is  being  exa-
 mined.  As  I  said  in  my  main  reply,
 we  are  going  to  have  these  appoint-
 ments  for  4  to  6  years.  Frequent
 changes  have  to  be  stopped  in  the  in-
 terest,  of  efficiency.  About  IAS  and
 ICS  officers  being  heads  of  these
 undertakings,  this  is  also  a  policy
 decision.  Efforts  are  being  made  to
 put  technocrats  as  heads  of  these
 undertakings  as  far  ag  possible.

 Setting  up  of  Central  Rajasthan
 Canal  Authority

 +
 °2i6.  Dr.  Karni  Singhji:

 Shri  Yashpal  Singh:
 Dr.  Ranen  Sen:
 Shri  D.  C.  Sharma:
 Shri  Surendra  Pal  Singh:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Onkar  Lal  Berwa:
 Shri  Bade:
 Shri  Kindar  Lal:
 Shri  Vishram  Prasad:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 delay  in (a)  the  reasons  for  the
 Rajasthan setting  up  the  Central

 Canal  Authority;  and
 (b)  when  Government  propose  to

 start  full-scale  operations  for  the
 development  of  the  area  through
 which  the  Rajasthan  Canal  would
 pass?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Dr.  K.  L.
 Rao):  (a)  Further  detailed  studies  in
 respect  of  administration  and  other
 related  issues  are  under  study.

 (b)  Development  works  in  the
 Rajasthan  Canal  area  are  already
 being  carried  out,  and  it  is  proposed
 to  step  up  their  progress.

 Dr.  Karmi  Singhji:  May  I  know
 when  the  work  of  the  lift  channel
 from  Birdwal  will  be  taken  up,  what
 is  the  amount  involved  ang  whether
 it  has  been  sanctioned?  May  I  know
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 whether  any  proposals  have  been  re-
 deived  from  Rajasthan  Government

 to  extend  the  scope  of  this  lift
 channel  to  include  Churu  district
 also?

 Dr.  K.  L.  Rao:  The  lift  channel  is
 already  included  in  the  sanctioned
 project.  But  it  has  been  under  con-
 sideration  to  exteng  the  lift  channel
 more  than  what  was  intended  origi-
 nally.  Originally  it  was  to  serve  2-1/2
 lakh  acres;  now  it  is  proposed  to  ex-
 tend  it  to  nearly  5  to  6  lakh  acres.  Re-
 farding  the  inclusion  of  the  Churu
 urea,  we  have  asked  the  State  Gov-
 ernment  to  investigate  and  see  if
 there  are  any  possibilities.  We  have
 not  received  any  report  so  far.  If
 any  favourable  report  is  received,
 naturally  that  also  will  be  included.

 Dr.  Karni  Singhji:  May  I  know
 why  in  spite  of  the  assurance  given
 by  the  then  Minister  of  Finance,  Mr.
 T.  T.  Krishnamachari,  that  the  Rajas-
 than  Canal  project  would  be  taken
 over  by  the  centre,  the  same  was  not
 done?  May  T  know  why  the  Finance
 Minister  now  wishes  to  visit  Rajas-
 than  Canal  Project,  and  why  it  has
 been  cancelled?

 Dr.  K.  L.  Rao:  There  have  been
 some  change  of  circumstances  since
 the  ex-Finance  Minister  visited  the
 area.  At  that  time  it  was  thought
 that  this  project  could  be  taken  over
 by  the  Government  of  India,  but  the
 lega]  advice  was  that  unless  there  are
 two  States  involved,  for  a_  single
 State  an  authority  of  the  Govern-
 ment  of  India  cannot  be  appointed.
 Therefore,  this  authority  has  to  be
 appointed  under  the  State.  That  is
 being  considered.  The  present
 Finance  Minister  just  wanted  to  ac-
 quaint  himself  with  the  work  that  is
 in  progress  in  the  Rajasthan  Canal.
 His  visit  has  nothing  to  do  with  the
 Rajasthan  Canal  Authority  as  such.
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 Banking  in  Rural  Areas
 "217,  Shri  BL  K.  Das:

 Dr.  M.  M.  Das:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Agad:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Shree  Narayan  Das:

 TO  QUES-

 Will  the  Minister  of
 pleased  to  state:

 Finance’  be

 (a)  whether  it  is  a  fact  that  the
 banking  habits  of  the  people  even
 in  rural  areas  are  increasing  very
 rapidly;

 (b)  whether  it  is  also  a  fact  that
 the  Postal  Savings  Banks  und  the
 few  branches  of  the  State  Bank  of
 India  and  some  other  Commercial
 Banks  have  been  found  to  be  inade-
 quate  for  the  need;

 (९)  if  so,  the  steps
 augment  the  banking
 rural  areas;  and

 taken  to
 facilities  in

 (d)  whether  the  establishment  of
 a  separate  National  Savings  bank
 mainly  to  mobilise  the  resources  in
 the  rural  areas  is  under  considera-
 tion  of  Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N.  Mishra):
 (a)  Yes,  Sir,  ag  indicateq  by  the
 growth  in  recent  years  of  deposits  in
 banking  offices  in  rural  ang  semi-
 urban  areas.

 (b)  and  (c).  The  State  Bank  and
 its  subsidiaries  and  the  commercial
 and  co-operative  banks  have  already
 about  2250  offices  in  rural  and  semi-
 urban  areas.  The  number  of  branch
 Post  Offices  doing  savings  bank  work,
 which  function  mostly  in  rural  areas,
 is  also  now  nearly  37,800.  Further
 the  State  Bank,  its  subsidiaries  and
 other  commercial  banks  are  imople-
 menting  a  branch  expansion  pro-
 gramme  to  cover  as  many  unbanked
 areas  as  possible.  The  Co-operative
 banks  and  the  Post  Office  Savings
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 Bank  are  alSo  endeavouring  to  open
 more  branches  in  rural  areas.

 (१)  No,  Sir.

 Repayment  of  Foreign  Loans

 “218,  Shri  Sezhiyan:  Will  the
 ter  of  Planning  and  Social  Welfare
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  comment
 made  by  a  Member  of  the  Planning
 Commission  at  the  Export-Import
 Council  held  in  Bombay  on  the  77
 September,  966  regarding  the  failure
 of  the  planning  in  respect  of  repay-
 ment  of  foreign  aid;

 (b)  whether  Government  have
 made  any  assessment  of  the  extent
 of  the  failure;  and

 (९)  the  remedial  steps  taken  or
 proposed  to  be  taken  in  the  matter?

 The  Minister  of  Planning  and
 Social  Welfare  (Shri  Asoka  Mehta):
 (a)  Yes,  Sir.  At  the  meeting  refer-
 red  to,  Prof.  V.  K.  R.  V.  Rao,  Mem-
 ber,  Planning  Commission,  said  that
 until  now  it  had  not  been  recognised
 sufficiently  that  if  the  country  bor-
 rowed  from  abroad,  interest  payments
 and  repayments  of  capital  could  pe
 made  only  through  more  production
 and  more  exports.

 (b)  and  (c).  The  question  of  fail-
 ure  of  planning  in  regard  to  repay-
 ments  of  foreign  aid  doeg  not  arise,
 since  the  Government  has  not  default-
 ed  at  any  time  in  making  the  schedul-
 ed  repayments.  The  problem  of
 balance  of  payments  in  relation  to
 planned  development  and  the  attain-
 ment  of  self-reliance  has  been
 studied  from  time  to  time  particular-
 ly  since  the  formulation  of  the  Third
 Plan.  The  Draft  Outline  of  the
 Fourth  Plan  lays  particular  stress  on
 the  attainment  of  self-reliance  as
 early  ag  possible,  and  sets  out  in
 detail,  in  chapter  II,  the  measures
 that  are  proposed  to  be  taken  to
 attain  this  goal  by  the  beginning  of
 the  Sixth  Plan.
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 नगरीय  विकास
 * 219.  श्री  Ho  लाग  द्विवेदी  :

 श्री  To  Go  बरुआ  :
 श्री  भागवत  झा  ग्राजाद  :
 श्री  स०  Wo  सामान्य  :
 डा०  Ho  मो०  दास
 श्री  सुबोध  हंसदा  :
 श्री  इन्द्रजीत  गुप्त  :

 क्या  निर्माण,  आवास  तथा  नगरीय
 विकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  यदि  सरकार  ने  देश  के  नगरीय
 विकास  के  लिए  कोई  योजना  बनाई  है,  तो
 उसकी  मुख्य  रूपरेखा  क्या  है  ;

 (ख)  उनके  मंत्रालय  ने  नगरीय
 विकास  के  लिए  योजना  ग्रा योग  से  कितनी
 राशि  की  मांग  की  है  मीर  उपरोक्त  योजना
 के  अन्तर्गत  कितनी  राशि  मंजूर  की  गई  है  ;

 (ग)  बम्बई,  दिल्‍ली  ,  कलकत्ता  और
 मद्रास  के  विकास  के  लिए  ग्र नुमा नत:  कितनी
 राशि  नियत  की  गई  है  कौर  शेष  नगरों  के
 लिए  राज्य  वार  कितनी  राशि  खर्च  की
 जायेगी  ;  और

 (घ)  क्‍या  उस  योजना  के  अन्तर्गत
 केवल  बड़े  नगर  आते  हैं  अथवा  वे  सभी  नगर
 भी  इस  में  शामिल  हैं  जिनमें  नगरपालिकाएं,
 नगर  क्षेत्र  समितियां  तथा  अधिसूचित  क्षेत्र
 समितियां  स्थापित  की  गई  हैं  ?

 निर्माण,  आवास  तथा  नगरीय  विकास
 जंत्री  भी  मेहर  चन्द  खन्ना):  (क)
 चौथी  योजना  में  उन  75  मास्टर  प्लाटों/
 रीजनल  प्लानों  के  पूरा  हो  जाने  की
 उम्मीद  है  जिन  पर  कि  तीसरी  योजना  में
 काम  शरू  हो  गया  था  |  इसके  अलावा  52
 पहले  दर्जे  क ेतथा  05  दूसरे  दर्जे  के  शहरों
 तथा  49  टूरिस्ट/तीर्थ  स्थानों  के  लिए
 मास्टर  प्लान  बनाने  का  काम  शुरू  करने
 का  इरादा  ह।

 (ख)  इस  काम  के  लिए  70  करोड
 रुपया  मांगा  गया  था  लेकिन  28  करोड़
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 मिलेगा-]  3  करोड़  रुपया  मास्टर  प्लान  वगैरा
 की  तैयारी  के  लिए  तथा  5  करोड़  रुपया
 शहरी  विकास  के  प्लाटों  तथा  नगरपालिका
 के  ज़रूरी  कामों  को  चलाने  के  लिए।

 (ग)  हर  एक  राज्य/बूनियन  टैरिटरीज़
 की  ज़रूरतों को  ध्यान  में  रखते  हुए  साल  के
 साल  रुपया  दिया  जाता  है।  966-67
 दिये  गये  रुपये  का  ब्यौरा  संलग्न  है।

 (घ)  चौथी  योजना  के  दौरान  में
 50,000  अथवा  अ्रधिक  की  जन  संख्या)

 वाले  सभी  शहर  इस  योजना  में  शामिल  कर
 लिए  जायेंगे'  तथा  49  टूरिस्ट/तीर्थ
 भी  शामिल  होंगे।

 विवरण

 शहरी  तथा  क्षेत्रीय.  योजनाकारों  की
 तैयारी  के  लिए  966-67  में राज्य  सरकारों
 को  दिये  गये  केन्द्रीय  अनुदान  की  राज्य  वार
 खुलासा  ।
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 राज्य  का  नाम  राशि
 (लाख  रूपयों  में)

 he  आंध्र  प्रदेश  4.50

 2.  असम  2.50

 3  बिहार  5.00
 4  गुजरात  4.50

 5.  जम्मू तथा  कशमीर  0.75

 6.  केरल  5.00

 7  मध्य  प्रदेश  4.00

 8:  मद्रास  8.00
 9  महाराष्ट्र  5.00

 10.  मैं सुर  6.00

 Mk  उड़ीसा  3.00

 12.  पंजाब  (हरियाणा  सहित)  8.00

 3.  राजस्थान  5.09

 14.  उत्तर  प्रदेश  8.00

 15.  पश्चिमी  बंगाल  4.  25
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 Import  Licenses  for  Pharmaceutical
 Raw  Materials

 #220,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 liberalised  import  policy  implement-
 ed  by  Government  has  resulted  in
 giving  import  licenses  for  finished
 raw  materials  particularly  in  the
 pharmaceutical  fields  for  which  suffi-
 cient  installed  capacity  exists  in  this
 country;

 (b)  if  so,  whether  Government
 have  taken  up  the  matter  with  the
 licensing  authorities  concerned;  and

 ‘c)  whether  any  action  has  been
 taken  to  rectify  the  lapse?

 The  Minister  of  Health  ang  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 The  Ministry  of  Commerce  had  libe-
 raliseq  the  policy  in  respect  of  im-
 port  of  raw  materials  by  Actusi
 Users  in  the  small  scale  sector  for
 the  period  April,  966—March  1967.
 Under  the  liberalizeg  policy,  it  had
 been  decided  to  issue  ial  import
 licences  for  import  of  raw  materials
 to  units  in  Small  Scale  Sector,  the
 import  entitlement  for  the  special
 licence  being  three  timeg  the  value  of
 the  import  licence  for  raw  materials
 issued  for  the  licensing  period  April
 964—March  965  or  jf  no_  licences
 have  been  issueg  to  the  aplicant  for
 the  period  April,  964—March  1965,
 twelve  times  the  value  of  the  import
 licence  for  raw  materials  issued  to
 him  for  the  period  April  965—March
 1966.  It  had  also  been  stipulated
 that  the  special  import  licences  would
 be  issued  for  the  same  items  of  raw
 materials  as  were  covered  by  the
 licences  issued  for  the  periog  April,
 964—March,  965  or  April,  ‘1965—
 March,  966  as  the  case  may  be.  It
 is,  therefore,  likely  that  special  im-
 port  licences  have  been  issued  for
 certain  raw  materials  includeg  in  the
 licences  for  the  basic  years  for  which
 No  di  tion  city dequate  pro
 might  have  existed  during  the  basic
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 years,  but  sufficient  installeg  capa-
 city  might  have  been  set  up  subse-
 quently  eg.  Thiacetazone  Vitamin  C
 ete.

 (b)  and  (c).  As  a  result  of  repre-
 sentations  received  from  certain  quar-
 ters,  the  position  in  this  regard  was
 subsequently  reviewed  and  it  was
 decided  that  no  actual  user  licences
 for  import  of  the  following  items
 should  be  granted  during  the  current
 licensing  period:

 Chloramphenical.
 Sodium  PAS.
 Calcium  PAS.
 Thiacetazone.
 Isonicotinic  Acid  Hydrazide.
 Vitamin  C.
 Musk  Xylol.
 Musk  Ambrette.
 Borax.

 10.  Boric  Acid.
 It  has  also  been  decideq  not  to

 grant  any  actual  users  litenced  to
 small  scale  units  for  (i)  Benzyl  Ben-
 zoate  and  (ii)  Calcium  Carbide  dur-
 ing  the  current  licensing  period.

 COIABT

 प

 Nepali  Currency
 °22l.  Shri  Vishwa  Nath  Pandey:

 Shri  H.  C.  Linga  Reddy:
 Shri  8,  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  C,  Borooah:
 Dr.  M.  M,  Das:
 Shri  N.  R.  Laskar:
 Shri  Liladhar  Kotoki:
 Shri  Yashpal  Singh:
 Shri  Shinkre:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Kindar  Lal:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Nepal  Government  have  declared
 Nepali  Currency  sole  legal  tender  in
 some  of  its  Eastern  and  Southern
 Zones  from  Bagmati  to  Mechi  border-
 ing  Sikkim  end  West  Bengal,  where

 Written  Answers  2378

 Indian  Currency  had  been  in  circula-
 tion  alongside  Nepali  Currency;  and

 (b)  if,  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.

 (b)  This  is  a  matter  of  internal  eco-
 nomic  policy  of  a  friendly  neighbour-
 ing  country.

 Rural  Electrification
 Shri  प्र  C.  Linga  Reddy:
 Shri  P.  R,  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  Vishwa  Nath  Pandey:
 Shri  P.  C,  Borooah:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  CG  Samanta:
 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Shri  K.  C.  Pant:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 9222,

 (a)  the  amount  set  apart  and  uti-
 liseqd  for  the  rural  electrification  in
 the  Third  Plan  period;

 (b)  the  number  of  villages  electri-
 fied  and  the  irrigation  pumps  serviced
 in  the  country,  State-wise;

 (e)  the  reasons  for  the  shortfall  in
 expenditure,  if  any;  and

 (d)  the  programme  of  rural  electri-
 fication  in,  the  Fourth  Plan  Period?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  The  Third  Plan  provision  for
 rural  electrification  was  about  Rs.  305
 crores.  The  estimated  actual  ex-
 penditure  is  about  Rs.  25  crores,

 (b)  A  statement  giving  the  reqisite
 information  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-7289/66}.

 (c)  Does  not  arise.

 (d)  It  is  proposed  to  electrify  about
 57,700  villages  and  give  power  sup-
 ply  to  about  7  lakh  pump-sets|tube
 wells  during  the  Plan  perad
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 Committee  on  Transport  Policy  and
 Coordination

 Shrimati  Vimla  Devi:
 Shri  Yashpal  Singh:

 #223,

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No,  3  on  the  28th  July,  966  and
 state:

 (a)  whether  the  Report  of  the  Com-
 mittee  on  Transport  Policy  and  Co-
 ordination  has  since  been  considered
 by  Government;  and

 (b)  if  so,  the  decisions  taken  there-
 on?

 The  Minister  of  Planning  and
 Social  Welfare  (Shri  Asoka  Mehta):
 (a)  and  (b).  The  report  of  the  Com-
 mittee  on  Transport  Policy  and  Co-
 ordination  is  stiii  under  considera-
 tion  in  the  Ministries  concerned  and
 the  Planning  Commission.  The  re-
 port  is  proposeg  to  be  placed  before
 the  Cabinet  Committee  on  Transport
 shortly,

 Irrigation  Projects
 #224,  Shri  S,  C.  Samanta:

 Shri  M,  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  C.  Borooah:
 Dr.  M.  M.  Das:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  allocations  in  the
 Fourth  Five  Year  Plan  for  small  and
 medium  projects  for  irrigation  §  in-
 cluding  provisions  for  bandhis  are
 exactly  according  to  ithe  proposals
 submitted  by  the  Ministry  or  other-
 wise  and  what  are  the  cuts  imposed
 with  reasons  therefor;

 (b)  whether  the  Governments  of
 Uttar  Pradesh  and  Madhya  Pradesh
 have  submitted  their  requirements  in
 this  direction;  and

 (c)  if  so,  the  difference  between
 the  sums  of  money  requested  and
 those  allocated  in  the  Central  Plan
 on  the  basis  of  estimates  of  the
 Ministry?
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 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  The  proposals  for  irrigation  in
 the  IV  Five  Year  Plan  which  have
 been  formulated  by  the  State  Govern-
 ments  are  now  under  discussion  with
 the  Planning  Commission  and  have
 yet  to  be  finalised.  Provision  for
 minor  irrigation  works  will  be  in
 the  agricultural)  sector,  whereas
 medium  and  major  schemes  in  the
 Irrigation  sector.

 (b).  Yes,  Sir,
 (c)  Does  not  arise  at  present  as  the

 Plan  has  not  yet  been  finalised,

 Cholera  Germs  in  Ground  Water  of
 Delhi

 #225,  Shrimati  Savitri  Nigam:
 Shrj  H.  C,  Linga  Reddy:
 Shri  Shree  Narayan  Das:
 Shri  A.  K,  Gopalan:
 Shri  Umanath:
 Shri  Nambiar:

 Dr.  Saradish  Roy:
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  state:
 (a)  whether  cholera  germs  have

 recently  been  found  in  the  water
 drawn  from  wells  and  hand  pumps  in
 Delhi;  and

 (b)  if  so,  the  steps  taken  in  this
 regard  and  also  to  extend  the  proper
 water  supply  facilities  to  places  serv-
 ed  by  wells  and  hand-pumps?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)

 Yes,  Sir.  Isolation  of  V.  Cholerae  has
 been  made  at  the  National  Institute
 of  Communicable  Diseases,  Delhi  from
 samples  of  water  drawn  from
 a  three  hand  pumps  but  not  from
 open  wells  in  Delhi.

 (b)  The  steps  taken  to  contro]  the
 spread  of  cholera  and  for  proper
 water  supply  facilities  are  enumerat-
 ed  below:

 (i)  Anti-Cholera  inoculation
 campaign  is  being  carried
 out  in  the  effected  areas  by
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 inoculating  persons  with  anti-
 cholera  vaccine  containing
 ElI-tor  component.

 (ii)  The  anti-fly  measures  includ-
 ing  efficient  removal  and  dis-
 posal  of  garbage  have  been
 intensified,
 Strict  hygienic  control  over

 food  establishments  includ-
 ing  closure  of  insanitary  es-
 tablishments  is  being  carried
 out.
 Health  education  of  the  peo-
 ple  is  being  carried  out  by
 advising  them  to  protect
 themselves  against  the  risks
 of  getting  cholera  or  other
 bowel  diseases,

 (iii)

 (iv)

 The  following  steps  to  improve
 drinking  water  supply  in  the  cholera
 affected  areas  are  being  undertaken:

 (i)  Extension  of  piped  water
 supply  wherever  feasible;

 (ii)  Supply  of  clean  and  potable
 water  in  tankers  or  in  large
 drums  fitted  with  taps,
 where  (i)  above  is  not  pos-
 sible;

 (iii)  Closure  of  contaminated  shal-
 low  tubewells  until  such
 time  they  are  rendered  safe;

 (iv)  Regular  disinfection  of  open
 wells;  and

 (v)  Regular  disinfection  and
 sanitary  improvements  with

 a  view  to  minimise  surface
 pollution  of  shallow  tube
 wells  in  cholera  affected
 areas  where  piped  water
 supply  is  not  available  and
 adequate  safe  drinking  water
 by  other  means  cannot  be
 provided.

 Compilation  of  District-wise  National
 Income  data

 #226,  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Planning  and  Social
 Welfare  be  pleased  to  state:

 (a)  whether  the  suggestion  of  com-
 piling  the  national  income  data  dis-
 trict-wise  has  been  considered;  and
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 (b)  if  50,  with  what  result?
 The  Minister  of  Planning  and

 Social  Welfare  (Shri  Asoka  Mehta):
 (a)  The  Central  Statistical  Organi-
 sation,  in  consultation  with  the  vari-
 ous  State  Statistical  Bureaus  and  the
 Working  Group  on  State  Income  is
 examining  the  technical  issues  and
 exploring  the  possibilities  of  building
 up  district-wise  income  estimates  for
 a  few  sectors  only  on  an  experimental.
 basis.

 (b)  Does  not  arise.

 River  Water  Disputes

 * 227.  Shri  Basappa:
 Shri  H.  C.  Linga  Reddy:
 Shri  P.  R.  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  Vishwa  Nath  Pandey:
 Shri  Jashvant  Mehta:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No,  527  on
 the  8th  August,  966  and  state  the
 latest  position  regarding  the  outstand-
 ing  river  water  disputes  among  vart-
 ous  States  and  what  further  steps
 have  so  far  been  taken  to  resolve
 them?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):  A
 statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  the  Library,  See
 No.  LT-7290/66].

 Electricity  Rates  in  States

 #228,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  electricity  rates  for  Industrial
 units  in  U.P,  are  higher  than  in  other
 States;

 (b)  whether  the  Industries  are
 suffering  because  of  such  higher  rates,
 and

 (c)  if  so,  the  steps  taken  to  have
 uniform  rates  in  all  the  States?
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 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  In  most  of  the  States,  the  indus-
 trial  rates  are  higher  than  in  U.P.
 except  for  50  K.W.  (L.T.)  in  Eastern
 Area  under  U.P.  A  statement  show-
 ing  the  average  industrial  rates  in
 the  different  States  is  laid  on  the

 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-729/66].

 (b)  No,  Sir,
 (c)  Introduction  of  uniform  rates

 in  all  States  on  an  all  India  basis  is
 not  immediately  feasible.  However,
 uniformity  in  the  rates  charged  for
 different  classes  of  consumers  within
 the  jurisdiction  of  aach  State  has
 been  brought  about  in  eight  States.
 The  other  States  are  also  working
 towards  that  end.

 Supply  of  Drinking  Water  to  Rural
 Areas

 °229.  Shrj  Maheswar  Naik:
 Shri  S.  C.  Samanta:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  Bhagwat  Jha  Azad:
 Shri  P,  C,  Borooah:
 Dr.  M,  M,  Das:
 Shri  H.  C.  Linga  Reddy:
 Shrj  P.  R.  Chakraverti:
 Shri  Vishwa  Nath  Pandey:
 Shri  Hem  Raj:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  the  progress  made  in  the
 scheme  of  supplying  drinking  water
 facilities  in  the  rural  areas,  State-
 wise;  and

 (b)  how  long  it  will  take  for  the
 rural  areas  to  become  fully  _  self-
 sufficient  in  this  regard?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 A  statement  is  laid  on  the  Table  of
 the  Sabha.

 (b)  It  is  not  possible  to  indicate
 any  definite  period  for  provision  of
 drinking  water  in  all  the  rural  areas

 .of  the  country  as  jt  depends  upon  the
 resources  available.
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 World  Bank  Mission

 *230.,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Planning  and
 Secial  Welfare  be  pleased  to  state:

 (a)  whether  any  World  Bank  Mis-
 sion  is  arriving  in  India  to  assess
 India’s  foreign  exchange  needs  for  the
 Fourth  Five  Year  Plan;

 (b)  what  is  the  programme  for  the
 Mission;  and

 (c)  what  say  ang  impact  World
 Bank  has  in  shaping  economic  poli-
 cies  of  Government?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)
 and  (bd).  A  World  Bank  team  cf  ex-
 perts  led  by  Mr.  Bernard  Beil  has
 been  making  en  appraisement  of  the
 foreign  exchange  needs  of  the  Fourth
 Five  Year  Plan.  The  team  has  not  yet
 completed  its  assignment.

 (c)  The  World  Bank  is  the  convenor
 and  the  Secretariat  of  the  Aid  India
 Consortium.  It  is  in  that  capacity  that
 the  World  Bank  has  engaged  itself
 in  the  study  of  the  foreign  exchange
 needs  of  the  Plan,  so  as  to  enable  it-
 self  to  interpret  them  to  the  Consort-
 jum  countries.  While  the  World  Bank
 is  free  to  make  its  own  suggestions
 on  the  economic  aspects  of  the  Plan,
 the  question  of  its  having  any  say  and
 impact  in  the  formulation  of  policies
 of  Government  of  India  does  not
 arise.

 Ceilings  on  Urban  Incomes
 °23l.  Shri  Kolla  Venkaiah:

 Shri  Vishram  Prasad:
 Shri  Nardeo  Snatak:
 Shri  Kashi  Ram  Gupta:
 Shri  Mohan  Swarup:
 Shri  C.  M.  Kedaria:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government  have
 worked  out  or  attempted  to  work  out
 the  preliminary  details  for  the  scheme
 of  Ceilings  on  Urban  Incomes;

 (b)  if  so,  the  details  worked  out;
 (c)  the  time  required  for  the  pre-

 Pparation  of  the  scheme;  and
 (d)  if  not,  the  reasons  therefor?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N,  Mishra):
 (a)  to  (d).  Government  consider  that
 the  only  effective  means  of  curbing
 high  incomes  including  urban  incomes
 is  to  levy  progressive  income  taxes.
 The  rates  of  income  tax  are  fixed
 each  year.

 Overdrawai  by  States
 °232.  Shri  A.  K.  Gopalan:

 Dr.  Saradish  Roy:
 Shri  Umanath:
 Shri  Nambiar:
 Shri  Basappa:
 Shrimati  Tarkeshwari  Sinha:
 Shri  Maheswar  Naik:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Reserve  Bank  of
 India  has  devised  procedure  to  ensure
 that  unauthorised  overdrafts  by  State
 Governments  from  the  Reserve  Bank
 are  avoided;

 (b)  if  not,  the  reasons  for  the  delay;
 (c)  when  the  procedure  is  likely  to

 be  finalised;  and
 (d)  the  steps  Government  propose

 to  take  to  avoid  drawing  of  such  over-
 drafts  by  States?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  to  (d).  The  question  of  avoidance
 of  overdrawals  by  State  Governments
 from  the  Reserve  Bank  was  examined
 in  consultation  with  the  Bank  and
 later  discussed  at  a  meeting  of  Chief
 Ministers  in  July  last.  The  measures
 which  the  State  Governments  were
 requested  to  adopt  for  this  purpose
 were  indicated  in  answer  to  Unstar-
 red  Question  No.  499  on  the  28th
 July,  1966.
 Additional  Funds  for  Tawa  Multipur-

 pose  Project
 "233,  Shri  Hari  Vishnu  Kamath:

 Shri  Wadiwa:
 Shri  U.  M.  Trivedi:
 Dr.  Chandrabhan  Singh:
 Shri  Hukam  Chand

 Kachhavatys:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
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 (a)  whether  Government  have  taken
 any  decision  regarding  the  provision
 of  additional  funds  for  financing  the
 Tawa  Multipurpose  Project,  Hoshanga-
 bad,  Madhya  Pradesh;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Irrigation  and

 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  On  account  of  the  very
 tight  resources  position  during  the
 current  year,  it  has  not  been  possible
 to  provide  any  additional  financial
 assistance  for  the  Tawa  Project.

 Jayanti  Shipping  Co.
 °234.  Shri  Kishen  Pattnayak:

 Shri  Madhu  Limaye:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the  En-

 forcement  Directorate  and/or  some
 other  Centra]  Agency/Department  had
 made  a  request  to  the  Gold  Control
 Administrator  that  he  should  consider
 the  admissibility  of  enlisting  the  help
 of  the  Shipping  Corporation  of  India
 in  establishing  and  proving  the  various
 charges  of  irregularities  against
 Dr,  Dharma  Teja  of  the  Jayantj  Ship-
 ping  Company;

 (b)  whether  any  such  approach  was
 made  to  the  Shipping  Corporation  of
 India;  and

 (c)  the  response  of  the
 Corporation  thereto?

 The  Minister  of  State  in  the  Minis
 try  of  Finance  (Shri  8.  BR.  Bhagat):
 (a)  to  (०).  The  Shipping  Corpora-
 tion  of  India  are  at  present  acting  as
 the  Managing  Agents  of  Jayanti  Ship-
 ping  Company  of  which  Dr.  Dharma
 Teja  was  formerly  the  Chairman.
 They  are,  as  such,  in  possession  of
 the  relevant  documents  of  the  latter
 company.  As  a  Government  company,
 the  Shipping  Corporation  will  natu-
 rally  cooperate  fully  with  Govern-
 ment  Agencies  who  are  interested  in
 the  investigation  of  the  charges
 against  Dr.  Dharma  Teja.  It  would,
 however,  not  be  in  the  public  interest
 to  disclose  precisely  the  nature  and
 extent  of  the  assistance  which  the

 Shipping
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 Shipping  Corporation  are  rendering
 to  the  investigating  agencies.

 Taxes  on  Petroleum  Products
 *235.  Shri  Utiya:

 Shri  Madhu  Limaye:
 Will  the  Minister  of

 pleased  to  state:
 Finance  he

 (a)  whether  it  is  a  fact  that  several
 public  sector  transport  undertakings—
 Municipal  and  State—had  to  inerease
 fares  recently;

 (b)  if  so,  whether  it  is  a  fact  that
 this  rise  was  mainly  due  to  rise  in  ex-
 cise  and  other  taxes  on  petroleum  pro-
 ducts,  tyres  and  spares;  and

 (c)  if  so,  the  steps  proposed  to  give
 relief  to  consumers  and  check  the
 Price  inflation?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Information  is  not  available  with
 the  Central  Government.

 (b)  There  has  been  no  increase  in
 central  excise  duties  leviable  on  any
 of  these  articles  during  the  last  2
 months.

 (c)  Does  not  arise,

 Stabilisation  of  Prices

 9236,  Shri  Hem  Barua:
 Shri  Hari  Vishnu  Kamath:
 Shri  Surendranath  Dwivedy:
 Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  it  is  q  fact  that  the
 Reserve  Bank  of  India  has  made  cer-
 tain  suggestions  in  their  report  for  ihe
 year  ending  June  30,  966  towards
 stabilisation  of  prices  in  the  country;

 (b)  if  so,  the  broad  outline  of  these
 suggestions;  and

 (c)  Government’s  reaction  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  8,  R.  Bhagat):
 (a)  to  (०).  The  report  has  stressed
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 the  need  to  avoid  inflationary  financ-
 ing  and  to  plan  for  an  adequate  sup-
 ply  of  wage  goods.  It  is  Government's
 endeavour  to  avoid  inflationar,,  fin
 ancing  and  to  ensure  that  the  supplic;
 of  essential  consumer  goods  are
 adequate.

 Subsidy  to  Doctors
 #237,  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Health  and  Family  Planning
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  402  on  the
 lith  August,  966  and  state:

 (a)  the  final  out-come  of  the  recom-
 mendations  made  by  Dr.  Lippes;  and

 (b)  whether  Government  have  taken
 any  decision  to  give  an  increased  sub-
 sidy  to  doctors  who  give  extra  time
 for  this  work?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 and  (b).  A  statement  containing  the
 required  information  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-7293/66].

 Food  Adulteration

 *238.  Shri  Nath  Pai:
 Shri  Hem  Barua:
 Shri  Surendranath  Dwivedy:
 Shri  Hari  Vishnu  Kamath:
 Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  reports  of  large-
 scale  food  adulteration  in  the  country;

 (b)  whether  it  is  a  fact  that  a  large
 number  of  people  in  Bombay  were
 recently  affected  as  a  result  of  adul-
 teration  of  edible  oil;  and

 (c)  if  so,  the  steps  taken  to  stop  this
 practice?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (8)
 Government  hag  no  report  of  large-
 scale  adulteration.
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 (b)  About  300  persons  were  report-
 ed  to  have  beer.  affected  as  a  result
 of  adulteration  of  edible  oil.

 (c)  The  provisions  of  Prevention  of
 Food  Adulteration  Act  have  been
 made  more  stringent  and  States  have
 been  asked  to  ensure  proper  enforce-
 ment  of  the  Act.

 Equity  Capital
 *239,,  Shri  Sham  Lal  Saraf:  Will  the

 Minister  of  Finance  be  plased  to
 state:

 (a)  whether  money  has_  become
 scare  in  the  Market  with  the  re-
 sult  that  equity  capital  is  not  forth-
 coming;

 (b)  whether  causes  for  this  slug-
 Kishness  in  the  Money  Market  have
 been  gone  into;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  to  (c).  Inventor  interest  in  the
 equity  capital  market  has  suffered  a
 set-back  as  a  result  of  a  number  of
 developments  such  as  the  Chiense  ag-
 gression  Indo-Pakistan  conflict  last
 year  and  the  pause  in  foreign  aid
 from  some  sources  thereafter,  mobi-
 kisation  of  resources  for  strengthening
 the  defence  of  the  country,  the  step
 up  in  the  structure  of  interest  rates
 brought  about  over  the  last  four  years
 and  the  consequential  increase  in  the
 yields  on  other  forms  of  investment.

 Land  Reform  Measures  in  Kerala

 °240.  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  have  requested  the  Kerala  Gov-
 ernment  to  expedite  the  implementa-
 tion  of  land  reform  measures;

 (by)  whether  any  steps  are  proposed
 to  be  taken  in  Kerala  for  the  prepara-
 tion  of  a  record  of  rights;  and
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 (९)  the  main  directives  given  by
 the  Planning  Commission  for  the
 effective  implementation  of  land  re-
 forms?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)
 All  State  Governments  including  the
 Government  of  Kerala  have  been  re-
 quested  to  expedite  the  implementa-
 tion  of  land  reform  measures.

 (b)  A  scheme  for  the  preparation
 of  record  of  rights  as  a  part  of  survey
 and  settlement  operations  is  being  in-
 cluded  in  the  Fourth  Plan.

 (c)  The  suggestions  made  for  ef-
 fective  implementation  of  land  re-
 forms  have  been  set  out  in  the  Draft
 Outline  of  the  Fourth  Five  Year  Plan.

 Smuggling  Case  in  Calcutta  Court
 1059.  Shri  Utiya:

 Shri  Madhu  Limaye:
 Shrj  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:

 Shri  C.  K.  Bhattacharyya:
 Will  the  Minister  of  Finance  be

 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  594  on  the  28th
 July,  966  regarding  Smuggling  case
 in  Calcutta  Court  and  st:  te:

 (a)  whether  investigations  have
 since  been  completed  into  the  failure
 of  a  Calcutta  Customs  Officer  to  take
 proper  and  effective  action,  started
 following  the  seizure  of  Watches  and
 Clocks  and  their  parts  of  foreign
 make,  imported  by  Calcutta  firms;  and

 (b)  if  so,  the  results  thereof?
 The  Minister  of  Finance  (Shri

 Sachindra  Chaudhuri):  (a)  There
 was  no  failure  on  the  part  of  any
 Customs  Officer  to  take  proper  and
 effective  action.  In  the  light  of  dis-
 cussions  with  the  Central  Bureau  of
 Investigation  who  are  enquiring  into
 the  alleged  conspiracy  to  forge  the
 Import  Licences  in  question,  exten-
 sion  of  time  for  filing  complaint  was
 prayed  for  from  the  Chief  'Presi-
 dency  Magistrate,  Calcutta.  The
 Court  declined  to  grant  the  extension,
 and  discharged  the  accused  persons.
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 After  the  Central  Bureau  of  Investi-
 gation  finalise  their  investigations
 the  question  of  filing  a  petition  of
 complaint  as  provided  under  the  law
 will  be  considered,

 (b)  Does  not  arise.
 Breaches  in  Kamla-Balan

 Embankment
 1060.  Shrimati  Ramdaulari  Sinha:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  experts
 of  his  Ministry  have  visited  the  site
 of  the  breaches  of  Kamla-Balan  em-
 bankment  some  time  back,  and  if  so,
 their  conclusions  about  the  causes  of
 the  breaches;  and

 (b)  their  recommendations  te  stop
 the  recurrence  of  such  breaches  in
 future?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  A  Consultant  cf  this
 Ministry  was  deputed  to  inspect  the
 sites  of  the  breaches,  examine  their
 causes,  the  adequacy  of  waterways
 under  railway  and  other  bridges,  sta-
 bility  of  banks,  etc.,  and  to  suggest
 suitable  remedial  measures.  The  in-
 vestigations  are  still  in  progress  and
 his  recommendations  are  expected  to
 be  received  before  the  end  of  Decem-
 ber,  1966,

 Population  Doctors  Ratio

 06l.  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  ‘o  state:

 (a)  the  State-wise  population  per
 doctor  in  India  and  in  other  foreign
 countries;  and

 (b)  the  State-wise  population
 indoor  bed  in  India  and
 foreign  countries?

 The  Minister  of  Health  and  Family
 Planni:  (Dr.  Sushila  Nayar):  (a)
 Statewise  break-up  is  not  available.

 per
 in  other

 According  to  the  information
 available,  the  number  of  doctors  in
 India  as  at  the  end  of  III  Plan  is
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 over  86,000  and  the  population  per
 doctor  is  over  5,000.  Similar  informa-
 tion  in  respect  of  some  selected  coun-
 tries  is  as  below:

 Population
 Country  Year  por  Phy- sician

 Afghanistan  3962  32,000 Burma  963  9,400, Ceylon  3962  4,600 Thailand  963  7,600 Indonesia  I9¢4  34,0C0- United  S:ates  96  760 United  Kingdom  3967  90 Sweden  I96T  I,COO

 (b)  Statewise
 available.

 break-up  is

 According  to  the  information  avail-
 able  the  number  of  hospital  bedg  as
 at  the  end  of  III  Plan  in  India  is
 2,40,l00  and  the  population  per  bed  is
 2,061.  Similar  information  in  respect  of
 some  foreign  countries  as  available  is
 given  below:

 Population Country  Year
 per  bed

 Afghanistsn  3962  8,400 Burma  7963  1,400",
 Ceylon  3962  290
 Thailand  963  1,260"
 Indonesia  .  3967  I,359 United  States  96I  8  fed
 United  Kingdom  I96I  ००
 Sweden  1961  79

 Average  Age  in  India
 1062.  Shrimati  Ramdulari  Siaha:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  the  average  death  age  in  India
 and  in  other  foreign  countries;  and

 (b)  the  average,  State-wise,  death
 rate  per  population  of  1,000  in  India
 and  in  other  foreign  countries?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 The  expectation  of  life  at  birth  which
 could  be  taken  to  represent  the  aver-
 age  death  age  in  India  was  4.89
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 years  for  males  and  40.55  years  for
 females  acording  to  the  96l  Census.
 The  average  expectation  of  life  in
 India  now  is  estimated  to  te  about
 60  years,

 The  expectation  of  life  at  birth  for
 some  of  the  foreign  countries  in  res-
 pect  of  which  information  is  readily
 available  is  as  given  below:

 Expectation  of  life No  Country  Year  at  birth
 (Years)

 Male  Female  f
 1  Japan  “1963  67:2  243. 2.  Malaya  1956-58  5578.  58:19)

 3.  Philippines  1046-49  4h°8r  53°36
 4.  China  (Taiwan)  I95)-6)  64°33  65°60
 5.  West  Germany  I96°-62  66-86  239. 6.  Australia  ‘i  1953-55.  67°94  2:75 7.  U.S.A...  963  66-6  73°4 8.  U.S.S.R.  I960-6I  65°0  7350

 Source  N.N.Demographic  Year  B>  dk,  7964

 (०)  Statewise  estimates  of  the  death
 rates  in  India  for  the  calander  year
 3963  are  indicated  in  the  Statement
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-7294/
 66).

 Formulation  of  Plans
 1063,  Shri  Sham  Lal  Saraf:  Will  the

 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  besides  Technical  Ex-
 perts,  Economists  and  others,  the
 Planning  Commission  have  been  asso-
 giating  expert  managerial  experience
 awhile  formulating  industry  -wise
 plans;

 (b)  whether  any  such  plans,  with
 integrated  approach  to  the  problem,
 have  been  drawn  up  and  imple-
 mented;  and

 (९)  if  so,  the  details  thereof?
 The  Minister  of  Planning  and

 Social  Welfare  (Shri  Asoka  Mehta):
 (a)  to  (c).  For  all  major  industries,
 the  industrial  programmes  are  drawn
 up  in  consultation  with  representa-
 tives  of  the  industry  and  technical
 experts  in  the  field  within  the  Gov-
 ernment  and  outside.  Several  of  the
 representatives  of  the  industry  asso-
 ciated  with  these  consultations  are
 eenior  persons  with  considerable
 managerial  experience.  Management
 specialists  are  also  increasingly  being

 associated  by  the  concerned  minis-
 tries  in  the  formulation  and  imple-
 mentation  of  individual  projects  in
 the  public  sector.

 L.LC.  Housing  Loans
 1064,  Shri  V.  V.  Thevar:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  fact  that  the  loan
 being  given  by  the  Life  Insurance
 Corporation  for  constructing  houses
 in  urban  areas  will  be  extended  to
 villages  also;

 (b)  if  so,  when  it  will  be  extended;
 (c)  whether  it  is  also  a  fact  that

 the  Cooperative  Societies  are  exemp-
 ted  from  the  payment  of  stamp  fee
 and  lega]  fee  for  the  loans  drawn
 from  the  Life  Insurance  Corporation
 for  the  construction  of  houses;

 (d)  if  so,  the  reasons  why  the
 same  facility  is  not  extended  to  the
 policy  holders  also;  and

 (e)  the  reasons  for  not  charging  the
 same  rate  of  interest  for  the  loan
 being  given  to  the  policy  holders  who
 are  the  share  holders  of  the  Life
 Insurance  Corporation  for  consruc-
 ting  houses  as  is  being  done  for  the
 State  Government  and  Co-operative
 Societies  for  the  same  purchase?

 The  Minister  of  Finance
 Sachindra  Chaudhuri):  (a)  to

 (Shri
 (९).
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 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  available.
 Gold  seized  at  Nizamuddin  Railway

 Station,  Delhi
 1065.  Shri  Ram  Harkh  Yadav:

 Shri  Bade:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 quantity  of  contraband  gold  was  seiz-
 €d  on  the  25th  October,  966  from  the
 possession  of  two  Delhi  jwellers  who
 alighted  from  the  train  with  gold  at
 Nizamuddin  Railway  Station;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  action  taken  in  the  matter?
 The  Minister  of  Finance  (Shri

 ‘Sachindra  Chaudhuri):  (a)  and  (b).
 On  25th  October,  966  the  officers  of
 the  Delhi  Central  Excise  Collectorate
 apprehended  two  persons  who  alight-
 ed  at  Nizamuddin  Railway  Station
 trom  the  Janata  Express  coming
 from  Bombay  and  seized  from  them
 800  tolas  of  gold  bearing  foreign
 markings,  valued  at  Rs.  78,736  at  the
 international  rate.

 (c)  The  two  persons  were  arrested
 and  subsequently  released  on  bail.

 “The  case  is  under  investigation.

 Smuggling  of  Opium  in  Punjab
 1066.  Shri  Utiya:

 Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  2063  on  the
 Jith  August,  966  and  state:

 (a)  the  number  of  persons  arrested
 in  Punjab  for  smuggling  opium  since

 ‘30th  June,  1966,  up-to-date;
 (b)  the  quantity  of  opium  recover-

 ed  from  them;  and
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 (c)  the  number  of  persons  sentenc-
 ed  by  Courts  from  the  Ist  January,
 966  to  date?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  to  (c).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.
 Creditors  of  M/s  Golcha  Properties

 Ltd.,  Delhi
 1967,  Shri  Madhu  Limaye:

 Shri  Utiya:
 Shri  Kishen  Pattnayak:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarreq  Question  No,  340  on  the
 4th  August,  966  and  state:

 (a)  whether  framing  of  an  accept-
 able  scheme  for  the  repayment  of  the
 claims  of  creditors  of  M/s  Golcha
 Properties  Ltd.,  Delhi  to  sell,  if  neces-
 sary,  some  of  its  properties  and  realise
 its  advances  made  to  associate  insti-
 tutions  so  as  to  enable  it  to  meet  the
 clatms  on  it  has  since  been  finalised;
 and

 (b)  if  so,  when  this  scheme  will  be
 implemented?

 The  Minister  of  Finanee  (Shri
 Sachindra  Chaudhuri):  (a)  and  (bd).
 The  company  has  presented  a  scheme
 of  arrangement  under  section  39]  of
 the  Companies  Act,  956  to  the
 Rajasthan  High  Court,  Jodhpur.  The
 case  has  Seen  adjourned  to  the  22nd
 November,  1966,

 Officers  Visiting  Abroad
 1068,  Shri  Madhu  Limaye:

 Shri  Kishen  Pattnayak:
 Will  the  Minister  of  Finance  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  417  on  the  llth
 August,  966  and  state:

 (a)  whether  information  about  Offi-
 cers  who  went  abroad  during  the
 period  from  the  Ist  January  to  38
 July,  966  and  from  that  date  to  the middle  of  September,  966  has  since
 been  collected;  and
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 (b)  whether  any  steps  have  been
 taken  to  reduce  the  number  of  these
 trips  and  economise  on  foreign  ex-
 change?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  In  Starred
 Question  No.  417,  the  information  was
 asked  only  for  the  period  from  Janu-
 ary  to  July,  1966.  It  is  being  collect-
 ed  and  will  be  laid  soon  on  the  Table
 of  the  House.

 Additiona]  information  for  fhe  sub-
 sequent  period  upto  middle  of  Sep-
 tember,  +1966,  which  is  now  asked
 for,  will  also  be  collected  from  the
 various  Ministries  and  Departments
 and  laid  on  the  Table.

 (b)  Yes,  Sir.  All  proposals  for
 deputation  of  Government  officials
 abroad  are  very  strictly  scrutinised
 by  a  Committee  of  senior  Secretaries
 and  ordinarily  only  such  deputations
 are  permitted  as  are  unavoidable  or
 are  likely  to  lead  to  substantial  sav-
 ing  in  foreign  exchange  or  relate  to
 the  defence  effort  or  to  training  re-
 quirements.

 Per  Capita  Income
 1069.  Shri  Utiya:

 Shri  Madhu  Limaye:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lobia:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  Government  had  com-
 pleted  collection  of  per  capita  income
 figures,  State-wise  and  District-wise,
 before  formulating  the  draft  of  the
 Fourth  Five  Year  Plan;

 (b)  in  what  way  the  allocation
 under  the  Fourth  Plan  have  been  con-
 cretely  related  to  the  problems  of  re-
 gional/urban-rural  disparities;  and

 (c)  whether  Government  propose  to
 Jay  on  the  Table  of  the  House  the
 figures  of  per  capita  income  State-wise
 and  District-wise?

 The  Minister  of  Planning  and
 Social  Welfare  (Shri  Asoka  Mehta):
 (a)  and  (c).  A  statement  indicating
 966  (Ai)  LS.—3.
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 per  capita  State  income  for  the  four
 year  periods  (]960-6l  to  l964-65)  at
 current  and  constant  prices  prepared
 by  the  State  Statistical  Bureaus  on
 the  basis  of  standard  methodology
 recommended  by  Central  Statistical
 Organisation  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-7295/66|.  Similar  district-
 wise  data  are  not  available  at  present.

 (b)  As  diverse  considerations  have
 to  be  taken  into  account  in  making
 allocations  of  resources  for  Plan  pro-
 jects,  it  is  not  possible  to  relate  them
 directly  and  in  concrete  terms  to  any
 one  particular  objective  of  the  Plan.
 However,  the  objective  of  promoting
 of  balanced  regional  development  in
 the  country  is  kept  in  mind  in  mak-
 ing  these  allocations.

 Raids  on  Business  Houses

 1070,  Shri  Utiya:
 Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarreq  Question  No,  277  on  the
 4th  August,  966  and  state:

 (a)  whether  instructions  have  been
 issued  to  complete  the  investigations
 into  the  cases  of  business  houses  raid-
 ed  on  the  3260  and  7th  March,  966
 in  Bombay  in  very  much  shorter  time
 than  six  months;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 The  Enforcement  Directorate  is  aware
 that  investigation  in  every  case
 should  be  completed  as  quickly  as
 possible.  As  such,  no  need  was  felt
 to  issue  any  special  instructions  by
 the  Ministry  in  this  particular  case.

 Confiscation  of  Gold
 1071.  Shri  Kishen  Pattnayak:

 Shri  Madhu  Limaye:
 Will  the  Minister  of  Finance  be

 pleased  to  refer  to  the  reply  given  te



 2399  Written  Answers

 Unstarred  Question  No,  2045  on  the
 llth  August,  966  and  state:

 (a)  the  number  of  cases  in  which
 the  gold  seized  has  been  confiscated
 under  the  Gold  Control  Rules;

 (b)  the  number  of  cases  in  which
 personal  penalties  have  been  im-
 Posed;

 (c)  the  total  amount  of  penalties
 and  gold  confiscated;  and

 (d)  the  names  of  those  against
 whom  prosecution  has  been  launched/
 eompleted?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  to  (d).
 The  information  §  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Imported  Cars  for  Ministers

 ‘1072.  Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  349  on  the  4th
 August,  966  and  state:

 (a)  the  details  about  the  makes  and
 purchase-price  of  imported  cars  for  the
 use  of  Ministers;

 (b)  the  names  of  Ministers  who
 bave  discontinued  using  imported  cars;
 and

 (c)  whether  Officers  attached  to
 household  establishment  of  these  Mini-
 sters,  are  using  cars  of  foreign  makes?

 The  Minister  of  Finance  (Shri
 Gachindra  Chaudhuri):  (a)  and  (b).
 The  information  is  being  collected
 from  the  Ministries/Departments  con-
 cerned  and  will  be  laid  on  the  Table’
 as  soon  as  available.

 (c)  As  Government  officers  are  not
 attached  to  the  household  establish-
 ment  of  Ministers,  the  question  does
 not  arise.
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 Dumping  of  Filth

 1078,  Shri  Nambiar:
 Shri  Umanath:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Masses  Uplift  Association,  Delhi  bas
 strongly  objected  to  the  dumping  of
 filth  near  residential  houses  in  Inder-
 puri  Colony  in  1966;

 (b)  if  so,  whether  representation  to
 the  Delhi  Municipal  Corporation  im
 this  regard  has  not  been  attended  te
 by  the  authorities;  and

 (c)  the  action  taken  by  Govern-
 ment  to  avert  the  threat  of  an  out-
 break  of  epidemic  in  the  Capital  as  a
 result  thereof?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  shi  Nayar):  (a)
 The  Delhi  Municipal  Corporation  have
 stated  that  they  had  received  a  com-
 plaint  against  the  accumulation  ef
 garbage  near  the  residentia]  houses.

 (b)  The  complaint  was  immediate-
 ly  attended  to  and  the  garbage  is
 regularly  being  removed  from  the
 dust  bin  site.

 (c)  There  is  no  danger  of  an  out-
 break  of  epidemic  on  this  account.

 शौलमारी  झा धम,  कूच-बिहार
 1074.  श्री  भागवत  झा  झ्राजाद  :

 श्री  Ao  चे  सामन्त  :
 श्री  स०  लाग  दिलेरो  :
 श्री  सुबोध  हिंदवा  :
 Bo  Ho  सो०  वास  :
 श्री  To  चचा  बरपा :
 श्री  सोकार  लाल  बरवा  :

 क्या  वित्त  मंत्नी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  ने  कूच-बिहार
 के  शौलमारी  आकर  की  राय  की  जांच
 करने  के  आदेश  दिये  हैं  ;
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 (ख)  यदि  हां,  तो  क्‍या  उक्त  जांच
 पूरी  कर  ली  गई  है  ;  कौर

 (ग.)  यदि  हां,  तो  इसके  क्‍या  परिणाम
 निकले  हैं  ?

 वित्त  मंत्री  (श्री  शल ोन द्र  चौधरी)  :

 (क)  जी  हां,  tv

 (ख)  जी  नहीं।
 (ग)  सवाल  पैदा  नहीं  होता  ।

 Selection  Committee  for  Central
 Medical  Officers

 1075.  Shri  Brij  Raj  Singh:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  Government  have  set
 up  a  Selection  Committee  to  review
 and  re-assess  the  records  of  Central
 Medical  Officers  for  allotment  to  the
 revised  grade  of  the  Central  Health
 Service;  and

 (b)  if  so,  when  the  Committee  is
 likely  to  finalise  its  deliberations?

 The  Minister  of  Health  and  Family
 Plannin;  (Dr.  hila  Nayar):  (a)
 and  (b).  In  accordance  with  the  pro-
 visions  of  rules  7  and  7A  of  the  Cen-
 tra]  Health  Service  Rules,  1963,  Selec-
 tion  Committees  have  been  consti-
 tuted  to  determine  the  suitability  of
 medica]  officers  for  appointment  to
 the  revised  grades  of  the  Central
 Health  Service.  It  is  hoped  that  the
 Committees  will  finish  their  work
 within  a  month  or  so.

 Recruitment  of  G.D.Os.
 1076.  Shri  Brij  Raj  Singh:  Will  the

 Minister  of  Health  and  Family  Plan-
 ning  be  please  dto  state:

 (a)  the  qualifications  and  experi-
 ence  required  for  appointment  to  the
 posts  of  G.D.Os.  Grade  II  and  Grade
 I  and  reasons  for  differences,  if  any;

 “(b)  whether  there  is  any  difference
 in  duties,  opportunities  of  experience

 ff
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 and  responsibilities  of  G.D.Os.  Grade
 II  selected  by  the  U.P.S.C.  and  those
 appointed  on  an  ad  hoc  basis;  and

 (c)  if  so,  the  details  and  difference
 thereof?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 For  direct  recruitment  to  G.D.Os.
 Grade  I,  besides  the  M.B.B.S,  or
 equivalent  degree,  a  candidate  is  re-
 quired  to  possess  5  years’  experience
 after  registration  as  a  Medical  Gra-
 duate,  while  for  direct  recruitment
 to  G.D.O.  Grade  II  (Graduate  Officers)
 the  candidate  is  required  to  possess
 the  M.B.B.S.  or  equivalent  degree
 and  is  required  to  have  completed
 the  rotating  internship.  G.D.O.,
 Grade  I,  are  Class  I  Officers  and  it  is,
 therefore,  considered  necessary  to
 insist  on  a  minimum  experience  of  5
 years  after  registration  as  a  Medical
 Graduate  for  becoming  eligible  for
 appointment  to  that  category.

 (b)  and  (c).  There  is  no  appreci-
 able  difference  in  day  to  day  duties,
 opportunities  of  getting  experience,
 and  in  responsibilities  of  officers  ap-
 pointed  to  G.D.O.,  Grade  II  through
 the  U.P.S.C.  and  tho.se  appointed  on
 ad  hoc  basis,

 wad  after  टिम्बर  पुडिंग  कारपोरेशन
 तथा  मंससें  मंकेन्जोज  लिमिटेड,  बनाई

 1077.  श्री  हुकम  चन्द  कछवाय  :
 शी  बसु  ला०  वर्मा
 श्री  रघुनाथ  सिंह  :

 क्या  वित्त  मंत्री  25  प्रशस्त,  966%
 अतारांकित  प्रश्न  संख्या  3333  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बेंसले  प्रोरियन्टल  टिम्बर
 ट्रेडिंग  कार्पोरेशन  (प्राइवेट)  लिमिटेड,  बैंक्स
 मेंकैन्जीज  लिमिटेड,  बम्बई  ग्रोवर  कुछ  अन्य
 फर्मों  ने  कमांडो  प्रतिकर  अधिनियम  तथा
 कार्मिक  क्षति  ग्र विनियम  के  अन्तर्गत  बीमा
 पालिसियाँ  लेते  समय  मारी  तथा  वेतन
 शिक्षक के  प्रन्तर्गत  दिखाये  गये  आंकड़ों  को  अपने
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 संतुलन-पत्तों  में  बढ़ा-चढ़ा  कर  दिखाया  है
 ताकि  उन्हें  आयकर  कम  देना  पड़े  कौर

 लाभ  मिल  जाये  ;॥

 (ख)  यदि  हां,  तो  गत  पांच  वर्षों  में
 करें  इन  फर्मो  ने  इस  प्रकार  प्राय कर  की  कितनी
 घनराशि  का  अ्रपवंचन  किया

 (ग)  क्‍या  सरकार  ने  इस  सम्बन्ध
 में  कोई  जांच  पड़ताल  की  है  ;

 (3)  यदि  हां,  तो  उस  का  ब्यौरा
 क्या  है

 (ड)  दि.  नहीं,  तो  क्या  सरकार  का
 इस  सम्बन्ध  में  जांच  पड़ताल  करने  का  कोई
 विचार  है  ?

 वित्त  मंत्री  (श्री  शा चीना  चौधरी)
 (क)  जब  तक  की  गयी  जांच  पड़ताल  से

 ऐसा  नहीं  लगता  है  कि  आंकड़ों  को  बढ़ा
 चढ़ा  कर  दिखाया  गया  है  ।

 (ख)  सवाल  नहीं  उठता  |

 (ग)  पूछ-ताछ  चल  रही  है

 (घ)  पूछ-ताछ  पूरी  होने  पर  हो  ब्यौरे
 का  पता  चल  सकता  है  1

 (=)  फर्मों  के  आयकर  निर्धारण  की
 कार्यवाही  को  पूरा  करते  समय  क्रारोपों  को
 ध्यान  में  रखा  जायगा  ।

 Service  conditions  in  Ashoka  Hotel
 Ltd.,  New  Delhi

 1078,  Shri  Kajrolkar;  Will  the
 Minister  of  Works,  Housing  and
 Urban  Development  be  pleased  to
 state:

 (a)  whether  any  service  conditions
 have  been  introduced  in  the  Ashoka
 Hotel  Ltd.,  New  Delhi;

 (b)  whether  they  have  ever  been
 reviewed  after  their  introduction  to
 see  whether  they  are  comparable  with
 other  similar  institutions  ip  India
 and
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 (c)  if  not,  when  it  is  proposed  to
 be  done?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  Yes.

 (b)  and  (c).  A  Wage  Board  for  the Hotel  Industry  in  Delhi  has  been  set
 up  by  the  Delhi  Administration.  The
 service  conditions  of  the  employees  of
 the  Ashoka  Hotel  will  be  reviewed
 in  the  light  of  the  recommendations
 of  the  Wage  Board  and  the  decision
 of  the  Delhi  Administration  thereon.

 LN.A,  Market,  New  Delhi

 1079.  Shri  Yashpal  Singh.  Wil!  the
 Minister  of  Works,  Housing  and
 Urban  Development  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 new  I.N.A.  Market  near  Kidwai
 Nagar  has  not  so  far  been  given  elec-
 tric  connection;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  and  (b).  All  the
 224  shops  in  the  market  have  been
 allotted  to  the  Super  Bazar.  Of  these,
 20  shops,  which  were  allotted  initi-
 ally,  have  been  provided  with  tem-
 porary  electric  connections.  Parma-
 nent  electric  connections  have  not been  provided  us  the  Delhi  Electric
 Supply  Undertaking  has  changed  the
 basis  of  payment  demanded  and  Gov-
 ernment  have  not  been  able  to  agree
 to  this.  The  remaining  04  shops have  been  allotted  to  the  Super Bazar  on  the  condition  that  they
 would  obtain’  electric  connections
 direct  from  the  Undertaking.

 Manufacture  of  Briquett
 1080,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  Government  propoge
 to  instal  a  factory  for  manufacturing
 briquettes  from  saw  dust  and  bamboo
 dust  in  Chemvannur  near  Calcutta
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 (b)  if  so,  when;  and
 (९)  the  total  expenditure  thereof?

 The  Minister  of  Planning  did
 Social  Welfare  (Shrj  Asoka  Mehta)
 (a)  té  (e)  The  Planning  Commission
 is  not  aware  of  any  place  known  88
 Chemvannur  near  Calcutta  located  in
 the  Rural  Industries  Projects  spon-
 sored  by  the  Pianning  Commission.
 However,  thére  is  a  pldce  known  as
 Cheruvannur  near  Calicut  (Kozhi-
 kode)  in  Kerala  and  that  is  located
 ir,  the  Rural  Industries  Project  of
 Kozhikode.

 A  mode}  scheme  for  the  manu-
 facture  of  fuel  briquetting  from  saw
 dist  amd  bamboo  dust  hag  been  pre-
 paréd  by  thé  Rural  Industries  Plan-
 nig  Committee  and  supplied  to  the
 Projéct  Officer,  Rural  Industries  Por-
 ject,  Kozhikode.  The  Project  Officer
 is  making  éfforts  to  get  a  suitable
 party  interested  in  this  industrial
 aétivity.  It  is  not  possibte  at  this
 stage  to  indicate  asx  to  when  the  urit
 would  come  up  there  and  what  would
 ultimately  be  the  investment.

 Exchange  valié  of  Rupee

 Tésf.  Shri  Tritt)  Kama  ‘(Chadahutt:
 witt  the  Minister  of  Fitmnce  be
 pleased  to  state:

 (a)  the  present  unofficial  rates  of
 exchange  for  the  Rupee  vis-a-vis
 dollar  and  pound  sterling  in  principal
 markets  outside  the  country  and  in-
 side  the  country;  and

 (b)  whether  Government  propose
 to  lay  a  statement  showing  mohth-
 by-month  fluctuations  in  the  unoffi-
 cial  rates  of  exchange  for  the  Rupee
 in  terms  of  Dollar  and  Pound  Ster-
 ling  since  June,  966  after  the  déva-
 luation  of  the  rupee;  on  the  Table?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  un-
 official  rate  of  exchange  for  the  rupee
 in  terms  of  the  U.S.  dollar  in  the
 New  York  market  was  Rs.  0  at  the
 end  of  September  1966,  and  the  un-
 official  rate  of  exchange  for  the  rupee
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 in  terms  of  Pound  Sterling  was  Rs.
 29.85  on  I8th  October  1906.  The
 unofficial  rates  of  exchange  in  markets
 inside  the  country  are  not  available.

 (b)  The  urioffitial  fate  éf  exchange
 for  thé  tupeé  in  terms  of  the  U.S.
 dollar  has  varied  between  Rs,  9°75  to
 Rs.  0'I5  in  the  Néw  York  tharket,
 and  the  unofficial  rate  of  exchange
 for  thé  rupee  in  terms  of  Pound
 Sterling  in  the  London  ‘market  has
 varieq  between  Rs.  29:28  to  Rs.  32°85
 since  devaluation.

 Ciredlat  Halitwiy  in  Calontta

 082  |
 P.  ४,  Chakraverti

 Linga  Reddy:
 Shri  0.  C.  Sharma

 Will  the  Minister  of  Planning  and
 Soéhil  Welfare  be  pleaséd  rs  state

 (a)  the  progress  achievéd  so  far  {ti
 starting  with  the  construction  of  the
 circular  Railway  in  Calcutta;

 (b)  whether  Government  have
 examined  the  possibility  of  doing  iH
 for  subways,  in  other  big  cities  fa
 the  world;  an

 (c)  the  financial  involvements
 thereof?

 The  Minister  of  Planning  and  Setiét
 Welfare  (Shri  Asoka  Mebta):  (a)
 and  ¢b).  Détalls  régarding

 bi  re minary  engineering  feasibility  stu
 are  being  finalised  in  ¢éfsultdtion
 with  the  Calcutta  Metropolitan  Plan-
 ning  Organisation  and  the  Railways.

 (¢)  Does  not  arise.

 Indian  Embassy  in  Washington

 1083,  Shri  Surendra  Pal  Singh:  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  the  contract  entered
 into  on  the  9th  August,  966  by  the
 Indian  Embassy  in  Washington  with  a
 firm  of  public  relations  consultants  by
 the  name  of  ‘Public  Relations  Attaches
 International’  has  been  renewed  for
 the  current  financial  year;  and
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 (b)  if  so,  whether  any  changes  have
 been  made  in  the  old  contract  or  it
 has  been  renewed  on  the  existng  terms
 and  conditions?

 The  Minister  of  Finance  (Shri
 .Sachindra  Chaudhari):  (a)  No  Sir;
 the  matter  is  still  under  consideration.

 (by  Does  not  arise.

 सरकारी  उपकर्म  के  निर्माण  में  बचत

 1084.  श्री  Ho  ला०  त्रिवेदी  :
 श्री  प्र०  Wo  बका :
 थी  सुबोध  हसद  :
 श्री  भागवत  झा  प्रा जाब  :
 श्यो  स०  Wo  area  :
 Blo:  स०  सो०  दास:

 क्या  निर्माण  पारावार  तथा  नगरीय
 बिकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 पक)  क्या  उन्होंने  सरकारी  क्षेत्र  के
 उद्योगों  में  निर्माण-कार्य  में  बचत  करने  के

 बारे  में  प्रधान  मंत्री  को  लिखा  है  5

 * ख)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्या  हैं  ;  श्र

 (ग)  उन  पर  क्‍या  कार्यवाही  की

 गई है?  cape

 निर्माण,  बावा  तथा  नगरीय  विकास
 मंत्री  (शो  मेहर  चन्द  खन्ना:  (क)  जी  हां

 (ख)  मोटे  तौर  पर  ब्यौरा  निम्नांकित  है:-

 (i)  सरकारी  क्षेत्र  के  उपक्रम
 दिल्‍ली  तथा  कलकत्ता  में  किराये  पर  लिए
 गये  गेस्ट  हाउसों  का  अनुरक्षण  करना
 बंद  कर  दें  तथा  इसके  स्थान  पर  इन  शहरों
 मैंने  कम  चोरियों  के  लिए  केन्द्रीय  सरकार
 के  होटलों  में  स्थान  न  ढूंडे  1

 (li)  उपक्रमों  द्वारा  अधिकार  में
 लिए  गये  गेस्ट  हाउसों  को  पुलिस  कर  दिया
 जाये  तथा  उनकी  संख्या  घटा  दी  जाये  ।
 गेस्ट  हाउसों  को  केन्द्रीय  सरकार  तथा  उन
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 उपायों,  दोनों  के  कर्मचारियों  के  लिए  केन्द्रीय
 सरकारी  द्वोस्टल  के  रूप  में  चलाने  के  लिए
 निर्माण,  प्रवास  तया  नगर-विकास  मंत्रालय
 के  अधीन  कर  दिये  जायें

 (ग)  मामला  कभी  तक  विचारा-
 घिन  है।

 Irrigation  and  Power  Schemes

 1085,  Shri  H.  0.  Linga  Reddy:
 Shri  P.  R.  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Irrigation  and Power  be  pleased  to  state:
 (a)  the  number  and  names  of

 schemes  of  irrigation  and  power  costing
 more  than  Rupees  Fifty  Crores  which
 were  includcd  in  the  Third  Five  Year
 Plan  and  are  proposed  to  be  included
 in  the  Fourth  Five  Year  Plan;  and

 (b)  how  many  of  them  included  in
 the  Third  Five  Year  Plan  have  been
 completed?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  The  following  schemes,  costing
 more  than  Rs.  50  crores,  were  in-
 cluded  in  the  Third  Five  Year  Plam:
 {rrigation  Projects  included.  in  the

 Third  Plan.
 ~  .  Tungabhadra  Project  (Left  and

 Right  Banks)
 Nagarjunasagar
 Gandak
 Kosi
 Ukai
 Chambal-Stage  I  &  II.
 Upper  Krishna—Stage  I.
 Beas-Units  I  &  II
 Bhakra
 Rajasthan  Canal
 Ramganga
 D.V.C,  Projects.
 Parambikulam  Aliyar

 2
 9
 ड

 HW

 ६०
 0७

 hoe  wnro
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 Power  Projects  included  in  the  Third
 Plan.

 Pathratu  Thermal  Project
 2.  Idikki  Hydro-Electric  Project
 3.  Balimela  Hydro-Electric  Pro-

 ~

 ject
 4,  Yamuna  Hydro-Electric  Por-

 ject,  Stage  II
 5.  Tarapore  Atomic  Power  Sta-

 tion
 6.  Ranapratapsagar  Atomic  Power

 Station,  Stage  I
 7.  Bhakra-Nangal  (Bhakra  Left

 Bank  Power  Station  and
 Nangal  Power  Stations).

 New  Irrigation  Projects  proposed
 to  be  included  in  the  Fourth  Plan.
 Not  yet  finalised.

 New  Power  Projects  proposed  to  be
 included  in  the  Fourth  Plan.
 l.  Pathratu  Thermal  Power  Sta-

 tion  Extn.
 a  Nagpur  Thermal  Project.
 3.  Santaldih  Thermal  Project.
 4.  Kalpakkam  Atomie  Power

 Station.
 (b)  Out  of  the  irrigation  projects

 costing  more  than  Rs.  50  crores  and
 included  in  the  Third  Plan.  the
 Bhakra  Project  has  been  practically
 completed.  As  regards  power  pro-
 jects,  the  Bhakra-Nangal  (Bhakra
 Left  Bank  Power  Station  and  Nangal
 Power  Stations)  has  been  completed.

 Pay  Scales  for  Kerala  Panchayat
 Association  Employees

 1086.  Shri  P.  Kunhan:
 Shri  Imbichibava:
 Shri  M,  N.  Swamy:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  the  Kerala  Panchayat
 Employee’s  Association  has  demanded
 pay  scales  on  par  with  those  of  the
 Government  employees;

 (b)  whether  the  Employees  Asso-
 ciation  launched  hunger  strike  in  front
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 of  the  State  Government  Secretariat
 recently  in  this  regard;

 (०)  whether  Government  have  consi-
 dered  their  demands;  and

 (9)  if  so,  the  decision  of  Govern-
 ment  in  the  matter?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 Yes,  Sir.

 (c)  and  (d).  The  matter  is  under
 consideration  of  the  Government  of
 Kerala.
 Smuggling  of  Cigarettes  into  Nepal

 1087,  Shri  P.  Kunhan:
 Shri  Imbichibava:
 Shri  M.  N.  Swamy:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)whether  the  Government  ef
 Nepal  have  banned  the  import  of
 Indian  Cigarettes  into  the  kingdom
 unless  they  carry  the  super  scription
 “Export  for  Nepal”;

 (b)  if  so,  whether  this  measure  was
 taken  to  stop  smuggling  of  cigarettes
 from  India  into  Nepal;  and

 (९)  the  steps  taken.  by  the  Central
 Government  to  stop  this  smuggling?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  It  is  un-
 derstood  that  His  Majesty’s  Govern-
 ment  of  Nepal  have  recently  directed
 the  Nepalese  Customs  authorities  not
 to  allow  the  import  of  cigarettes  into
 Nepal  from  India  and  Pakistan  unless
 certain  conditions  including  the  mark-
 ing  of  packets  with  the  superscription
 “Export  for  Nepal”  are  complied  with.

 (b)  The  Government  are  not  so  far
 aware  of  the  reasons  for  which  this
 measure  has  been  taken  by  His
 Majesty's  Government  of  Nepal.

 (c)  The  Indo-Nepal  Treaty,  1960,
 envisages  free  movement  of  goods
 originating  in  either  country  to  the
 other  and  the  Government  of  India
 have  not  imposed  any  restrictions  on
 the  export  of  Indian  cigarettes  to
 Nepal  Therefore,  the  question  of
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 smuggling  of  cigarettes  from  India  to
 Nepal  does  not  arise.

 Medical  College  at  Ernakulam
 1088,  Shri  Vasudevan  Nair:

 Shri  Warior:
 Will  the  Minister  of  Héalth  and

 Family  Planning  be  pleased  to  state:
 (a)  whether  any  Proposal  has  been

 atbmitteg  by  the  Kerala  Goverment
 for  setting  up  a  private  medical
 college  at  Ernakulam;

 (७)  if  80,  the  details  thereof;  and
 (c)  the  detison  taken  thereon?
 The  Minister  of  Health  and  Family

 Planning  (Dr.  Sushila  Nayar):  (a)
 to  (९).  The  Government  of  Kerala
 have  not  submitted  any  proposal  for
 setting  up  a  private  medical  college
 at  Ernakulam.  However,  the  Archbi-
 shop  of  Ernakulam  has  offered  to
 start  a  medical  college  at  Ernakulam
 ‘The  views  of  the  University  of  Kerala
 are  awaited  before  any  decision  can
 be  taken  by  the  Government.

 Palam  Colony
 1089,  Shri  Bagri:

 Shri  Vashpal  Singh:
 Shri  Ram  Sewak  Yadav:
 Stiri  R.  Bardia
 Shri  N.  BH.  Laskar:
 Stitl  Litadhar  Kotoki:

 Will  the  Minister  of  Works,  Housing
 aad  Urban  Devel  it  be  pleased  to
 state:

 (a)  whether  it  i  a  fact  that  58
 houses  in  Palam  colony  were  demo-
 lished  by  the  Delhi  Municipal  Corpora-
 tion  staff  during  the  third  week  of
 September,  1986;

 (b)  whether  these  houses  have  been
 construcfed  as  far  back  as  1987;

 (c)  if  so,  whether  this  is  against  the
 assurance  given  by  the  Prime  Minister
 to  theeresidents  of  unapproved  colonies
 on  the  5th  September,  966  when  they
 met  her  in  a  deputation;  and

 (6)  the  steps  taken  to  stop  this  de-
 molition  and  to  regularise  other  un-
 approved  colonies?
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 The  Minister  ef  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khaziiia):  ta)  Only  seventeen
 houses  were  demolished  by  the  Delhi
 Municipal  Corporation  an  the  36090
 November,  1966

 (b)  No.
 (c)  The  Prime  Minister  met  the  re-

 Bresentdtives  of  the  Péople  6f  un-
 authorised  colonies  on  thé  2nd  Sep-
 tember,  966  and  not  on  the  5th  Sep-
 tember,  1966.  Shé,  howevéef,  did  not
 give  any  assurance  to  them

 (d)  ft  wih  riot  be  in  the  interest  of
 plannéd  déveloprhént  of  Delhi  to  per-
 mit  the  continuance  of  unauthorised
 construction.  This  has  to  be  stopped.
 Nevertheless,  it  has  been  decided  to
 regularise  unauthofised  constrictions
 which  had  come  up  before  the  lat
 September  1962,  i.e.,  the  date  of  com-
 ing  into  force  of  the  Master  Plan
 ptovided  they  can  be  fitted  into  the
 approved  layout  of  the  area  and  are
 not  situated  on  land  earmarked  as
 “green”  or  -for  roads,  schools,  colleges,
 hospitals,  dispensaries  etc  The  own-
 e¥s  of  hotises  which  are  regularised
 would  have  to  pay  dévelopment
 charges.  The  land  or  structures  which
 are  required  for  roads  etc.  will,  how-
 ever,  be  acquired  by  the  Government
 and  the  owners  of  such  land/struc-
 tures  will  be  allotted  alternative  deve-
 loped  plots  at  fixed  rates  of  premium
 in  the  nearby  localities,  provided  they
 de  not  own  any  other  house/plot  in
 Delhi.

 Report  on  Basfar  Firing
 1090.  Dr.  L.  M.  Singhvi:  Wil]  the

 Minister  of  Plarining  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  one-man  Enquiry  Com-
 mission  haS  submitted  its  report  on
 Bastar  firing;

 (b)  whether  a  copy  of  the  report  has
 been  received  by  Government;  and

 (c)  if  so,  whether  as  a  result  there-
 of,  any  specia)  steps  are  being  cosi-
 dered  for  the  amelioration  of  the  con-
 ditions  of  Adivasis  in  Bastar?
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 The  Deputy  Minister  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b).  The
 Commission  was  appointed  by  the
 Madhya  Pradesh  Government  and
 will  submit  its  report  to  the  Govetn-
 ment.  The  Report  has  not  yet  been
 tectived.

 (c)  Does  not  arise.

 Farakka  Barrage  Project
 i¢e9t.  shri  P.  €.  Borocah:

 Shri  Bhagwat  Jha  Asad:
 Shri  8,  C.  Samanta:
 Shri  Subod  Hahsda
 Shri  M.  L.  Dwivedi:
 Dr.  M.  M.  Das:

 Wil  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 implementation  of  the  Farakka  Bar-
 rage  Project;

 (b)  the  expenditure  involved  in  its
 execution  so  far;

 (c)  how  far  it  is  behind  the  original
 schedule  ahd  when  it  will  be  com-
 pleted;  and

 (a  whether  the  foreign  exchange
 required  is  available  as  and  when
 necessary,  and  if  not,  the  reasons
 therefor?

 The  Ministet  of  Irrigation  and
 Power  (Shri  Fakhroddin  Ahmed):
 (a)  Work  on  the  Project  has  been
 taken  up  from  both  banks  of  the
 river  and  is  in  progress  in  the  river
 portion  per  schedule  drawn  up  from
 time  to  time,  including  the  Head  Re-
 gulator  and  the  under  _  sluice  and
 éther  bays.  Excavation  work  in  the
 Feedér  Canal  is  going  on,  and  the
 other  acillary  works  which  are  on
 hand  include  the  guide  and  Afflux
 bundh  of  the  Farukka  Barrage  and
 the  left  afflux  bundh  of  Jangipur  Bar-
 rage,  Fabrication  of  gates  for  the
 Head  Regulato;  for  the  main  Farakka
 Barrage  is  xlso  in  progress.

 (9)  The  expenditure  imcurred  to
 end  of  September  2966  is  Rs.  3476
 crores.
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 (c)  The  Project  is  scheduled  to  be
 completed  substantially  by  ‘1970-71,
 and  every  effort  is  being  made  to
 stick  to  this  schedule.

 (d)  Foreign  exchange  required  for
 the  project  is  béing  made  available
 as  and  when  necessary.

 दिल्‍ली  बिजली  सम् भरण  3क्रम

 1092.  दनी  मेंगिव्त  झा  प्रो जाद  :
 भरी  ह:  Ge  weet  :

 sit  Ao  Go  सामन्त:.
 भी  मन  ला०  हिंदी  :
 श्री  सुबोध  हंसदा  :
 छह  मे०  मो  दास :.

 क्या  लिखाई  कौर  विद्युत  मंत्री  यह
 बताने  की  कपों  करेंगे  कि  :

 (कं)  कया  दिल्ली  बिजली  संम्भंरण
 उपक्रम  ने  दिल्‍ली  में  बिजली  की  धरे लूं  तथा
 वाणिज्यिक  खपत  पर  लगे  सभी  प्रतिबन्ध  हटाने
 का  निर्णय  किया  है  ;

 (@)  ये  प्रेंतिंबन्ध  कंब  हटाये  जायेंगें  ;
 और

 (7)  दिल्‍ली  बिजली  संस्मरण  उप-
 क्रम  को  किन  विशिष्ट  योजनाकारों  के  कारण
 यह  कठिनाई  दूर  करना  सम्भव  होगा  ?

 सिचाई  भोर  विश्व  मंत्री  (भी  फ़लस्तीन
 अहमद)  :  (क)  कौर  (ख).  I5  मेंगा-
 वाट  के  बिजली  संयंत्र  के  चालू  होंने  के
 बाद  ग्रोवर  पंजाब  बिजली  प्रणाली  से
 बिजली  की  सप्लाई  में  की  जा  रही  कटोती  के
 न  रहने  से  रोशनी  और  पंखों  के  लिये
 बिजली  की  सप्लाई  पर  लगाई  गई  पाबन्दियां
 हटा  ली  गई  हैं।  घरेलू  ग्रोवर  व्यापार
 सम्बन्धी  बिजली  पर  अब  भी  पाबन्दी  है
 किन्तु  इस  में  कुछ  ढील  देने  के  प्रश्न  पर  विचार
 किया  जा  रहा  है  -

 (ग)  “सं!”  स्टेशन  के  तीनों  ताप
 यूनिटों  के  चालू  हो  जाने  के  बाद  स्थिति  में
 शौर  सुधार  हो  जायगा  ।
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 पिछली  में  श्रमजीवी  महिलायें

 1093.  श्री  भागवत  झा  झ्राजाव  :
 श्री  स०  ला०  दिये वी  :
 श्री  सुब्रतो  हुं सदा  :
 श्री  प्र०  खं०  बरुआ:
 श्री  स०  खं०  सामन्त  :
 डा०  म०  मो०  दास  :

 बया  निर्माण,  भ्राता  त  या  नगरीय  विकास
 मंत्री  यह  बताने  की  क्रिया  करेंगे  कि  :

 (क)  दिल्ली  में  श्रमजीवी  महि लाशों  की
 अनुमानित  संख्या  कितनी  है;

 (खि)  इस  समय  उन्हें  श्रीवास  की  क्‍या
 सुविधा  उपलब्ध  हैं;  कौर

 (ग)  होस्टलों  की  सुरैया  क्‍या  है  कौर
 उनमें  श्रमजीवी  महि लाशों  के  लिये  कितने
 स्‍थान  उपलब्ध  हैं  ?

 निर्माण,  श्रीवास  तथा  नगरीय  विकास
 मंत्रों  श्री  मेयर  चन्द खपा)  (क)  और
 (व).  दिल्‍ली  में  श्रमजीवी  महिला ग्र ों  को
 दो  भागों  में  विभाजित  किया  जा  सकता  है  :
 एक  तो  वे  जो  कि  सरकारी  ह: 016  मे  हैं  तथा
 हूसरी  ये  जो  कि  गैर  सरकारी  सेवा,  पेशे,
 व्यापार  आदि  में  हैं।  यदि  आवश्यकता  हो
 तो  प्रथम  श्रेणी  के  विषय  में  सूचना  दी  जा
 सकती  है  1  जहां  तक  दूसरी  श्रेणो  का  सम्बन्ध
 है,  कोई  संख्या  उपलब्ध  नहीं  है  |  इसके
 अतिरिक्त,  इस  मंत्रालय  का  सम्बन्ध  उनको
 रिहायशी  सुविधायें  देने  4  नहीं  है।  हम  केवल
 सरकारी  कर्मचारियों  की  आवश्यकता ग्र ों  को
 पूरा  करते  हैं  ।

 (ग)  श्रमजीवी  महिलाओं  के  लिए
 करन  रोड  पर  सरकार  का  एक  होस्टल  है,
 जिसमे  226  महिला ग्र ों  के  लिए  व्यवस्था  है,
 इसके  प्रति रिक्त  थे  सरकारी  महिलायें  जो  कि
 सरकारी  सेवा  में  हैं,  अन्य  सरकारी  कर्मचारियों
 के  समान  ही  नियमित  वास  के  आवंटन  की
 पात्र  हैं।
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 Drought  Effect  on  Major  Irrigation
 Projects

 1094,  Shri  8.  K.  Das:
 Shri  P.  R.  Chakraverti:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  how  far  the  major  irrigation
 projects  were  affected  due  to  the
 wide-spread  drought  in  the  country
 during  the  last  year;

 (b)  whether  the  cosequential  shert-
 fall  in  norma]  supply  of  irrigation
 water  has  been  calculated;  and

 (c)  how.  far  the  production  of  hydei
 power  was  also  affected?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhraddin  Ahreed):
 (a)  to  (c).  The  information  is.  being
 collected  and  _  will  be  laid  on  the
 Table  of  the  House.

 Burma’s  Share  of  Sterling  Pensions
 1095.  Dr.  M.  M.  Das:

 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L,  Dwivedi:
 Shri  8.  0.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Finance
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Burma's
 share  of  sterling  pensions,  which  is
 paid  from  the  Sterling  Annuities  pur-
 chased  by  India  from  the  U.  K.  Gov-
 ernment  could  not  be  recovered  frog
 Burma  during  1965-66;  and

 (b)  if  so,  the  amount  unrecovered
 and  the  reasons  why  the  amount  could
 not  be  recovered  from  Burma?

 The  Minister  of  Finance
 Sachindra  Chaudhuri):  (a)

 (Shri
 Yes.

 (9)  The  amount  involved  is  £.72
 million.  The  matter  has  been  under
 correspondence  with  the  Government
 of  Burma,  They  have  recently  asked
 for  copies  of  the  U.K.  Actuary’s  Cer-
 tificate  regarding  the  capitalised  value
 of  the  Sterling  pensions  and  other
 documents,  which  have  been  supplied
 to  them.
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 पिछड़े  क्षेत्र
 1096.  थी  स०  ला०  दिये वी  :

 श्री  प्र०  ं०  बर्मा  :
 श्री  भागवत  झा  झ्राजाद  :
 श्री  स०  Mo  सामन्त :.
 डा०  स०  मो०  दास  :
 श्री  सुघोष  हंसवा  :

 क्या  योजना  तथा  समाज  कल्याण  मंत्री
 बह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  राज्य  सरकारों  ढारा  वर्ष
 (1966-67.  और  967-68  की  उनकी

 बिजली  तथा  ७चाई  परियोजनाओं  के  लिए
 भ्रपेक्षित  विदेशी  मुद्रा  सम्बन्धी  प्राक्कलन
 तथा  उनकी  योजनाओं  के  लक्ष्यों,  संसाधनों
 तथा  तीसरी  पंचवर्षीय  योजनायें  की  सफल-
 तारों  सम्बन्धी  ज्ञापन  पेश  किये  जाने  के  लिए
 कोई  समय-सी मा  निर्धारित  की  गई  है;  श्र

 (ख)  यदि  हां,  तो  वह  तिथि  क्‍या  है  ?

 योजना  तथा  समाज  कल्याण  मंत्रों
 पत्नी  प्रयोग  मेहता)  :  (क)  और  ख)
 योजना  आयोग  के  दिनांक  5  सितम्बर,  966
 के  पत्र  में  राज्य  सरकारों  से  निवेदन  किया
 गया  था  कि  वे  विदेशी  मुद्रा  संगठकों  और
 एक  छोटा  ज्ञपन  जिसमें  तीसरी  पंचवर्षीय
 योजना  के  दौरान  ,प्रगति  का  पर्यवेक्षण  हो
 सहित  चौथी  योजना  के  प्रस्ताव  एवं  96°68
 के  लिए  सालाना  योजना  प्रस्ताव  30  सितम्बर,
 966  तक  भेज  दें  ।

 पिछड़े  क्षेत्र
 1097.  श्री  म०  ला०  विवेकी  :

 श्री  To  चचा  बदगा :
 छह  भागवत  झा  झ्राजाद  :
 श्री  स०  चे  सामन्त  :
 डा०  म०  मो०  दास  :
 अर  सुबोध  हंसना  :

 क्या  योजना  तथा  समाज  कल्याण  मंत्री
 पह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  वे  राज्य  जहां  हरनेक  पिछड़े
 क्षेत्र  है ंग्रोवर  जिनके  कारण  वे  योजना  प्रयोग

 द्वारा  दिये  गये  महत्व  के  अनुसार  पने
 संसाधन  नहीं  जुटा  सकते,  केन्द्रीय  सरकार
 द्वारा  घन  के  नियतन  के  मामले  में  विकसित
 राज्यों  के  बराबर  माने  जायेंगे;  प्रो

 (ख)  यदि  हां,  तो  वे  राज्य,  जिनमें
 अनेक  पिछड़े  क्षेत्र  हैं,  धन  के  प्रभ,व  के  कारण
 उन  क्षेत्रों  का  विकास  कैसे  कर  सकेंगे  कौर
 देश  का  संतुलित  विकास  बसे  सम्भव  होगा  ?

 योजना  तथा  समाज  कल्याण  मंत्री
 (भी  प्रयोग  मेहता)  :  (क)  ब्रोकर  ब).
 राउ्पों  की  चौथी  पंचवर्षीय  योजनायें  के  लिए
 व्यय  व्यवस्था  तथा  साधनों  का  नियतन  करते
 हुए  प्रवेश  बातों  में  से  पिछड़े  क्षेत्रों  के  विकास
 की  झ्रावश्यकता  को  भी  ध्यान  में  रखा  गया  है|
 इसका  ब्यौरा  चौथी  योजना  पर  योजना  भ्रायोग
 के  अन्तिम  प्रतिवेदन  में  दिया  जायेगा.  ।

 विदेशी  मुद्रा
 1098.  भरी  म०  ला०  द्विवेदी  :

 श्री  To  Wo  बढया :
 श्री  भागवत  हा  भ्राज़ाद  :
 शो  स०  Mo  साबित  :
 डा०  Ho  मो०  दास  :
 श्री  सुबोध  हुं सदा:

 ब्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  विदेशी  मुद्रा  सम्बन्धी  प्रति-
 बन्ध,  जो  भारत  से  विदेशों  का  जाने  वाले
 व्यक्तियों  पर  लगाये  हुए  हैं,  वे  सरकारी
 कर्मचारियों,  मंत्रियों  और  संसद  सदस्यों  पर
 भी  लाए  हते  हैं;  आर

 (व)  यदि  नहीं,  तो  क्या  सरकारी
 कर्मचारियों,  इंद्रियों  और  संसद  सदस्यों  को
 विदेश  यात्रा  घरों  के  लिये  उपलब्ध  होने  वाली
 विदेश  मुद्र।  की  धनराशि  ग्रोवर  965-668
 दौरान  तथा  ‘1966-67  के  नौ  महीनों  के
 दौरान  उनकी  विदेशी  यात्राप्नों  +र  खर्च  हुई
 विदेशी  मुद्रा  की  राशि  का  विवरण  दिखाने
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 बोली  एक  विवरण  सभा  पटेल  पर  खा
 जायेगा  ?  हि

 बिस  मंत्रो  (भी  शोर  चौधरी)
 (क)  जी,  नहीं  ।

 (अं)  यह  सवाल  कडी  ही  नहीं  हीता  ।
 Fourth  Plan

 1098,  Dr.  L.  M;  Singhvi:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Reserve  Bank  of  India  has  pointed  dut
 in  its  armual  report  fér  thé  yéar  érid-
 ing  June,  966  that  during  the  Third
 Plan  period  the  economic  progress  was
 wmeven  886  considérably  slower  than
 whet  was  envisaged;

 by  whether  the  Resérve  Bank  have
 emphasized  the  basic  necessity  of  main-
 taining  a  safety  margin  to  off-set  the
 effect  of  uncontrollable  market  factors
 and  the  need  of  regulating  annual  out-
 lays  taking  into  account  trends  in
 savings,  supply  of  wate  #oods  and
 pressure  om  prices;

 (९)  whéthe?  Government  have  taken
 the  observations  of  the  Reserve  Bank
 into  account  in  reviewing  the  draft  of
 the  Fourth  Five  Yéar  Plan;  and

 (d)  if  so,  the  details  thereto?
 ‘The  Mizister  of  Planning  and  Social

 Welfare  (Shri  Asoka  Mehta):  (a)  and
 tb).  Yes,  Sir.

 (c)  and  (d).  These  observations,
 like  other  coments  on  the  Draft  Out-
 line  6f  the  Fourth  Five  Year  Phin,
 will  be  taken  into  account  in  finalis-
 ing  the  Plan.

 Mitra  Committee’s  Report  on
 Dowlaishwaram  Anicut

 il00.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  2006  on  the  llth  August,  966
 and  state:

 (a)  whether  the  Andhra  Pradesh
 Government  have  since  taken  any  ac-
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 tion  on  the  recommendations  made  by
 Mitra  Cémmmittee  on  Dowlaighwaram
 Anicut  which  were  accepted  by  Gov-
 ernment  and  forwarded  to  them

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Powef  (Shri  Fakhraddt  Atimed):
 (a)  and  (b).  Plans  and  estimates  for
 the  Godavari  Barrage  are  under  pre-
 paratior:  by  thé  State  Government.
 They  have  reported  that  some  survey
 and  hydraulic  data  have  already  been
 furnished  to  the  Céntra]  Water  and
 Power  Reséarch  Station,  Poona,  for
 model  experiments.  After  getting  the
 first  report  from  the  Research  Sta-
 tion,  the  State  Govérnment  propose
 to  deputé  their  staff  to  the  Central
 Water  and  Power  Comission  for  pre-
 paration  of  detailed  designs.

 The  project  has  been  proposed  by
 the  State  Govérnment  for  friclusion
 in  the  Fourth  Five  Yéat  Plan.

 (c)  Does  not  arise.

 Trivandrum  Ayurvedic  Centre

 di  Shri  Vishwa  Nath  Pdndéy:
 Will  the  Minister  of  Health  and
 Family  Planning  be  pjeased  to  Fefer
 to  the  reply  givén  to  Uristurred  Qués-
 tion  No,  20I5  on  the  I!th  August,
 966  regarding  Trivandrum  Ayurvedic
 Centre  and  state:

 (a)  whether  the  proposal  to  upgrade
 the  Ayurvédic  Céntre  tras  since  been
 considered  in  consuitation  with  the
 State  Government;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 Yes.

 (b)  The  matter  is  still  under  consi-
 deration.
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 Seizure  of  Foreign  Exchange
 Age.  Shri  Vishwa  Nath  Pandey:

 Sbrj  H.  0,  Lingu  Reddy:
 Will  the  Minister  of  Winance  be

 Pleased  to  state:
 (a)  whether  it  is  a  fact  that  foreign

 exchange  worth  Rs.  12,000  was  seized
 on  the  l9th  September,  966  by  offi-
 cials  of  the  Enforcement  Directorate
 from  a  shop  on  Mint  Road  in  Bombay,
 as  it  was  suspected  to  have  been  ille-
 gally  purchased;  and

 (b)  if  so,  the  action
 have  taken  in  the  matter?

 The  Minister  of  Fimance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.
 On  recepit  of  reliable  information
 that  foreign  exchange  was  being  il-
 legally  bought,  officers  of  the  Enforce-
 ment  Directorate  searched  the  pre-
 mises  of  a  shop  on  Mint  Road  in
 Bombay  on  the  l9th  September  966
 and  seized  foreign  exchange  worth
 about  Rs.  10,000  and  Indian  currency
 amounting  to  Rs.  3,600.

 (b)  Necessary  proceedings  under
 the  Foreign  Exchange  Regulation  Act
 are  being  taken  against  the  persons
 ¢oncerned.

 Government

 Land  Reform  Measures
 1103.  Shri  H.  0.  Linga  Reddy:

 Shrimati  Savitri  Nigam:
 Shri  P.  R.  Chakraverti:
 Shri  Vishwa  Nath  Pandey:
 Shri  8.  C,  Samanta:
 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  C.  Borooah:
 Dr.  M.  M.  Das:
 Shri  A.  K.  Gopalan:
 Shri  Imbichibava:
 Shri  Dasaratha  Deb:
 Shri  Kolla  Venkaiah:
 Shri  Vasudevan  Nair:
 Shri  Warior:
 Shri  Indrajit  Gupta:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  the  Land  Reform  imple-
 mentation  Committee  has  Submitted  its
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 report  along  with  its  recommendations
 to  the  National  Development  Council;

 (b)  if  so,  the  main  recommendations
 thereof;  and

 (९)  the  action  taken  to  implement
 those  recommendations?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)  Yes.

 (b)  Copies  of  the  report  of  the
 Land  Reforms  Implementation  Com-
 mittee  have  been  placed  in  the  Parlia-
 ment  Library.  The  report  is  under
 print.  Its  copies  will  be  circulated
 among  the  Members  of  Parliament
 shortly.

 (c)  The  recommendations  of  the
 Committee  have  generally  been  incor-
 porated  in  the  chapter  on  land  re-
 forms  in  the  Draft  Outline  of  the
 Fourth  Five  Year  Plan  and  haye
 been  brought  to  the  notice  of  the
 State  Governments.

 Indus  Commission

 1104.  Shri  0.  0.  Sharma:
 Shri  Vishwa  Nath  Pandey:
 Shri  H.  0.  Linga  Reddy:
 Shri  Indrajit  Gupta:
 Shri  Hem  Raj:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  a  meeting  of  the  Indus
 Commission  was  held  in  New  Delhi  to
 discuss  the  implementation  of  the
 Indus  Water  Treaty  in  September,
 1966;  and

 (b)  if  so,  the  outcome  thereof?
 The  Minister  of  Irrigation  and

 Power  (Shri  Fakhruddin  Abmed):
 (a)  and  (b).  Yes.  The  2ist  meeting
 of  the  Permanent  Indus  Comission
 was  held  at  New  Delhi  from  28th
 September  to  4th  October,  1968,  At
 this  meeting  the  Commission  discus-
 sed  the  programme  of  its  future  meet-
 ings  and  Tours  of  Inspection  in  India
 and  Pakistan  and  certain  other  re-
 lated  matters.  The  next  meeting  of
 the  Commission  is  due  to  be  held  jn
 Pakistan  in  January,  1967.
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 Raids  to  Unearth  Unaccounted  Money
 1105,  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Finance  be  peased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  78]  on  the  Ist  Septem-
 der  966  and  state:

 (a)  whether  it  is  a  fact  that  even
 seven  or  eight  years  old  cases  are  pend-
 ing  for  final  settlement  either  in  the
 Courts  or  in  the  Income  Tax  offic
 after  the  raids  were  made  by  the  %n-
 «come  Tax  Investigating  Agencies;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  action  taken  to  expedite

 them?
 The  Minister  ०  Finance  (Shri

 Sachindra  Chaudhuri):  (a)  and  (b).
 There  is  only  one  such  case  in  re-
 gard  to  a  raid  which  took  place  in
 1956.  Investigation  of  this  case  was
 stayed  by  a  Court  order  until  1964,
 Investigations  are  now  proceeding
 and  are  expected  to  be  completed
 shortly.

 (c)  Instructions  have  already  been
 issued  to  the  effect  that  officers  should
 complete  the  assessments  in  cases  of
 searches  as  expeditiously  as  possible.

 Oral  Contraceptive  for  Family
 Planning

 1106.  Shrimati  Savitri  Nigam:
 Shri  H.  C.  Linga  Reddy:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  P.  C.  Borooah:
 Shri  M,  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Dr,  M.  M.  Das:

 Will  the  Minister  of  Hea'th  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pill
 has  been  found  in  the  Central  Drugs
 Research  Institute.  Lucknow  which  is
 a  very  effective  oral  contraceptive  for
 Family  Planning;

 (b)  whether  trial  tests  have
 been  made;  and

 any

 (c)  if  so,  the  result  thereof?
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 The  Minister  of  Health  and  Family

 Planning  (Dr.  Sushila  Nayar):  (a)  to
 (०).  An  oral  pill  has  been  developed
 by  the  Central  Drugs  Research  In-
 stitute,  and  extensive  trials  are  being
 made  on  animals  for  its  anti-fertility
 effect.  Pharmacological  and  labora-
 tory  experiments  are  still  going  on.
 Clinical  trial  on  human  beings  has
 not  yet  been  started,

 New  Insurance  Scheme  for  Sick
 ‘1107.  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Finance  be  pleased  te state:
 (a)  whether  the  Life  Insurance  Cor-

 poration  has  started  8  new  insuranee
 scheme  for  the  sick;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 From  the  very  inception  the  LI.C.
 has  been  granting  insurance  cover  On
 payment  of  suitable  extra  premiums,
 to  sub-standard  lives.  Under  this
 scheme,  persons  who  had  suffered,  but
 have  since  recovered,  from  diseases
 like  tuberculosis,  cancers,  leprocy  the
 give  insurance  covcr  after  suitable  wait
 ing  period.  Persons  with  certain  heart
 impairments  and  stabilised  diabeties
 are  also  offered  insurance  cover,  pro-
 vided  other  circumstances  are  satis-
 factory.

 Photo-Litho  Press
 1108,  Shri  A.  V.  Raghavan:

 Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Works,  Housing

 and  Urban  Devel  t  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  set  up
 two  photo-litho  presses;  and

 (b)  if  so,  where  the  same  will  be
 located?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  and  (b).  It  is
 Proposed  to  set  up  a  few  new  presses
 under  the  4th  Five  Year  Plan  but  no
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 final  decision  has  been  taken  in  the
 matter.

 Arrears  of  Sales  Tax  and  Agricul-
 tural  Income  Tax  in  Kerala

 1109,  Shri  A.  V.  Raghavan:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  239  on  the
 4th  August,  966  and  state:

 (a)  the  arrearg  of  Sales  Tax  and
 Agricultural  Income  Tax  collected  in
 Kerala  as  a  result  of  the  intensive
 drive  to  collect  50  per  cent  of  the
 eollectable  arrears  by  August,  1966;

 (b)  whether  the  matter  hae  since
 been  reviewed  by  the  Government  of
 Kerala;  and

 (c)  the  amounts  written  off  during
 this  period?

 The  Minister
 Sachindra  Chaudhuri):  (a)  Rs.
 57,20,853.52,  under  Sales  Tax  and
 Rs.  (21,13,805.56  under  Agricultural
 Income  Tax  have  been  collected  to
 the  end  of  the  August  1966.

 of  Finance  (Shri

 (b)  Yes,  Sir,

 (c)  Rs.  35,200.48  under  Sales  Tax
 only.

 Kerala  Land  Reforms  Act

 ‘1110.  Shri  A.  झ,  Raghavan:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Planning  and
 foecial  Welfare  be  pleased  to  refer  to
 the  reply  given  to  Unstarred,  Ques-
 tion  No,  2628  on  the  l8th  August,
 966  and  state:

 (a)  whether  the  Government  of
 Kerala  have  since  finalised  the
 amendments  proposed  to  be  carried
 out  to'the  Kerala  Land  Reforms  Act,
 1963;

 (b)  if  so,  the  nature  of  amend-
 ments  proposed  to  be  made;  and

 (c)  the  progress  maae  to  put  a
 complete  end  to  the  landlord—tenant
 nexus  and  convert  the  tenants  into
 full  owners?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)
 and  (db).  With  a  view  to  preventing
 evictions  and  surrenders,  amendments
 to  the  Kerala  Land  Reforms  Act  have
 been  incorporated  in  the  Kerala  Pre-
 vention  of  Eviction  Bill  which  is  be-
 ing  enacted  as  President’s  Act.  Fur-
 ther  proposals  of  the  amendments  of
 the  Kerala  Land  Reforms  Act  are  un-
 der  consideration.

 (c)  The  provisions  entitling  tenants
 to  purchase  ownership  rights  on  pay-
 ment  of  compensation  have  been  en-
 forced.  703  applications  from  tenants
 for  voluntary  purchase  of  ownership
 had  been  made  up  to  end  of  August,
 1966,

 Publie  Control  on  Urban  Lands  and
 Properties

 Wi  Shri  A.  झ,  Baghavan:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Urban  Development  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  proposal
 to  amend  the  Constitution  to  prevent
 private  rights  of  sale  in  respect  of
 urban  lands  and  properties  so  as  to
 bring  them  under  public  control;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Works,  Housing
 and  Urban  Deveopment  (Shri  Mehr
 Chand  Khanna):  (a)  and  (b).  There
 has  been  a  steep  rise  in  the  values  of
 urban  lands  in’  the  past  ten  years.
 This  problem  has  been  examined  in
 the  draft  Fourth  Five  Year  Plan  and
 certain  suggestions  made  to  resolve
 it.  These  suggestions  have,  however,
 not  yet  been  examined.
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 Scholarships  to  Physically  Handi-
 capped  Students

 ‘1112,  Shri  A.  ्,  Raghavan: Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 awarding  scholarships  to  the  physi-
 cally-handicapped  students  those  who
 have  secured  less  than  50  ner  cent
 marks  in  the  previous  examination
 are  eliminated;

 (b)  if  so,  whether  Government  89०
 aware  of  the  hardships  caused  to  the
 poor  students  who  have  failed  to
 secure  the  qualifing  marks;

 (c)  whether  Government  propose
 to  evolve  a  scheme  to  provide  assis-
 tance  to  the  really  poor  students;
 and

 (d)  if  so,  whether  the  cases  of
 students  whose  applications  were  not
 considered  will  be  reviewed?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimatl
 Chandrasekhar):  (a)  Yes,  This  ap-
 Plies  to  academic  courses  only.

 (b)  and  (०).  The  question  of  suit-
 ably  modifying  the  scheme  is  under
 examination.

 (d)  No.

 Welfare  of  Banjaras  and  other
 Nomadic  Tribes

 1113.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Planning  and  Social’
 Welfare  be  pleased  to  statg:

 (a)  whether  any,  if  so,  what
 measures  have  so  far  been  taken  hy
 the  Central  Government  for  the
 welfare  of  banjaras  and  other
 nomadic  tribes  and  classes  living  in
 the  country;
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 (b)  the  extent  to  which  Govern-
 ment  have  been  able  so  far  to  give
 grants  to  the  various  State  Govern-
 ments  to  ameliorate  the  condition
 of  such  people;

 (c)  whether  any  latest  assessment
 has  been  made  as  to  the  number  ard
 condition  of  these  people;  ind

 (d)  if  ss,  the  result  there  of?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimatt
 Chandrasekhar):  (a)  Most  of  the
 nomadic  tribes,  including  Banjaras,
 come  within  the  category  of  Denoti-
 fied  Tribes,  Scheduled  Tribes  and
 Scheduled  Castes.  Such  of  the  noma-
 dic  tribes  therefore,  as  come  within
 the  category  of  Denotified  Tribes,
 Scheduled  Tribes  and  Scheduled
 Castes  enjoy  all  the  benefits  as  are
 admissible  to  Denotified  Tribes,
 Scheduled  Tribes  and  Scheduled
 Castes.  The  nomadic  tribeg,
 however,  constitute  a  distinct  cate-
 gory  also  in  the  Plan  based  on  the
 nature  and  extent  of  their  nomadism.
 Schemes  for  economic  uplift,  pasture
 development,  housing,  education,
 technical  training  etc.  have  been  for-
 mulated  taking  into  account  their
 social  and  economic  organisation,
 values,  skills,  motivations  and  the  re-
 sources  of  the  region  to  which  they
 belong.  These  schemes,  therefore,  vary
 according  to  their  local  needs  but  the
 main  objective  of  these  schemes  js  the
 same  viz,  to  facilitate  their  sedentari-
 sation  in  the  quickest  possible  time
 to  enable  them  to  benefit  from  the
 social,  economic  and  technological  im-
 provements  taking  place  in  the  coun-
 try.

 (b)  A  provision  of  Rs.  08.75  lakhs
 was  made  in  the  Third  Five  Year  Plan
 for  the  benefit  of  nomadic  and  semi-
 nomadic  tribes.

 (c)  and  (da).  No.
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 Uniform  Standard  of  Medical
 Education

 4.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  so  far  for  having  83  uniform
 standard  of  medical  education
 throughout  the  country;

 (b)  whether  it  is  a  fact  that  various
 medica]  colleges  and  7  institutions
 follow  different  standards  of  quali-
 fications  for  admission  and  courses:

 (c)  if  so,  whether  efforts  to  stop
 such  practices  have  been  made;  and

 (d)  if  so,  with  what  result  ?
 The  Minister  of  Health  and  Family

 Planning  (Dr.  Sushila  Nayar):  (a)
 Yes.  Under  the  provisions  of  Indian
 Medical  Council  Act,  956  (as  amend-
 ed),  the  Medical  Council  of  India  is
 statutorily  charged  with  the  prescrib-
 ing  and  maintenance  of  standards  of
 medical  education  in  the  country,

 (b)  The  standard  of  medical  edu-
 cation  laid  down  by  the  Medical
 ‘Council  of  India  is  required  to  be
 followed  by  all  institutions,  failing
 which  the  Council  is  empowered  to
 recommend  to  the  Central  Govern-
 ment  that  the  qualification  granted
 to  the  students  of  the  institution  con-
 cerned  shall  not  be  a  recognised
 medical  qualification.

 (c)  and  (d).  Do  not  arise.

 Housing  Facilities  for  staff  of  Political
 Parties  in  Parliament

 nis.  Shri  Yashpal  Singh:
 Shri  Hnkam  Chand

 Kachhavaiya:
 Will  the  Minister  of  Works,  Hous-

 fag  and  Urban  Development  be
 pleased  to  state:

 (a)  whether  it  has  been  decided  to
 provide  housing  facilities  to  the  staff
 of  political  parties  in  Parliament;

 (b)  if  60,  the  reasons  therefor;  and
 966  (Ai)  LSD—4
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 (c)  how  many  houses  have  so  far
 been  allotted  under  this  scheme?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna);  (a)  to  (ec).  Govern-
 ment  have  decided  that  one  third  of
 the  staff  members  of  political  parties
 in  Parliament  which  have  been  re-
 cognised  by  the  Speaker  will  be  con-
 sidered  for  allotment  of  accommoda-
 tion  from  the  general  pool.  This  has
 been  done  on  representations  to  Gov-
 ernment  on  the  ground  of  housing
 shortage.  So  far  five  houses  have
 been  allotted  under  this  Scheme.

 Rehabilitation  of  Goldsmiths
 4I6.  Shri  Subodh  Hansda:

 Shri  S.  C.  Samanta:
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Arad:
 Shri  M.  L.  Dwivedi:
 Dr.  M.  M.  Das:

 Will  the  Minister  of  Fimanee  be
 pleased  to  state:

 (a)  the  total  amount  advanced  as
 loan  for  the  rehabilitation  of  the
 Goldsmiths  till  the  modification  of
 the  Gold  Control  Order;

 (b)  whether  the  rehabilitated  gold-
 smiths  are  still  continuing  their  new
 profession  after  the  modification  of
 the  Gold  Control  Order;  and

 (९)  how  many  of  them  have  chang-
 ed  over  to  their  old  profession  of
 Goldsmithy?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  A  sum  of
 Rs.  10.84,  crores  has  been  advanced
 by  the  Central  Government  to  vari-
 ous  State/Union  Territory  Govern-
 ments  as  loans  for  rehabilitation  of
 goldsmiths  till  the  modification  of
 Gold  Control  Order.

 (b)  and  (c).  Since  the  Defence  of
 India  (Fourth  Amendment)  Rules,
 965  implementing  the  modifications
 of  the  Gold  Control]  Order  was  noti-
 fied  only  on  Ist  November,  1966,  it
 is  too  early  to  say  whether  goldsmiths-
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 who  have  availed  of  the  rehabilita-
 tion  assistance  are  still  continuing  in
 their  new  profession  or  whether  any
 of  them  have  changed  over  to  the
 old  profession  of  goldsmiths.
 Status  of  Chairman,  Central  Social

 Welfare  Board
 117,  Shri  Subodh  Hansda:

 Shri  S.  0.  Samanta:
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Asad:
 Shri  M.  L.  Dwivedi:
 Dr.  M.  M.  Das:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Social  Welfare  Board  will
 have  a  full  time  paid  Chairman  in-
 stead  of  Honorary  Chairman  and
 Directors;

 (b)  if  so,  the
 ehange;  and

 reasons  for  this

 (c)  the  status  of  the  Chairman  and
 reasons  for  change  in  the  status,  if
 any,  as  compared  to  the  status  of  the
 former  Chairman?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)  No,
 Sir,  The  Central  Social  Welfare  Board
 has  already  got  a  full-time  paid
 Chairman.  It  has,  however,  no  direc-
 tors,

 (b)  Does  not  arise.
 (c)  The  question  of  future  status

 ef  the  Chairman  is  under  considera-
 tion  along  with  the  question  of  the
 future  status  of  the  Board  itself.

 Iddikki
 ‘1118,  Shri  Vasudevan  Nair:

 Shri  Warior:

 Scheme

 Will  the  Minister  of  Irrigation  and
 Pewer  be  pleased  to  state:

 (a)  whether  ia  is  a  fact  that  the
 agreement  for  financial  assistance
 from  Canada  for  the  Iddikki  scheme
 in  Kerala  has  not  yet  been  finalised,

 (b)  if  so,  the  reasons  for  the  delay;
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 (c)  whether  it  is  also  a  fact  that
 the  work  on  the  Iddikki  prcject  is
 not  progressing  according  to  schedule;
 and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  The  Loan  Agreement  for
 the  project  is  being  re-drafted  by
 External  Aid  Office,  Canada  on  the
 basis  of  fity  year  maturity,  including
 a  ten  year  grace  period,  and  with  no
 interest,  service  charge  or  commit-
 ment  charge.  This  re-drafting  is  one
 of’the  reasons  for  delay  in  the  sign-
 ing  of  the  Agreement.  The  other  rea-
 sons  for  delay  related  to  the  question
 of  procurement  procedure  to  be  fol-
 lowed.  This  has  now  been  resolved
 satisfactorily.  The  draft  procurement
 procedure  has  now  been  referred  to
 the  Kerala  State  Electricity  Board
 for  their  views.
 -~

 (c)  Arrangement  of  work  are  going
 on  according  to  schedule.

 (d)  Does  not  arise.

 Regional  Public  Health  Laboratories,
 Kerala

 ‘1119,  Shri  Ram  Sewak  Yadav:
 Shrj  Bagri:
 Shri  Yashpal  Singh

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  4042  on  the  Ist  September,
 3966  regarding  Regional  Public  Health
 Laboratories  in  Kerala  and  state:

 (a)  whether  the  proposals  fer  addi-
 tional  staff,  location  of  site,  plans  and
 estimates  have  since  been  considered
 by  Government;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 and  (b).  The  proposals  are  still  under
 consideration  of  the  Government  of
 Kerala.
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 Salal  Hydro-Electric  Project
 +1120,  Shri  Ram  Sewak  Yadav:

 Shri  Yashpal  Singh:
 Shri  Bagri:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to.  the
 reply  given  to  Unstarred  Question
 No.  3974  on  the  !st  September,  966
 and  state:

 (a)  whether  investigations  into
 Salal  hydro-electric  Project  have  since
 teen  completed;

 (b)  whether  the  project  report  has
 been  finalised;  and

 (c)  if  not,  when  it  is  likely  to  be
 completed?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  to  (c).  The  investigations  of  the
 Sala!  Hydro-Electric  Project,  which
 are  being  carried  out  by  the  Govern-
 ment  of  Jammu  and  Kashmir,  have
 not  so  far  been  completed.  A  Pro-
 ject  Report  will  be  finalised  after
 these  investigations  are  completed.

 Pochampad  Project  in  Andhra
 Pradesh

 1121,  Shri  Ram  Sewak  Yadav:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Kolla  Venkaiah:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3973
 en  the  lst  September,  966  and  state:

 (a)  whether  the  proposal  for  the
 aiocation  of  additional  funds  for  the
 Pochampad  Project  in  Andhra  Pra-
 desh  has  since  been  considered  by
 Government;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Irrigation  and

 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  On  account  of  the
 tight  resources  position,  it  has  not
 been  possible  to  provide  any  addi-
 tional  funds  this  year.  However,  the
 proposal  of  the  State  Government  to
 provide  an  outlay  of  Rs.  8  crores  for
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 this  Project  in  the  Fourth  Plan  has
 been  recommended.

 Legislation  on  Pubii:  Health
 1122.  Shri  Hari  Vishnu  Kamath:

 Shri  Surendranath  Dwivedy:
 Shri  Hem  Barua:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  2682  on  the  l8th  August,  966
 ond  state:

 (a)  whether  other  State  Legislatures
 have  also  passed  resolutions  authori-
 sing  Parliament  to  undertake  legisla-
 tion  on  Public  Health;

 (b)  whether  a  Bill  is  being  drafted;
 ang

 (९)  if  so,  what  stage  it  has  reached?
 The  Minister  of  Health  and  Family

 Planning  (Dr.  Sushila  Nayar):  (a)
 No.

 (b)  and  (c).  The  draft  bil!  is  being
 revised.

 Statue  of  Netaji
 1123.  Shri  S.  M.  Banerjee:  Wil)  the

 Minister  of  Works,  Housing  and
 Urban  Devel:  it  be  pl  d  to
 state:

 (a)  whether  it  is  a  fact  that  statue
 of  Netaji  Subhash  Chandra  Bose  is  to
 be  erected  in  Dethi;

 {t)  if  so,  where  and  when;  and
 (c)  if  not,  the  reasons  thereof?
 The  Minister  of  Works,  Housing

 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  to  (c).  The
 Committee  on  Installation  of  Statues
 in  Delhi  has  recommended  a  site  aut-
 side  the  Red  Fort  for  the  installation
 of  a  statue  of  Netaji  Subhas  Chandra
 Bose,  but  no  final  decision  has  yet
 been  taken  by  Governmenr.  After
 the  site  has  been  finally  chosen,  the
 question  of  actual  erection  of  a  statue
 will  be  one  for  some  organisation  or

 mdividual  to  sponsor  and  pay  for.
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 Unaccounted  Money
 1124,  Shri  S.  M.  Banerjee:

 Shri  D.  C.  Sharma:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  there

 have  been  less  raids  to  unearth  un-
 accounted  money  in  4966  as  com-
 pared  to  ‘1965;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  raids
 carried  out  in  966  upto  end  of  Sep-
 tember  are  less  compared  to  the  raids
 in  the  corresponding  period  of  last
 Year.

 (b)  The  decrease  in  the  number  of
 raids  is  mainly  due  to  the  following
 reasons:—

 (J)  As  a  result  of  a  large  num-
 ber  of  tax-payers  making
 voluntary  disclosures  of  un-
 accounted  income  under  the
 schemes  enacted  by  Parlia-
 ment,  the  area  of  tax  evasion
 in  which  raids  could  other-
 wise  be  contemplated  was
 considerably  reduced;

 (2  Certain  organised  rackets  of
 tax  evasion,  like  bogus  hundi
 loans,  were  tackled  in  965
 by  carrying  out  raids  on  a
 large  scale,  and  these  raids
 accounted  for  a  large  propor-
 tion  of  the  raids  carried  out
 in  1965;
 Reliable  information  of  tax
 evasion  was  received  in
 lesser  number  of  cases  in  the
 first  nine  months  of  ‘1966  as
 compared  to  the  correspond-

 ving  period  of  1965.

 (3  ner

 Income-tax  arrears  written  off

 1125.  Shri  S.  M.  Banerjee:  Wiil  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  amount  of  income-
 tax  arrears  written  off  during  905
 and  upto  Ist  July,  1966;
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 (b)  the  reason  therefor;  and
 (c)  the  names  of  those  persons  or

 firms  whose  Income-tax  arrears  have
 been  written  off?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The
 figures  of  income-tax  arrears  written
 off  are  maintained,  according  to  the
 financial  year,  in  the  income-tax  re-
 cords.  The  total  amount  of  income-
 tax  arrears  written  off  during  the
 financial  years  1965-66  and  1966-67
 (upto  3lst  July,  2966)  was  Rs.
 36,77,823  and  Rs.  9,10,152  respective.
 ly.

 (b)  The  reasons  for  write  off  were
 generally  the  following:

 a)  Assessees  died  leaving  behind
 no  assets.

 (2)  Assessee  had  become  insol-
 vent.

 (3)  The  ussessee  being  a  Com-
 pany  had  gone  into  liquida-
 tion.

 (4)  Assessee  was  not  traceable.
 (5)  Assessee  had  left  India  leav-

 ing  behind  no  assets.
 (6)  Assessee  had  no  attachable

 assets.
 (7)  Where  the  demand  raised

 was  far  inexcess  of  the  asscts
 owned  by  the  assessee,  the
 demand  was  scaled  down
 to  the  extent  it  was  recover-
 able  and  the  balance  was
 written  off.

 (c)  These  are  given  in  the  state-
 ment  laid  on  the  Table  o*  the  House.
 {Placed  in  Library.  See  No.  LT-7296/
 66].

 D.A.  to  Pensioners
 1126.  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have
 taken  any  final  decision  to  increase
 the  quantum  of  dearness  allowance
 of  pensioners;  and

 (b)  if  80,  to  what  extent?
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 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 Pensioners  do  not  get  dearness  allow-
 ance  but  adhoc  relief  has  been  given
 from  time  to  time  to  those  in  receipt
 of  small  pensions.  At  present  Gov-
 ernment  have  no  proposal  under
 consideration  for  increasing  the  quan-
 tum  of  relief  tg  pensioners.

 Small  Savings  Scheme
 ‘1127.  Shri  Maheswar  Naik:  Will

 the  Minister  of  Finance  he  pleased
 to  state:

 (a)  the  degree  of  popularity  the
 scheme  of  Small  Savings,  with  speci-
 fic  referenve  to  the  rural  people  of
 small  income  group,  has  so  far
 achieved;

 (b)  the  comparative  figures  for  the
 last  three  years;  and

 (c)  the  steps  being  taken  to  en-
 eourage  workers  and  other  people  of
 small  incomes  to  take  the  scheme  in
 Tight  earnestness?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 The  collection  under  Small  Savings
 is,  by  and  large,  an  index  to  the

 ‘popularity  of  the  Small  Savings
 Scheme.  The  net  collections  under
 the  Scheme  during  the  last  three
 years  were  approximately  Rs.  428
 crores,  Rs.  30  crores  and  Rs.  74
 crores  respectively.  It  is,  however,
 not  possible  to  indicate  the  propor-
 tion  of  these  collections  which  cyume
 from  people  in  rural  areas  and  the
 extent  of  contributions  made  by  peo-
 ple  belonging  to  small  income  groups.
 In  the  first  place,  statistics  are  not
 maintained  separately  for  rural  areas
 and  secondly  the  investors  are  not  re-
 quired  to  and  cannot  also  be  expected
 to  disclose  their  income  at  the  time
 of  investment.

 (c)  The
 been  taken:—

 (i)  The  State  Governments  to
 whom  publicity  grants  are
 given  conduct  publicity  and
 propaganda  through  films,

 following  steps  have
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 folk  songs,  dramas,  kathputlis
 etc.

 (ii)  Publicity  is  done  also  by  the
 District  Publicity  Officers  of
 the  State  Governments,  Fiv:
 Year  Plan  Publicity  Units
 and  District  Organisers  of  the
 National  Savings  Organisa- tion.

 (iii)  Hoardings  showing  the  Plan
 outlays  and  targets  for  Small
 Savings  and  inviting  the  peo.
 ple  to  participate  in  tne
 Schemes  for  their  individval
 and  social  good  have  bec
 erected  in  important  commu-
 nity  development  blocks
 headquarters.

 (iv)  School  Teachers  are  appoin- ted  as  Authorised  Agents  for
 the  sale  of  certificates.

 (v)  Cooperation  of  the  Pancha-
 yati  Raj  institutions  has  been
 enlisted.

 (vi)  Formation  of  Bachat  Grams
 where  every  household  has  a
 Post  Office  Savings  Bank
 Account  or  has  purchased  a
 savings  certificate  and  giving wide  publicity  to  the  forma-
 tion  of  these  ‘Grams’  and  the
 non-official]  effort  which  goes
 with  it.

 (vii)  Formation  of  Bachat  Fac-
 tories  in  industrial  establish-
 ments  through  Pay  Roll  Sav-
 ings  Scheme,  and

 (viii)  Inclusion  of  Small  Savings  as
 a  subject  in  text  boo-s  in
 schools.

 Tron  Sheets  Seized  in  Delhi
 1128.  Shri  Bagri:

 Shri  Yashpal  Singh:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  rep!,  given
 to  Unstarred  Question  No.  4077  on
 the  Ist  September,  966  regarding
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 the  iron  sheets  seized  in  Delhi  and
 s.ate:

 (a)  whether  the  matter  has  since
 been  investigated  by  Government;
 and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  against  the  persons  con-
 cerned?

 The  Minister  of  Finanre  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b),
 Investigations  were  made  by  the  Delhi
 Administration.  The  investigations  re-
 vealed  that  the  acquisition  of  the  goods
 seized  in  these  cases  did  not  contra-
 vene  the  provisions  of  the  Iron  and
 Steel  Control  Order,  1956.  The  cases
 registered  against  the  Cealers  involved
 in  these  seizures  were,  therefore,
 withdrawn.

 Opium  seized  in  Delhi
 1129.  Shri  Bagri:

 Shri  Yashpal  Singh:
 Shri  Ram  Sewak  Yadav:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Bade:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  it  is  a  fact  that  opium
 worth  Rs.  30,000  was  seized  by  the
 police  from  a  passenger  at  Nizamud-
 din  Railway  Station,  New  Delhi  on
 the  l7th  September,  1966;

 (b)  the  number  of  persons  arrest-
 ed  in  this  connection;  and

 (c)  the  action  taken  against  the
 persons  concerned?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  On  17th
 September,  966  the  Railway  Police
 seized  30  kilograms  opium  valued  at
 Rs.  3,000|-  at  the  ex-factory  official
 price,  from  a  passenger  near  Nizam-
 uddin  Railway  Station.

 (b)  One,
 (c)  The  accused  was  charge-sheeted

 and  is  facing  trial  in  the  court.

 IPL  Erte  at  hes
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 Recovery  of  Opium  at  Jaora  Railway
 Station

 1130.  Shri  Bagri:
 Sbri  Yashpal  Singh:
 Shri  Ram  sSewak  Yadav:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade:
 Shri  Vishram  Prasad:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  4088  on
 the  Ist  September,  966  regarding
 recovery  of  opium  at  Jaora  Railway
 Station  and  state:

 (a)  whether  the  case  has  since
 been  investigated  by  Government;
 and  ॥

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  against  the  persons  con-
 cerned?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.

 (b)  The  accused  is  being  proceeded
 with  in  the  Railway  Court,  Indore.

 Seizure  of  Watches  of  Chinese  Origin

 ‘1131,  Shri  Bagri:
 Shri  Yashpal  Singh:
 Shri  Ram  SewWak  Yadav:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  4000  on
 the  lst  September,  966  regarding
 seizure  of  watches  of  Chinese  Origin
 and  state:

 (a)  whether  the  matter  has  since
 been  investigated  by  Government;
 and

 (b)  if  so,  the  action  taken  against
 the  persons  concerned?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  inves-
 tigation  is  still  in  progress.

 (b)  Does  not  arise.
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 Raids  in  Bombay  and  Rajasthan
 1132.  Shri  Ram  Sewak  Yadav:

 Shri  Bagri:
 Shri  Yashpal  Singh:
 Shri  Dighe:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  496  on
 the  28th  July,  966  regarding  raids
 in  Bombay  and  Rajasthan  and  state:

 (a)  whether  the  investigations  by
 the  Income-tax  Departrhent  have
 since  been  completed;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  in-
 vestigations  have  not  yet  been  com-
 pleted.

 (b)  Does  not  arise.

 डम डस  हवाई  न  पर  चोरो-छिपे  लाई  गई
 वस्तुप्ों  का  जब्त  किया  जाना

 1133.  श्री  हुकम  चन्द  कछवाय  :
 श्री  बड़े  :

 क्या  वित्त  मंत्री  is  wird,  1966  के
 अतारांकित  प्रश्न  संख्या  2679  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क.)  डमडम  हवाई  ्  पर  चोरी  छिपे
 लाई  गई  वस्तुओं  की  जब्ती  के  सम्बन्ध  में  की
 गई  कार्यवाही  के  बारे  में  जांच  इस  बीच  पूरी
 हो  गई  है;

 (ख)  यदि  हां,  तो  उसका  परिणाम
 क्या  निकला;  कौर

 (ग)  यदि  नहीं,  तो  जांच  पूरी  करने  में
 और  कितना  समय  लगने  की  सम्भावना  है  ?

 वित्त  मंत्री  (श्री  सचिन्द्र  चौधरी)  :
 (क)  जी,  हां  ।  23  जून,  i966  को

 डमडम  हवाई  अड्डे  पर  पकड़ी  गयी  वस्तुग्रों
 के  सम्बन्ध  में  न्याय-निर्णय  की  कार्यवाही
 पूरी  हो  चुकी  है  ।

 Tareas.
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 (a)  यात्री  से  पकड़ी  गयी  वस्तुएं
 जब्त  कर  ली  गहरी  हैं  और  उसे  यह  विकल्प
 दिया  गया  है  कि  वह  जब्त  किये  गये  माल  के
 बदले  5,000  रुपये  का  जूझना  अदा  कर  दे।
 उस  पर  1,000  रुपये  का  व्यवितगत  दण्ड  भी
 लगाया  गया  है  ।  यात्री  के  विरुद्ध  मजिस्ट्रेट
 की  अदालत  में  मुकदमा  पेश  कर  दिया  गया  है।

 (ग)  सवाल  हो  नहीं  उठता  |

 लेखा  बाह्य  धन  का  लेन  देन

 1134.  श्री  हुकम  खुद  कछवाय  :
 श्री  रघुनाथ  सिह  :

 क्या  विस  मंत्री  |  सितम्बर,  966  के
 अतारांकित  प्रश्न  संखया  398l  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बम्बई  के  एक  दलाल  श्री
 ज्वालादत्त  भूत  के  पास  से  पकड़े  गये  दस्तावेजों
 से  उसके  ग्र ति रिक्त  अरन्य  फर्मों  कौर  व्यक्तियों
 के  काले-धन  के  सम्बन्ध  में  कोई  सूचना  मिली
 है  ;

 (ख)  यदि  हां,  तो  इन  दस्तावेजों  से
 कितनी  धन  राशि  का  ब्यौरा  मिला  है  और  इस
 मामले  से  कितने  व्यक्ति  सम्बन्धित  हैं  ;

 (ग)  क्‍या  सम्बन्धित  व्यक्तियों  के  विरुद्ध
 व्यक्तिगत  अथवा  सामूहिक  रूप  से  कोई  कार्य-
 वाही  की  गयी  है  ;

 (घ)  क्या  कुछ ऐसे  भी  मामले  हैं  जिनके
 सम्बन्ध  में  कोई  कार्यवाही  नहीं  की  गयी  ;
 और

 (3)  यदि  हां,  तो  इसके  क्‍या  कारण
 2?
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 वित्त  मम्मी  (ओ  शलेन्द्र  लौ धरो  )  :  (क  )
 जी,  हां  t

 (ख)  जांच-पड़ताल  प्रभी  समाप्त  नहीं
 हुई  है  कौर  इसलिए  सम्बन्धित  रकमों  शौर
 व्यक्तियों  के  नामों  के  ब्यौरे  देना  लोक  हित
 में  नहीं  होगा  ।

 (ग)  जांच-पड़ताल  पूरी  हो  जाने  पर
 आवश्यक  कार्यवाही  की  जायेगी  ।

 (घ)  जी,  नहीं  t

 (ड)  सवाल  ही  नहीं  उठता  ।

 मेसी  जे०  पी०  एण्ड  सन्स

 1135.  श्री  हुकम  चन्द  कछवाय  :
 श्री  रघुनाथ  सिह  :

 कया  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  यह  सच  है  कि  बम्बई  की
 मैसर्स  जे०  पी०  एण्ड  सन्‍स  नामक  फर्म  ने
 बम्बई  के  आयकर  विभाग  को  कभी  भी  कोई
 प्राय-कर  नहीं  दिया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  इसकी
 विद्यमानता  कौर  इसके  लाखों  रुपये  के  व्यापार
 का  पता  मैसर्स  ओोरियन्टल  टिम्बर  ट्रेडिंग
 कार्पोरेशन  (प्राइवेट)  लिमिटेड  और  मै ससे
 मेकेन्जीज  लिमिटेड  बम्बई  के  हिसाब-खाते
 से  लग  जाता  है  ;  और

 (ग)  यदि  हां,  तो  क्‍या  सरकार  ने
 यह  मालूम  करने  के  लिये  कोई  कार्यवाही
 की  है  कि  इस  फर्म  ने  आयकर  क्यों  नहीं  दिया  ?

 वित्त  मन्त्री  पति  झा चीना  चौधरी)  :(क)
 और  (ख).  इस  बात  का  पता  लगाया  जा
 रहा  है  ।

 (ग)  जांच  पड़ताल  के  नतीजे  पर  कार्य-
 बाहर  निर्भर  करेगी  )
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 अस्थाई  में  सोने  का  पकड़ा  जानता
 ‘1136.  को  हुकम  चन्द  कछवाय  :

 शी  बड़े  :
 श्री  उठाया  :
 श्री  किसान  पटनायक  :
 श्री  मघ  लिमये  :

 क्या  वित्त  मंत्री  ]  अगस्त,  1966  के
 अतारांकित  प्रश्न  संख्या  20i  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  बम्बई  में  पकड़े
 गये  सोने  के  मामले  की  जांच  पूरी  कर  ली  है  ;

 (ख)  यदि  हां,  तो  इसका  ब्यौरा  क्‍या
 है  ;  और

 (ग)  किस  देश  से  यह  सोना  भारत  में
 चोरी  छिपे  लाया  गया  था  ?

 वित्त  सन्नी  थी  दा चीन  चौधरी)  :  (क)
 जी,  हां  ।

 (ख)  जिस  स्थान  से  सोना  बरामद
 किया  गया  था  उस  स्थान  के  मालिक  ने
 पकड़े  गये  सोने  का  मालिक  होना  नहीं  मंजूर
 किया  है  ब्रोकर  उसका  आरोप  है  कि  उस  सोने
 को  कोई  अन्य  व्यक्ति  उसके  यहां  डाल  गया
 है।  उस  अन्य  व्यक्ति  ने  भी  इस  बात  से  इन्कार
 किया  है  कि  वह  सोना  उसका  है।  मामले  का
 न्याय-निर्णय  किया  जा  रहा  है  ॥

 (ग)  यह  पता  नहीं  कि  यह  सोना  किस
 देश  से  चोरी  छिपे  भारत  में  लाया  गया  है  I
 लेकिन  उस  सोने  पर  इस  प्रकार  के  चिन्ह  हैं
 जैसे  “जानसन  मैथी”  तथा  “शैफील्ड  स्पोर्टिग
 कम्पनी  9990,  0  तोला,  लंदन”  जिनसे
 उसके  विदेश  से  कराया  हम्ना  होने  का  पता  लगता
 है  t

 राजघाट  के  कर्मचारियों  की  मांगें
 ‘1137.  श्री  बड़े  :

 श्री  हुकम  चन्द  कछवाय  :
 श्री  यशपाल  सिह:

 क्या  निर्माण,  आवास  तथा  नगरीय
 विकास  मंत्री  !  सितम्बर,  .966  %  प्र तारांकित
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 प्रश्न  संख्या  40]  के  उत्तर  के  सम्बन्ध  में
 पह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  राजघाट  समाधि  समिति  ने
 राजघाट  के  कर्मचारियों  की  मांगों  सम्बन्धी
 ज्ञापन  सरकार  को  भेज  दिया  है  ;

 (ख)  यदि  हां,  तो  उस  पर  क्या  निर्णय
 किया  गया  है  ;  शौर

 (ग)  यदि  नहीं,  तो  समिति  द्वारा
 ज्ञापन  कब  दिये  जाने  की  संभावना  है  ?

 निर्माण,  आवास  तथा  नगरीय  विकास
 मन्त्री  (श्री  मेहर  चन्द  खन्ना):  (क)  से  (ग).
 राजघाट  समाधि  समिति  के  चतुर्थ
 श्रेणी  के  कर्मचारियों  का  ज्ञापन,  समिति  की
 सिफारिशों  के  साथ  सरकार  की  9  नवम्बर,
 966  को  प्राप्त  हुमा  था,  तथा  उस  पर  अब

 विचार  किया  जायेगा  |

 Government  Accommodation  Occu-
 pied  by  Retired  Officers

 1138,  Shri  P.  R.  Chakraverti:
 Shri  H.  C.  Linga  Reddy:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Urban  Development  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  retir-
 ed  persons  accepted  honorary  ad-
 visership  or  Chairmanship  of  Com-
 mittees  or  Commissions,  generally
 with  a  view  to  retain  the  houses  al-
 ready  occupied  by  them  or  securing
 Government  accommodation;

 (b)  whether  some  of  the  honorary
 advisers  to  the  Central  Government
 had  been  occupying  general  pool  ac-
 commodation,  thereby  depriving
 Government  servants  of  their  legiti-
 mate  claims;  and

 (c)  whether  Government  have  de-
 cided  to  withhold  accommodation  in
 Government  owned  houses  to  such
 persons?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
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 Chand  Khanna):  (a)  Government  are
 not  aware  of  the  considerations  on
 which  retired  persons  accepted  hono-
 rary  Advisership  or  Chairmanship  of
 Committees  or  Commissions.

 (७)  General  Pool  Accommodation
 has  been  provided  to  5  such  Advi-
 sers.

 (c)  Yes;  as  a  matter  of
 Policy.

 general

 Slums
 1139,  Shri  P.  R.  Chakraverti;

 Shri  B.  K.  Das:
 Will  the  Minister  of  Works,  Hous-

 ing  and  Urban’  Development  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 cities,  with  a  population  of  over  5
 lakhs,  30  per  cent  of  the  population
 lived  in  slums;

 (b)  the  extent  to  which  the  pro-
 blem  of  slums  has  been  tackled;

 (c)  whether  certain  States  have
 diverted  the  funds  allotted  for  the
 purpose  to  other  uses:  and

 (d)  if  so,  the  steps  taken  to  stop
 the  States  from  diverting  the  funds
 allocated  for  housing  programmes  to
 other  uses?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  No  authentic
 information  in  this  regard  is  avail-
 able.

 (b)  The  attention  of  the  Honour-
 able  Members  is  invited  to  page  5l
 of  the  Annual  Report  of  the  Minis-
 try  of  Works,  Housing  and  Urban
 Development  for  the  year  1965-66.

 (c)  The  State  Governments  have
 not  fully  utilised  the  allocations  made
 to  them  for  Housing  Schemes  in  the
 Third  Plan.

 (d)  The  importance  of  Housing  as
 a  national  problem  hus  been  impress-
 ed  upon  the  State  Governments  on
 several  occasions  and  they  have  been
 requested  to  utilise  the  funds  allo-
 cated  for  Housing  Schemes  only  for
 that  purpose.
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 Raids  to  Unearth  Unacconnted  Money
 ‘1140.  Shri  Madhu  Limaye:

 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Fimance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  46  on  the  llth
 August,  966  and  state:

 (a)  the  number  of  cases  in  which
 he  looked  into  the  results  of  the
 raids/searches  including  the  seized
 documents  carried  out  by  the  En-
 forcement|Customs|Income-tax  and
 other  investigating  agencies  under
 his  Ministry  after  he  took  office;

 (b)  the  number  of  cases  in  which
 he  came  to  the  conclusion  that  the
 raids/manner  of  the  raids  were
 justified  and  in  how  many  cases  it
 was  unjustified;  and

 (c)  the  number  of  cases  where  the
 search  was  considered  by  him  un-
 justified  or  where  no  incriminating
 material  was  found,  and  Govern-
 ment  expressed  regret  to  the  parties
 so  raided?

 The  Minister  of  ‘iaance  (Shri
 Sachindra  Chaudhuri):  (a)  to  (c).
 While  the  Minister  is  responsible  for
 all  decisions  arrived  at  and  actions
 taken  in  his  Ministry  and  examines
 documents  seized  or  otherwise  when-
 ‘ever  necessary,  it  would  not  be  in  the
 public  interest  to  disclose  the  level  at
 which  such  decisions  have  in  fact
 been  taken  and  the  cases  in  which  he
 has  himself  examined  the  documents.

 M/s.  Chaman  Lal  and  Brothers

 1141,  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  Kishen  Pattnayak:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  to  Star-
 red  Question  No,  249  on  the  4th
 August,  966  and  state:

 (a)  the  total  foreign  exchange  still
 to  be  recovered  from  Messrs,  Chaman
 Lal  and  Brothers;
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 (b)  the  action  taken  against  the
 British  firm  which  has  defaulted  to
 remit  the  foreign  exchange  to  India;

 (c)  whether  this  foreign  exchange
 arising  out  of  exports  was  against
 import  licences  granted  under  the
 incentive  scheme;  and

 (d)  the  action  taken  to  recover  the
 foreign  exchange?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The
 amount  of  export  proceeds  still  to  be
 realised  is  £  465,842-2-9.

 (b)  (i)  Dena  Bank  have  obtained
 Orders  from  the  Bombay  High  Court
 for  attachment  of  a  total  sum  of
 £  227,048  payable  by  certain  parties
 in  Bombay  and  Calcutta  to  the  U.K.
 firm.

 (ii)  The  Reserve  Bank  of  India
 have  issued  directions  under  Section
 10(2)  of  the  Foreign  Exchange  Regu-
 lation  Act  directing  M/s.  Chaman
 Lal  &  Brothers  and  their  associate
 firms  to  take  all  necessary  action,
 including  legal  action  against  the
 U.K.  firm  for  the  purpose  of  securing
 realisation  of  the  outstanding  export
 proceeds.  In  reply  to  the  directive,
 the  firms  have  intimated  that  they
 are  making  arrangements  for  taking
 legal  action  against  the  U.K.  firm.

 (c)  Yes,  Sir.

 (d)  In  addition  to  what  is  stated
 in  reply  to  part  (b)  above,  show
 cause  notices  have  been  issued  to
 M|s.  Chaman  Lal  &  Brothers  and  their
 associate  firms  by  the  Enforcement
 Directorate  for  initiation  of  adjudica-
 tion  proceedings  in  respect  of  the
 relevant  exports.

 Adjudication  Proceedings  against
 Shri  Chiranjit  Lal  Goenka

 1142,  Shri  Madha  Limaye:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohta:
 Shri  Utlya:

 Will  the  Minister  of  Finamce  be
 Pleased  to  refer  to  the  reply  given
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 to  Starred  Question  No.  5l5  on  the
 8th  August,  ‘1966,  and  state:

 (a)  whether  adjudication  proceed-
 ings  against  Shri  Chiranjit  Lal
 Goenka  have  since  been  completed;

 <b)  whether  Government  have
 started  any  legal  action  against  the
 above  person  in  view  of  the  judge-
 ment  of  the  Rajasthan  High  Court;

 (c)  whether  the  assessment  and
 investigation  into  his  income-tax  lia-
 bilities  has  since  been  completed;

 (d)  whether  any  adjudication/im-
 position  of  penalty/prosecution  has
 since  been  completed/started  for
 violation  of  laws  and  evasion  of  In-
 come-tax;  and

 (e)  if  so,  the  results  thereof?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  No,  Sir.

 (b)  No  legal  action  has  been  start-
 cd  by  Income-tax  Department  as  Shri
 Goenka  has  filed  an  appeal  in  the
 Supreme  Court  against  the  judgment
 of  the  Rajasthan  High  Court.  The
 appeal  is  still  pending.

 (c)  The  income-tax  assessment  for
 the  year  1961-62  has  been  completed.
 The  assessments  for  the  subsequent
 years  are  pending  as  scrutiny  of  the
 seized  books  of  account  and  docu-
 ments  has  not  yet  been  completed.

 (d)  On  the  Income-tax  side  no
 prosecution  proceedings  have  so  far
 been  initiated.  Proceedings  for
 penalty  unde;  Section  27l()(c)  of
 the  Income-tax  Act  96l  for  conceal-
 ment  of  income  have  been  initiated
 for  the  assessment  year  1961-62.

 Shri  Goenka  was  arrested  on  8th
 July,  966  by  the  Superintendent  of
 Central  Excise,  Gold  Control,  New
 Delhi,  for  violation  of  Gold  Control
 Rules  and  he  was  released  on  bail.
 Departmental  proceedings  for  viola-
 tion  of  Gold  Control  Rules  have  been
 started.  Shri  Goenka  filed  a  writ
 petition  in  the  Rajasthan  High  Court
 against  the  Departmental  proceed-
 ings,  but  it  was  dismissed.  He  then

 filed  an  appeal  to  the  Supreme  Court
 against  the  judgment  of  the  Rajas-
 than  High  Court.  The  Supreme
 Court  has  passed  an  interim  stay
 order  on  the  30th  May,  966  to  the
 effect  that  the  departmental  proceed-
 ings  under  the  Gold  Control  Rules
 may  be  continued,  but  that  the  final
 orders  should  not  be  passed  till  the
 Supreme  Court  decides  the  appeal.

 (e)  Does  not  arise.
 Seizure  of  Gold

 1143,  Shri  Yashpal  Singh:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Utiya:
 Shri  Madhy  Limaye:
 Shri  Kishen  Pattnayak:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  givem
 to  Unstarred  Question  No,  600  on
 the  28th  July,  966  and  state:

 (a)  whether  the  investigations  in-
 to  the  seizure  of  560  tolas  of  con-
 traband  foreign  made  gold  have  since
 been  completed;  and

 (b)  if  so,  the  result  thereof  and
 action  taken  by  Government  in  the
 matter?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 The  Central  Bureau  of  Investigation
 have  completed  the  investigation  in
 this  case.  It  is  propose  to  adjudicate
 the  case  departmentally  in  the  first
 instance.

 Family  Planning  Programme
 114,  Shni  Yashpal  Singh:

 Shri  Dighe:
 Shri  Vishwa  Nath  Pandey:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lehia:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  598  on  the  28th  July,  966
 and  state:

 (a)  whether  any  decision  has  since
 been  taken  for  allotment  of  more
 funds  for  the  Fourth  Plan  to  make
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 the  Family  Planning  programme  more
 culective;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)  and
 and  (b).  Yes.  The  proposals  for  an
 additional  allocation  of  Rs.  44.6
 crores  over  and  above  Rs.  95  crores
 have  been  discussed  with  the  Planning
 Commission  and  the  Commission  is
 agreeable  to  provide  additiona]  funds.
 The  actual  release  of  Funds  will  de-
 pend  every  year  on  the  progress  of
 the  programme  and  targets  achieved.

 Fourth  Annual  Electric  Power  Survey
 1145.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  49  on  the
 28th  July,  966  regarding  the  Fourth
 Annual  Electric  Power  Survey  and
 state:

 (a)  whether  the  Survey  Committee
 has  since  completed  their  survey  work;

 (b)  if  so,  whether  they  have  sub-
 mitted  any  report  in  this  regard;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  The  work  of  the  Fourth
 Annual  Power  Survey  Committee  is
 expected  to  be  completed  in  about  a
 months’  time.

 (c)  Does  not  arise.

 Unauthorised  structures  near  N.D.M.C,
 Ayurvedic  Dispensary

 1146,  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Health  and  Family
 Planning  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 804  on  the  Ist  September,  966  and
 state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  motor  workshops  have  been
 functioning  on  Government  land  near
 the  New  Delhi  Municipal  Committee
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 Ayurvedic  Dispensary  at  Lady  Hard-
 inge  Road;

 (b)  if  so,  whether  they  are  being
 allowed  to  do  so  by  the  New  Del
 Municipal  Committee  as  their  tenants;

 (c)  if  not.  the  reasons  for  the  conti-
 nuance  of  such  unauthorised  structures.
 and  business  premises;

 (d)  whether  it  is  also  a  fact  that
 the  temporary  wooden  shops  in  which
 these  workshops  were  functioning  were:
 formerly  occupied  by  displaced  per-
 sons  who  have  since  been  allotted:
 shops  in  other  localities  and  thus  ren-
 dered  vacant  shops  were  proposed  to.
 be  demolished;

 (e)  whether  it  is  also  a  fact  that
 these  workshops  have  been  a  constant
 nuisance  to  the  residents  and  the
 children  of  a  school  running  in  the
 premises  on  the  back  of  these  shops;
 and

 (f)  if  so,  the
 matter?

 steps  taken  in  the

 The  Minister  of  Health  and  Family
 Pi  ing  (Dr.  Sushi  Nayar):  (a)
 and  (b).  There  are  eight  stalls  of  the
 New  Delhi  Municipal  Committee  on
 Lady  Hardinge  Road  near  the  Ayur-
 vedic  Dispensary.  Five  of  these  stalls
 were  allotted  for  motor  spare  parts.
 Two  of  them  are  doing  motor  repair
 work.

 (c)  Does  not  arise.

 (d)  The
 refugees.

 stalls  stand  allotted  to.

 (e)  Sometimes  cars  are  parked  on
 the  road-berm  for  repairs  which  is
 irregular.  Action  is  taken  by  the  Com-
 mittee  against  unauthorised  parking
 for  repairs.

 (f)  The  N.D.M.C.  have  approached
 the  Ministry  of  Works  Housing  &  Ur-
 ban  Development  for  the  allotment  of
 a  suitable  plot  of  land  for  constructing
 a  shopping  centre.  Government  have
 appointed  a  Committee  to  look  into
 this  matter.  The  shifting  of  these  and
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 other  temporary  stalls  will  be  consider-
 ed  by  the  New  Delhi  Municipal  Com- mittee  when  a_  suitable  site  is  made
 available  to  them.

 Rules  7९,  Exemption  Limits  en
 Expenditure  by  Companies

 1147,  Shri  P.  C.  Borooah::  Will  the
 Minister  of  Finance  be  pleased  to
 State:

 (a)  whether  the  rules  relating  to
 exemption  limits  on  expenditure  in-
 curred  by  Companies  and  _  business
 houses  from  the  income-tax  have
 been  revised  and  finalised  recently; and

 (hd  if  so
 matter?

 the  decision  taken  in  the

 The  Minister  of  Finance
 chindra  Chaudhuri):  (a)
 Yes,  Sir,  The  revised

 (Shri  Sa-
 and  (b).

 income-tax
 rules,  prescribing  certain  limits  and
 conditions  for  the  allowance  of  ex-
 penditure  incurred  for  advertisement,
 maintenance  of  guest  houses  and
 other  residential  accommodation  and
 on  travelling  ४४  employees  and
 others  for  the  purposes  of  the  busi-
 ness,  were  notified  by  the  Central
 Board  of  Direct  Taxes  in  the  Gazette
 of  India  Extraordinary  dated  10-8-
 1966.  A  copy  of  the  said  Gazette
 Notification  was  laid  on  the  Table  of
 the  House  on  25-8-1966.

 Housing  Facilities  to  Central
 Govermment  Emplovees

 1148,  Shri  Maheswar  Naik:  Will
 the  Minister  of  Works,  Housing  and

 Jrban  Development  be  pleased  to
 state:

 {a)  the  total  number  of  Central
 Government  cmployees  for  Whom
 housing  facilities  have  so  far  been
 provided  and  the  number  of  those
 who  have  not  yct  been  given  the
 benefit.  in  the  capital;

 (b)  how  far  the  construction  of
 accommodation  proyran:me  has  ad-
 vanced;  and

 (c)  the  position  st  the  end  of  the
 current  Plan?  द

 Fhe  Minister  of  Works,  Housing and  Urban  Development  (Shri  Mebr
 Chang  Khanna):  (a)  About  38100 Officers  eligible  for  general  pool  ac-
 commodation  have  so  far  been  pro- vided  with  Government  residences
 and  about  58200  are  without  ac-
 commodation,

 (b)  and  (c).  The  number  of
 dential  units  completed  during
 Third  Plan  is  as  follows:—~

 resi-
 the

 ‘1961-62  448  Quarters
 1962-63,  436  Quarters.
 1963-64,  830  Quarters.
 1964-65  674  Quarters.
 1965-66  32  Quarters.

 Construction  work  on  another  ‘1891,
 residences  is  in  progress.

 दिल्‍ली  में  स्वास्थ्य  सेवाएं
 1149.  श्री  ब्रृजराज  सिह  :  क्‍या  स्वास्थ्य

 तथा  परिवार  नियोजन  मंत्री  यह  बताने  की
 कृपा  करेंगी  कि

 (क)  क्‍या  सरकार  का  ध्यान  9  सितम्बर,
 966  के  “हिन्दुस्तान  टाइम्स”  में  “दि  लिंग

 हैल्थ.  सर्विसेज  (प्र पर्याप्त  स्वास्थ्य  सेवायें)”
 शीर्ष क  के  अन्तर्गत  प्रकाशित  एक  लेख  की  श्रोर

 दिलाया  गया  है  जिसमें  बताया  गया  है  कि  दिल्ली
 में  स्वास्थ्य  सेवाओं  की  उपेक्षा  की  जा  रही  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  सफाई
 के  प्रभाव  के  कारण  कारोनेशन  पिलर  क्षेत्र
 में  मच्छर  पल  रहे  हैं  जिससे  रोग  कलने  का
 खतरा  उत्पन्न  हो  गया  है  ;  और

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मन्त्रों
 (डा०  सुशीला  नायर)  :  (क)  जहां।

 (ख)  ब्रोकर  (ग).  कारोनेशन  पिलर  के
 निकटवर्ती  क्षेत्र  में  गन्दगी  है।  कम  सतह  व.  ले
 क्षेत्र  में मलापवहन  की  सहायता  से  घास
 उगाने  के  परिणाम  स्वरूप  वहां  मच्छर  पैदा
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 हो  गये  थे  इसे  भ्रम  बन्द  कर  दिया  गया  है  ।
 इस  क्षेत्र  कोकब  धीरे  धीरे  टीक  किया  जा
 रहा है।

 सावरीगिरी  परियोजना

 l25i.  श्री  बड़े:
 श्री  हुकम  चन्द  कछवाय  :
 करो  विश्राम  प्रसाद  :

 क्या  सिचाई झोर  विद्युत  मंत्री  ग्रस्त,
 966  के  ग्रनतारांकित  प्रश्न  संख्या  2047

 के  उतर  के  सम्बन्ध  में  यह  बताने  की  कपा
 करेंगे  कि

 (क)  क्‍या  साब रोशि री  परियोजना  के
 लिये  आयात  किये  गये  उपकरण  को  हुई  क्षति
 के  बारे  में  इस  बीच  जांच  पूरी  हो  गई  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्योरा  क्‍या
 हे;

 (ग)  कितने  अधिकारियों  के  विरुद्ध
 कार्यवाही  की  गई  है  ;  ग्रोवर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 सिचाई  झोर  विद्युत  मस्ती  भी  फल-
 क़न्दील  अहमद)  :  (क)  जी,  नहीं  ।

 (ख)  जांच  से  पता  लगा  है  कि  जंग  लग
 जाने  से  साबरीगिरी  पन-बिजली  परियोजना
 का  लगभग  70  लाख  रुपये  का  सामान  बेकार
 हो  गया  है।  इस  सामान  को  पहुंची  हानि  का
 मुख्य  कारण  तो  स्टम्पिंग  की  खराब  संरचना
 है,  पर  उनकी  खराब  पैकिंग  भी  उस  का  कारण
 =)

 (7)  और  (घ).  प्रश्न  नहीं  उठता,
 क्योंकि  रिपोर्ट  मिली  है  कि  इस  हानि  के  लिये
 परियोजना  अधिकारी  उत्तरदायी  नहीं  हैं  a
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 बिल्ली  में  सरकारी  कर्मचारियों  पर  चिकित्सा
 सुविधाओं  पर  प्रति  व्यक्ति  व्यय

 1152.  श्री  विश्राम  प्रसाद  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेंगी  कि  :

 (क)  दिल्‍ली,  में  अधिकारियों  को
 बस्तियों  में  चिकित्सा  सुविधाओं  की  व्यवस्था
 करने  पर  प्रति  व्यक्ति  कितना  विधिक  व्यग्र
 हुआ  है  ;  और

 (ख)  ग्रन्प्र  सरकारों  कर्मचारियों  को
 बस्तियों  हें  प्रति  वर्ष  कितना  विधिक  गप
 हम्ना  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मन्त्री
 (डा०  सुशीला  नायर)  :  (क)  ओर  (ख).
 केन्द्रीय  स्वास्थ्य  योजना  के  ग्रन्थित  खर्चे  का
 हिसाब-किताब  डिस्पेंसरी--वार  नहीं  रखा
 जाता  और  इसलिए  दिल्‍ली  में  विभिन्न  सरकारी
 बस्तियों  में  चिकित्सा  सुविधा  पर  प्रति  व्यक्ति
 प्रति  वर्ष  किया  खर्च  होता  है  इसके  प्रां कड़े
 उपलब्ध  नहीं  हैं।  तथापि  पिछले  तोन  वर्षो  में
 केन्द्रीय  स्वास्थ्य  योजना  के  ग्रीन  प्रति  परि-
 वार  कौर  प्रति  हितग्राही  खर्च  इस  प्रकार  है

 वर्ष  प्रति  परिवार  प्रति  हितग्राही
 खं  खर्च

 रुपये  रुपये

 1963-64  4.00  22.80
 964—65  4.  00  22.80
 ‘1965-66  25.00  25.00

 स़्त्रियों  क ेनिजी  कर्मचारी

 1153.  श्री  विश्वास  प्रसाद  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रश् नान  मंत्रो,  मंत्रियों,  राज्य-मंत्रियों
 तथा  उउनप्रंवियों  के  निजी  कमंवार्यों  की
 पृथक  पृथक  संख्या  कितनी  है  ;.  और
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 (@)  उनके  वेतन  और  भतों  पर  कुल
 मासिक  व्यय  कितना  होता  है  ?

 विस  सन्नी  (भी  शोर  चौधरी  )  :  (क)
 शर  (ख).  सम्बन्धित  मंत्रालयों  और  विभागों
 से  सूचना  इकट्टा  की  जा  रहो  है  और  प्राप्त
 होते  ही  सदन  की  मेज  पर  रख  दी  जायेगी  ।

 वित्त  मन्त्रालय  तथा  केन्द्रीय  राजस्व  महा-
 लेखापाल  के  कार्यालय  से  प्रतिनियुक्ति  पर

 गये  कर्मचारी

 1154.  भरी  विश्राम  प्रसाद  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  तथा  इसके  सम्बद्ध
 और  अधीनस्थ  कार्यालयों,  जिन  में  केन्द्रीय
 राजस्व  महालेखा पाल  का  कार्यालय  भो  शामिल
 है,  से इस  समय  कितने  कर्म  चारी  प्रतिनियुक्ति
 पर  हैं  ;

 (ख)  कुल  कर्मचारियों  में  से  कितने
 प्रतिशत  प्रतिनियुक्ति  पर  हैं  ;  और

 (ग)  प्रतिनियुक्ति  ते  के  रूप  में  कितनी
 राशि  खर्च  की  जाती  है  ?

 वित्त  स्त्री  भी  झचोन्द्र  चौधरी)  :  (क)
 से  (ग).  सूचना  इकट्ठा  की  जा  रहो  है  शौर
 तथा  सम्भव  शीघ्र  ही  सदन  की  मेज  पर  रख
 दी  जायेगी  ।

 खतरनाक  बंगले

 ‘1155.  भो प्रो कार  ला सबेर वा:  क्‍या
 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्री
 बह  बताने  की  बरपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उनके  मंत्रालय
 द्वारा  खतरनाक  घोषित  किये  गये  बंगलों  को
 खाली  करने  के  लिये  दिल्ली  प्रशासन  के
 कुछ  अधिकारी  तैयार  नहीं  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 उनके  विरुद्ध  कोई  कार्यवाही  करने  का
 विचार  है  ;  और
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 (ग)  क्‍या  सरकार  का  विचार  उनको
 इन  बंगलों  के  स्थान  पर  अन्य  बंगले  देने  का
 है?

 निर्माण,  आवास  तथा  नगरोय  विकास
 मन्त्री  (श्री  मेहर  चन्द  ा)  :(क)  प्रभी  तक
 कोई  ऐसा  मामला  हमारे  नोटिस  में  नहीं  कराया
 है

 (ख)  प्रौ[(ग).  प्रश्न  ही  नहीं  उठता  ।

 नई  दिल्लो  में  गोल  मिनट  में  केल्ली  स्वास्थ्य
 योजना  का  झायबेंदिक  श्रौषधधालय

 1156.  धी  झ्लोकार लाल  बैरवा  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गोल  मार्केट
 नई  दिल्‍ली  के  प्रा युवं  दिक  औषधालय  में  रोगियों
 के  लिये  किसी  भी  बिस्तर  की  व्यवस्था  नहीं  है  ;

 (ख)  यह  भी  सच  है  कि  ग्रीषधालय
 में  कर्मचारियों  कौर  स्थान  की  काफी  कमी
 हैं;  भ्र ौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सरक।र
 का  क्‍या  कार्यवाही  करने  का  विचार  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मन्त्री
 (डा०  सुशीला  नायर)  :  (क)  केन्द्रीय

 स्वास्थ्य  योजना  के  प्रन्तगंत  सभी  औषधालयों
 में  केवल  बहिरंग  उपचार  ही  फिया.  जाता  है  ।
 अत:  किसी  भी  प्रौढ़काल  में  जि-पैं  प्र/युर्व दिक
 षधालय,  गोल  कट,  नई  दिल्‍ली  भी  सौम-
 लित  है,  पलंगों  की  व्यवस्था  नहीं  है  ।

 (ख)  शरीर  (ग).  गोल  मार्केट,  नई
 दिल्‍ली  स्थित  भ्रायवें दिक  प्रौषधालय  को  जो
 स्थान  जौर  कर्मचारी  दिये  गये  हैं  वे  पर्याप्त
 समझे  जाते  हैं  ।  ग्रायवेंदिक  औषधालय  में
 डाक्टर  रोगी  का  श्नपात'  केन्द्रीय  स्वास्थ्य
 योजना  के  न्य  श्रौषघालयों  की  अपेक्षा  कम
 है  1
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 Hindustan  Housing  Factery,  Delhi
 1157.  Shri  A.  K.  Gopalan:

 Shri  Umanath:
 Shri  Nambiar:
 Dr.  Saradish  Rey:

 Will  the  Minister  of  Works,  Housing
 ‘and  Urban  Development  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Hindustan  Housing  Factory,  Delhi
 terminated  the  services  of  the  Vice-
 President  and  General  Secretary  of
 the  Hindustan  Housing  Factory
 Workers’  Union,  Delhi  in  965  and
 1966;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  an  enquiry  was  con-
 ducted  into  the  charges  levelled
 against  them  and.  if  so,  by  whom;

 (d)  whether  it  is  also  a  fact  that
 the  Union  demanded  enquiry  to  be
 conducted  by  an  impartial  higher
 official;  and

 (९)  if  so,  the  action  taken  in  the
 matter?  :

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  and  (b).  The
 services  of  Shri  F.  S.  Bali.  who  was
 the  Vice-President  and  Shri  Desh
 Deepak.  who  was  the  General  Secre-
 tary  of  the  Hindustan  Housing  Fac-
 tory  Workers’  Union,  were  terminated
 as  employees  of  the  Factory  as  they
 were  found  guilty  of  gross  misconduct.

 (c)  Yes.  The  enquiry  against  Shri
 F.  S.  Bali  was  conducted  by  an  Execu-
 tive  Engineer  and  against  Shri  Desh
 Deepak  by  the  Finance-cum-Chief
 Accounts  Officer  of  the  Hindustan
 Jlousing  Factory  Limited.

 (ad)  and  (e).  No,  but  a  request  for
 an  enquiry  by  outsiders  was  made  by
 the  persons  concerned.  It  was  not
 conceded  as  this  was  according  to  the
 normal  procedure.
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 All-India  Rural  Credit  Review

 Committee’s  Report

 1158.  Shri  A.  हू,  Gopalan:
 Dr.  Saradish  Roy:
 Shri  Umanath:
 Shri  Nambiar:

 Will  the  Minister
 pleased  to  state:

 of  Finance  be

 (a)  the  progress  made  by  the  All-
 India  Rural  Credit  Review  Committee
 appointed  by  the  Governor,  Reserve
 Bank  of  India;

 (b)  whether  the  Committee  has
 made  any  interim  suggestions;

 (c)  if  so,  the  details  thereof;  and

 (a)  when  the  report  of  the  Com-
 mittee  is  likely  to  be  finalised?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  Com-
 mittee  has  finalised  its  programme  of
 work  and  has  commenced  collecting
 material  and  data  on  the  subject  of
 the  inquiry.  It  will  also  undertake
 shortly  detailed  field  inquiries  and
 studies  covering  short,  medium  and
 long  term  credit  and  problems  con-
 nected  with  intensive  agricultural  pro-
 duction.

 (b)  No.

 (c)  Does  not  arise.

 (d)  Towards  the  end  of  1967,

 Affairs  of  Sriram  Durga  Prasad  of
 Nagpur

 ‘1159.  Shri  Hari  Vishnu  Kamath:
 Shri  Surendranath  Dwivedy:
 Shri  Hem  Barua:
 Shri  Nath  Pai:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  ‘1270  on  the
 4th  August,  966  regarding  affairs  of
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 Sriram  Durga  prasad  of  Nagpur  and
 state:

 (a)  whether  the  investigation  and
 examination  have  since  been  complet-
 ed;  and

 (b)  if  so,  with  what  result?

 The  Minister  of
 Sachindra  Chaudhuri):

 (b)  Does  not  arise.

 Finance  (Shri
 (a)  No,  Sir.

 Child  Welfare
 i66.  Shri  9.  C.  Sharma:  Will  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  the  Dutch  Foundation
 for  Child  Welfare  will  conduct  pilot
 project  in  India;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  taken  in  the  matter?
 The  Minister  of  Health  and  Family

 Planning  (Dr.  Shushila  Nayar):  (a)
 No.  There  is  no  such  proposal  with
 the  Health  Ministry.

 (b)  and  (c).  Do  not  arise.

 Mobile  I.U.C.D.  Clinics

 6l,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  the  progress  made  with  regard
 to  the  proposal  to  provide  a  mobi'e
 I.U.C.D.  clinic  in  every  district  of  the
 country;  and

 (b)  the  stage  at  which  the  matter
 stands  at  present?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Shushila  Nayar):  (a)
 and  (b).  According  to  information
 available  75  mobile  I.U.C.D.  clinics
 are  functioning.  For  achieving  the
 targets  laid  down,  a  larger  number  of
 mobile  I.U.C.D.  clinies  are  needed  and
 orders  providing  one  mobile  I.U.C.D.
 clinic  for  every  5  to  7.5  lakhs  of  popu-
 lation  in  each  district  have  been
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 issued  on  29th  October,  1966.  Efforts
 are  being  made  to  procure  additional
 vehicles.

 Institutes  of  Demography
 1162,  Shri  Sivamurthi  Swamy:  Will the  Minister  of  Health  ang  Family Planning  be  pleased  to  state:
 (a)  whether  Government  have  any

 proposal  under  consideration  to  start Institutes  of  Demography;  and
 (b)  if  so,  their  number  and  the

 places  where  these  Institutes  are  pro- posed  to  be  started?
 The  Minister  of  Health  and  Family

 Planning  (Dr.  Shushila  Nayar):  (a) and  (b).  No  proposal  to  start  Insti-
 tutes  of  Demography  is  under  consi-
 deration.  However  it  is  proposed  to
 establish  a  few  more  new  Demogra- phic  Research  Centres  in  addition  to
 the  0  existing  ones  so  that  there
 would  be  at  least  one  Demographic Centre  in  each  State  of  the  country.

 Non-Acceptance  of  Pay  by  Central
 Government  Employees

 A63.  Shri  Kolla  Venkaiah:
 Shri  S.  M.  Banerjee:
 Shri  Onkar  Lal  Berwa:
 Shri  Basumatari:

 Wi'|  the  Minister
 pleased  to  state:

 of  Finance  be

 (a)  whether  it  is  a  fact  that  nearly
 six  lakhs  Central  Government  emplo-
 yees  did  not  accept  their  salary  on  the
 lst  October,  966  as  a  protest  against
 the  terms  of  reference  of  the  Dearness
 Allowance  Commission;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Some  of
 the  Central  Government  employees
 did  not  accept  salary  on  Ist  October,
 966  but  accepted  it  on  the  subse-
 quent  working  day.  The  exact  num-
 ber  of  such  employees  is  not  known.
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 Collecting  the  information  at  this
 stage  may  not  be  commensurate  with
 the  labour  involved  and  the  advan-
 tage  to  be  achieved.

 (b)  Government  does  not  propose
 to  revise  the  terms  of  reference  of
 the  Commission.

 Banks

 1164.  Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Finanee  be
 pleased  to  state:

 (a)  how  many  banks  have  been
 taken  over/liquidated/amalgamated
 under  Government  orders  issued  under
 the  relevant  law  in  the  years  956—
 66;

 (b)  whether  Government/Reserve
 Bank/transferee  Bank  concerned  are
 required  to  furnish  to  the  share  hol-
 ders  of  the  transferer  Company  a
 statement  of  accounts  every  year  for
 five  years;

 (c)  whether  it  is  also  necessary
 under  the  law  in  force  to  hold  annual
 meetings  of  the  share-holders  of  the
 transferer  Bank  for  some  years  till  the
 process  of  transfer/amalgamation/
 Hquidation  has  been  completed;

 (d)  if  so,  whether  the  requirements
 referred  to  in  parts  (b)  and  (c)  above
 have  been  complied  with  in  the  case
 of  the  Jodhpur  Commercial  Bank  and
 Central  Bank  of  India  Ltd.;  and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  63.

 (b)  No.

 (c)  No.

 (d)  and  (e).  The  Central  Bank  of
 India  was  not  required  to  furnish
 statements  of  annua]  accounts  to  the
 shareholders  of  the  Jodhpur  Commer-
 cial  Bank  or  to  hold  annual  meetings
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 of  the  shareholders.  Nevertheless,
 the  Central  Bank  of  India  was  re-
 quested  by  the  Reserve  Bank  to  sand
 brief  statements  of  annual  accounts
 to  the  shareholders  of  the  transferor
 bank.  The  statement  of  accounts  as
 at  the  end  of  965  is  being  finalised
 by  the  Central  Bank  of  India  and  is
 likely  to  be  furnished  to  the  share-
 holders  shortly.

 Fans  in  Servants  Quarters  attached
 to  M.P.  Flats

 Shri  Onkar  Lal  Berwa:
 Shri  Brij  Raj  Singh:

 Will  the  Minister  of  Works,  Housing
 and  Urban  Develop  it  be  pleased
 to  state:

 1165.

 (a)  whether  any  proposal  has  been
 made  to  instal  ceiling  fans  in  servants
 quarters  attached  to  the  flats  of  Mem-
 bers  of  Parliament  in  different  loca-
 lities;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  No.

 (b)  Does  not  arise.
 (९)  Previously,  ceiling  fans  were

 not  provided  in  type  I  quarters.  Fol-
 lowing  a  decision  that  they  should  be
 provided,  a  programme  involving  an
 expenditure  of  Rs.  28  lakhs  has  been
 drawn  up  for  provided  ceiling  fans
 in  type  I  residences  in  New  Delhi.
 Owing  to  the  magnitude  of  the  ex-
 penditure,  the  programme  will  be
 implemented  to  the  extent  that  funds
 are  made  available  for  the  purpose.
 The  question  of  providing  at  Govern-
 ment  expense  ceiling  fans  in  the
 quarters  of  the  private  servants  of
 Members  of  Parliament  has  not  been
 considered.
 Foreign  exchange  to  students

 1166,  shri  Hem  Raj:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 foreign  exchange  is  being  denied  to
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 students  who  have  got  admission  in
 foreign  Universities  and  who  have
 got  valid  India  passports;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Finance  (Shri

 Sachindra  Chaudhuri):  (a)  Yes,  Sir,
 there  have  been  some  cases.

 (b)  Foreign  exchange  is  released
 when  the  students  satisfy  certain
 prescribed  conditions.  The  most  im-
 portant  amongst  these  is  that  they
 should  have  attained  certain  minimum
 academic  standards  in  India,  Proof
 of  admission  at  a  foreign  University
 is  only  one  of  the  conditions  before
 foreign  exchange  can  be  released  but
 having  secured  admission  does  not  by
 itself  entitle  the  student  for  the
 release  of  foreign  exchange.

 Nagarjunasagar  Dam
 1167.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Irrigation  ang  Power  be
 pleased  to  state:

 (a)  whether  water  was  supplied  for
 irrigation  from  Nagarjunasagar  canal
 this  year;

 (b)  if  so,  the  extent  of  the  ayacut
 to  which  water  was  supplied  under
 different  canals;

 (c)  the  extent  of  area  irrigated  this
 year;  and

 (d)  if  the  estimated  area  to  be  irri-
 gated  this  year  could  not  be  irrigat-
 ed,  the  reasons  for  the  failure?

 The  Minister  of  Irrigation  and*
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  Yes.

 (b)  Water  was  supplied  in  the  Right
 canal  and  its  distributaries  covering
 an  ayacut  of  5.!  lakh  acres  and  in  the
 Left  Canal  and  its  distributaries
 covering  any  ayacut  of  0.7  lakh  acres.

 (c)  12,100  acres  under  Right  Canal,
 and  2,600  acres  under  Left  Canal  of
 Nagarjunasagar  Project.

 (d)  The  flow  in  the  Krishna  river
 was  abnormally  low  this  year.  The
 reservoir  filled  up  only  by  3rd  August
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 on  which  date  water  could  flow  into
 the  Canals.  Due  to  this  delay,  ryots
 had  already  sown  dry  crops  in  June-
 July  and  would  not  prepare  the  lands
 for  irrigation.  Further,  the  flow  in
 the  Canals  was  intermittent  and  not
 continuous  due  to  low  flows  in  the
 Krishna  river,  as  a  result  of  failure  of
 monsoon  in  the  catchment  of  the
 river.
 Drinking  Water  in  Kuttanad  Area  ef

 Kerala
 1168.  shri  Maniyangadan:  Will  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  the  scheme  for  the  sup-
 p'y  of  drinking  water  in  Kuttanad
 area  of  Kerala  State  has  been  finalis-
 ed;

 (b)  if  so,  the  details  thereof;
 (c)  if  the  reply  to  part  (a)  above

 be  in  the  negative,  the  reasons  for  the
 delay;  and

 (d)  when  the  scheme  will  be  imple-
 mented?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Shusbila  Nayar):  (a)
 to  (da).  The  Government  of  Kerala
 submitted  an  abstract  of  Kuttanad
 Water  Supply  Scheme  in  June,  1965.
 As  the  information  furnished  by  the
 State  Government  was  not  adequate,
 they  were  asked  to  prepare  the  de-
 tailed  project  for  the  scheme  in  a
 comprehensive  manner.  The  State
 Government  have  sanctioned  the
 necessary  staff  for  conducting  a  de-
 tailed  investigation  for  preparing  a
 project  report  which  is  expected  to
 be  ready  in  July,  1967.  The  execu-
 tion  of  the  scheme  will  however
 depend  on  the  availability  of  funds  in
 the  Fourth  Five  Year  Pian.

 Kundara  Water  Supply  Scheme

 1169.  Shri  Maniyangadan:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  the  Kundara  Water
 Supply  Scheme,  Kerala  has  been  fina-
 Tised;
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 (b)  whether  the  scheme  has  been
 implemented;  and

 (९)  if  not,  the  reasons  therefor?
 ‘The  Minister  of  Health  and  Family

 Planning  (Dr.  Sushila  Nayar):  (a)
 te  (c).  Kundara  Water  Supply
 Echeme  at  an  estimated  cost  of
 Rs.  4,34,800  was  received  from  the
 Government  of  Kerala  in  May,  Y966.
 The  State  Government,  who  had  _re-
 quested  that  the  scheme  be  approved
 under  the  rural  phase  of  the  National
 Water  Supply  and  Sanitation  Pro-
 gramme,  were  informed  that  Kundara
 had  been  classified  in  the  96  Census
 report  as  urban  and  the  water  supply
 scheme  of  that  town  could  not,  there-
 fore,  be  considered  under  the  rural
 phase  of  the  Programme.  HdWever,
 if  the  State  Government  desired  to
 take  up  this  scheme  under  the  urban
 phase  of  the  National  Water  Supply
 and  Sanitation  Programme,  they  might
 approve  and  execute  it  under  the
 powers  delegated  to  them.  The  State
 Government  have  not  taken  it  up  for
 execution  so  far  due  to  paucity  of
 funds.

 Dam  at  Kallor  in  Kerala
 ‘1170.  Shri  Maniyangadan:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 construct  a  dam  at  Kallor  in  the
 high  ranges  of  Kottayam  District  in
 Kerala;

 (b)  the  details  thereof;
 (c)  the  water  spread  area  of  the

 project;
 (d)  the  number  of  families  to  be

 evicted  for  the  purpose  of  this  dam;
 and

 (०)  whether  the  area  required  for
 this  dam  has  been  demarcated?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  There  is  no  proposal  at
 present  to  construct  a  dam  on  Kallor river.  However,  as  part  of  the  Idikki
 Project  it  has  been  proposed  to  con-
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 struct  among  other  works  a  30  feet
 high  weir  across  Kallor  river  for
 diverting  the  waters  to  the  neighbour-
 ing  Rettayar  Valley  through  a  tunnel
 10,000  feet  long  and~from  there  to
 Idikki  reservoir  through  another
 tunnel  12,000  feet  long.

 (c)  Water  spread  at  Kallor  diver-
 sion  site  will  be  about  50  acres.

 (d)  No  families  will  be  evicted  due
 to  submersion  at  Kallor.

 (९)  Final  demarcation  has  not  yet
 been  done.

 राजस्थान  नहर  परियोजना

 L7].  थ्रो  औंकार  लाल  बैरवा  :
 श्री  हुकम  खुद  कछवाय  :
 श्री  बड़े  :

 क्या.  सिचाई  शौर  विद्या  मन्त्री  4
 अगस्त,  966  &  प्रत्यारोपित  प्रश्न  संख्या
 262  %  उत्तर  के  सम्बन्ध  में  यह  बदलने

 की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  सरकार  ने  राजस्थान  सरकार
 को  राजस्थान  नहर  परियोजना  को  कार्बन-
 कवित  करने  के  लिये  और  घन  दिया  है;

 (ख)  यदि  हां,  तो  यह  राशि  क्‍या  हैं;
 कौर

 (ग)  यदि  नहीं,  तो  इसके  लिये  कितना
 समय  लिया  जायेगा  ?

 सिचाई  और  विद्युत्‌  स्त्री  (श्री  फल-
 रद्दी  अहमद)  (क)  से  (ग).  राजस्थान
 नहर  परियोजना  के  निर्माण  के  लिये  राजस्थान
 सरकार  को  ऋण  देने  के  वास्ते  चालू  पत्ती
 वर्ष  में  इस  मंत्रालय  के  बजट  प्राक्कलनों  में
 500  लाख  रुपयों  का  प्रबन्ध  कर  दिया  गया

 है  ny  अप्रैल,  966  से  3:  अक्तूबर,  966
 तक  की  अवधि  में  राज्य  सरकार  को  247
 लाख  रुपयों  का  ऋण  दिया  गया  है  ।
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 झाल  इण्डिया  मेडिकल  इंस्टीट्यूट  साफ

 मेडिकल  साइंसेज  में  एक  बाय सर  के
 फटने  से  मृत्यु

 1172.  श्री  सरोकार  लाल  बैरवा:
 श्री  हुकम  चन्द  कछवाय  :
 श्री  बड़े  :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन
 मंत्री  28  जुलाई,  i966  के  श्रतारांकित
 प्रश्न  संख्या  477  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 क)  क्या  लाल  इंडिया  इंस्टीट्यूट  साफ़
 मेडिकल  साइंसेज  में  एक  बायलर  के  फटने
 से  हुई  मृत्यु  के  बारे  में  पुलिस  की  छानबीन
 पूरी  हो  गई  है;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या
 है;  भर

 (ग)  यदि  नहीं,  तो  छानबौन  के  कब
 तक  पूरा  हो  जाने  की  संभावना  है  ?

 /
 स्वास्थ्य  तथा  परिवार  नियोजन  सन्नी

 ([ढा०  सुशीला  नायर)  :(क)  जी  हां  1

 (@)  दण्ड-प्रक्रिया  संहिता  की  धारा  i74
 के  घिन  तहकीकात  की  गई  ग्रोवर  यह  मौत
 दुघर्टना-वश  हुई  ठहरायी  गई  ।

 (ग)  यह  प्रश्न  नहीं  उठता  t

 Employees  of  Government  Presses  in
 Kerala

 ‘1173.  Shri  Imbichibava:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Works,  Housing
 and  Urban  Develop  be  pli  d  to
 state:

 (a)  whether  any  rules  have  been
 framed  to  effect  the  transfers  of  the
 employees  of  the  Government  presses
 in  Kerala;
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 (b)  if.so,  the  main  criteria  thereof;
 (c)  whether  it  is  a  fact  that  while

 transferring  some  employees  from
 Shorannur  and  Ernakulam  Presses
 these  principles  were  not  observed  by
 the  Superintendents  of  the  presses
 concerned;  and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  to  (d).  The  re-
 quisite  information  is  being  collected
 from  the  Government  of  Kerala  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha.

 Trivandrum  Dental  College
 nm,  Shri  Imbichibava:

 Shri  A.  K.  Gopalan:
 Shri  Mohammed  Koya:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  the  Kerala
 Government  to  effect  any  change  in
 the  present  set-up  of  the  Trivandrum
 Dental  College;

 (b)  if  so,  the  reasons  therefor;
 (c)  the  estimated  cost  involved;  and
 (d)  the  administrative  difficulties

 arising  out  of  the  proposed  separation
 of  the  Dental  College  from  the  Medical
 College?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 to  (d).  The  Dental  Council  of  India
 has  recommended  that  the  Dental
 College,  Trivandrum  should  be  made
 independent  of  the  Medical  College,
 Trivandrum.  The  proposal  is  under
 the  consideration  of  the  Govt.  of
 Kerala.

 Loans  advanced  to  States
 75.  Shri  Maheswar  Naik:

 Shri  P.  ९,  Borooah:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  Government  have  re-

 cently  advanced  loans  to  different
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 States  to  help  them  clear  their  heavy
 unauthorised  overdrafts  with  the
 Reserve  Bank;

 (b)  if  so,  the  amount  of  loans  ad-
 vanced  to  each  State  and  the  terms  of
 the  loans;  and

 (c)  the  total  amount  of  overdraft
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 and  how  far  the  same  has  been  clear-
 ed  with  the  grant  of  these  loans?

 The  Minister  of  Fimance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 Loan  assistance  amounting  to  Rs.  94.25
 crores  was  provided  by  the  Govern-
 ment  of  India  to  the  following  States
 for  clearing  their  overdrafts  with  the
 Reserve  Bank  in  June  last:—

 (In  crores  of  Rs.)

 Loans  granted
 State  ns Ways  &  Means  ad-  Loans  recoverable  Total

 vances  recoverable  during  967-68  to
 during  1966-67,  to  I970-7I

 Andhra  Pradesh  33°35  2r-00  34°35
 Assam  2°80  2°00  4°80 Bihar  ही  I°95  I-95
 Madhya  Pradesh  4°25  8-00  I2°25
 Orissa  3°I5  3°I5
 Rajasthan  5°0  I7:00  22°I0
 Mysore  ‘10°65  5:00  75°65

 TOTAL  4725  53.00  94°25

 The  advances  amounting  to  Rs.  4.25
 erores  carry  interest  at  4  per  cent  per
 annum  and  are  recoverable  within  the
 current  year  by  adjustment  against
 States’  shares  of  Centra]  taxes,  duties
 and  grants.  The  rest  of  the  loans
 amounting  to  Rs.  53  crores  carrying
 interest  at  5  per  cent  per  annum  and
 will  be  recovered  fiom  the  States
 eoncerned  during  the  next  four  years.

 (c)  In  terms  of  the  agreements  with
 the  State  Governments,  the  Reserve
 Bank  of  India  act  as  their  bankers
 and  as  such  details  of  transactions
 between  them  cannot  be  made  public.

 Seizure  of  Silver  in  Bombay

 ‘1176.  Shri  Tula  Ram:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  fine
 vilver  ingots  valued  at  Rs.  56,000  were
 seized  from  a  car  on  the  sea  shore  at
 Bandra  by  the  customs  authorities  at
 Bombay  on  the  7th  October,  1966;  end

 (b)  if  so,  the  action  Government
 have  taken  in  the  matter?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  On  7th
 October,  966  the  officers  of  the  Bom-
 bay  Police  seized  five  silver  ingots
 valued  at  about  Rs.  56,000  from  a  car
 at  a  place  near  the  Hindu  Cemetory,
 Khar-Danda  Road,  Bombay.

 (b)  The  car  was  also  seized.  The
 case  was  handed  over  by  the  Police
 authorities  to  the  officers  of  the
 Bombay  Central  Excise  Collectorate
 who  are  conducting  further  investi-
 gation.

 Seizure  of  a  Greek  Tanker  in  Bombay
 Harbour

 1177.  Shri  Tula  Ram:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whcther  it  is  a  fact  that  a  Greek
 Tanker,  Capistrano,  has  been  seized
 by  the  customs  officials  in  the  Bombay
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 of  Congress  Committee  with  the  private harbour  for  alleged  smuggling
 licensee  for  the  power  connection. liquor  worth  .5  lakhs  into  the  city

 recently;  and
 पे कालका जो  स्थित  केन्द्रीय  लोक-निर्माण  विभाग (b)  if  so,  the  action  taken  by  Gov-

 ernment  in  the  matter?

 The  Minister  of  Finance  (Shri
 Sachindra  Chandhuri):  (a)  It  is  a
 fact  that  in  September,  1966,  a  Mon-
 rovian  Tanker  s.s.  “Capistrano”  was
 seized  by  the  Customs  Authorities  at
 Bombay,  as  it  was  found  to  have  been
 used  in  the  smuggling  of  2  cases  of
 liquor  valued  at  about  Rs.  +1,07,500  and
 Cigarettes  and  tobacco  valued  at
 about  Rs.  54,800,

 (b)  The  Captain,  q  Greek  national,
 was  arrested  and  has  been  released  on
 bail.  The  vessel  was  allowed  to  sail
 on  furnishing  a  Bank  Guarantee  of
 Rs.  5  lakhs.  A  sum  of  3635  produced
 by  the  Captain  of  the  ship,  which  was
 not  declared  by  him,  was  also  seized.
 Further  investigations  are  in  progress.

 Power  Connection  at  A.I.C.C.  Sessten,
 Ernakulam

 ‘1178,  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Irrigation  and
 Power  be  plcased  to  state:

 (a)  the  amount  deposited  by  the
 A.LC.C.  authorities  for  the  extension
 of  Power  connection  to  the  site  of  their
 Session  at  Ernakulam;

 (b)  whether  it  ig  a  fact  that  the
 A.LC.C.  authorities  did  not  make  any
 deposit;  and

 (c)  if  so,  who  made  the  deposit  en
 their  behalf?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  to  (c).  The  site  of  the  AICC
 Session  at  Ernakulam  falls  within  the
 area  of  a  private  licensee,  Hence  the
 5000९  Electricity  Board  dig  not  incur
 auy  expenditure  towards  the  extension
 of  power  connection  to  the  site.  No
 information  is  available  whether  any amount  was  deposited  by  the  Kerala

 के  गो  दास  में  चोरी

 1179.  श्री  बा सुमता रो  :
 थी  हुकम  चन्द  कछवाय  :
 श्री  बड़े  :

 क्या  निर्माण,  आवास  तथा  नगरीय
 विकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  5  अक्तूबर,
 966  की  रात  को  कुछ  सशस्त्र  व्यवसायों  ने

 दिल्‍ली  में  कालकाजी  स्थित  केन्द्रीय  लोक-
 निर्माण  विभाग  के  गोदाम  पर  हमला  किया
 कौर  लगभग  6,000  रुपये  के  मूल्य  का
 सामान  लेकर  भाग  गये  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उक्त
 व्यक्तियों  द्वारा  गोली  चलाये  जाने  के  फलस्वरूप
 एक  चौकीदार  सख्त  घायल  हो  गया  था  ;

 (ग)  यदि  हां,  तो  इस  मामले  में  क्‍या
 किये  वाही  की  गई  है;  ब्रोकर

 (घ)  भविष्य  में  ऐसी  घटनाओं  को
 न  होने  देने  के  लिये  सरकार  ने  कया  प्रभावी
 कदम  उठाये  हैं  ?

 निर्माण,  श्रीवास  तथा  नगरीय  विकास
 मन्त्री  थी  मेहर  चन्द  खन्ना):  (क)  जी
 हां ।

 ख)  एक  चौकीदार  का  एक  हाथ
 गोली  से  गर्मी  हुआ  था  ।  चोट  गंभीर  नहीं
 थी  तथा  वह  चार  दिन  बाद  हस्पताल  से
 डिस्चार्ज  कर  दिया  गया था

 |

 (ग)  इस  मामले  की  रिपोर्ट  पुलिस
 को  कर  दी  गयी  थी  जो  कि  पुरानी  तफ़्तीश
 कर  रही  है  t

 (a)  wa  aa  में  रात  के  गश्त  की
 व्यवस्था  के  लिये  पुलिस  प्राधिकारियों  से
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 अनुरोध  किया  गया  हैं  तथ।  उन्होंने  ऐसा  कर
 दिया  है।

 Gold  seized  from  a  student  bound  for
 Allahabad

 1180.  Shri  Dighe:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Fimamce  be
 Pleased  to  state:

 (a)  whether  it  js  a  fact  that  contra-
 band  gold  worth  Rs.  24,000  was  seized
 from  a  student  bound  for  Allahabad
 and  his  associate  at  Victoria  Terminus
 Station  on  the  9th  October,  4966
 (Bombay)  by  the  Customs  authorities;
 and  -

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  On  709
 October,  966  the  Customs  Officers
 seized  150,  tolas  of  gold  bearing  fore-
 ign  markings  and  valued  at  Rs.  14,763
 at  the  international  rate  from  a  stu-
 dent  bound  for  Allahabad  at  Victoria
 Terminus  Railway  Station,  Bombay.

 (b)  The  student  and  his  companion
 were  arrested.  The  case  is  under
 investigation.

 Tanur  Koottayi  Canal

 1182.  Shri  Mohammed  Koya:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  Government  have  fina-
 lised  the  scheme  for  constructing  a
 Regulator  to  prevent  saline  ingress
 into  Tanur  Koottayi  Cana]  in  Kerala
 State;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Irrigation  and  Power
 (Shri  Fakhruddin  Ahmed):  (a)  Esti-
 mate  for  lock-cum-Regulator  at  Tanur
 and  Tanur  Kuttayi  Canal  amounting
 to  Rs.  7.36  lakhs  is  under  considera-
 tion  of  the  State  Government.

 (b)  Does  not  arise.
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 Bhakra  Dam

 1183,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  some
 experts  have  recently  expressed  their
 views  that  the  life  of  the  Bhakra  dam
 would  be  only  60  years,  and  nct  68०
 long  as  it  was  earlier  expected  to  be;

 (b)  if  so,  whether  Government
 agree  with  that  view;  and

 (c)  the  reason  therefor?
 The  Minister  of  Irrigation  and

 Power  (Shri  Fakhruddin  Ahmed):  (a)
 No,  the  loss  of  total  capacity  of  the
 Bhakra  reservoir  would  take  place  in
 350  to  400  years  at  the  present  rate
 of  siltation.

 (b)  and  (c).  Do  not  arise,
 Status  of  Centra]  Social  Welfare  Board

 1184.  Shri  Dighe:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  285  on  the  4th  August,  966  re-
 garding  status  of  Central  Social  Wel-
 fare  Boarg  and  state:

 (a)  whether  any  final  decision  has
 since  been  taken  regarding  the  status
 of  the  Centra]  Social  Welfare  Board;
 and

 (b)  if  so,  the  broad  details  thereof?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b).  The
 matter  is  still  under  consideration.

 Schemes  sponsored  by  Centre  for
 States  in  Fourth  Plan

 1185.  Shri  Maheswar  Naik:
 Shri  P.  0.  Borooah:
 Shri  Surendra  Pal  Singh:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 allocate  to  the  States  a  major  share
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 for  schemes  sponsored  by  the  Centre
 in  the  Fourth  Plan;

 (b)  if  so,  the  decision  taken  in  this
 behalf;  and

 (c)  the  suggestions/recommendatioius
 made  by  the  Committee,  appointed  in
 August,  966  by  the  National  Develop-
 ment  Council],  to  modify  the  type  of
 programmes  and  the  pattern  of  Cen-
 tral  assistance  to  States?

 The  Minister  of  Planning  and  Soctal
 Welfare  (Shri  Asoka  Mehta):  (a)  to
 (c).  The  subject  is  still  under  discus-
 sion  and  a  decision  has  yet  to  be  taken
 by  the  Committee  of  the  National
 Development  Council.

 पाकिस्तान  से  अफीम  का  चोरी-छिपे  लाया
 जाना

 1186.  श्री  बड़े  :
 श्री  हुकम  शायद  कछवाय  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क.)  क्‍या  यह  संच  है  कि  पाकिस्तान  से
 पंजाब  में  बड़ी  मात्रा  में  अफीम  चोरी  छिपे
 लाई  जा  रही  है  ;

 (@)  क्‍या  यह  भी  सच  है  कि  भारत
 में  अफीम  का  भाव  900  रुपये  प्रति  किलो
 है  जब  कि  पाकिस्तान  में  इसका  भाव  250
 रुपया  प्रति  किलो  है  ;  और

 (ग.)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  द्वारा  क्‍या  कार्यवाही  की  गयी
 है?

 विस  मन्त्री  (श्री  सचिन्द्र  चौधरी )  :
 (क)  प्राप्त  सूचना  से  यह  नहीं  पता  चलता

 है  कि  पाकिस्तान  से  पंजाब  में  चोरी-छिपे
 भारी  मात्रा  में  अ्रफीम  लाई  जा  रही  है  ।

 (ख)  गाजीपुर  कारखाने  से  राज्य
 सरकारों  को  अ्रफीम  I00  रुपये  प्रति  किलो-
 प्राम  की  दर  से  बेची  जाती  है।  राज्य  सरकारें,
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 डाक्टरी  भ्राता  पर  पंजीकृत  व्यसनी  लोगों
 को  बे  चने  के  लिये,  विक्रेताओं  को  देंने  से  एवं
 उसमें  उत्पादन  शल्क  जोड़  देती  हैं  ।  वैघ
 बाजार  में  कीमत  धिक  हो  सकती  है  परन्तु
 सरकार  के  पास  ऐसी  कोई  निश्चित  सूचना
 नहीं  है  कि  भारत  में  इसकी  कीमत  900
 रुपये  पति  किलोग्राम  तथा  पाकिस्तान  में
 250  रुपये  प्रति  किलोग्राम  है  1

 (ग)  प्रवर्तन  की  सभी  शाखाएं  सदा
 सड़क  रहती  हैं  कि  भारत  में  उत्पन्न  अफीम
 अवध  स्रोतों  से  न  जा  सके  कौर  विदेश  से
 भारत  में  चोरी-छिपे  रफी  न  लाई  जा
 सके  1

 Inscriptions  of  Mahatma  Gandhi's
 Teachings  at  Rajghat

 1187.  Shri  Daljit  Singh:  Will
 the  Minister  of  Works,  Housing
 and  Urban  Development  be  pleas-
 eq  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  232  on  the  4th
 August,  966  and  state  the  progress  so
 far  made  to  inscribe  teachings  of
 Mahatma  Gandhi  at  the  entrance  to
 the  Rajghat?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  The  matter  has
 been  considered  by  the  Rajghat
 Samadhi  Committee  which  has  called
 for  additional  information  from  the
 architect  in  order  to  be  able  to  con-
 sider  it  further.
 Intelligence-cum-legal  Autbority  te

 Combat  Spurious  Drugs
 1188.  Shri  Hari  Vishnu  Kamath:

 Shri  Jashvant  Mehta:
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Drugs  and  Equipment  Standards  Com-
 mittee  has  recommended  the  establish-
 ment  of  an  “Intelligence-cum-legal
 authority”  in  each  State  for  combating
 the  menace  of  spurious  drugs;  and

 (०)  if  go,  the  reaction  of  Govern-
 ment  thereto?
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 The  Minister  of  Health  and  Family
 Plannig  (Dr,  Sushila  Nayar):  (a)  Yes.

 (b)  All  the  recommendations  in-
 cluding  the  present  one  contained  in
 the  report  of  the  said  Committee  are
 under  examination  by  a  Committee  of
 six  State  Health  Ministers  appointed
 in  pursuance  of  a  resolution  passed
 by  the  Central  Council  of  Health.

 बिल्ली  में  स्वास्थ्य  शिक्षा  का  डिप्लोमा
 पाठ्यकम

 1190.  Sto  महादेव  प्रसाद  :  क्‍या
 स्वास्थ्य  एवं  परिवार  नियोजन  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैकि  दिल्ली  में
 स्वास्थ्य  शिक्षा  का  एक  डिप्लोमा  पाठ्यक्रम
 आरम्भ  करने  का  विचार  है  ;  कौर

 (@)  यदि  हां,  तो  उसका  व्यौरा  क्‍या
 है

 स्वास्थ्य  तथा  परिवार  नियोजन  मन्त्री
 (डा०  सुशीला  नायर)  :  (क)  जी  हां  ।
 दिल्ली  विश्वविद्यालय  के  सम्बन्ध  में  केन्द्रीय
 स्वास्थ्य  शिक्षा  ब्यूरो  द्वारा  इस  पाठ्यक्रम  को
 प्रारम्भ  करने  का  विवार  है  ।

 (@)  इसका  व्यौरा  अभी  तैयार  किया
 जाना  है  ny

 National  Consumer  Service

 ‘1191,  Dr.  Mahadeva  Prasad:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Consumer  service  wus  atart-
 ed  with  an  object  to  protect  the  inte-
 rest  of  the  consumers  in  early  1963;
 and

 (b)  if  so,  how  far  it  has  succeeded
 in  achieving  its  object?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)  and
 (b>).  A  statement  showing  the  broad
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 objectives  of  the  National  Consumer
 Service  and  what  it  has  so  far  done
 in  fulfilment  of  those  objectives  is
 laid  on  the  Table  gf  the  House.

 Statement
 The  National  Consumer  Service,  ori-

 ginally  entitied  “Non-Official  Price
 Intelligence  Service”,  was  started  in
 early  963  on  a  pilot  basis  in  Delhi,
 by  a  group  of  voluntary  organisations,
 In  February,  964  a  Working  Group
 consisting  of  the  representatives  of
 the  Planning  Commission,  Central
 Ministries  concerned  and  the  partici-
 pating  voluntary  organisations  re-
 christened  it  as  the  National  Consumer
 Service  and  drew  up  a  comprchen-
 sive  scheme.

 2,  The  main  object  of  the  Service  is
 to  protect  the  interest  of  the  consu-
 mer.  Jts  main  activities  are:

 (i)  to  organise  Consumerg  Coun-
 cils  at  the  National,  State  and
 District  Levels;

 (ii)  to  promote  consumer  coopera-
 tives;

 (iii)  to  undertake  research  into
 consumer  problems  and  stud-
 ies  relating  to  market  intelli-
 gence,  consumption  patterns,
 hoarding,  artificial  scarcities,
 transport  bottlenecks,  licenc-
 ing  procedtttes,  etc;  and

 (iv)  to  assist  in  the  prevention  of
 adulteration,  exercising  qua-
 lity  control  and  eradication  of
 malpractices  in  weights  and
 measures,  etc.

 YY
 3.  The  Service  has  State  branches

 at  Bhopal,  Hyderabad,  Madras  and
 Pondicherry.

 4.  An  intensive  survey  by  the  Ser-
 vice  revealed  that  foog  adulteration
 was  a  growing  menace  and  a  very
 serious  hazard  to  health  of  the  people.
 In  view  of  the  seriousness,  extent  and
 nature  of  food  adulteration,  the  Na-
 tional  Consumer  Service  decided  to
 organise  exhibitions  on  the  prevention
 of  food  adulteration  in  various  parte
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 of  the  country.  The  first  exhibition
 was  organised  from  the  2nd  to  5th
 October,  964  in  New  Delhi.  It  created
 a  good  impact  on  the  people  and  the
 local  Government.  The  second  exhi-
 bition  was  held  at  Durgapur  on  the
 occasion  of  the  All  India  Congress
 Session  from  the  5th  to  l0th  January,
 1965.  To  educate  the  consumers,
 display  of  weights  and  measures  was
 included  as  part  of  the  Exhibition  on
 Food  Adulteration.

 5.  On  the  recommendation  of  the
 National  Consumer  Service,  Delhi
 Administration  provided  a  mobile
 court  to  the  Department  of  Weights
 and  Measures.  This  court  assisted  by
 the  price  collectors  of  the  National
 Consumers  Service  and  the  officers  of
 the  Department  organised  surprise
 raids  and  brought  to  book  over  500
 offenders  from  August,  964  to  March,
 1965.

 6.  Five  programmes  were  arranged
 on  Television  to  demonstrate  how
 consumers  were  being  deceived  and
 what  precautionary  measures  the
 consumers  could  take  to  protect  their
 own  interests.

 7.  The  Price  Rise  Resistance  Move-
 Ment  in  Delhi  was  supported  by  the
 National  Consumer  Service.  The
 Service  has  also  encauraged  the  for-
 mation  of  consumer  councils  in  differ-
 ent  Iccalities  of  Delhi  and  helped  them
 to  organise  resistance  against  the  ris-
 ing  prices  of  essential  commodities
 like  milk  and  vegetables.

 8.  On  the  occasion  of  Diwali  in
 1964,  it  organised  a  campaign  whereby
 Consumer  Councils  manufactured  a
 variety  of  sweets  and  sold  them  to
 the  residents  of  their  respective  loca-
 lities  at  rates  which  were  lower  than
 those  prevailing  in  the  market.

 cs  The  following  case  studies  were
 carried  by  the  Service:

 (i)  Working  of  Fair  Price  Shops
 and  how  they  can  be  made
 more  effective.

 (ii)  Distribution  of  Sugar  at  the
 Wholesalg  and  Retail  Levels
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 an  Delhi  and  how  consumers
 can  obtain  their  requirements
 of  sugar  regularly.

 (iii)  High  prices  of  vegetables  in
 Delhi  and  how  they  can  be
 reduced,

 (iv)  Black-marketing  in  cycle
 tyres  and  tubes  in  Delhi  and
 how  prices  can  be  brought
 down  to  the  normal  level.

 (v)  Hardships  of  a  consumer.
 10.  Seven  discussion  programmes

 were  arranged  by  the  Delhi  Station
 of  All  India  Radio.

 ll.  Articles  on  Consumer  protection
 and  allied  subjects  appeared  in
 ‘Yojana’,  ‘Bharat  Sevak’,  ‘Industrial
 Times’,  ‘Cooperator’,  ‘Consumer’  and
 ‘Encyclopaedia  of  Social  Work  in
 India’.

 12,  The  programme  is  still  in  its
 infancy  and  it  had  a  long  way  to  go.
 It  is  too  early  to  expect  any  striking
 achievement,

 Rural  Industries  Project

 1192.  Dr,  Mahadeva  Prasad:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  scheme  calleq  sural  industries
 project  in  many  parts  of  the  country;

 (b)  if  so,  the  name  of  the  States
 and  the  Districts  thereof  covered  by
 the  said  scheme;  and

 (c)  the  achievements  of  the  said
 scheme?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mchta):  (a)  Yes.

 (b)  and  (c).  A  list  of  areas  selected
 for  the  Rural  Industries  Projects  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-
 7297\66).  A  brief  review  of  progress
 of  the  Rural  Industries  Projects  Pro-
 grame  for  the  period  ending  March
 3i,  965  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
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 LT-7297|66).  Information  regarding
 progress  achieved  during  1965-66.  is
 being  collected.
 Represeatation  to  P.M.  by  M.Ps.  from

 UP.
 1193,  Dr.  Mahadeva  Prasad:  Will

 the  Minister  of  Planning  ang  _  Social
 Welfare  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Members  of  Parliament  from  U.P.
 submitted  a  memorandum  to  the
 Prime  Minister  recently,  drawing  her
 attention  to  the  injustice  done  to  U.P.
 in  respect  of  allotment  of  resources
 and  projects;

 (b)  if  so,  the  details  thereof;  and
 (c)  Government’s  reaction  thereto?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)  Yes,
 Sir.

 (b)  and  (c),  The  main  points  indi-
 cated  in  the  memorandum  were  care-
 fully  considered  in  examining  the
 Draft  Fourth  Five  Year  Plan  of  Uttar
 Pradesh.

 Seizure  of  Gold
 1194.  Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  Firtance  be  pleased
 to  state:

 (a)  whether  q  large  quantity  of
 hoarded  gold  has  been  geized  by  the
 Central  Excise  Department  this  year;

 (b)  if  so,  the  extent  of  such  gold
 seized  during  each  of  the  first  three
 quarters  of  this  year;  and

 (c)  if  so,  the  steps  taken  to  assess
 the  extent  of  hoarded  and  unaccount-
 ed  gold  in  the  country?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  to  (c).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 Power  Projects  in  Fourth  Plas
 1195,  Shri  P,  C.  Borooah:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:
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 (a)  whether  it  hag  been  decided  to

 implement  9  power  projects  with  a
 total  installed  capacity  of  1,833  MW
 under  the  Fourtp  Plan;

 (b)  if  s0,  where  these  new  power
 Plants  will  be  set  up;

 (c)  how  far  the  per  capita  avail-
 ability  of  power  in  each  State  will
 increase  with  the  implementation  of
 the  projects  by  the  end  of  the  Fourth
 Plan,  and  how  it  will  compare  with
 that  in  Assam;  and

 (d)  the  envisaged  All-India  per
 capita  availability  of  power  at  the  end
 of  the  Fourth  Plan?

 The  Minister  of  Irrigation  and  Power
 (Shri  Fakhruddin  Ahmed):  (a)  and
 (b).  Several  power  projects  were
 sanctioned  primarily  for  the  Fourth
 plan.  Recently  nine  additional  pro-
 jects  with  a  total  capacity  of  1,833  MW
 have  been  sanctioned  for  implementa-
 tion.  These  projects  are  located  in
 the  States  of  Bihar,  Andhra  Pradesh,
 Kerala,  West  Bengal,  Jammu  and
 Kashmir,  Maharashtra,  Hariana  and  in
 the  Union  Territories  of  Delhi  and
 Himachal  Pradesh.

 (c)  and  (d),  As  the  fourth  Plan  is
 still  under  discussions  with  the  States,
 it  is  not  possible  to  give  the  per  capita
 figures  for  the  Fourth  Plan  in  differ-
 ent  States.

 tte’ Central  Assistance  for  Cal  ढ़
 Urban  Development

 ‘1196,  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  how  much  Central  assistance  in
 the  Fourth  Plan  has  been  requested
 by  the  West  Bengal  Government  for
 various  projects  connected  with  Cal-
 cutta’s  urban  development;

 (b)  the  reaction  of  Government
 thereto;  and

 (c)  whether  the  State  Government's
 view  that  Calcutta’s  problems  are  of
 national  importance  are  shared  by  the
 Centre?
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 The  Minister  of  Planning  and

 Social  Welfare  (Shri  Asoka  Mehta):
 (a)  the  Government  of  West  Bengal
 have  requested  a  Central  assistance
 of  Rs,  62.77  crores  for  various  970-
 jects  connected  with  Calcutta’s  urban
 development.

 (b)  The  matter  is  still  under  consi-
 deration.

 (c)  Development  of  metropolitan
 areas  has  “importance”  from  the  Na-
 tional.  Regional  and  State  points  of
 view.

 Inclusion  of  Passi  Community  in  list
 of  Scheduled  Castes  and  Scheduled

 Tribes

 ‘197.  Dr.  M.  S.  Aney:  Will  the  Min-
 ister  of  Planning  and  Social  Welfare
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  members  of  the  Passi  Com-
 munity  have  been  included  in  the  List
 of  Scheduleg  Castes  and  Scheduled
 Tribes  published  by  the  Government
 of  Bihar,  Madhya  Pradesh,  Orissa,
 Punjab,  Uttar  Pradesh,  West  Bengal
 and  Maharashtra  excepting  those  re-
 siding  in  the  Districts  of  Marathwada
 and  Vidarbha;

 (b)  whether  Government  are  also
 aware  that  this  discrimination  made
 against  the  Passi  in  the  above  two
 divisions  of  the  Maharashtra  State  has
 caused  great  discontent  in  the  members
 of  the  Passi  Community  residing  in
 these  two  districts  of  Maharashtra;
 and

 (c)  the  steps  taken  to  remove  the
 discrimination?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Yes,  the  Passi
 community  is  includeg  as  Scheduled
 Castes  in  these  States  excepting  in
 parts  of  Maharashtra  and  Madhya
 Pradesh.

 (b)  and  (c).  Some  representations
 have  been  received  in  the  matter.  The

 whole  matter  of  revising  the  lists  of
 Scheduled  Castes  and  Scheduled
 Tribes  is  under  consideration,

 Chemists  employed  by  Finance
 Ministry

 1198,  Shri  U.  M.
 Minister  of
 State:

 Trivedi:  Will  tae Finance  be  Pleased  to

 (a)  the  number  of  Chemistg  at  pre- sent  employed  in  the  various  depart- ments  under  his  Ministry;
 (b)  the  various  cadres  provided  for such  services;  and

 (c)  the  number  of  posts  which  are in  Class  I,  Class  IT  and  Class  III Cadres?

 The  Minister  of  Finance  (Shri Sachindra  Chaudhuri):  (a)  The  work-
 ing  strength  is  ‘168,

 (b)  The  various  cadres  are:
 Under  the  Department  of  Revenue:

 (i)  Chief  Chemist.
 (ii)  Deputy  Chief  Chemist.

 (iii)  Chemical  Examiner,  Grade  I.
 (iv)  Chemical  Examiner,  Grade  II.
 (v)  Assistant  Chemical  Examiner.

 (vi)  Chemical  Assistant,  Grade  I.
 (vii)  Chemical  Assistant  Grade  II.

 Under  the
 Affairs:

 Department  of  Economic

 (i)  Chief  Assayer,
 (ii)  Officer-in-Charge,

 Assay  Office,  K.G.M.U.
 (iii)  Deputy  Chief  Assayer,
 (iv)  Chief  Chemist.
 (v)  Deputy  Works

 (Chemical).
 (vi)  Assay  Superindent.
 (vii)  Assistant  Chief  Chemist,
 (viii)  Assistant  Assay  Superintendt.

 Central

 Manager
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 (c)  The  number  of  posts  sanctioned
 in  Clasg  I,  Class  II  and  Class  III  are:

 Under  Department  Under  Department of  Revenue  of  ELA.

 (i)  Class  I  20  5
 (ii)  Class  II  24  4
 (iii)  Class  NI  127  4

 TOTAL  प्रा  3

 “Diamond  dealers  going  Abroad
 l99.  Shri  P,  H.  Bheel:

 Shri  Kapur  Singh:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  some

 of  the  top  diamond  dealers  in  the
 country  go  abroad  as  frequently  as
 twice  a  month;

 (b)  if  so,  the  reasons  why  Govern-
 ment  have  been  permitting  such  visits
 so  frequently;  and

 (c)  whether  any  reports  have  been
 received  as  regards  the  manipulation
 of  foreign  exchange  going  on  in  ex-
 port  and  import  of  diamonds  by  these
 dealers?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 The  Reserve  Bank  are  ascertaining
 the  position.

 (c)  No  such  reports  have  been  re-
 ceived.

 Pay  Scales  of  Ayurvedic  Physicians
 1200,  Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  before
 the  Ist  July,  1985,  the  pay-scales  of
 Ayurvedic  Physicians  in  C.H.S.  Dis-
 pensaries  were  identical  to  that  of  the
 Assistant  Surgeons  Grade-I  working
 in  the  corresponding  Allopathic  Dis-
 pensaries  of  C.H.S.;

 (b)  whether  it  is  also  g  fact  that  the
 pay  scales  and  non-practising  allow-
 ance  of  Ayurvedic  Physicians  have
 not  been  revised  in  line  with  the
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 revision  effected  in  the  pay  scales  of
 Assistant  Surgeons  in  the  Allopathic
 Dispensaries  after  the  Ist  July,  i965;
 and

 (c)  if,  so,  the  reasons  therefor?
 The  Minister  of  Health  and  Family

 Planning  (Dr.  Sushila  Nayar):  (a)  to
 (ce).  The  pay  scales  of  the  members
 of  Central  Health  Service  were  re-
 cently  revised.  These  scales  of  pay
 are  not  automatically  allowed  to
 others.  But  the  case  for  revising  the
 scale  of  pay  in  respect  of  Ayurvedic
 Physicians  is  under  examination.

 Ayurvedic  Physicians  in  C.H.S.
 Dispensaries

 20l.  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 have  a  separate  service  for  Ayurve-
 dic  Physicians  on  the  lines  of  C.H.S.
 for  Allopathic  Medical  Officers;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  what  is  the  scope  of  pro-

 motion  for  Ayurvedic  Physicians  in
 C.H.S.  Dispensaries?

 The  Minister  of  Health  ang  Family
 Planning  (Dr.  Sushila  Nayar):  (a)  No.

 (b)  Does  not  arise.
 (९)  There  are  two  Ayurvedic  dis-

 pensaries  under  the  Central  Govern-
 ment  Health  Scheme  as  an  experi-
 mental  measure  with  six  posts  of
 Ayurvedic  Physicians  at  present,  They
 can  apply  for  better  posts,  according
 to  rules,  if  any  are  advertised.

 Amount  spent  on  Public  Sector
 Undertakings  in  three  Plans

 1202,  Shri  Man  Sinh  P,  Patel:  Will
 the  Minister  of  Planning  and  Social
 Welfare  be  pleased  to  state:

 (a)  the  amount  spent  in  ‘lifferent
 States  on  Public  Sector  Undertakings
 in  the  three  Plans  period;  and

 (b)  how  the  Regional  or  States  im-
 balance  will  be  improved  in  the
 Fourth  Plan  period?
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 The  Minister  of  Planning  and

 Social  Welfare  (Shri  Asoka  Mehta):
 (a)  A  statement  giving  the  State-wise
 investment  on  Central  and  State  indus-
 trial  projects  during  the  First,  Second
 and  Third  Plan  periods  is  placed  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-7298/66}.

 (b)  Measures  taken  to  reduce  the
 regional  rmbalance  in  the  industrial
 development  include:—

 (i)  the  location  of  public  sector
 industrial  projects  in  the  com-
 paratively  industrially  back-
 ward  areas,  within  the  cons-
 traints  imposed  by  the  over-
 all  techno-economic  consider-
 ations;

 (ii)  the  establishment  of  ‘Indus-
 trial  Areas’  in  the  industrially
 backward  regions  to  provide
 basic  overheads  like  power,
 transport,  water,  other  faci-
 lities  and  to  develop  factory
 sites  and  offer  them  for  sale
 or  on  long-term  lease  to  pros-
 pective  entrepreneurs,

 (iii)  Preferential  consideration  to
 industrially  backward  areas
 licensing  industrial  projects
 in  the  private  sector,

 (iv)  Promotion  and  development
 of  industries  through  the  ini-
 tiative  and  assistance  of  the
 State  Industrial  Development.
 Corporations.

 These  measures  are  intended  to  be
 pursued  during  the  Fourth  Plan
 period.

 मिक  कोट

 1203.  थ्रो  किशन  पटनायक  :
 श्री  मु  लिये  :

 क्या  वित्त  मंत्री  यह  बताने  की  प्रथा  करेंगे
 कि  हवाई  18  पर  स्थित  विभिन्न  सीमा-शुल्क
 चौकियों  के  कागजात  में  दर्ज  अ्रविब्टियों  के
 अनुसार  गत  दस  वर्षों  में  भारत  में  कितने
 मिक  कोट  लाये  गये  तथ।  उन  से  कितनी
 आय  हुई  ?

 वित्त  मन्त्री  थ्री  शलिन्द्र  चौधरी)  :
 हवाई  जहाज  से  अथवा  समुद्री  रास्ते  से  भीक
 नोटों  के  प्रख्यात  के  सम्बन्ध  में  अलग  से  कोई
 आंकड़े  न  दर्ज  किये  जाते  हैं  प्रौढ़  न  रखे  जाते
 हैं  इसलिए  मिक  कोटों  के  भ्राता  के  सम्बन्ध
 में  कोई  आंकड़े  उपलब्ध  नहीं  हैं  v

 उपयुक्त  कारणों  से,  मिक  नोटों  के
 प्रख्यात  से  प्राप्त  होने  वाली  भाव  (राजस्व)
 के  प्रां कड़े  प्रस्तुत  करना  संभव  नहीं  है  ।

 Saving  Capacity  of  Middle  Class

 1204,  Shri  K,  C.  Pant:  Will  the  Min-
 ister  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 rising  prices  of  essential  commodities
 have  hit  the  saving  capacity  of  the
 middle  class;

 (b)  the  relation  of  savings  to  in-
 come  in  the  lower  middle  and  upper
 income  brackets;

 (c)  whether  this  proportion  com-
 pares  favourably  with  the  income-
 savings  ratio  in  the  developed
 countries;  and

 (d)  if  not,  the  reasons  therefor?
 The  Minister  of  Finance  (Shri

 Sachindra  Chaudhuri):  (a)  and  (b).
 Statistical  information  regarding  the
 relation  of  saving  to  income  in  differ-
 ent  income  brackets  is  not  readily
 available.  In  the  absence  of  that  it
 is  also  not  possible  to  give  a  reply  to
 part  (a)  of  the  question  in  specific
 terms,  although  it  is  probable  that  the
 rise  in  the  prices  of  essential  commo-
 dities  may  have  impaired  the  capa-
 city  to  save  of  some  sections  of  the
 middle  class.

 (c)  Although  precise  data  are  not
 available  for  the  income-savings
 ratio  for  different  income  brackets,  the
 average  rate  of  saving  in  India  does
 not  compare  favourably  with  that  in
 the  developed  countries.

 (d)  The  main  reason  is  the  very
 low  income  per  capita  in  India.
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 Housing  Plan  for  Harijans  in  Mysore
 1205.  Shri  H.  C,  Linga  Reddy:  Will

 the  Minister  of  Planning  and  Social
 Welfare  be  pleased  to  state:

 (a)  the  Harijan  Housing  Program-
 Me  carried  out  during  the  Third  Five
 Year  Plan  period  in  Mysore  State;

 (b)  whether  a  Corporation  has  heen
 constituted  for  carrying  out  the  Hari-
 jan  Housing  Programmes  in  the
 Fourth  Five  Year  Plan  period;

 (c)  whether  any  amount  has  been
 set  apart  for  the  purpose  and  if  so,
 how  much  by  way  of  loan  and  sub-
 sidy;  and

 (d)  the  progress  made  so  far  in  the
 work?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  to  (d).  The  in-
 formation  has  been  called  for  frum
 the  Government  of  Mysore  and  shali
 be  laid  on  the  Table  of  the  House  as
 soon  as  it  is  received.
 Scheduled  Castes  and  Scheduled

 Tribes  in  Centra]  Excise  and
 Customs  Departments

 1206.  Shri  Balkrishna  Wasnik:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  the  employees
 belonging  to  the  Scheduled  Castes  and
 Scheduled  Tribes  employed  in  the
 various  grades,  grade-wise,  execu-
 tive,  ministerial  and  Class  IV  in  the
 Department  of  Central  Excise  and
 Customs;

 (b)  whether  the  percentage  ceserv-
 ed  for  Scheduled  Castes  and  Sche-
 duled  Tribes  has  been  achieved;  and

 (c)  if  not,  the  steps  taken  to  fu'fil
 the  quota?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  to  (c).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible.
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 Promotion  of  Scheduled  Castes  and
 Scheduled  Tribes  in  Central  Board

 of  Revenue
 1207,  Shri  Balkrishna  Wasnik:  Will

 the  Minister  of  Finance  be  plased  to
 state:

 (a)  whether  reservation  jg  given  to
 the  members  of  the  Scheduled  Castes
 and  Scheduled  Tribes  in  the  promo-
 tion  from  Class  III  to  Class  II  and
 Class  II  to  Class  I  services  and  also
 in  Class  III  grades  from  time  to  time
 under  Article  16(4)  of  the  Constitu-
 tion  which  has  been  upheld  by  the
 Supreme  Court  of  India;

 (b)  whether  the  Departmental  Pro-
 motion  Committees  and  the  screening
 committec,  constituted  by  the  Central
 Board  of  Revenue  have  been  advised
 by  Government  to  take  into  consider-
 ation  the  aforesaid  judgement  and
 make  their  recommendations  accord-
 ingly;  and

 (c)  if  so,  the  number  of  promotions
 made  in  various  grades  of  services  to
 complete  the  required  quota  of  reser-
 vations  to  the  scheduled  castes  and
 scheduled  tribes  in  the  Central  Board
 of  Revenue?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (४७).
 In  accordance  with  the  gencral  orders
 on  the  subject  which  have  been  issued
 after  taking  into  account  the  judge-
 ment  of  the  Supreme  Court,  there  is
 no  reservation  for  Scheduled  Castes
 and  Scheduled  Tribes  in  regard  to
 promotions  to  Class  I  and  Class  Il
 posts.  In  respect  of  Class  III  and
 Class  IV,  reservation  at  2  per  cent
 and  5  per  cent  respectively  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 have  been  prescribed  for  grades  to
 which  there  is  no  direct.  recruitment..
 These  reservations  apply  to  promo-
 tions  made  by  selection  as  well  88
 those  made  on  the  results  of  compe-
 titive  examinations  limited  to  depart-
 menta]  candidates.

 (c)  The  requisite  information  is  be-
 ing  collected  and  will  be  placed  on
 the  Table  of  the  Sabha  as  early  as
 possible.
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 Shamshan  Bhoomiin  Rajouri  Gardea

 Extension
 1208,  Shri  M.  R.  Krishna:

 Shri  Rameshekhar  Prasad
 Singh:

 Shri  J.  P.  Jyotishi:
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  taken  a  decision  to  re-
 move  the  “Shamshan  Bhoomi”  from
 the  Rajourj  Garden  Extension  area;
 and

 (b)  if  so,  when  the  orders  are  likely
 to  be  implemented?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)  No.

 (b)  Does  not  arise,
 | ा

 2  hrs.
 RE:  MOTIONS  FOR  ADJOURNMENT

 AND  CALLING  ATTENTION
 NOTICES

 RESIGNATION  BY  SHRt  NANDA  AS  MINIS-
 TER  OF  HOME  AFFAIRS

 Mr.  Speaker:  I  have  received  three
 adjournment  motions  and  six  Calling
 Attention  Notices  in  respect  of  the
 Home  Minister’s  resignation.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 have  tabled  a  Privilege  Motion.

 Mr.  Speaker:  When  I  have  rejected
 that,  why  should  be  raise  it  now?

 Shri  S.  M.  Banerjee:  Why  was  inti-
 mation  not  given  to  the  House  here?

 Mr,  Speaker:  Is  the  Prime  Minister
 making  any  statement  on  that?

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  Yes,  Sir.

 Mr.  Speaker:  When?
 Shri  Satya  Narayan  Sinha:  |  think

 at  about  one  o'clock.
 An  hon.  Member:  Why  not  now?

 Mr.  Speaker:  Then  I  will  hold  this
 oyer  and  just  wait  for  the  statement
 at  one  o'clock.

 966  (Ai)  LSD—6

 Shri  S.  M.  Banerjee:  If  she  is  mak-
 ing  a  statement  at  1.00,  Sir,  kindly hear  me  for  half  a  minute.

 Mr.  Speaker:  What  else  does  he

 has
 She  is  making  a  statement  at

 Shri  S.  M.  Banerjee;  Sir,  you  have
 rejected  my  privilege  motion  Kindly
 hear  me

 Mr.  Speaker:  Order,  order.  This
 cannot  be  raised  in  this  manner,  No
 reference  to  Lok  Sabha  was  needed.
 There  ig  no  question  of  any  breach  of
 privilege.  I  have  disallowed  it  and
 he  cannot  raise  it  now  in  this  manner.

 Shri  5.  M.  Banerjee:  You  have
 ruled  many  times  that  when  the  Par-
 liament  is  in  session  such  statements
 should  be  made  first  in  the  House.

 Mr.  Speaker:  That  does  not  apply
 here,  that  ig  a  different  thing  alto-
 gether.  (Interruptions).

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  When  is  the  Prime  Minister
 making  the  statement?

 Mr.  Speaker:  At  one  o'clock.

 Shri  Hari  Vishnu  Kamath;  Is  the
 Home  Minister  also  making  4  state-
 ment;  under  the  rules  he  can.

 Mr.  Speaker:  That  I  do  not  know.
 (Interruption).  When  that  statement

 is  coming,  how  can  I  have  a  prelimi-
 nary  discussion  now  and  then  take  a
 decision?  It  is  not  possible.

 Shri  Hem  Barua  (Gauhati):  The
 Prime  Minister  is  coming.  She  can
 make  the  statement  now.  (Interrup-
 tions).

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  Sir,  I  received  Shri  Nanda’s
 letter  only  late  last  evening  88  well
 as  the  copy  of  his  Press  statement,
 both  of  which  have  appeared  in  the
 Press  today.  I  have  no  desire  to  join
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 “{Shrimati  Indira  Gandhi]
 issue  with  or  comment  upon  the
 observations  made  by  Nandaji  either
 in  his  letter  or  in  hig  statement  to
 the  Press.  I  do  not  think  that  it
 would  serve  any  public  purpose  to  go
 into  them  (Interruption).  I  would
 only  like  to  say,  it  was  after  deep  and
 most  anxious  thought  and  with  much
 regret  that  I  decided  to  recommend
 to  the  President  acceptance  of  Shri
 Nanda’s_  resignation  (Interruption).
 Speaking  personally,  it  has  been  a
 matter  of  painful  parting  of  an  old
 and  trusted  colleague  whose  hard
 work  and  integrity  were  appreciated
 by  us  all.  As  I  have  said  to  Shri
 Nanda  in  my  letter,  I  hope  that  his
 cooperation  and  wise  counsel  will
 continue  to  be  available  to  us,  the
 Government  and  this  country.

 शी  बागड़ी  (हिसार):  प्रत्यक्ष  महोदय,
 मेरा  एक  व्यवस्था  का  प्रश्न  हैं  ।

 Mr.  Speaker:  When  a  statement  is
 being  made,  no  point  of  order  arises
 in  the  middle.  Let’  the  statement  be
 made.  a

 श्री  बाग ही  :  प्वाएंट  औफ  आर्डर  हर
 समय  उठाया  जा  सकता  है  V

 Mr.  Speaker:  No  point  of  order...
 (Interruptions).  Order,  order.  Let
 Shri  D.  C.  Sharma  resume  hig  seat.
 Now,  has  the  Prime  Minister  conclud-
 ed  her  statement?

 Shrimati  Indira  Gandhi:  Yes,  that  is
 all  that  I  have  to  say.

 Mr.  Speaker:  The  statement  to  the
 press  by  the  Home  Minister  has  rais-
 ed  many  controversial  issues.  The
 Prime  Minister  in  her  statement  has
 simply  stated  that  she  would  not  like
 to  say  anything  on  that.  In  that  case,
 since  some  clarifications  are  being
 demanded  by  others,  I  will  have  to
 admit  at  least  a  calling  attention
 notice.

 Shri  Ranga  (Chittoor):  We  have  to
 be  asked  to  explain  why  we  think  that

 the  adjournment  motion  ought  to  be
 admitted.  After  you  have  heard  us,
 and  after  consulting  them  if  they
 have  something  to  say  as  to  why  the.
 adjournment  motion  should  not  be
 allowed,  then  you  can  take  a  decision.
 You  may  ask  for  clarification  from
 other  members  of  the  opposition  or
 any  other  member  and  then  take  your
 decision.  You  cannot  straightway  say
 that  the  adjournment  motion  is  not
 going  to  be  admitted.

 Mr.  Speaker:  Now  Shri  Ranga  may
 say  whatever  he  wants  to  say  about
 the  failure  of  the  Government.

 Shri  Ranga:  I  have  given  notice  of
 my  adjournment  motion  for  different
 spurposes.  One  is  this.  The  Home
 Minister  himself  has  stated  in  his
 letter  of  resignation  that  he  had
 written  to  the  Prime  Minister  that  he
 was  not  getting  personal  support  from
 the  Prime  Minister,  to  which  he  was
 entitled,  and  political  support  to
 which  also  he  was  certainly  entitled.
 He  was  also  not  getting  complete
 co-operation  and  support  from  his
 Secretary,  he  brought  this  fact  to  the
 notice  of  the  Prime  Minister,  not  once
 but  several  times,  but,  in  spite  of  it,
 the  Prime  Minister  did  not  strengthen
 him.  Thirdly,  there  was  an  instruc-
 tion  given  through  the  Ministry  to
 the  Delhi  Administration  that  there
 should  be  no  demonstrations  within
 a  distance  of  two  miles  from  Parlia-
 ment.  In  regard  to  this,  the  Home
 Minister  wanted  information  and  con-
 firmation  of  the  steps  that  were  being
 taken  in  regard  to  this  matter.  The
 Secretary  took  more  than  one  month
 before  he  gave  that  information  to
 the  Home  Minister.  This  was  the
 kind  of  non-co-operation  he  was
 getting,  rather  obstruction.  Then,  on
 top  of  it,  he  made  it  clear  that  he
 wanted  a  change  in  the  Secretary  of
 his  Ministry  and  he  meeded_  the
 support  from  the  Prime  Minister,  but
 he  did  not  get  it.  What  is  more.  the
 Home  Ministry  is  supposed  to  be  in
 charge  of  the  personnel  question,
 appointment  of  various  Secretaries.
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 Mr,  Speaker:  So  far  as  the  admissi-

 bility  of  the  adjournment  motion  is
 concerned,  he  cannot  go  into  all  these
 details.

 Shri  Ranga:  The  admissibility  of  the
 motion  comes  in  this  way.  We  are
 assured  that  there  is  joint  responsi-
 bility  of  the  Cabinet  and  the  Prime
 Minister  is  the  head  of  the  Cabinet.
 When  the  Home  Minister,  who  is  next
 only  to  the  Prime  Minister,  accord-
 ing  to  their  own  order  of  priority,
 complains  that  he  did  not  get  that
 co-operation  from  the  Prime  Minister
 and  he  asks  for  change  of  Secretary
 and  he  did  not  get  support  from  the
 Prime  Minister,  when  the  Home  Min-
 ister,  who  is  really  in  change  of  this
 procedure  that  should  be  followed  as
 to  which  person  should  be  the  Sec-
 retary  in  which  Ministry—if  any  one
 of  the  Ministers  were  to  be  dissatisfied
 with  his  Secretary  and  wants  to  have
 a  change  of  Secretary  the  proper
 person  for  him  to  go  to  is  the  Home
 Minister  to  get  his  Secretary  changed.

 Mr.  Speaker:  Mr.  Ranga  _  should
 realise

 Shri  Ranga:  Bear  with  me,  Sir.

 Mr.  Speaker:  Mr.  Ranga  _  should
 realise  that  ihese  are  the  details  as
 to  what  are  the  procedures  that  are
 to  be  followed.

 Shri  Ranga:  It  is  not  that  point.

 Mr.  Speaker:  This  is  not  relevant
 at  this  stage.

 Shri  Ranga:  Should  I  not  go  into
 the  functions  of  the  Home  Minister
 ag  to  what  are  the  fumctions  of  the
 Home  Minister?  Every  one  of  these
 Ministers,  each  one  of  them,  cannot
 ask  for  his  Secretary  to  be  changed  to
 some  other  Ministry.  No.  He  can
 do  it  only  through  the  Home  Minister
 and  the  Home  Mimister  is  supposed
 to  be  in-charge  of  all  the  Secretaries
 as  to  how  they  should  be  deployed
 and  so  on.  He  can  do  it  only  with
 the  support  and  the  concurrence  of

 the  Prime  Minister  ang  it  is  for  that
 feason  that  the  Cabinet  Secretariat
 has  come  to  be  eStablished  in  this
 country.  The  Cabinet  Secretariat  had
 failed  in  its  duty  in  supporting  the
 Home  Minister  because  it  would  not
 help  the  Home  Minister  to  change
 even  his  own  Secretary,  not  to  speak
 of  changing  other  Secretaries  if  and
 when  the  other  Ministers  want  a
 change.  Therefore,  the  result  has
 been  (Interruption).

 As  a  result  of  the  failure  repeatedly
 of  the  Prime  Mimister  to  sustain  the
 authority  of  the  Home  Minister,  the
 Home  Minister  was  not  able  to  dis-
 charge  his  functions  at  the  head  of  the
 Ministry,  at  the  head  also,  as  one  who
 is  responsible  for  the  deployment  of
 Secretaries  from  one  Ministry  to  an-
 other  and  for  proper  behaviour.  It
 is  for  these  reasons  that  |  say,  since
 the  Prime  Minister  holds  her  office
 only  on  the  authority  of  the  President
 and  the  Constitution  which  charges
 the  Prime  Minister  to  maintain  unity
 of  the  Ministry,  joint  responsibility—
 they  expect  cooperation  and  give  to-
 operation—that  this  House  has  the
 right  to  discuss  this  serious  failure  on
 the  part  of  the  Prime  Minister  to
 sustain  the  authority  of  the  Home
 Minister  which  has  resulted  in  serious
 dislocation  of  the  ministerial  responsi-
 bility  the  activity  of  this  Ministry  and
 also  the  unfortunate  and  regrettable
 events  and  incidents  that  had  taken
 place  the  other  day  and  in  the  sudden
 resignation  of  the  Home  Minister
 about  whom  the  Prime  Minister  her-
 self  was  prepared  to  say  that  he  was
 a  man  of  integrity,  a  man  of  hard
 work,  and  that  he  was  g  loyal  col-
 league.  Therefore,  I  request  you  to
 allow  my  adjournment  motion  to  be
 discussed  in  the  House

 Shri  Tyagi  (Dehra  Dun):  On  a  point
 of  order,  Sir.

 Mr.  Speaker:  I  have  heard  Mr.
 Ranga

 Shri  A.  K.  Gopalan  (Kesergod):  T
 have  given  a  Call  Attention  notice.,.,
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 Shri  Tyagi:  Sir,  with  your  permis-
 sion,  I  want  to  raise  a  point  of  order.

 Shri  A.  K.  Gopalan:  I  have  given  a
 Call  Attention  notice.

 Mr.  Speaker:  That  is  not  being
 taken  up  now  (Interruptions)
 Order,  order.  I  am  not  going  to
 hear  all  Members  here  and  have  a
 regular  debate  on  its  admissibility.

 Shri  S.  M.  Banerjee:  A  few  Members
 may  be  allowed.

 Mr.  Speaker:  I  have  heard  one
 leading  Member  and  I  will  hear  Mr.
 Madhu  Limaye  (Interruptions)
 Order,  order.

 Shri  Ranga:  The  leaders
 groups  have  the  right

 of  the

 Mr.  Speaker:  No.

 Shri  Ranga:  That  is  the  usual  pro-
 cedure.  You  may  follow  any  pro-
 cedure.  The  usual  procedure  is  that.

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  At  every  dak  khana  and  at
 every  bus  stop  this  is  being  discussed.
 And  you  cannot  discuss  the  matter
 here  in  Parliament?  Everywhere  it
 is  being  discussed.  (Interruptions).

 Mr.  Speaker:  Order.

 Shri  Dinen  Bhattacharya:
 means  what?

 Mr.  Speaker:  ‘Order’  means  that
 you  should  not  speak.

 ‘Order’

 Shri  Hem  Barua  (Gauhati):  May  I
 seek  an  information  from  you,  Sir.

 Mr.  Speaker:  No.

 Shri  Hem  Barua:  I  want  to  seek  an
 information  from  you  only.  The
 sadhus  demonstrating  in  front  of  the
 Parliament  House  have  steared  out
 Mr.  Nanda  and  in  his  letter  of  resig-
 nation,  Mr.  Nanda  has  raised  a
 number  of  controversial  points.  Would
 you  advise  us,  in  your  wisdom,  to
 discuss  the  matter  which  has  become
 a  topic  of  qiscussion  everywhere?
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 Mr.  Speaker:  I  am  not  to  advise  how
 it  should  be  di  sed.  The  Memb
 should  look  into  the  rules  and  find
 out.

 An  hon.  Member:  This  is  one  of  the
 methods.

 Mr.  Speaker:  I  am  just  dealing  with
 this.  This  is  one  of  the  methods.  What
 is  being  discussed  is  whether  I  can
 allow  it  or  not.

 Mr.  Madhu  Limaye  (Interruptions).
 Several  hon,  Members—rose,
 Mr.  Speaker:  I  have  got  notices  from

 Mr.  Madhu  Limaye,  Dr.  Ram  Manohar
 Lohia,  Prof.  Ranga,  Mr.  Kishen  Patt-
 nayak,  and  Mr.  Mani  Ram  Bagri.  I
 have  called  Prof.  Ranga.  That  was  a
 different  notice.  Now  I  am_  calling
 one  from  the  other  Group,

 Shri  A,  K.  Gopalan:  I  have  given
 Notice...

 Mr.  Speaker:  Mr.  Gopalam,  that  is
 a  different  one  altogether.  That
 would  be  taken  up  afterwards,  after
 I  have  decided  this.  (Interruptions).

 Shri  Tyagi:  Are  they  required  to
 put  questions  to  the  Prime  Minister
 or  deliver  speeches?  That  must  be
 clarified.

 Shri  Harish  Chandra  Mathur
 (Jalore):  This  Chapter  IX  governs
 giving  of  the  notice  of  adjournment
 motion  and  all  that.  I  do  not  see
 anywhere  in  this  Chapter  any  pro-
 vision  for  having  this  sort  of  dis-
 cussion.  It  is  for  you  certainly  to  de-
 cide  whether  you  want  to  admit  the
 motion  or  not;  maybe,  it  is  a  very
 good  case  for  an  adjournment  motion
 to  be  admitted;  it  may  be  a  question
 of  public  importance;  so  many  im-
 portant  questions  have  been  raised.
 But  I  cannot  visualise  any  discussion
 of  the  type  which  !s  going  on,  under
 this  Chapter.  It  does  not  permit  any
 such  discussion.  (Interruptions)

 Mr.  Speaker:  Mr.  Mathur  would
 realise  that  when  the  Speaker  de-
 sires  some  information  on  how  it  ig
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 the  failure  of  the  Government,  he  can
 ask  one  or  two  members  to  explain
 that.  That  is  all.  The  rules  provide
 and  this  has  always  been  happening.

 Mr.  Madhu  Limaye.
 Shri  U.  M.  Trivedi

 rose—
 Mr.  Speaker:  Mr.  Limaye  is  already

 on  his  legs.  How  can  I  allow  an-
 other  member,  if  another  member
 stands  up  and  interrupts  him?

 (Mandsaur):

 Shri  U.  M.  Trivedi:  My  point  is
 different.  When  I  stand  up,  every-
 body  stands  up.  Of  course,  I  am  not
 disobeying  you.

 Mr.  Speaker:  Let  me  _  hear  Mr.
 Madhu  Limaye  first.

 श्री  मधु  लिमये  (मुंगेर)  :  प्रत्यक्ष
 महोदय,  मैं  प्रा पका  ध्यान  संविधान  की  धारा
 74  की  शोर  खींचना  चाहता  हूं  ।  वह  इस

 प्रकार  है  :

 “There  shall  be  a  Council  of
 Ministers  with  the  Prime  Minis-
 ter  at  the  head  to  aid  and  advise
 the  President  in  the  exercise  of
 his  functions.”

 75(i)  इस  प्रकार  है  :

 ‘The  Prime  Minister  shall  be
 appointed  by  the  President  and
 the  other  Ministers  shall  be  ap-
 pointed  by  the  President  on  the
 advice  of  the  Prime  Minister.”

 फिर  75(3)  इस  प्रकार  है  :

 भ्रध्यक्ष  महोदय  :  अरब  क्या  आप  सब
 पढ़ेंगे  ।

 श्री  मधु  लिये  :  सब  नहीं  पढ़ेगा  |
 जो  बुनियादी  चीज  है  वह  इस  प्रकार  है  :

 “The  Council  of  Ministers  shall
 be  collectively  responsible  to  the
 House  of  the  People.”

 अध्यक्ष  महोदय,  मेरे  हाथ  में  बन्दा  जी
 के  पत्र  की  नकल  है  जो  कि  उन्होंने  प्रधान
 मंत्री  को  लिखा  है।

 एक  माननीय  सदस्य  :
 पूरा  पत्र  पढ़ा  जायेगा  ?

 क्या  यहां  पर

 श्री  मत  लिये  :  भ्रमर  उसको  सदन  की
 टेबल  पर  रखा  जाता  तो  नहीं  पढ़ता  a  उन्होंने
 उसको  वहां  पर  नहीं  रखा  है  ।

 उसका  जो  पैरा  2  है  उस  में  उन्होंने
 लिखा  है  कि  :

 “मेरे  लायक  नौकरशाही  का  इन्तजाम
 करना  प्रधान  मंत्री  का  फर्ज  था
 कई  बार  मांग  करने  पर  भी
 उन  के  जो  काम  करने  के  तरीके  हैं
 उन  के  अनुरूप  उनको  सहायता
 नौकरशाही  की  नहीं  मिली  v

 उसमें  मैं  नहीं  जाता  हूं  ।  यह्‌  साधारण
 बात  हुई  ।

 आप  देखें  कि  सरकार  का  प्रजातन्त्र  में
 या  काम  होता  है  ?  उसका  काम  होता  है
 कि  नौकरशाही  पर  नियंत्रण  रखे  ।  नौकर-
 शाही  से  हम  लोगों  को  कोई  मतलब  नहीं
 रहता  है  1  हम  लोगों  को  मंत्रिमंडल  से  रहता
 है  कौर  हम  अपेक्षा  करते  हैं  कि  मंत्रिमंडल
 नौकरशाही  पर  नियंत्रण  रखेगा  ।  लेकिन
 इधर  क्‍या  हाल  है  ।  एक  दिल्ली  के  मामले
 को  लेकर  सरकार  की  अ्रसफलता  को  छापने
 स्वीकार  किया  है।  अब  उके  बारे  में  नन्‍दा
 जी  लिखते  हैं

 I  had  asked  my  Secretary  to  let  me..

 अ्रध्यक्ष  महोदय  :  प्रा पने  कह  दिया  है  कि
 उनको  सेक्रेटरी  की  मदद  नहीं  मिली  ny  दूसरा
 आपका  प्वाइंट  क्‍या  है  ?

 श्री  मघ,  सिमये  :  मंत्री  नहीं  चला  रहे  हैं
 सरकार।  मैं  एक  एक  करके  ला  रहा  हूं  -  अब
 नौकरशाही  के  ऊपर  मंत्रिमंडल  का  दौर
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 [श्री  मधु  लिमये]
 मंत्रियों  का  कोई  नियंत्रण  नहीं  है  |  यह
 दूसरा  मुद्दा  है  ।

 अध्यक्ष  महोदय  :  वह  आ  गया  है  ।

 श्री  साधु  लिये  :  मैं  केवल  मुद्दे  रखना
 चाहता  हूं  ।  उन्होंने  जो  बयान  दिया  है  और
 पत्न  लिखा  है  उसको  सभा  पटल  पर  नहीं  रखा
 गया  है।  इसलिए,  मुझे  कुछ  थोड़ा  सा  उसमें
 से  पढ़ना  पड़  रहा  है  t  वे  रख  नहीं  रही  हैं,
 इस  वास्ते  मैं  पढ़ता  हूं।  एक  ही  वाक्य  है

 “I  had  asked  my  Secretary  to
 let  me  have  the  papers  regarding
 the  instructions  about  processions
 not  being  permitted  within  a
 two-mile  radius  immediately  after
 the  informal  meeting  of  the
 Cabinet  had  discussed  the  subject.
 Would  you  belive  that  the  papers
 actually  came  to  me  only  today?”.

 मतलब  यह  कि  जिस  दिन  इस्तीफा  दे
 रहे  हैं  उस  दिन  ।

 शब  यह  महत्वपूर्ण  है  :--

 अध्यक्ष  महोदय  :  सब  नहीं  पढ़  सकते
 हैं  V

 श्री  मधु  लिये  :  मैं  सब  नहीं  पढ़  रहा
 हूं।

 “He  has  taken  one  full  month
 to  discover  that  no  instructions  as
 stated  by  Patil  do  in  fact  exist.”

 यह  तो  रेल  मंत्री  हैं।  ये  क्यों  हस्तक्षेप
 गृह  मंत्रालय  में  कर  रहे  हैं  और  क्‍यों  गलत
 बयानी  करते  हैं  ।  यह  क्या  शरारत  है,  मैं
 जानना  चाहता  हूं  ।

 अध्यक्ष  महोदय
 मतलब  है  ?

 शरारत  का  क्या

 श्री  मधु  लिमये  :  मैं  बताता  हूं  t
 ये  लोग  सुनना  नहीं  चाहते  हैं  ।  हर  एक  ने
 नहीं  पढ़ा  है  ।  श्राप  निष्कर्ष  निकालें  ।  मैं  ने
 निकाला  है  ।

 अ्रध्यक्ष  महोदय  :  श्राप  जो  बयान  कर
 रहे  हैं,  उसको  मैंने  सुन  लिया  है  -  आपने  तीन
 प्वाइंट  कहे  हैं  ।

 श्री  मधु लिये  :  एक  वाक्य  पूरा  करने
 दीजिये  ।  मैंने  खत्म  नहीं  किया  है  t

 अध्यक्ष  महोदय  :  आपका  खत्म  तो
 शाम  तक  नहीं  होगा  ।

 श्री  साधु  लिमये  :  शाम  तक  कैसे  नहीं  ?
 रंगा  साहब  को  सुना  है  ।  मुझे  नहीं  सुनेंगे  |
 मैं  नए  प्वाइंट  रख  रहा  हूं  t

 भ्रष् यक्ष  महोदय  :  जितनी  भी  एड जमने मेंट
 लोशंज़  प्रति  हैं  भ्रमर  मैं  चाहूं  अपनी  तसल्ली
 के  लिए  तो  मैं  एक  को  सुन  सकता  हूं  ।  यह
 जरूरी  नहीं  है  कि  मैं  सब  को  सुन  ।

 श्री  मध्  लिये  :  सरकार  का  भंडाफोड़
 हो  रहा  है  ।  मैं  ज्यादा  नहीं  पढ़  रहा  हूं  ।

 “Ig  it  going  to  be  suggested  that
 the  omissions  of  a  Secretary,
 whom  I  had  desired  to  change,
 should  be  foisted  upon  my  head?”,

 मेरा  निवेदन  है  कि  मंत्रिमंडल  की  सामूहिक
 जिम्मेदारी  का  जो  सिद्धान्त  है  उसकी
 प्रधान  मंत्री  ने  हत्या  की  है।  दिल्ली  में  जितनी
 घटनायें  हुई  हैं  उसकी  जिम्मेदारी  केवल  गृह
 मंत्री  की  नहीं  है।  सब  से  ज्यादा  आपकी  है।
 आपको  मे औै मे.

 श्री  त्यागी  :  “हे

 श्री  ato  ato  तिवारी  (गोपालगंज)  :
 हम

 Shri  Raghunath  Singh  (Varanasi):
 मक्के  के

 eee  Not  recorded.
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 Mr.  Speaker:  These  will  not  be  re-

 corded,
 Shri  Tyagi:  We  oppose  the  adjourn-

 ment  motion.

 अध्यक्ष  महोदय  :  ला  मिनिस्टर  ।
 The  Minister  of  Law  (Shri  6.  5.

 Pathak):  The  question  of  the  appoint-
 ment  of  a  Minister  (Interrup-
 tions)

 डा०  राम  मनोहर  लोहिया  (फरुंखा-
 बाद)  :  एक  कौर  समूह  स्थगन  प्रस्ताव  वाला
 है।

 अध्यक्ष  महोदय  :  वह  हो  गया  है  ।

 डा०  रास  सतो हर  लोहिया  :  सब  नहीं
 आया  है  ।  एक  समूह  झ्र ौर  है  कभी  आपने
 सिर्फ  दो  को  लिया  है

 were  महोदय :  श्र  नहीं  ।
 Shri  6.  C.  Pathak:  The  question  of

 the  appointment  of  ६  Minister  cannot
 be  discussed  in  this  House
 (Interruptions).  The  President  alone

 has  got  the  power  to  appoint
 (Interruptions)

 st  बिगड़ो  :  सुनने  से  मत  घबरा
 (इंटरप्शांज )

 श्री  मधु  लिमये  :  पभ्रध्यक्ष  महोदय,
 बहस  का  गला  नहीं  घोंट  सकते  हैं  ।

 झिझक  महोदय  :  सब  को  नहीं  सुन
 सकता  हं  |

 शो  मधु  लिमये  :  कोलेक्टिव  रिस-
 पांसिबिलिटी  डिस्कस  करने  जा  रहे  हैं  ।

 Shri  G.  S.  Pathak:  The  question  of
 the  appointment  of  a  Minister  or  of  his
 resignation  cannot  be  discussed  in  this
 House  for  the  reason  (Inter-
 ruptions).

 अ्रध्यक्ष  महोदय  :  सुनने  देंगे  या  नहीं  ?
 खामोश  बैठें  ।  इत्मीनान  से  सुने  ।

 शी  सु  लिसये  :  इत्मीनान  से  सुनते
 हैं।

 डा  ०  राम  मनोहर  लोहिया  :  यह  सरकार
 हैया  महल  है  (इंच  रेंज  )

 Shri  G.  S.  Pathak:  Mr.  Speaker,  the
 question  of  the  appointment  of  a
 Minister  cannot  be  discussed  in  this
 House  (Interruptions).  There-
 fore,  the  President  alone  (UIn-
 terruptions)

 att  सत्य  नाशयण  सिंह  :  अगर  सुनना
 नहीं  चाहते  हैं  तो  हाउस  को  एड जने  कर
 दीजिये

 श्री  बागड़ी  :  भ्रामक  सरकार  ने  इतना
 पाप  क्रिया  है  कि  उसमें  यह  बह  जायेगी  t

 श्री  मघ  लिमये  :  ये  बिल्कुल  इरेलेबेंट
 बोल  रहे  हैं  ।

 अ्रध्यक्ष  महोदय  :  आपने  इसका  फैसला
 नहीं  देना  है  t

 शी  किशन  पटनायक  (सम्बलपुर)
 मेरा  एक  प्वाइंट  श्राफ  द्वार  है  ।

 भ्रध्यक्ष  महोदय  :  ड्राप  बैठ  जाइये  t
 शी  मधु  लिमये  :  इनका  प्वाइंट  आफ

 ब्राड  है  ।

 करो  क्रिया  पटनायक  :  356 के  अन्तर्गत
 मेरा  एक  प्वाइंट  श्राफ  द्वार  है  ।

 अध्यक्ष  महोदय  :  मैं  एक  आदमी  को
 सुन  सकता  हूं  ।  ला  मिनिस्टर  को  मैंने
 बुलाया  है  ।

 श्ोमषु  लिमये  :  प्वाइंट  आफ  आर्डर
 सब  से  पहले  होता  है  ।

 श्रेय  महोदय  :  यह  नहीं  हो  सकता
 है  ।  मैं  उनको  सुनने  के  बाद  प्वाइंट  श्राफ
 द्रार्डर  भी  सुन  लूंगा  ।

 श्री  किशन  पटनायक  :  356  के  अन्तर्गत
 मेरा  प्वाइंट  श्राफ  काडर  है  ।

 भ्रष् यक्ष  महोदय  :  मिनिस्टर  साहब  के
 एक  एक  लफ्ज  पर  डिसकशन  होता  चला
 जाये,  यह  नहीं  हो  सकता  है  t

 (Interruptions).
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 Shri  6.  8,  Pathak:  The  power  of  ap-
 Ppointment  (Interruptions)

 Mr.  Speaker:  If  the  House  does  not
 allow  me  to  function,  I  will  have  to
 adjourn  it,  I  have  no  option.  (Inetr-
 ruptions).

 श्री  रामलाल  व्यास  (उज्जैन)  :  मैं
 एक  प्वाइंट  श्राफ  आमेर  रेज  करना  चाहता
 हूँ

 (Interruptions).
 Mr.  Speaker:  I  am  mot  allowed  to

 function.  I  adjourn  the  House  for
 half  an  hour.
 2.33  hrs.

 The  Lok  Sabha  then  adjourned  till
 two  minutes  past  Thirteen  of  the
 Clock.  4

 The  Lok  Sabha  re-assembled  at  two
 minutes  past  thirteen  of  the  Clock.

 (Mr,  SPEAKER  in  the  Chair]
 RE-MOTIONS  FOR  ADJOURNMENT

 AND  CALLING  ATTENTION
 NOTICES—Contd.

 RESIGNATION  By  SHRI  NANDA  38  Minis-
 TER  OF  Home  AFFairs—contd,

 Shri  G.  N.  Dixit  (Etawah):  Sir,  I
 want  to  say  about  the  admissibility  of
 the  motion  for

 Mr.  Speaker:  Order,  order.  The
 tempers  must  have  cooled  down.  I
 must  repeat  what  I  have  been  saying
 again  and  again  though  I  have  been
 unable  to  enforce  it.  Unless  I  iden-
 tify  a  Member,  he  shall  not  begin  to
 speak,  whether  le  is  on  this  side  or
 on  that  side.  I  will  have  to  take  ac-
 tion  whether  he  belongs  to  the  Cong-
 ress  or  to  other  side;  that  would  not
 matter.  A  Member  can  stand  in  his
 place  and  attract  my  attention  by  say-
 ing  “Mr.  Speaker”  or  something,  but
 not  beyond  that.  Mr.  Dixit.

 Shri  G.  N.  Dixit:  I  want  to  wraw
 your  attention  to  rule  99  which  is
 relevant  to  the  present  situation.  You
 could  see  that  under  rule  199,  a  re-
 signing  Minister  has  got  an  opper-
 tunity  to  make  a  statement  in  this
 House,  and  it  is  said  that  a  Member
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 who  has  resigned  the  office  of
 Minister  may  with  the  consent  of  the
 Speaker,  make  a  personal  statement

 (Interruptions)
 Mr.  Speaker:  I  know  that.

 hri  6.  N.  Dixit:  I  refer  you  to  sub-
 rule  (4)  of  rwe  99  which  says:
 “there  shall  be  no  debate  on  such  sta-
 tement.....

 Mr.  Speaker:  That  is  different  thing
 altogther.

 Shri  G.  N.  Dixit;  The  relevance  of
 this  rule  is  this.  That  something
 which  is  said  outside  cannot  partake
 of  a  character  of  force,  or  authority,
 of  what  is  permissible  under  the  rules
 here.  That  is  one  thing.  Therefore,
 a  debate  is  not  permissible,  under  the
 rules,  on  the  statement  which  hag  been
 made  'by  the  resigning  Minister.
 Therefore,  the  Adjournment  Motion,
 if  it  ig  consented  to,  will  amount  to
 a  debate  in  this  House.

 Then,  my  second  point  for  your  con-
 sideration  is  that  under  tne  Consti-
 tution,  a  Minister  remains  under  the
 pleasure  of  the  President.  The  Minis-
 ter  functions  at  the  pleasure  of  the
 President.  These  are  the  words  of
 the  Constitution.  Pleasure  is  some-
 thing  which  is  the  personal  opinion  of
 the  President  which  is  not  to  be  de-
 bated  or  considered  anywhere  else.
 (Interruption)  And  then,  President’s
 pleasure  is  always  on  the  advice  of
 the  Prime  Minister  and  therefore  it  is
 the  Prime  Minister's  right  to  have  one
 Minister  or  the  other  Minister.  So,
 this  Adjournment  Motion  is  absolu-
 tely  irrelevant.

 Mr.  Speaker:  I  have  followed  him.
 That  is  not  the  question,  and  that  rule
 ig  not  so  relevant  here.  If  he  had
 made  a_  statement  here  inside  the
 House,  then  this  rule  would  have
 applied  and  there  ought  not  to  be  a
 debate.  Now,  the  Minister  has  taken
 another  course  and  issued  a  state-
 ment;  therefore,  that  is  different  from
 this.
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 The  only  two  points  that  have  been
 raised  are  these:  one  is  that  the  Minis-
 ter  did  not  get  the  co-operation  from
 the  Prime  Minister  or  his  colleagues.
 That  was  one  thing.  The  argument
 was  that  he  was  not  getting  assistance
 from  his  secretariat.  He  wanted  his
 Secretary  to  be  removed  and  that  was
 not  done;  therefore  he  is  not  respon-
 sible  for  what  has  happened.  These
 are  the  two  main  points.

 An  hon,  Member:
 bility.

 Joint  responsi-

 Mr.  Speaker:  Yes;  he  did  not  get
 co-operation  of  hig  colleagues;  that  is
 joint  responsibility.

 श्री  साधु  लिमये  :  तीसरा  श्र  है,
 कलेक्टर  रिस्पांसिबिलिटी  का  1

 भ्रध्यक्ष  महोदय  :  कलेक्टर  रेस्पांस-
 बिलिटी  का  तो  मैंने  कहा  है  ।

 श्री  मधु  लिमये  :  उन्होंने  तो  कहा  कि
 जो  असफलता  है  वह  गृह  मंत्री  की  नहीं  है,
 प्रधान  मंत्री  शरीर  सब  की  है  t

 प्रत्यक्ष  महोदय  :  फिर  वही  कलेक्टर
 रिस्पांसिबिलिटी  है  ग्रोवर  क्या  है  ?

 डा०  राम  मनोहर  लोहिया  :  तीसरा
 यहां  पर  यह  लाया  गया  कि  इन  सब  कारणों
 से  देश  की  स्थिति  बिगड़ी,  दिल्ली  में  दंगे  हुए
 और  फिर  यही  घटनायें  होने  वाली  हैं  क्योंकि
 फिर  प्रधान  मंत्री  ऐसे  मंत्रियों  को  नहीं  हटा
 पाई  हैं  जिनमें  उनको  प्र विश्वास  है,  यह  बात
 भी  है  वहां  ।

 Some  hon,  Members  rose—

 Mr,  Speaker:  Order,  order.  If  they
 speak  while  I  am  on  my  legs,  I  can-
 not  understand  that.  Now,  I  would
 like  to  have  answer  to  these  questions
 that  have  been  raised  here.  I  would
 like  to  know  what  the  Prime  Minister
 has  to  say  about  them,  the  specific
 points  hat  have  been  raised.

 Shri  Bagri  rose—

 I  can-
 have  to  ask

 Mr.  Speaker:  Order,  order.
 not  allow  him.  I  will
 him  to  go  out.

 Shrimatj  Indira  Gandhi;  Sir,  I  am
 very  sorry  that  Nandaji  has  the  im-
 pression  that  I  was  not  giving  my
 fullest  co-operation  to  him.  I  can
 assure  the  House  that  I  tried  to  give
 the  utmost  co-operation  and  to  the
 best  of  my  ability.  It  can  ke  that  |
 did  not  agree  with  some  cf  the  things
 which  he  wanted  and  which  I  had  to
 look  at  from  a  larger  perspective.

 Shri  Ranga:  Even
 Secretary?

 Shrimati  Indira  Gandhi:  One  of  the
 things  which  I  wamted  to  say  is  this.
 It  has  been  taken  for  granted  here  in
 the  House  and  perhaps  also  by  Nanda-
 ji  that  [  accepted  hig  resignation  b@-
 cause  of  the  happenings  on  that  par-
 ticular  day  in  Delhi.  This  is  not  so.
 It  is  not  at  all  my  intention  to  lay
 the  blame  for  what  has  happened  on
 Nandaji’s  shoulders.  (Interruptions).

 Mr.  Speaker:  Order,  order.  Let  the
 Prime  Minister  be  heard.

 regaiding  the

 Shrimati  Indira  Gandhi:  The  res-
 ponsibility,  as  I  said  in  my  speech
 the  other  day,  Sir,  is  one  which  is
 shared  by  all  of  us  here;  not  only  the
 Government  but  the  Opposition  and
 many  people  outside  who  have  been
 creating  an  atmosphere  which  has  led
 upto  the  events  which  have  taken
 place  here  and  in  other  parts  of  the
 country.  We  cannot  run  away  from
 that  fact;  no  matter  how  much  shout-
 ing  there  is,  that  fact  remains.  (In-
 terruptions).  As  far  as  the  appoint-
 ment  of  the  Secretary  is  concerned,
 that  is  a  departmental  affair.  There
 is  a  special  Appointments  Committee
 of  the  Cabinet  which  goes  into  this
 matter.  (Interruptions).

 Mr.  Speaker:  No  more  debate  on
 that.  There  is  collective  responsi-
 bility  of  the  Government,  no  doubt.
 (Interruptions).  Order,  order.  I  am
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 (Mr.  Speaker]

 mot  concerned  with  anything  which
 is  not  in  the  motion  that  is  before
 me.  Therefore,  |  am  not  concerned
 with  the  question  whether  all  should
 have  resigned  or  not  and  so  on,  (In-
 terruption).  There  are  two  other
 things  besides  collective  responsibility.
 One  is,  the  Secretary  was  not  giving
 the  assistance  that  the  Minister  desir-
 ed  or  the  Minister  was  entitled  to.  If
 that  was  the  case,  and  if  it  had  been
 happening  for  a  long  time,  then  it
 was  for  the  Minister  to  take  action,
 either  to  go  out  himself  or—

 Shri  Hari  Vishnu  Kamath:  Why
 should  he?

 Mr.  Speaker:  Order,  order.  It  is  for
 the  Minister  to  see  how  he  could
 continue  for  a  day  when  the  Secre-
 tary  was  not  co-operating  with  him.
 That  cannot  be  a  subject  for  the
 Adjournment  Motion,  the  attitude  or
 the  conduct  of  the  Secretary.  So  far
 88  the  Prime  Minister  ig  concerned,
 it  is  alleged  in  the  statement  appear-
 ing  in  the  press  that  the  Prime
 Minister  did  not  give  that  co-opera-
 tion  that  he  was  entitled  to.  The
 Prime  Minister  has  made  a  categorical
 statement  now  that  she  has  been
 giving—

 Shri  Hari  Vishnu  Kamath:  Who  is
 to  be  believed?  Who  is  right  and
 who  is  wrong?  (Interruption).

 Mr.  Speaker:  When  the  facts  are
 not  admitted  or  established,  then  the
 Adjournment  Motions  cannot  find  a
 place.

 Shri  S.  M.  Banerjee:  Appoint  a
 Committee.

 Mr.  Speaker:  I  have  some  discre-
 tion.  I  will  admit  the  Calling  Atten- tion  Notices  that  have  been  given,
 including  the  names  of  those  who
 have  given  notice  of  Adjournment
 Motions.

 Shri  A.  K.  Gopalan:  I  have  given  a
 Calling  Attention  Notice.

 Mr.  Speaker:  I  have  admitted  them.
 Why  should  he  raise  it  now?

 Shri  Nambiar  (Tiruchirapalli):  It
 will  not  be  possible  to  have  a  discus-
 sion.  The  Calling  Attention  Notice
 will  be  answered  and  each  Member
 whio  has  sent  the  notice  will  be
 entitled  to  put  a  question,  but  the
 matter  cannot  be  discussed.  So,  be-
 cause  it  is  a  serious  subject—

 Mr.  Speaker:  I  am  not  responsible.
 Now,  Shri  Gopalan  might  put  a  ques-
 tion.

 Shri  A.  K.  Gopalan:  I  want  answers
 to  all  the  points  I  have  raised  in  my
 calling  attention  notice.  In  his  state-
 ment,  the  Home  Minister  has  said:

 “There  is  serious  discontentment
 in  the  country  as  a  result  of  lack
 of  integrity  at  various  levels  of
 administration”.

 Then  he  has  referred  to  rising  prices,
 food  scarcity,  inequitable  distribution,
 etc.  This  is  a  very  important  matter.

 Mr.  Speaker:  The  hon.  member  must
 realise  that  this  is  mot  a  debate  at
 this  moment.  For  a  debate,  there  are
 other  means  and  he  might  take  re-
 course  to  them.

 Shri  A.  K.  Gopalan:  I  want  an
 answer  from  the  Prime  Minister  on
 these  points.  Mr.  Nanda  says  that  as
 far  as  policies  are  concerned,  it  is
 not  the  Minister  who  makes  _  the
 Policy,  but  it  is  the  Secretary  who
 makes  it.

 Mr,  Speaker:  The  Secretary’s  con-
 duct  cannot  be  discussed  here.  Here
 the  Minister  would  be  held  responsi-
 ble,  not  the  Secretary.

 Shri  A.  K.  Gopalan:  Mr.  Nanda  has
 been  aspiring  for  Prime  Ministership
 in  this  country.  He  says  there  is  lack
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 of  integrity  at  various  levels  of
 administration.  This  is  not  a  simple
 matter.

 Mr.  Speaker;  He  wants  to  know
 whether  it  is  a  fact?

 Shrj  A.  K.  Gopalan:  Yes,  Sir.  I  also
 want  to  know  whether  as  Mr.  Nanda
 said,  it  is  the  Secretaries  who  decide
 the  policies  or  it  is  the  Ministers  who
 decide  it.

 Mr.  Speaker:  Policy  may  be  decided
 by  anybody.  The  Government  is  res-
 ponsible  here  for  the  policy.

 Shrimati  Indirg  Gandhi:  You  are
 quite  right,  Sir.  It  is  the  Minister’s
 responsibility  as  to  what  policy  is
 followed.  Who  decides  the  policy  in
 a  particular  mimistry,  it  is  the  Minis-
 ter’s  responsibility  surely.

 Shri  A.  K.  Gopalan:  That  means
 what  Nandaji  said  is  a  lie.

 Shrimati  Indira  Gandhi:  It  is  not  a
 question  of  lie.  It  is  for  the  Minister
 to  support  whatever  suggestions  are
 made  by  Secretaries  or  not  to  support
 them  ang  tell  them  that  he  wishes
 to  follow  another  direction.

 Dr.  Ranen  Sen  (Calcutta  East):  Mr.
 Nanda  wanted  Mr.  L.  P.  Singh’s
 removal.  You  did  not  give  him  any
 support.

 Shri  A.  K.  Gopalan:  Did  the  Prime
 Minister  support  him  in  his  policy?

 Shrimati  Indira  Gandhi:  I  am  sorry
 I  do  not  know  what  matters  of  policy
 are  referred  to  here.  The  matter
 which  wag  referreqd  to  in  the  letter
 was  with  regard  to  the  change  of
 Secretary.  (Interruptions).  Mr.  Gopa-
 lan  has  asked  a_  specific  questicn
 regarding  integrity  at  different
 levels  of  Government's  working.  It
 is  not  possible  to  give  a  categorical
 answer.  There  are  cases  when  there
 is  not,  and  the  House  knows  that  we
 go  into  those  cases.  Nandaji  himself
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 was  responsible  for  setting  up  Vigi-
 lance  Officers.  We  are  not  changing
 that.  (Interruptions).

 Shri  Nambiar:  It  is  to  the  country’s
 advantage  that  Mr.  Nanda  hag  left
 and  J  welcome  it.  It  was  he  who
 locked  up  thousands  of  communists  in
 jail.  It  is  very  good  he  is  gone.
 After  his  quitting,  may  we  know
 whether  this  Secretary  who  is  res-
 ponsible  for  the  happenings  and  shoot-
 ings  on  that  particular  day,  will  be
 sent  out  of  the  Home  Ministry  and
 the  country  will  be  saved  from  such
 people?

 Mr.  Speaker:  That  cannot  be
 amswered.  It  is  not  the  removal  or
 keeping  in  service  of  any  servant  that
 ig  to  be  decided  here.

 Shri  Warior  (Trichur):  In  view  of
 the  points  of  dispute  raised  by
 Nandaji  in  his  statement,  may  I  know
 whether  the  Prime  Minister  ig  institut-
 ing  any  enquiry  into  the  serious
 charges  he  has  levelled  against  the
 Secretary  and  Secretariat  and  others,
 and  if  not,  why  not?

 Shrimati  Indira  Gandhi:  I  do  not
 think  there  is  a  case  for  enquiry.  But
 I  shall  certainly  look  into  the  points
 he  has  raised.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  The  Secretary  is  under  a
 shadow  following  the  statement  by
 the  Home  Minister.  There  are  many
 reports  circulating  about  this  officer
 that  he  is  connected  with  foreign
 agencies  and  so  on.  The  Home  Min-
 ister  wanted  to  remove  him.  I
 should  like  to  know  whether  _  this
 issue  was  brought  to  her  attention
 or  to  the  attention  of  the  Cabinet  or
 the  sub-committee  she  referred  to,
 at  any  time,  if  so  at  what  time  it
 was  brought  and  whether  that  sub-
 committee  considered  this  problem
 and  refused  to  accede  to  the  request
 of  the  Home  Minister;  and  if  so,
 why?
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 Mr.  Speaker:  Can  I  ask  her  to

 disclose  what  happened  inside  the
 Cabinet?

 Shri  Vasudevan  Nair:  This  is  a
 very  serious  matter.

 Shrimati  Indira  Gandhi:  The  Home
 Minister  did  ask  for  the  removal  of
 his  Secretary.  But  as  I  said  earlier,
 many  Ministers  are  asking  for  either
 the  appointment  or  the  removal  of
 a  particular  Secretary.

 Shri  Ranga:  The  Home  Ministry  is
 supposed  to  be  in  charge  of  all  these.

 Sbrimati  Indira  Gandhi:  The
 Home  Ministry  comes  along’  with
 other  Ministries  in  this.  I  have  to
 look  at  it  and  decide  in  the  larger
 interest  which  person  should  be
 where.  I  gave  my  reasons.  to  the
 Home  Minister  for  that.

 att  प्रक्रिया  वीर  शास्त्री  (बिजनौर)
 प्रत्यक्ष  महोदय,  प्रधान  मंत्री  को  पूर्ण  प्राधिकार
 है  कि  अपनी  मंत्री  परिषद्‌  में  जब  और  जैसे
 चाहें  परिवर्तन  करें  ।  लेकिन  देश  की  चिन्ता
 होनी  इस  बात  पर  स्वाभाविक  है  जब  कोई
 ऐसी  बात  किसी  मंत्री  के  हटने  पर  पता  लगे
 कि  मंत्री  परिषद्‌  के  अन्दर  ही  अन्दर  एक  भाग
 सुलग  रहो  है  जिसका  परिणाम  देश  के  भविष्य
 पर  पड़ने  वाला  है  1  गह  मंत्री  श्री  नन्दा  के
 वक्‍तव्य  से  ऐसा  प्रतीत  होता  है  कि  उनकी  ही
 नहीं  बल्कि  कुछ  कौर  मंत्री  भी  मंत्री  परिषद्‌
 में  इस  प्रकार  के  हैं  जिनकी  सहमति  प्रधान  मंत्री
 के  साथ  नहीं  है  ।  क्या  यह  बात  सत्य  है  कि
 प्रधान  मंत्री  ने  श्री  नन्दा  के  अतिरिक्त  भी
 कुछ  और  मंत्रियों  से  त्याग  पत्र  मांगे  थे  1
 यदि  हां,  तो  उनके  ऊपर  कब  तक  निर्णय  लिये
 जाने  की  सम्भावना  है  जिससे  देश  में  इस
 प्रकार  वातावरण  न  पैदा  हो  ।

 प्रत्यक्ष  महोदय  :  मैं  ता  यह  उनसे  पूछ
 नहीं  सकता,  खुद  प्रधान  मंत्री  सालाना  चाहें
 तो  बतला  सकता  हैं  ।

 श्री  मधु  लिमये
 श्री  नन्दा  ने  कहा  है  कि  :

 अध्यक्ष  महोदय,

 “The  Secretary  has  taken  one
 full  month  to  discover  that  no

 instructions  as  stated  by  Patil  do
 in  fact  exist.  Is  it  .  going  to

 be  suggested  that  the  omissions
 of  a  Secretary,  whomI_  had
 desired  to  change,  should  be
 foisted  upon  my  head?”

 मेरा  प्रश्न  यह  है  कि  क्या  एल०  पी०  सिंह
 पाटिल  साहब  को  सलाह  दे  रहे  थे  या  कि
 पाटिल  साहब  एल०  पी०  सिंह  को  सलाह  दे
 रहे  थे  ।  मगर  यह  सेक्रेटरी  साहब  का  दोष
 था  तो  क्‍या  सरकार  उनके  खिलाफ  कोई
 कार्रवाई  कर  रही  है  या  जांच  करने  जा  रही  है।

 भ्रध्यक्ष  महोदय  :  सेक्रेटरी  के  बखिलाफ
 क्या  करने  जा  रही  है  यह  मैं  नहीं  पूछ  सकता  |
 यहां  मिनिस्टर  रिस्पॉसिबल  हैं  कौर  मिनिस्टर
 के  बारे  में  ही  पूछा  जा  सकता  है  |

 श्री मधु  लिये  :  मैं  दूसरी  तरह  से  सवाल
 करता  हूं  |  एल०  पी०  सिंह  पाटिल  साहब
 को  चला  रहे  थे  या  पाटिल  साहब  एल०  पी०
 सिह  को  चला  रहे  थे  ।  शायद  पाटिल  साहब
 इसका  जवाब  देना  चाहें  ।  कौन  चला  रहा  था
 किस  को  ।

 अध्यक्ष  महोदय  :  डा०  राम  मनोहर
 लोहिया  ।

 Tro  राम  मनोज  <  लोहिया  :  संविधान  के
 अनुसार  प्रधान  मंत्री  अपने  मंत्रिमंडल  का  गठन
 वा  पुनर्गठन,  छोड़ना  या  रखना,  अपने  विवेक
 से  या  काबीना  की  सम्मिलित  जिम्मेदारी  से
 कर  सकती  हैं  ।  यह  बात  सभी  के  सामने
 ग्राम  है  कि  प्रधान  मंत्री  भी  भी  कुछ  मंत्रियों
 को  हटाना  चाहती  थीं  1  मैं  यह  सवाल  पूछता
 चाहता  हूं  कि  क्‍या  उन  मंत्रियों  को  हटाने
 की  प्रक्रिया  उन्होंने  पिछले  दो  तीन  दिनों  में
 शुरू  की  थी,  यहां  तक  कि  उन  मंत्रियों  को
 कह  भी  दिया  था  कि  आप  हटेंगे,  और  बाद  म



 7  Resignation  KARTIKA  19,  888  (SAKA)  by  Shri  Nanda  (4.0.  &  CA)  257

 oat  fate  को  छोड़  कर,  काबीना  की
 सामुहिक  जिम्मेदारी  के  सिद्धान्त  की  छोड़  कर,
 कुछ  इधर-उधर  के  दबाव  के  कारण  उनको
 अपना  विचार  बदलना  पड़ा  ।

 अध्यक्ष  महोदय  :  डाक्टर  साहब,  यह
 सवाल  तो  मैं  नहीं  पूछ  सकता  |

 Wo  राम  मनोहर  लोहिया  :  यह  सवाल
 तो  बिल्कुल  जायज  है  कि  सरकार  की  सामुहिक
 जिम्मेदारी

 ग्रध्यक्ष  महोदय  :  यह  सवाल  यहां  नहीं
 ग्रा  सकता  कि  क्‍या  वह  निकालने  लगी  थीं,
 क्या  उन  पर  कोई  प्रेशर  पाया  इसलिये  बन्द
 कर  दिया,  क्‍या  उनको  निकालने  वाली  हैं  ।

 डा०  राम  हर  लोहिया:  प्रागे  चल  कर
 भी  यह  सम्भावना  होगी,  इसलिये  मैंने  यह
 सवाल  पूछा  ।  आगे  भी  इसी  तरह  की
 संभावना  होगी  कि  दो,  चार,  छः:  महीने  बाद
 कई  मंत्री  लोग  कहें  कि  मुझ  को  प्रधान  मंत्री
 से  सहयोग  नहीं  मिला  ।  लेकिन  तब  तक  देश
 को  बहुत  जबर्दस्त  धक्का  पहुंच  चुका  होगा  |
 इसलिये  मैं  यह  सवाल  पूछ  रहा  हूं  ।  यह  मामूली
 सवाल  नहीं  है  1  (व्यवधान)

 अ्रध्यक्ष  महोदय  :  यह  सवाल  मैं  नहीं  पूछने
 दे  सकता  ny

 Vo  राम  मनोहर  लोहिया  :  मैं  यह  सवाल
 दूसरे  रूप  में  करता  हुं  ।  बन्दा  जी  ने  कहा  कि
 काबीना  के  इन्दर  कौर  बाहर  बहुत  से  भ्रष्ट
 तत्व  थे  जिनकी  इच्छा  थी  कि  मैं  निकल  जाऊं  ।
 यह  मैं  ड्राप  से  स्पष्ट  कर  कि  जो  मंत्री  चौदह
 वर्षों  तक  भ्रष्ट  कामों  में  लगे  रहे  उनके  प्रति
 मेरी  सहानुभूति  नहीं  हो  सकती  ।  वह  क्‍यों
 चौदह  वर्षों  6  |  उसमें  पड़े  रहे  ।  लेकिन
 फिर  भी  श्री  न  थ  ने  जो  बयान  दिया  है
 उमसे  मुझ  को  सम्भावना  लगती  है  कि  शायद
 वह  पते  पुराने  यि  हुए  कुकर्मों  को  बदल
 कर  कोई  नये  रास्ते  पर  जा  रहे  हैं,  इसलिये
 मैं  पूछ  रहा  हूं  कि  से  भ्रष्ट  तत्व  कहां  थे,

 कौन  थे  n  प्रधान  मंत्री  जी  बतलायें  जिन्होंने
 नन्दा  जी  को  निकाला  है  कि  कया  यह  सही  है
 कि  श्री  अतुल्य  घोष,  श्री  बिड़ला  के  खानदान
 कौर  उनके  हिन्दुस्तान  मोटर्स  वगैरह  के  ऊपर
 नन्दा  जी  कोई  जबरदस्त  कारंवाई  दो-चार  दिन
 के  इन्दर  करने  वाले  थे,  जिसकी  सबब  से
 उनको  निकाला  गया  ny

 अ्रध्यक्ष  महोदय:  पहले  हिस्से  के  मुताल्लिक
 मैंने  पहले  कहा  कि  मैं  उसकी  इजाज़त  नहीं  दे
 सकता  ।  दूसरे  हिस्से  के  सम्बन्ध  में  अगर
 फैक्ट्स  के  तौर  पर  प्रदान  मंत्री  चाहें  तो
 जवाब  दें  |

 गोमती  मदिरा  गांधी  :  इसमें  कोई
 सत्य  नहीं  है  ।

 Bro  रास  सनोहर  लोहिया  :  अरब,  भ्रध्यक्ष
 महोदय,  मैं  विशेषाधिकार  का  प्रश्न  उठाना
 चाहूंगा  हिन्दुस्तान  मोटर्स  के  ऊपर  |

 प्रत्यक्ष  महोदय  :  बार्डर,  ग्राउंड  ।  डाक्टर
 साहब,  मैं  इस  तरह  से  नहीं  चलने  दंगा  ।

 श्री  किसान  पटनायक  :  नन्दा  जी  के
 बयान  से  सब  से  ज्यादा  रोशनी  जो  मिलती  है
 वह  यह  कि  7  नवम्बर  की  'घटना त्रों  में  दो
 सम्भावनायें  हैं  -  क्या  उन  सम्भावना झ्र ों  पर
 प्रधान  मंत्री  का  ध्यान  गया  है  ny  प्रथम
 सम्भावना  तो  यह  है  कि  7  नवम्बर  की  जो
 घटनायें  हुईं  उन  के  पीछे  जो  लोग  श्री  नन्दा  के
 खिलाफ  काबीना  के  भ्रन्दर  या  दफ्तरों  में
 उनका  कोई  हाथ  था  कौर  कलकत्ता  मीर
 बम्बई  से  गुंडे  लाये  गये  थे  उस  प्रदर्शन  में  शामिल
 होने  के  लिये  |  दूसरी  सम्भावना  यह  कि
 सुनील  दास  कौर  मोहित  चौधरी  के  मामलों
 में  नन्दा  जी  जो  कार्रवाई  कर  रहे  थे  उनके
 खिलाफ  अतुल्य  घोष  कौर  श्री  पाटिल  थे  ।
 क्या  सुनील  दास  और  मोहित  चौधरी  के
 मामले  को  परोरे  7  नवम्बर  की  घटनाश्रों  को
 दबा  दिया  जायेगा  ?
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 श्रीमती  इन्दिरा  गांधी  :  कभी  मैंने  कहा
 है  कि  इसमें  कोई  सच्चाई  नहीं  है।  भ्र भी  चन्द
 दिन  हुए  ये  लोग  बन्दा  जी  को  यह  कह  रहे
 थे  कि  वह  काफी  कार्रवाई  नहीं  कर  रहे  हैं
 शौर  ग्राम  मुझे  खुशी  है  कि  वे  इस  तरह  की
 बात  कह  रहे  हैं  ।

 श्रो  बागड़ी  :  गृह  मंत्री  का  इस्तीफा
 सात  नवम्बर  के  वाकात  से  बहुत  ज्यादा
 सम्बन्धित  है  सीधे  तौर  से  या  टेढ़े  तौर  से  ।
 दो  तीन  कारणों  से  देश  की  जनता  के  मन  म
 नन्दा  जी  के  बयान  को  लेकर  आशंका  उत्पन्न
 हुई  है  ।  एक  तो  यह  है  कि  सात  तारीख  की
 इस  दुर्घटना  और  सरकारी  आम  कत्ल  के
 फौरन  बाद  गृह  मंत्रालय  में  से  गृह  मंत्री  का
 इस्तीफा  क्‍या  इस  वास्ते  आया  है  कि  वह
 दोषी  समझे  गये  हैं  ?  मैं  जानना  चाहता  हूं
 कि  दोष  खाली  गृह  मंत्री  का  है  कौर  सेक्रेटरी
 और  प्रधान  मंत्री  का  नहीं  है  ?  दूसरी  बात
 मैं  यह  जानना  चाहता  हुं  कि  भ्रष्ट  इनक्वायरी
 के  बारे  में  प्रधान  मंत्री  जी  यह  बतायें  कि
 क्या  उनके  रहते  बिड़ला  जी  की  मोटर  कम्पनी
 की  जांच  नहीं  हुई  थी  और  क्या  यह  भी  सही
 नहीं  है  कि  बाबू  अतुल्य  घोष  का  उन  लोगों
 के  साथ  सम्बन्ध  था  जो  हिन्दुस्तान  से  गद्दारी
 कर  रहे  थे  कौर  उनके  बारे  में  भी  किये  कल
 रहा  था  ?  अगर  कार्रवाई  चल  रही  थी  तो
 वहू  किस  स्टेज  पर  पहुंच  गई  थी  शौर  ब  उसके
 इन्दर  कोई  हस्तक्षेप  होगा  या  वहू  इन्क्वायरी
 बदस्तूर  चलती  जायेगी  ?  क्‍या  इसमें  प्रधान
 मंत्री  सब  से  ज्यादा  ज़िम्मेवार  नहीं  हैं  ?
 क्या  उनकी  इखलाक  जिम्मेवारी  इसमें
 सबसे  ज्यादा  नहीं  है  कौर  क्या  उनको  खुद
 इस्तीफा  नहीं  देना  चाहिये  था  ?

 भ्रध्यक्ष  महोदय  :  जो  केस  चल  रहे  हैं,
 मोहित  चौधरी  वर्ग रह  के  उनके  बारे  में  सिर्फ
 बता  दिया  जाये  |

 श्रीमती  इन्दिरा  गांधी  :  जो  'कार्रवाई
 हो  रही  है  वह  तो  जारी  रहेगी

 एक  माननीय  सदस्य  :  छूट  जायेंगे  |

 श्रोता  इन्दिरा  गांधी  :  छूट  जायेंगे
 या  नहीं,  यह  तो  कोर्ट  के  हाथ  में  है,  मेरे  हाथ
 में  नहीं  है  कौर  न  ही  गृह  मंत्रालय  के  हाथ
 मैंने।

 जो  पुलिस  की  तरफ  से  कार्रवाई  होती  है,
 मैंने  पहले  भी  कहा  है  वह  किसी  खास  वजूहात
 की  बिना  पर  होती  है।  उसका  जवाब  देना
 होता  है।  यहां  पर  जो  आग  लगाई  गई  और
 सब  जो  वाकात  हुए,  उसका  दोष  किसी  पर
 अगर  डाल  सकते  हैं  तो उन  पर  ही  डाल  सकते
 हैं  जिन्होंने  ऐसी  भावना  पैदा  की  थी  यहां  पर  V

 hri  Ranga:  The  Prime  Minister
 made  a  reference  to  the  existence  of
 an  appointment  sub-committee.  May
 we  know,  either  now  or  later  or
 through  the  Press  as  they  have  been
 doing,  who  are  the  precious  mem-
 bers  of  that  sub-committee,  whether
 that  sub-committee  came  into  exist-
 ence  only  after  she  has  taken  over
 as  Prime  Minister  or  whether  it  was
 there  during  her  father’s  time  or
 during  Lal  Bahadur  Shastri’s_  time,
 whether  when  Gobind  Ballabh
 Pantji  was  there  as  Home  Minister
 there  was  any  such  sub-committee  at
 all,  was  it  not  the  function  of  the
 Home  Minister,  in  fact,  in  consulta-
 tion,  if  need  be,  whenever  necessary,
 with  the  Prime  Minister,  to  decide
 who  should  be  the  Secretary  for
 which  ministry  and  so  on?  I  would
 ‘like  to  have  these  facts.

 Shrimati  Indira  Gdndhi:  I  cannot
 say  when  the  appointment  sub-com-
 mittee  began.  It  was  certainly  there
 since  I  have  come  into  the  Govern-
 ment,  since  Shastriji  owas  there
 (Interruption),  I  am_  told  now  it
 was  there  before  also.
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 It  consists  of  the  Prime  Minister,  the
 Home  Minister  and  the  concerned
 Minister.

 श्री  यशपाल  सिह  (कराना  )  :  इं डायरेक्ट
 वे  में  सवाल  करना  मेरा  स्वभाव  नहीं  है,  यह
 मेरे  स्वभाव  के  खिलाफ़  है  t  मैं  सीधा  सवाल
 पूछना  चाहता  हूं  ।  सेंट्रल  गवर्नमेंट  दो  कोशिशें
 कर  रही  है,  शेख  अब्दुल्ला  को  रिहा  करना
 चाहती  है  और  गोकशी  जारी  रखना  चाहती
 है।  क्‍या  यह  सही  नहीं  है  कि  इन  दोनों  कामों
 के  बीच  में  नन्‍दा  जी  बाधा  थे,  सब  से  बड़ी
 रुकावट  थे,  इसलिए  उनको  मजबूर  किया
 गया  कि  बे  इस्तीफा दे  दें  ?

 श्रोभ्ततो  इन्दिरा  गांधी:  यह  सही  नहीं  है  ।

 श्री  क्षागड़ी  :  मंत्रालय  में  गोहत्या  हुई  है  ny

 Shri  U.  M.  Trivedi:  I  rise  on  a  point
 of  order.

 Mr,  Speaker:  Under  what  rule?

 Shri  U,  M.  Trivedi:  Under  the
 provisions  of  rule  99  of  the  Rules  of
 Procedure.  The  statement  of  Shri
 Nanda  has  been  published  in  the
 press.  A  member  who  resigns  from
 the  Ministry  is  entitled  to  make  a
 statement  only  inside  the  House.  He
 might  make  a  written  statement  and
 if  he  makes  such  a  statement  then.
 of  course,  the  Prime  Minister  can
 make  a  reply.  Here  the  privilege
 arises  in  this  way.  Can  a  member  of
 this  House  give  to  the  press  a  state-
 ment  which  he  is  entitleg  to  make
 only  in  the  House?  Will  it  not  amount
 to  a  breach  of  privilege?

 Here  I  want  to  say  this.  Ordina-
 rily  I  would  be  entitled  to  raise  this
 question  after  having  given  notice  to
 the  Speaker  of  my  desire  to  raise
 such  a  question  of  privilege.  But  now
 discussion  has  taken  place  here  and
 questions  have  been  asked.  |  will
 draw  your  attention  to  the  provi-
 sions  of  the  proviso  to  rule  225  which

 says  that  the  Speaker  can,  if  he,  is
 satisfied  about  the  urgency  of  the
 matter,  allow  a  question  of  privilege
 to  be  raised  at  any  time  during  the
 course  of  a  sitting  after  the  disposal
 of  question.  That  is  why  I  want  to
 raise  this  point  of  order.  The  consi-
 deration  for  not  making  this  state-
 ment  in  the  House  might  have  been
 not  to  face  the  House.  Tf  he  wanted
 to  make  a  statement,  he  should  have
 had  the  guts  to  come  before  the
 House  ang  make  this  very  statement,
 the  written  statement  which  was
 published  in  the  press.  He  ought  to
 have  made  it  here  in  the  House  so
 that  we  could  have  heard  it  from  his
 mouth.

 श्री  हुकम  चाव  कछु बाय  :  मेने  भी
 नोटिस  दिया  है।  मेरा  भी  नाम  है  ।

 अध्यक्ष  महोदय  :  जी  नहीं,  नोटिस  नहीं
 दिया  है।

 There  is  no  point  of  order.  It  is  a
 special  privilege  given  to  the  Minis-
 ter  that  he  can  make  a  statement
 here,  inside  the  House.  By  that  his
 other  rights  are  not  restricted.  Whe-
 ther  it  is  proper  for  him  to  make  a
 statement  outside  or  not,  it  is  for  him
 to  decide.  Therefore,  there  is  no
 breach  of  privilege.  I  have  received
 notice  of  a  breach  of  privilege  from
 Shri  K.  0.  Malaviya.  T  will  take  it
 up  at  the  end.  Now,  Papers  to  be  laid
 on  the  Table.  Shri  Sachindra  Chau-
 dhuri.

 Shrimati  Vimla  Devi  (Elura):
 I  want  to  submit....

 Sir,

 Mr.  Speaker:  She  can  write  to  me.
 I  will  look  into  it.  She  cannot  inter-
 rupt  the  proceedings  in  this  manner.

 Shrimati  Vimla  Devi:
 ed  to  submit....

 I  only  want-

 Mr.  Speaker:  Order,  order.
 Sachindra  Chaudhuri.

 Shri
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 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  THE  INDUSTRIAL
 FINANCE  CORPORATION

 The  Minister  of  Finance  (Shri  Sa-
 chindra  Chaudhuri):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Anual  Repcrt
 of  the  Industrial  Finance  Corporation
 of  India  for  the  year  ended  the  30th
 June,  1966,  along  with  the  statement
 showing  the  Assets  and  Liabilities  and
 Profit  and  Loss  account  of  the  Corpo-
 ration,  under  sub-section  (3)  of  sec-
 tion  35  of  the  Industrial  Finance
 Corporation  Act,  1948,

 Pusiic  Dest  (ANNUITY  DEpPosIT
 CERTIFICATES)  RULES,  Etc.

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B,  R.  Bhagat’:
 I  beg  to  lay  on  the  Table:—

 (l)  A  copy  of  the  Public  Debt
 (Annuity  Deposit  Certificates)
 Rules,  1966,  published  in
 Notification  No.  G.S.R.  563
 in  Gazette  of  India  dated  the
 8th  October,  1966,  under  sub-
 section  (3)  of  section  28  of
 the  Public  Debt  Act,  1944.
 [Placed  in  Library.  See  No.
 LT-7276/66]

 (2)  A  copy  of  Notification
 No.  5.0.  272i  published  in
 Gazette  of  India  dated  the
 7th  September,  966  making
 certain  amendment  to  Notifi-
 cation  No.  S.O.  2072  dated
 the  22nd  July,  ‘1963,  under
 section  20  of  the  Emergency
 Risks  (Factories)  Insurance
 Act,  1962.  [Placed  in  Library.
 See  No.  LT-7277/66].

 (3)  A  copy  of  the  Emergency
 Risks  (Goods)  Insurance
 (Third  Amendment)  Scheme,
 1966,  published  in  Notifica-
 cation  No.  S.O.  2840  in  Ga-
 zette  of  India  dated  the  22nd
 September,  1966,  under  sub-
 section  (6)  of  section  5  of  the
 Emergency  Risks  (Goods)
 (Insurance  Act,  1962.  [Placed

 in  Library.  See  No,  LT-7278/
 66].

 (4)  A  copy  of  the  Emergency
 Risks  (Factories)  Insurance
 (Third  Amendment)  Scheme,
 ‘1966,  published  in  Notifica-
 tion  No.  S.O.  284  in  Ga-
 zette  of  India  dated  the  22nd
 September,  1966,  under  sub-
 section  (7)  of  section  3  of  the
 Emergency  Risks  (Factories)
 Act,  1962.  [Placed  in  Library.
 See  No,  LT-7279/66).

 (5  ~  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—

 (i)  S.O.  3262  published  in
 Gazette  of  India  dated  the
 26th  October,  1966.

 (ii)  G.S.R,  656  published  in
 Gazette  of  India  dated  the
 29th  October,  1966.

 (iii)  G.S.R.  657  published  in
 Gazette  of  India  dated  the
 29th  October,  1966.

 (iv)  GSR.  658  published
 in  Gazette  of  India  dated
 the  29th  October,  1966.

 (v)  G.S.R.  659  published  in
 Gazette  of  India  dated  the
 29th  October,  1966.

 (vi)  G.S.R.  660  published  in
 Gazette  of  India  dated  the
 29th  October,  1966,

 (vii)  G.S.R.  69l  publisheq  in
 Gazette  of  India  dated  the
 5th  November,  1966.

 (viii)  G.S.R.  692  published  in
 Gazette  of  India  dated  the
 5th  November,  1966.  [Plac-
 ed  in  Library.  See  No,  LT-
 7280/68).

 (6)  A  copy  each  of  the  follow-
 ing  Notifications  under  sec-
 tion  59  of  the  Customs  Act,
 962  and  _  section  38  of  the
 Centra]  Excises  and  Salt  Act,
 944:—
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 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Ninety-
 fifth  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  66l  in
 Gazette  of  India  dated  the
 29th  October,  1966.

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Ninety-sixth
 Amendment  Rules,  966
 published  in  Notification
 No.  G.S.R,  662  in  Gazette
 of  India  dated  the  29th
 October,  1966,

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Ninety-
 seventh  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  1663,  in
 Gazette  of  India  dated  the
 29th  October,  1966.
 The  Customs  and  Central
 Excise  Duties  Export
 Drawback  (General)  Nine-
 ty-eighth  Amendment  Rules
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  664  in
 Gazette  of  India  dated  the
 29th  October,  1968.  [Placed
 in  Library.  See  No.  LT-
 7281/66)

 (7)  A  copy  of  Notification  S.R.O.
 No.  390/66  published  in
 Kerala  Gazette  dated  the
 llth  October,  1966,  making
 certain  amendment  to  the
 Kerala  General  Sales  Tax
 Rules,  1963,  under  sub-section

 Gi)

 (iv)

 (3)  of  section  57  of  the
 Kerala  General  Sales  Tax
 Act,  1963,  read  with  clause
 (ce)  (iv)  of  the  Proclama-
 tion  dated  the  24th  March,
 1965,  issued  by  the  Vice-
 President,  discharging  the
 functions  of  the  President,  in
 relation  to  the  State  of
 Kerala.  [Placed  in  Library
 See  No.  LT-7282/66].

 i

 KERALA  MUNIcIPAL  CorporaTIONS  (Ex-

 |

 CEPTIONS  TO  DISQUALIFICATION  OF
 Councrtiors)  RuLes

 The  Minister  of  Health  and  Family
 966  (Ai)  LSD—7.

 KARTIKA  19,  888  (SAKA)  Papers  laid  2526

 Planning  (Dr,  Sushila  Nayar):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Kerala  Muncipal  Corporation  (Excep-
 tions  to  Dsiqualification  of  Council-
 lors)  Rules,  1966,  published  in  Notifi-
 cation  S.R.O.  No.  377/66  in  Kerala
 Gazette  dated  the  4th  October,  ‘1966,
 under  sub-section  (5)  of  section  367

 of  the  Kerala  Municipal  Corporations
 Act,  96l,  read  with  clause  (९)  (iv)
 of  the  Proclamation  dated  the  24th
 March,  1965,  issued  by  the  Vice-Pre-
 sident,  discharging  the  functions  of
 the  President,  in  relation  to  the  State
 of  Kerala.  [Placed  in  Library.  See  No.
 LT-7283/66]
 Navat  Orricers  ReETmReD  Lrst  (LIABI-

 LITY  TO  RECALL  FOR  SERVICE)
 REGULATIONS

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Naval  Officers  on  the  Retired
 List  (Liabi’ity  to  Recall  for  Service)
 Regulations,  1968,  publisheq  in  Noti-
 fication  No.  S.R.O.  229  in  Gazette  of
 India  dated  the  8th  October,  1966,
 under  section  85  of  the  Navy  Act,
 1957,  [Placed  in  Library.  See  No.
 LT-7284/66]
 ANNUAL  REPORT  OF  THE  LIFE  INSURANCE

 CORPORATION  OF  INDIA
 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  (Shri  L.  व,  Mishra):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Annual  Report  of  the  Life  Insur-
 ance  Corporation  of  India  for  the
 year  ended  3lst  March.  1966,  along
 with  the  Audited  Accounts,  under
 section  29  of  the  Life  Insurance  Cor-
 poration  Act,  1956.  [Placed  in  Libr-
 ary.  See  No.  LT-7285/66].

 NOTIFICATION  UNDER  ESSENTIAL
 Commonrites  Act

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qure-
 shi):  I  beg  to  lay  on  the  Table:—

 qd)  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  6  of  section  3  of  the
 Essential  Commodities  Act,
 19538:

 (i)  The  Textile  Machinery
 (Production  and  Distribu-
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 [Shri  Shafi  Qureshi]
 tion)  Control  (Amendment)
 Order,  +1966,  published  in
 Notification  No.  S.O.  2637
 in  Gazette  of  India  dated
 the  3rd  September,  1966.
 The  Textiles  (Production

 by  Knitting,  Embroidery,
 Lace  Making  and  printing
 machines)  Control  (Amend-

 (ii)

 ment)  Order,  1966,  pub-
 lished  in  Notification  No.
 S.O.  2638  in  Gazette  of
 India  dated  the  3rd  Sep-
 tember,  1966.
 The  Cotton  Textiles  (Ex-
 port  Control)  (Amend-
 ment)  Order,  1966,  publi-
 shed  in  Notification  No.
 S.O.  2640  in  Gazette  of
 India  dated  the  3rd  _  Sep-
 tember,  1966.  [Placed  in
 Library.  See  No,  LT-7286/
 66)

 (2)  A  copy  of  the  Cardamom
 (Amendment)  Rules,  1966,
 Published  in  Notification  No.
 G.S.R.  50  in  Gazette  of
 India  dated  the  Ist  October,
 1966,  under  sub-scction  (3)
 of  section  33  of  the  Carda-
 mom  Act,  1965.  [Placed  in
 Library,  See  No.  LT-7287/
 66}.

 (iii)

 3.42  hrs,
 DEMANDS  FOR  SUPPLEMENTARY

 GRANTS  (GENERAL),  1966-67.
 The  Minister  of  Finance  (Shri  Sa-

 chindra  Chaudhuri):  I  beg  to  pre-
 sent  a  statement  showing  Supple-
 mentary  Demands  for  Grants  in  res-
 pect  of  the  Budget  (General)  for
 1966-67.

 ‘13.42-1/4  hrs.
 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  ang  Communications  (Shri
 Satya  Narayan  Sinha):  With  your  per-
 mission,  Sir,  I  rise  to  announce  that
 Government  Business  in  this  House
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 during  the  week  commencing  408
 November,  966  will  consist  of:

 (l)  Consideration  of  any  item
 of  Government  Business  car-
 ried  over  from  today’s  Order
 Paper.

 (2)  Consideration  ang  passing  of
 the  Jawaharlal  Nehru  Uni-
 versity  Bill,  1965,  as  passed
 by  Rajya  Sabha.

 (3)  Discusion  ang  voting  on;
 (a)  Supplementary  Demands

 for  Grants  (Railways)  for
 1966-67.

 (b)  Demands  for  Excess  Grants
 (Railways)  for  (1963-64,

 (c)  Supplementary  Demands
 for  Grants  (Kerala)  for
 1966-67.

 (d)  Demands  for  Excess
 Grants  (Kerala)  for  1962-
 63  and  1963-64.

 (e)  Supplementary  Demands
 for  Grants  (General)  for
 1966-67.

 (f)  Demands  for  Excess
 Grants  (General)  for  -1963-
 64.

 (4)  Consideration  and  passing  of:
 The  Preventive
 (Continuance)
 The  Produce  Cess
 ment)  Bill,  1966.
 The  Po'ice  Forces  (Restric-
 tion  of  Rights)  Bill,  +1966,  as
 passed  by  Rajya  Sabha.

 Detention
 Bill,  1966.

 (Amend-

 (5)  Further  consideration  of  the
 First  Report  of  the  Central
 Vigilance  Commission  on
 Thursday,  the  I7th  Novem-
 ber,  1966,  at  4  P.M.

 Shri  Ranga  (Chittoor):  As  you
 know,  a  part  of  the  country,  Andhra
 Pradesh,  is  very  much  _  exercised
 over  the  statement  made  by  the
 Government  in  regard  to  the  Vizag
 steel  plant.  A  number  of  no-day-
 yet-named  motions  have  been  given
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 notice  of  and  the  Business  Advisory
 Committee  has  already  includeg  it  in
 the  list.  May  I  suggest  that  it
 should  be  given  precedence  and  taken
 up  next  week  so  that  we  can  have
 a  regular  discussion  of  two  and  a
 half  hours?  In  Andhra,  as  you  know,
 even  after  the  statement  was  made  by
 the  Government...

 Mr.  Speaker:  He  has  explained  it.

 Shri  Ranga:  I  would  like  it  to  be
 taken  up.

 Shrimati  Vimla  Devi  (Eluru):  I
 want  this  subject  to  be  given  priority
 and  taken  up  immediately.

 shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  By  your  leave,  I  wouid
 like  to  raise  one  point  and  one  only,
 and  that  arises  out  of  what  you  said
 on  this  occasion.  last  week,  When  I
 raiseq  the  issue,  the  vital  issue,  the
 constitutional  issue  of  the  desirabili-
 ty  and  necessity  of  the  Demands  for
 Grants  on  account  of  Rajya  Sabha
 being  discussed  by  the  three-man
 committee  of  this  House,  you  made
 a  request,  and  it  is  on  record..

 Mr.  Speaker:  I  have  said  that  it
 is  being  pursued.

 Shri  Hari  Vishnu  Kamath:  I  am
 not  asking  him  to  make  a  statement
 here  and  now.  But  he  owes  it  to
 the  House  to  tell  us  whether  he
 heeded  your  advice  or  instruction,
 whether  he  is  acting  on  it,  or  has
 thrown  it  to  be  winds,  as  Ministers
 sometimes  do.

 Mr.  Speaker:  I  will  ask  him.
 -_

 शौ  यशपाल  सिंह  (कराना)  :  माननीय
 सदन-नेता  के  मखा रविंद  पर  उस  सदस्य  का
 नाम  जाना  चाहिए  था,  जिसने  विजिलेंस
 कमीशन  की  रिपोर्ट  पर  बहस  को  शरू  किया
 था  कौर  जो  उस  बहस  का  जवाब  देगा  ।

 वह  इतने  बड़े  नेता  हैं,  लेकिन  उस  सदस्य  का
 नाम  नहीं  ले  रहे  हैं,  जिस  ने  इस  बहस  को
 शख्  किया  था  |

 4888  (5474)  ‘iB,  0.  H.  2530
 Shri  8.  M.  Banerjee  (Kanpur):

 Among  the  no-day-yet-named  mo-
 tions,  there  were  three  or  four  very
 important  ones.  I  do  not  find  any
 of  them  for  discussion  during  next
 week.  I  would  request  you,  and
 through  you  the  Minister,  to  allow
 discussion  at  the  earliest  opportunity
 On  student  unrest,  to  be  initiated  on
 the  statement  given  by  the  Minister.
 Then,  there  is  another  motion  on  the
 food  situation  in  the  country.  Third-
 ly,  I  have  tab!ed  a  motion  today..

 Mr.  Speaker:  If  he  has  tabled  it
 only  today,  how  can  he  ask  for  dis-
 cussion  now?  It  has  first  to  be  ad-
 mitted.  Then,  it  should  go  to  the
 Committee.

 Shri  S.  M,  Banerjee:  I  do  not  want
 my  motion  to  be  taken  up.  I  want
 Government  to  initiate  a  discussion
 on  the  serious  situation  arising  out  of
 Nanda’s  resignation.

 Shri  Warior  (Trichur):  I  have
 only  to  repeat  my  request  that  the
 Patents  Bill  should  be  taken  up.

 Mr.  Speaker:  That
 mentioned  many  times.
 not  necessary.

 has  been
 Repetition  is

 Shri  Warior:  I  am  repeating  so
 that  it  may  come,  if  not  next  week,
 at  least  the  week  after,  in  this  ses-
 sion  itself.

 Mr.  Speaker:  That  guarantee  he
 has  given,  that  he  will  not  allow  it
 to  lapse.

 aft  कुदाल  पटनायक  (  सम्बलपुर)  :
 प्रत्यक्ष  महोदय,  प्राय  भी  और  मंत्री  महोदय
 भी  भूल  गये  हैं  कि  भारत  के  क्षेत्रफल  सम्बन्धी
 बहस  पिछले  सेशन  में  हो  जानी  चाहिए  थी,
 लेकिन  भ्र भी  तक  कार्य-सूची  में  उसका  उल्लेख

 नहीं  करा  रहा  है।  मैं  चाहता  हूं  कि उस  बहस
 को  ले  लिया  जाये

 विद्यार्थी-प्रसंतोष  पर  बहस  राज्य  सभा
 में  हो  चुकी  है।  वह  बहस  यहां  भी  होनी
 चाहिए।
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 प्रत्यक्ष  महोदय  इसके  बारे  में  उन्होंने
 कह  दिया  है  V

 श्री  हुकम  चन्द  कछवाय  (देवास)  :
 रैयन  फैक्टरियों  के  बारे  में,  जो  बहुत  खतरनाक
 फैक्टरियां  हैं,  जहां  ज्यादा  खतरा  रहता  है,
 एक  रिपोर्ट  959  में  श्रम  मंत्रालय  की  तरफ़  से
 निकली  थी  ।  उस  पर  अभी  तक  चर्चा  नहीं
 हुई  है  ।

 अध्यक्ष  महोदय  :  क्‍या  श्राप  ने  उसके
 बारे  सें  नोटिस  दिया  है  ?

 श्री  हुकम  चंद  कछु बाय  :  मैं  प्रस्ताव
 रखता  हूं  कि  उस  पर  चर्चा  की  जाये  ।

 अध्यक्ष  महोदय  :  ग्रुप  लिख  कर  दीजिये  ।

 श्री  प्रकाशवीर  शास्त्री  (बिजनौर)
 ग्रध्यक्ष  महोदय,  मैं  निवेदन  करना  चाहता  हूं
 कि  निजी  विधेयकों  और  प्रस्तावों  की  समिति
 ने  गो-रक्षा  के  सम्बन्ध  में  एक  नियत  दिन
 वाले  प्रस्ताव  को  स्वीकार  कर  लिया  है  ।
 मैं  ग्रुप  के  द्वारा  संसद-कार्य  मंत्री  से  बड़ी
 नम्रता  से  ग्रनुरोध  करना  चाहता  हुं  कि  उस
 प्रस्ताव  पर  इस  सदन  में  बहस  होनी  चाहिए  ।

 7  तारीख  जो  नरप्रिय  घटनायें  घटी  थीं,  उनके
 कारण  इस  महत्वपूर्ण  प्रश्न  पर  बहस  टल  गई  ।
 20  तारीख  से  कुछ  बड़े  बड़े  महन्त  ब्रोकर  साध

 इस  प्रश्न  को  ले  कर  फिर  आमरण  अनशन
 करने  जा  रहे  हैं।  इसलिए  आप  के  माध्यम
 से  मेरा  निवेदन  है  कि  अगले  सप्ताह  इस
 प्रस्ताव  पर  अवश्य  विचार  किया  जाये,  जिससे
 देश  में  स्थिति  फिर  न  बिगड़े  बौर  इस  विषय  में
 संतोष  हो  ।

 Dr.  L.  M.  Singhvi  (Jodhpur):  =  It
 is  salutary  that  the  principle  of  con-
 cluding  a  part  of  the  discussion  has
 been  accepted  and  it  is  on  this  prin-
 ciple  that  I  assume  that  the  Central
 Vigilance  Commission’s  Report  is  go-
 ing  to  be  discussed.  There  is  a  simi-
 lar  discussion  which  remains  un-
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 finished  on  the  Report  of  the  L.LC.
 In  this  discussion,  the  Minister  of
 State  in-charge  in  the  Ministry  of
 Finance  was  on  his  legs  and  then  he
 had  to  proceed  to  Manila  and  could
 not  conclude  his  speech.

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  8,  R,  Bhagat):
 On  a  personal  explanation...

 Dr.  L,  M.  Singhvi:  I  did  not  have
 the  right  of  reply  which  I  wanted  to
 have.  In  view  of  that,  I  would  sub-
 mit  that  it  should  be  concluded  dur-
 ing  this  session

 Mr.  Speaker:  That  is  for  the  Minis-
 ter  to  reply.

 Dr.  L,  M.  Singhvi:  There  is  ano-
 ther  submission  which  I  woulq  like
 to  make  and  that  is  to  make  as  forci-
 ble  a  plea  as  I  can  make  to  allot
 sometime  for  the  discussion  of  the
 Interim  Report  of  the  Administrative
 Reforms  Commission  for  the  estab-
 lishment  of  Lok  Pal  and  Lok  Ayukt.

 Shri  Harish  Chandra  Mathur
 (Jalore):  As  regards  the  No-Date-
 Yet-Named  motions  which  have  been
 admitted,  I  wish  that  their  priority  is
 indicated  now  as  to  which  of  the
 motions  are  being  discussed  say,  one,
 two,  three  and  so  on,  and  if  they  are
 not  evenly  distributed  from  now  on,
 I  think,  some  of  them  will  have  to
 be  pushed  out.  So,  two  hours’  or
 whatever  the  legitimate  time  is,  as
 you  decide  that  it  should  be  on  every
 Wednesday,  that  should  be  restored
 and  that  should  be  put  down.

 Another  point  which  -I  want  0
 make  is  about  the  discussion  on  the
 External  Affairs  Minister’s  motion  re-
 garding  the  international  _  situation.
 You  will  recollect,  Sir,  that  even  in
 the  last  session,  we  wanted  this  to
 be  discussed.  I  had  given  a__  notice
 and  then’  the  Minister  himself  gave
 notice  and  my  notice  was  not  admit-
 ted.  All  the  time  we  hoped  that  that
 would  be  discussed.  It  was  discussed
 in  the  Rajya  Sabha,  It  has  never  hap-
 pened  in  the  history  of  this  Parlia-
 ment  that  a  debate  on  international



 2533

 affairs  has  taken  place  in  that  House
 and  this  House  has  been  denied  an
 opportunity.  At  the  present  moment,
 there  are  very  crucial  things  which
 have  happened  in  the  international
 fleld|  Here  is  President  Johnson
 who  had  a  “Meeting  at  Manila;
 here  is  a  meeting  of  the  Asian
 countries  in  Moscow  and_  here
 is  a  Tripartite  meeting  in  India
 and  here  is  a  policy  of  non-prolifera-
 tion  and  there  is  China’s  explosion  of
 the  guided  missiles.  These  are  im-
 Portant  issues  which  are  very  much
 exercising  the  minds  of  us  all  and
 which  are  being  discussed  ll  over
 the  world.  We  must  get  an  opportu-
 nity  to  discuss  these  matters,

 Shri  Satya  Narayan  Sinha:  About
 the  debate  on  international  situation,
 as  pointed  out  by  Mr.  Mathur,  we
 must  discuss  it.  But  the  Minister
 will  be  away  from  India  perhaps
 between  l8th  and  24th.  So,  I  pro-
 pose  to  have  this  discussion  towards
 the  end  of  the  session  in  the  last
 week  when  he  will  be  available.  We
 have  put  it  on  the  agenda  and  we
 will  discuss  it.  There  is  no  doubt
 about  it.

 About  the  students  unrest  and  all
 that,  there  are  several  No-Date-Yet-
 Named  motions.  I  have  not  got  the
 list  of  all  these  motions  here.  All  that
 I  can  promise  is  that  we  will  take  up
 ane  No-Date-Yet-Named  motion  every
 week.  Now,  about  the  priority,  there
 are  so  many  motions  on  students  un-
 rest,  food  and  other  things,  we  wili
 certainly  include  one  in  every  week

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  So,  next  week  there  will  be
 one.  near

 Shri  Satya  Narayan  Sinha:  Certain-
 ly,  there  will  be  one  every  week  in
 spite  of  the  fact  that  we  are  pressed
 for  time.  As  to  next  week  or  after
 next  week,  I  cannot  promise  that.  I
 say,  every  week  we  shall  take  up  one
 such  motion.

 श्री  स०  को  बनर्जी  :  अगले  हफते  में  क्या
 होगा  ?
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 श्री  सत्य  नारायण  सिह  :  मगर  अगले
 हफ़्ते  कोई  होगा,  तो  मैं  बता  दूंगा  ।
 About  the  Interim  Report  of  the

 Administrative  Reforms  Commission,
 as  I  said  last  time,  it  has  been  sent  to
 the  State  Governments  and  we  are
 awaiting  their  comments.

 Shri  Hari  Vishnu  Kamath:  That  is
 different.  There  should  be  a  discus-
 sion  here.

 Shri  Satya  Narayan  Sinha:  We  are
 awaiting  that.

 Shri  Hari  Vishnu  Kamath;  That  will
 not  come  till  the  next  year.

 Shri  Satya  Narayan  Sinha:  I  do  not
 know  that.  About  Vizag  steel  plant
 whatever  I  have  said  about  No-Date-
 Yet-Named  motions,  that  applies  to
 this  also  because  that  is  also  in  the
 form  of  No-Date-Yet-Named  motion.
 We  will  consider  it  and  try  to  accom-
 modate  it.  ‘I  cannot  promise  more  than
 one.  (Interruption),

 काऊ  स्लाटर  बाला  भी  उसी  में  है  1  मैं  उसको
 देख  लूंगा  tT

 Shri  Hari  Vishnu  Kamath:  I  had
 referred  to  the  request  rather  the
 directive  you  gave  last  week,  on
 Friday,  with  respect  to  the  demands
 for  grants  of  Rajya  Sabha  to  be  scru-
 tinised  by  the  three-man  committee
 here.  The  hon.  Speaker  said  last  week
 that  it  is  upto  the  leader,  and  that  the
 leader  should  take  the  initiative  and
 consult  the  members  of  his  party  in
 the  other  House.  May  I  read  out  that
 from  the  record?  He  was  not  atten-
 tive  perhaps.

 Mr.  Speaker:  He  is  the  leader  here
 and  also  he  is  the  leader  of  the  party
 and,  therefore,  I  had  requested  him  to
 take  it  up.

 Shri  Satya  Narayan  Sinha:  There  is
 always  confusion.  There  are  two
 leaders  in  both  the  Houses.  I  thought,
 because  the  matter  related  to  the
 Rajya  Sabha....

 Mr.  Speaker:  You  may  just  consult.
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 Shri  Satya  Narayan  Sinha:  I  would
 just  consult.  Honestly,  I  thought  that
 it  related  to  him,  that  is,  Mr.  Chagla.

 Shri  Hari  Vishnu  Kamath:  Now  you take  it  up.  "at
 Shri  Satya  Narayan  Sinha:  |  shall

 take  it  up.

 श्री  बिगड़ो  (हिसार)  क्षेत्रफल  के
 बारे  में  क्या  हुमा  ?

 अध्यक्ष  महोदय  :  उन्होंने  जवाब  दिया  है
 एक  मोशन  हम  एक  हफ्ते  में  लेंगे  ।  जो  उनमें
 इम्पोर्ट  हैं  उनको  चुनते  चले  जायेंगे  और
 क्षेत्रफल  वाला  भी  उसमें  है  t

 श्री  बागड़ी  :  श्राप  का  खुद  का  वचन  था
 इसके  बारे  में,  सदन  को  विश्वास  दिलाया  था  ।

 3.52  hrs.
 CORRECTION  OF  ANSWER  TO
 S.Q.  NO.  249  RE.  RECOVERY
 FROM  MESSRS.  CHAMAN  LAL

 BROTHERS
 The  Minister  of  State  in  the  Minis

 try  of  Finance  (Shri  B.  B.  Bhagat):
 Regarding  the  reply  given  to  part  (a)
 of  the  Starred  Question  No.  249  ans-
 wered  in  the  Lok  Sabha....

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Ona  point  of  order,  Sir.
 With  regard  to  this,  I  would  invite
 your  kind  attention  to  Direction  16.

 Mr.  Speaker:  I  know  that.
 Shri  Hari  Vishnu  Kamath:  Now,  a

 convention  has  been  established  in  the
 House  that  so  far  as  other  items  are
 concerned,  we  are  given  a  statement
 explaining  the  delay.  Here  also,  you
 may  kindly  make  it  a  rule  that  no  Min-
 ister,  where  a  delayed  statement  ३8
 coming,  should  be  allowed  to  make  any
 statement  for  any  item  on  the  order
 paper  unless  it  is  accompanied  by  a
 statement  explaining  the  delay.  We
 have  got  that  convention  for  other
 items.  I  raised  this  point  twice,  thrice,
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 four  times,  many  times,  during  the
 last  session  but  nothing  has  happened.

 Mr.  Speaker:  I  will  ask  the  Minis-
 ters  if  there  is  delay.

 Shri  Hari  Vishnu  Kamath:
 you  are  satisfied.

 Shri  8.  RB.  Bhagat:
 itself  will  explain  it.

 Shri  Hari  Vishnu  Kamath:  The
 statement  cannot  explain.  You  must
 give  reasons.  I  have  got  a  copy  of  the
 statement.

 Unless

 The  statement

 Shri  B.  R.  Bhagat:  Regarding  the
 reply  given  to  part  (a)  of  the  Starred
 Question  No,  249  answered  in  the
 Lok  Sabha  on  4th  August  1966,  I  would
 like  to  make  the  following  correction.

 2.  It  was  mentioned  that  since  7
 May  1966,  a  further  sum  of  £30,000|-
 had  been  received  out  of  the  total
 amount  of  Rs.  40  lakhs  to  be  repa-
 triateq  by  M|s  Chamanlal  &  Bros.
 and  its  sister  concerns.  It  is  observed
 that  there  has  been  an  inaccuracy  in
 the  figures  reported  by  the  Reserve
 Bank  of  India  and  the  actual  amount
 repatriated  since  l7th  May  1966,  is
 £8,000  and  not  £30,000|-  as_  stated
 in  the  reply.

 The  facts  were  supplied  by  the  Re-
 serve  Bank.  What  happened  was  that
 £5,000  was  added  twice.  It  was  only
 subsequently  that  they  found  this
 doubling  and  they  reported  it  later.

 Mr.  Speaker:  It  is  the  reason  for
 the  delay  in  correcting  the  reply  that
 was  found  to  be  wrong.  That  is  what
 he  is  saying.

 Shri  B.  R,  Bhagat;  The  Reserve
 Bank  discovered  late  that  the  figure
 80,000  was  arrived  at  by  doubling
 £5,000.  Then  they  reported  it  to
 us  and  as  soon  as  we  got  the  correct-
 ed  one,  we  have  come  forward.

 Mr.  Speaker:  That  is  all  right  in
 the  present  circumstances.  But  when
 a  Minister  has  made  a  statement  here
 in  the  House,  all  the  parties  that  are
 concerned  with  it  must  see  if  it  relates
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 to  any  of  them  and  whether  it  is  a correct  statement  or  any  mistake  has
 crept  in  and  if  they  find  that  there is  a  mistake,  it  should  be  corrected
 immediately  because  under  our  Direc-
 tions,  it  is  required  that  the  correc- tion  should  be  made  ag  early  as  possi-
 ble,  rather  within  24  hours.

 Shri  8.  R,  Bhagat;  In  this  case,  the
 Reserve  Bank  gave  a  figure  of  30,000;
 they  had  given  a  figure  which  they themselves  had  arrived  at;  in  the
 accounting,  there  was  unfortunately a  mistake;  £75,000  was  doubled  up;
 they  rea  ised  their  mistake  later  on
 that  they  had  given  a  wrong  informa-
 tion  and  they  informed  us  that  the
 information  was  wrong  and  it  should
 be  corrected.

 Shri  Hari  Vishnu  Kamath:  Is_  the
 House  to  understand  that  the  Minis-
 ter  is  not  responsible  for  banks  and
 other  matters  connected  therewith?
 The  Manager  of  the  Reserve  Bank
 cannot  be  called|  here  and  asked  to
 explain;  it  is  the  Minister  who  ought
 to  explain  it.  Instead  of  expressing
 regret  for  the  delay,  why  is  he  in-
 dulging  in  this  rigmarole?

 Shri  B.  R.  Bhagat:  It  is  not  a
 rigmarole;  it  is  a  fact.

 Mr.  Speaker:  He  says  that  the  mis-
 take  was  discovered  by  the  Bank  very
 late  and  as  soon  as  they  conveyed  that
 mistake  after  the  discovery  to  the
 Minister,  he  has  come  forward  with
 the  correction.

 Shri  Hari  Vishnu  Kamath:  Is_  the
 Reserve  Bank  which  is  the  apex  of
 all  banks,  which  controls  al!  the  banks
 in  the  country,  not  supposed  to  set  an
 example  of  efficiency  to  other  banks?

 Mr.  Speaker:  That  is  a  different
 thing.

 Shri  Hari  Vishnu  Kamath:  Here  it
 has  taken  three  months  to  discover
 the  mistake.  We  should  teach  them
 a  lesson.

 Shri  B.  R.  Bhagat:  Sometimes
 some  mistake  creeps  in.

 Project  (St.)
 Shri  Hari  Vishnu  Kamath:  Very

 often  it  happens.  He  should  be  ash-
 amed  of  it.

 3.57  hrs.
 STATEMENT  RE.  BOKARO  STEEL

 PROJECT

 Mr.  Speaker:  Mr.  T.  N.  Singh  -  to
 make  a  statement  regarding  proposals
 for  cost  reduction  of  Bokaro  Steel
 Project.

 The  Deputy  Minister  in  the  Minis.
 try  of  Iron  and  Steel  (Shri  P.  C.  Sethi):
 While  accepting  the  Detailed  Project
 Report  for  the  Bokaro  Steel  P’ant
 Prepared  by  the  Soviet  Design  and
 Consultancy  Organizations,  the  Gov-
 ernment  of  India  decided  that  the
 Soviet  agencies  should  be  requested
 to  consider  any  concrete  technical
 suggestions  aimed  at  reducing  the
 cost  of  the  project  which  may  be  made
 to  them  by  the  Indian  side  within
 three  months  of  the  date  of  the  for-
 mal  signing  of  the  Memorandum  of
 Acceptance.  A  suitable  provision  was
 accordingly  included  in  the  Memo-
 randum  of  Acceptance  which  was
 signed  by  Bokaro  Steel  Limited  on
 29-3-1966.

 Messrs  M.  N,  Dastur  &  Co.,  General
 Consultants  to  the  Ministry  of  Iron
 and  Steel,  were  requested  to  draw
 up  technical  suggestions  which  could
 be  presented  to  the  Soviet  agencies.
 Certain  other  suggestions  were  also
 forwarded  by  Bokaro  Stee!  direct  at
 Government's  instance.  In  order  to
 expedite  agreement  within  the  stipu-
 lated  period,  i.e.  by  the  end  of  June
 1966,  a  delegation  headed  by  the  then
 Secretary,  Iron  &  Steel,  and  includ-
 ing  representatives  of  Messrs  M.  N
 Dastur  &  Co,  and  Bokaro  Steel  Limit-
 ed  went  to  Moscow,  where  the  oppor-
 tunity  was  utiliseg  for  explaining  the
 proposals  fully  in  detailed  discussions
 with  the  Soviet  agencies.

 The  Soviet  agencies  in  their  final
 reply  have  accepted  some  of  the  pro-
 posals  put  to  them,  resulting  in  a  net
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 reduction  in  the  cost  of  plant  and
 equipment  of  Rs.  95  million,  apart
 from  further  consequential  reductions
 in  engineering,  service  facilities,  cus-
 tom  duty,  etc.  They  have  given
 sound  techno-economic  reasons  for
 not  accepting  some  of  the  other  im-
 portant  proposals.  In  addition  they
 have  pointed  out  that  acceptance  of
 other  proposals  would  involve  not
 only  the  redesigning  of  those  parti-
 cular  units  but  also  the  redesigning
 of  the  entire  general  layout  and
 utilities.  This  they  anticipate,  would
 resu't  in  delay  of  about  one  year  in
 the  establishment  of  the  first  stage.
 Bokaro  Steel  will  also  be  liable  to
 Pay  substantial  redesigning  charges
 for  any  modifications  desired,  which
 the  Soviet  agencies  have  not  agreed
 to  in  terms  of  the  Memorandum  of
 Acceptance.

 The  Soviet  reply  has  assured  us  that
 they  will  continue  to  examine  the
 possibilities  of  further  reducing  the
 capital  cost  of  the  plant  during  the
 course  of  the  detailed  engineering  of
 the  project.

 In  view  of  these  considerations,
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 Mr,  Speaker:  That  has  been  cor-
 rected  in  my  copy.

 Shri  S.  M.  Banerjee;  That  has  not
 been  circulated.

 Mr.  Speaker:  That  may  not  have
 been  circulated.  But  any  Minister  can
 come  and  move...

 Shri  S.  M.  Banerjee:  He  can  move
 on  his  behalf.  Here  in  the  order  pa-
 per  it  is  written...

 Mr,  Speaker:  That  will  not  make
 any  materia)  difference.  I  have  re-
 ceived  notices  from  a  few  members
 that  they  oppose  the  introduction  of
 the  Bill.  Mr.  Yashpal  Singh’s  notice
 is  the  first;  it  was  received  yesterday.
 One  member  can  say  a  few  words.

 Mr.  Yashpal  Singh.

 Shri  Ss.  M.  Banerjee:  You  should
 allow  every  one.

 Mr.  Speaker:  Not  every  one.

 Shri  S.  M.  Banerjee:  It  is  a  very  im-
 portant  Bill,  Sir.

 Mr.  Yashpal  Singh.
 Government  have  decided  to  pt
 the  final  recommendations  of  the
 Soviet  Designers  and  Consultants.

 8.58  hrs.
 PREVENTIVE  DETENTION  (CONTI-

 NUANCE)  BILL*
 Mr.  Speaker:  Mr.  Hathi.

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  continue
 the  Preventive  Detention  Act,  1950,
 for  a  further  period.

 Shri  85,  M.  Banerjee  (Kanpur):  On
 a  point  of  order.  In  the  order  paper
 it  is  indicateg  that  Mr.  Gulzarilal
 Nanda  will  move.

 Mr.  Speak

 sit  यदा पाल  सिंह  (कराना):  अध्यक्ष

 महोदय,  मैं  झ्रापके  द्वारा  सदन  की  सेवा  में  यह
 निवेदन  करना  चाहता  हूं  कि  जिस  वक्त

 सन्‌  i950  में  यह  कानून  पास  हुआ  था,
 उस  वक्‍त  हमारी  पार्लियामेन्ट  एडल्ट  फ्रेंक इज़
 की  बेसिक  पर  नहीं  आई  थी,  बालिग  मताधि-
 कार  जिस  वक्‍त  नहीं  था,  अंग्रेजों  का  शासन
 जिस  तरह  से  चल  रहा  था,  उसी  तरह  की
 सरकार  थी,  उस  वक्‍त  यह  काला  कानून
 बनाया  गया  था  ।  लेकिन  राज  जब  कि
 डेमोक्रेसी  है,  हर  एक  बादशाह  है  भ्र ौर  इस
 देश  के  पचास  करोड़  इन्सान  अपने  देश  ,  के
 मालिक  हैं,  इस  वक्‍त  कहीं  भी  इमरजेन्सी
 दिखलाई  नहीं  देती  है  i  ताशकन्द  में  हम
 लिख  आये  कि  पाकिस्तान  के  खिलाफ़  कार्यवाही
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 नहीं  करेंगे,  चीन  के  लिये  कहते  हैं  कि  हम  उससे
 अपनी  ज़मीन  की  डिमाण्ड  नहीं  करेंगे,  ऐसी
 हालत  में  जब  कि  देश  में  कोई  इमरजेन्सी  नहीं
 है,  इस  काल  कानून  को  जो  कि  एडल्ट  फ्रेंचाइज़
 को  बेसिक  पर  नहीं  बना  है,  जारी  रखना  उचित
 नहीं  है  ।  इसलिये  मैं  निवेदन  करूंगा  कि  इस
 काले  कानून  को  फौरन  खत्म  किया  जाय

 4  hrs,  i  ै)
 Shri  A.  K.  Gopalan  (Kasergod):  For

 the  last  6  years  this  Preventive  De-
 tention  Act  has  been  there.  Every
 time  it  was  introduced  it  was  said
 that  it  would  be  only  for  one  year
 or  three  years;  like  that,  it  has  been
 going  on  for  the  last  6  years.  Why
 not  make  it  a  permanent  statutc?
 Here  we  are  passing  this  Bill  and  arc
 giving  the  authority  to  the  Executive.
 They  are  the  people  who  have  to
 decide  this,  and  we  know  what  kind
 of  peopie  are  there,  We  have  even
 understood  that  it  will  be  given  to  the
 Home  Secretary.  They  cook  up  cer-
 tain  charges.  Under  the  Preventive
 Detention  Act  and  also  under  the
 D.LR.,  we  are  the  persons  who  have
 been  suffering  because  so  many  things
 have  been  cooked  up  and  anybody  can
 be  detained....

 Mr,  Speaker:  That  will  be  an  argu-
 ment  when  the  Bill  is  considered.

 Shri  A.  K.  Gopalan;  I  say  that  it  is
 not  necessary  that  this  Bill  should  be
 there.  There  is  the  D.I.R.  and  there
 are  other  measures  by  which  any
 undesirable  action  can  be  prevented.
 Even  when  all  these  things  are  there,
 as  it  has'  happened,  Government  is
 not  able  to  prevent  anything.  This
 Bill  is  not  necessary.  I  oppose  it.

 Mr.  Speaker:  Mr.  Banerjee  might
 also  take  two  minutes.

 shri  S.  M,  Banerjee:  I  oppose  this
 Bill.  There  are  so  many  penal  sec-
 tions  under  the  I.P.C.  and  the  Cr.  P.C.
 We  know  that  all  those  sections  are
 used  to  crush  the  people’s  movement
 in  the  country.  I  know  how  the
 Preventive  Detention  Act  was  indis-
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 criminate!y  used,  how  it  was  used
 against  the  political  workers,  whether in  Uttar  Pradesh  or  any  other  Pradesh. I  oppose  the  introduction  of  the  Bill and  I  would  request  you  to  ask  the
 hon,  Minister,  the  Mover  of  this  Bill,
 to  withdraw  it.  There  are  enough  sec-
 tions  in  the  other  Acts  in  this  coun-
 try,  by  which  undesirable  people  and
 anti-social  people  can  be  detained  in
 jail.  So,  I  oppose  this  and  I  would
 request  this  House  to  reject  it  at  the
 introduction  stage.

 Shri  Ranga  (Chittoor):  We  also  op-
 pose  this  Bill.  Till  now  it  has  been  a
 temporary  one.  I  do  not  see  any
 reason  why  it  should  be  extended
 now  on  the  eve  of  the  elections.  Are
 Government  prepared  to  give  us  an  as-
 surance  that  this  Act  is  not  going  to  be
 enforced  until  after  the  elections  are
 over?  I  donot  think  that  such  an
 assurance  would  be  forthcoming  from
 them.  Therefore,  lest  it  should  be
 used  for  political  purposes  during  the
 elections  and  during  the  period  pend-
 ing  the  elections,  we  are  not  in  favour
 of  extending  this  measure,

 Mr,  Speaker:  Now,  Shri  Nambiar.
 An  hon,  Member:  He  is  also  an

 aggrieved  party.
 Mr.  Speaker;  I  should  have  allowed

 only  one  Member  from  each  party.  I
 had  allowed  Shri  A.  K.  Gopalan  be-
 cause  he  has  said  that  the  members
 of  his  party  were  victims  of  this
 measure,

 Shri  Nambiar  (Tiruchirapalli):  I  op-
 pose  the  introduction  of  this  Bill  not
 only  because  I  am  a  victim  but  be-
 @ause  hundreds  and  even  thousands  of
 people  in  this  country  have  been  the
 poor  victims  of  this  lawless  law.  This
 Jaw  was  brought  in,  in  950  as  an
 appendage  to  the  other  laws  that  were
 there;  it  has  in  its  operation  done  so
 much  havoc  that  people  have  had  to
 suffer,  Added  to  this,  the  Defence  of
 India  Rules  also  come  in,  Government
 have  not  yet  withdrawn  the  applica-
 tion  of  DIR  totally.  They  have  only
 stated  that  they  are  not  going  to  im-
 plement  them  or  use  them  in  certain
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 States,  but  they  would  enforce  them
 only  in  certain  border  States.  That
 draconian  law  is  already  hanging. Over  and  above  this,  they  are  now
 seeking  to  continue  this  law  which
 has  been  on  the  statute-book  for  six-
 teen  years,  for  another  three  years.
 I  submit  that  this  is  too  much.
 I  would  submit  that  there  is  no  justi-
 fication  for  the  continuation  of  this,
 and  the  sooner  it  is  repealed,  the
 better  it  is  for  the  country  and  for
 all  of  us,

 att  feat  पटनायक  (सम्बलपुर)
 भ्रध्यक्ष  महोदय,  मैं  इस  कानून  का  विरोध  करते
 हुए  सरकार  को  सलाह  दंगा  कि  शहरी  तक
 इस  कानून  के  अन्तर्गत  जितनी  गिरफ्तारियां
 हुई  हैं,  उनके,  बारे  में  जुडीशियल  जांच  होनी
 चाहिये  फि  इसका  कहां  तक  सही  इस्तेमाल
 हमा  है  कौर  हमें  प्राशि  है  कि  ऐसी  कोई  जांच
 प्रवीण  होगी  तो  उसमें  यही  निकलेगा  कि  इस
 कानून  के  अन्तर्गत  जितनी  गिरफ्तारियां  होती
 हैं,  वे  सब  आ्ार्बिट्रेरी  होती  हैं,  और  कोई  खास
 वजह  उनके  पीछे  नहीं  होती  है  ।  इसलिये
 इसको  ग्राम  इंट्रोड्यूस  न  करके  पहले  जांच
 करवा  लें,  उसके  बाद  इसको  लें  |

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  We  have  always  considered
 this  Act  to  be  a  black  Act,  and  we
 are  totally  opposed  to  the  extension
 of  this  Act.  I  am  really  concerned
 because  what  is  happening  in  this
 country,  especially  in  the  ruling  party,
 is  that  an  opinion  is  being  built  up
 that  the  Opposition  should  be  dealt
 with  with  an  iron  hand.  In  this  par-
 ticular  background,  I  am  concerned
 that  such  a  law  will  be  used  politi-
 cally  against  the  political  Opposition
 in  such  a  very  arbitrary  manner.  So,
 we  oppose  the  introduction  of  this
 Bill.

 श्री  उ०  मू०  अविवेकी  (मन्द सौर)
 प्रध्यक्ष  महोदय,  952  से  इस  बिल  पर
 चर्चा  बार-बार  होती  चली  ा  रही  है

 श्री  हरि  विष्णु  कामत  (होशंगाबाद)
 19508  |
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 श्री  Jo  qo  त्रिवेदी :  950  %  मैं  नहीं
 था  हमेशा  गर्वनमैंट  ने  यही  कहा  कि  इसको
 तब  तक  रखेंगे  जब  तक  हम  को  मालूम  पड़ेगा
 कि  इसको  ग्रावश्यकता  है  |  सन्‌  950  में
 जब  यह  बिल  लाया  गया  था,  तब  सरदार
 वल्लभ  भाई  पटेल  की  यही  स्पीच  थी,  यही
 स्पीच  सन्‌  952  में  की  गई,  जब  जब  उसको
 एक्सटेण्ड  किया  गया,  तब  तब  यही  बात  कही
 गई  और  इसको  बार-बार  एक्सटेण्ड  करते
 चले  जा  रहे  हैं।  6  साल  इसको  हो  गये  हैं,
 कौर  बराबर  बढ़ाते  चले  जा  रहे  हैं  ।  जब
 संविधान  बना  तो  उसकी  दफ़ा  22  के  प्रनुसार
 लोगों  को  फण्डामेन्टल  राइट्स  दिये  गये,  फण्डा-
 मेटल  राइट्स  जो  दिये  जाते  हैं,  वे  'सिटिजन्दध
 को  दिये  जाते  हैं,  देश  के  बाशिंदों  को  ये
 अधिका र  दिये  गये  ।  लेकिन  हमारी  गवर्नमेंट
 के  ये  जो  समझदार  लोग  बडे  हुए  हैं  ये  चाहते
 हैं  कि  हम  अपनी  रियाया  के  फण्डाभेन्टल  राइट्स
 को  अपने  कन्ट्रोल  में  वाद  कर  दें  और  उसी  के
 लिये  यह  सब  कुठ  हो  रहा  है।  6  साल  तक
 सरकार  उनके  राइट्स  पर  अपना  अधिकार
 एक्सरसाइज  कर  चुकी  है,  शब  मैं  चाहता  हूं
 कि  उनको  कम  से  कम  अपने  राइट्स  को
 इस्तेमाल  करने  की  छुट्टी  दी  जानी  चाहिये  |

 यह  बिल  ऐसा  है,  कि  जिस  की  वजह  से
 जलियांवाला  बाग  का  काण्ड  ह्प्ा  ।  जलियां-
 वाला  बाग  का  काण्ड  क्यों  हु,  क्योंकि  उसमें
 यह  भी  एक  प्राचीन  था।  हमारे  बहुत
 समझदार  विधि  मंत्री  यहां  पर  बैठे  हुए  हैं,
 वे  इसको  समझते  हैं,  कम  से  कम  अपने  हाथों  से
 वे  ऐसे  काले  कानून  को  यहां  पर  न  लायें  तो
 बहुत  भ्रच्छी  बात  होगी  t  में  चाहता  हूं  कि
 ग्राम  वह  हिम्मत  कर  के  कह  दें  कि  राज  इस
 बात  की  जरूरत  नहीं  है  t

 Shri  Hari  Vishnu  Kamath:  It  is  an
 incomprehensible  anomaly  that  ‘his
 measure  flows  from  article  22  of  the
 Constitution  which  igs  included  in  the
 Chapter  on  Fundamental  Rights,  as  if
 the  right  to  be  detained  without  trial
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 is  a  fundamental  right  of  an  Indian
 citizen.  It  is  a  stain  on  our  escut-
 cheon,  on  the  article  itself.  This  Act
 has  been  a  black  Act  for  the  last  so
 many  years,  nearly  sixteen  years
 now,  and  it  has  been  said  every  time
 that  it  will  be  temporary  and  it  would
 be  there  only  for  two  or  three  years,
 right  from  Sardar  Vallabhbhai  Patel
 up  to  Shri  Vidya  Charan  Shukla;  that,
 Sir,  is  the  chronological  sequence,
 from  Sardar  Vallabhbhai  Patel  to  Shri
 Vidya  Charan  Shukla.  I  do  not  know
 who  will  pilot  it  later  on,  but  they
 will  again  say  that  it  is  a  temporary
 measure  for  the  next  two  years.  It  is
 unfortunate  that  Government  have  not
 been  able  to  show  any  improvement
 in  the  law  and  order  situation;  on
 the  other  hand,  it  is  worsening  now,
 in  spite  of  all  the  measures  that  they
 ate  arming  themselves  with,

 I  oppose  the  introduction  of  this
 measure.

 Shri  Sezhiyan  (Perambalur):  On
 behalf  of  my  party,  I  oppose  the  intro-
 duction  of  this  Bill  which  seeks  to  give
 a  further  extension  of  a  temporary
 nature  to  the  parent  Act.  For  ‘he
 past  sixteen  years,  they  have  been
 asking  for  a  temporary  extension  on
 a  permanent  basis.  This  is  not  only
 a  black  law  but  it  is  a  blot  on  our
 democracy  and  it  makes  a  mockery
 of  democracy  and  the  functioning  of
 democracy  itself.  Such  a  black  law
 should  not  be  allowed  to  be  intro-
 duced,  and  no  extension  of  time  should
 be  allowed  for  such  a  black  law.

 Dr.  M.  S.  Aney  (Nagpur):  This  law
 was  brought  in  as  an  emergency
 measure  and  it  was  first  intended  to
 be  continued  only  for  a  certain  time.
 Government  never  knows  when  the
 emergency  began  and  when  it  is  going
 to  end.  We  do  not  see  what  the
 thing  is  which  is  called  emergency  in
 this  country.  Unless  Government
 gives  us  a  convincing  proof  that  there
 was  an  emergency  in  this  country
 when  the  Bill  was  first  introduced  and
 that  emergency  continues  even  today,
 it  is  useless  to  come  forward  here
 with  a  Bill  of  this  nature.
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 For  these  reasons,

 introduction  of  this  Bill.
 Shri  Nambiar:

 is  opposing  this

 I  oppose  the

 The  oldest  Member

 Some  hon.  Members:  The
 most  Member  is  opposing  it.

 senior-

 Shri  Vidya  Charan  Shukla:  Shri
 Yashpal  Singh  was  pleased  to  say
 that  this  Bill  had  never  been  brought
 before  Parliament  which  had  been
 elected  on  adult  franchise.  As  hon.
 Members  are  aware,  this  Bill  had  been
 passed  by  the  Lok  Sabha  several
 times,  and  this  Bill  has,  therefore,
 been  brought  before  this  Parliament.

 Shri  A.  K.  Gopalan  made  a  sugges-
 tion:  ‘Why  have  this  Bill  only  as  a
 temporary  measure?  Why  not  make
 it  a  permanent  measure?’  We  shall
 consider  that  also.

 Shri  A.  K.  Gopalan:  As}long  as  they
 remain  they  will  have  to  make  it  per-
 manent.  Otherwise,  they  cannot  rule.

 Shri  Vidya  Charan  Shukla:  Shri
 S.  M,  Banerjee  expressed  the  fair  that
 the  ‘measure  might  be  used  against
 political  opponents.  I  would  submit
 that  there  is  a  history  behind  this
 measure.  This  measure  has  been  on
 the  statute-book  for  the  last  sixteen
 years,  and  hon.  Members  know  that
 every  case  under  this  Act  is  open  to
 judicial  scrutiny  by  an  advisory  com-
 mittee  which  is  presided  over  by  8
 High  Court  Judge.  He  goes  through
 every  case,  and  by  and  large,  the
 action  of  Government  has  been  upheld
 by  these  advisory  committees.

 Shri  A,  K.  Gopalan:  The  judicial
 committee  has  said  that  it  is  useless.

 Shri  Vadya  Charan  Shukla:  For  the
 last  sixteen  years,  there  has  been  no
 occasion  to  use  this  measure  against
 political  opponents  or  against  politica’
 parties.  There  has  been  mo  such
 occasion....

 Shri  S.  M,  Banerjee:  I  rise  on  a
 point  of  order.  This  is  factually
 incorrect.
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 Shri  Vidya  Charan  Shukla:  I  refuse
 to  yield  the  floor.

 Mr.  Speaker:  Shri  S.  M.  Banerjee
 should  resume  his  seat,  if  the  Deputy
 Minister  is  not  yielding.

 Shri  Vidya  Charan  Shukla:  There
 has  been  no  such  complaint  from  any
 political  quarters  about  this.

 Shri  5S,  M.  Banerjee:  It  is  a  wrong
 statement.

 Shri  Vidya  Charan  Shukla:  Again,  I
 want  to  give  this  assurance  to  the
 House  that  this  measure  has  never
 been  used  against  political  parties  on
 the  eve  of  elections.  Three  general
 elections  have  been  held  when  this
 Act  has  been  on  the  statute-book,  and
 these  elections  have  been  free,  fair
 and  impartial.  There  is  no  reason  to
 doubt  that  again  the  coming  elections
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 also  will  be  completely  free,  fair  and
 impartial  and  this  Act  is  not  going  to
 be  used  in  any  unrealistic  or  unrea-
 sonable  manner  against  any  political
 parties  or  political  opponents.

 Mr,  Speaker:  The  question  is:

 Shri  8.  M.  Banerjee:  Kindly  hear
 me.  He  has  made  a  statement  which
 is  very  wrong.  On  l2th  July,  4  lead-
 ing  members  of  political  parties,  the
 Left  Communist  Party,  the  Republican
 Party  and  the  Communist  Party  of
 India  were  all  detained  in  U.P.  So
 his  statement  is  factually  incorrect.

 Mr.  Speaker;  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  continue  the  Pre.
 ventive  Detention  Act,  1950,  for
 a  further  period’.

 The  Lok  Sabha  divided:

 Division  No.  B  J
 Achal  Singh,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joachim
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamainayan
 Bakliwal,  Shri
 Bal  Krishn  a  Singh,  Shri
 Balakrishnan,  Shri
 Balmiki,  Shri
 Barkateki,  Shrimati  Renuka
 Barupal,  Shri  P.L.
 Baswant,  Shri
 Beara,  Shri
 Bhanja  Deo,  Shri  L.N.
 Bhanu  Prakash  Singh,  Shri
 Bhattacharyya,  Shri  C.K.
 Bist,  ShriJ.B.S.”
 Brsjeshwar  Prasad,  Shri
 Chanda,  Shrimati  Jyotsna
 Chaudhuri,  Shri  0.  S.
 Chavan,  Shri  0.  R.
 Daljit  Singh,  Shri
 Das,  Dr.  M.  M.
 Des  Shri  N.T.
 Dass,  Shri  C.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Deshmukh,  Shrimati  Vimala
 Dey,  Shri  S.K.
 Dighe,  Shri
 Dixit,  Shri  G.N. Dwivedi,  Shri  M.  L.
 area  “Shri

 AYES
 Gajraj  Singh,  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.R.
 Heda,  Shri
 Hem  Raj,  Shri
 Jadhav,  Shri  M.L.
 Jagivan  Ram,  Shri
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jha,  Shri  Yogendra
 Joshi,  Shri  A.C.
 Tyotishi,  Shri  J.P.
 Kedaria,  Shri  C.  M.
 Kindar  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Krishna,  Shri  M.R.
 Kureel,  Shri  B.N.
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Mahida,  Shri  Narendra  Singh
 Malaichami,  Shri  M.
 Malaviya,  Shri  K.  0.
 Mallick,  Shri  Rame  Chandra
 Maneen,  Shri
 Mandal,  Shri  J.
 Mantri,  Shri  D.D.
 Marandi,  Shri
 Masuriya  Din,  Shri
 Mathur,  Shri  Harish  Chandra
 Mehdi,  Shri  S.A.
 Mehrotra,  Shri  Braj  Bihari
 Mehts,  Shri  Jashvant
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 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Minimata,  Shrimati
 Mishra,  Shri  Bibhuti
 Misra,  Shri  Shyam  Dhar
 More,  Shri  K.  L.
 Mukerjee,  Shrimati  Sharda
 Marti,  Shri  M.S.
 Muthiab,  Shri
 Naik,  Shri  0.  J.
 Naskar,  Shri  P.S.
 Niranjan  Lal,  Shri
 Paliwal,  Shri
 Pande,  Shri  K.  N.
 Pandey,  Shri  R.  S.
 Panna  Lal,  Shri
 Pant,  Shri  K.  ८.
 Parashar,  Shri
 Patil,  Shri  D.  S.
 Patil,  Shri  M.  B.
 Patil,  Shri  5.8.
 Patil,  Shri  S.  K.
 Pattabhi  Raman,  Shri  C.!
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Rajaram,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Shri  0.  8.
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ramdhan!  Das,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
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 Ranjit  Singh,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Dr.  K.  L.
 Rao,  Shei  Krishnamoorthy
 Reo,  Shri  Ramapathi
 Rao,  Shri  Thirumaia
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuka
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  5.  K.
 Sahu,  Shri  Rameshwar
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.T.
 Satyabhama  Devi,  Shrimati
 Scindia,  Shrimati  Vijaya  Raje
 Sen,  Shri  P.  G.
 Shab,  Shri  Manabendra
 Shah,  Shrimati  Jayaben
 Shakuntala  Devi,  Shrimati
 Sham  Nath,  Shri
 Shankaraiya,  Shri

 Alvares,  Shri
 Aney,  Dr.  M.  S.
 Baneriec,  Shri  S.M.
 Whattacharya,  Shri  Dinen
 Biren  Dutta,  Shri
 Dasaratha  Deb,  Shri

 Shri  Rajaram  (Krishnagiri):
 It  has  come  out  wrongly. is  ‘No.’

 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Sbri

 NOES

 Gopalan,  Shri  A.  K.
 Gounder,  Shri  Muthu
 Kamath,  Shri  Hari  Vishoua
 Koya,  Shri  Mohammed
 Nair,  Shri  Vasudevan
 Nambiar,  Shri

 Mine

 would  take

 K.  D.  Malaviya.

 up

 KARTIKA  19,  888  (SAKA)  of  Privilege

 Sharme,  Shri  0.  ८.  Surya  Prasad,  Shri
 Sharma,  Shri  K.  a  Swamy,  Shri  M.  7.
 Shastri,  Shri  Ramanand  Tahir,  Shri  Mohammad
 Sheo  Narain,  Shri  Thomas,  Shri  A.M.
 Shinde,  Shri  Tiwary,  Shri  D.  N.
 Shree  Narayan  Das,  Shri  Tiwary,  Shri  K.  N-
 Shukla,  Shri  Vidya  Charan  Tiwary,  Shri  R.  5.
 Shyamkumari  Devi  Shrimati  Tripathi,  Shri  Krishna  Deo
 Siddananjappa,  Shri  Tula  Ram,  Shri
 Siddiah,  Shri  Tyagi,  Shri
 Sidheshwar  Prasad,  Shri  Utkey,  Shri
 Singh,  Shri  0.  N.  Upadhayeys,  Shri  Shiva  Dutt
 Singh,  Shri  K.  K.  Vaishya,  Shri  M.  B.
 Singh,  Shri  S.  T.  Varma,  Shri  Ravindra
 Singha,  Shri  G.K.  Veerabasapps,  Shri
 Sinha,  Tarkesh  ve  alah,  Shri  ह,
 Sinhasan  Singh,  Shri  Vidyalankar,  Shri  A.  N.
 Sivappraghassen,  Shri  Ku.  Vyas,  Shri  Radhelal
 Sonavane,  Shri  Wadiwa,  Shri

 Yadab,  Shri  N.P.
 Yadava,  Shri  B.P.

 Pate},  Shri  Rajeshwar
 Pattnayak,  Shri  Kishen
 Ranga,  Sbri
 Sezhiyan,  Shri
 Trivedi,  Shri  U.M.
 Yashpal  Singh,  Shri
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 I  had  said  I  would
 take  it  up  at  3.30  p.m.  and  then  we

 non-official  business.
 Shri  Muhammad  Ismail

 My  vote  is  also  for  ‘Noes’.
 (Manjiri):

 Mr.  Speaker:  Both  would  be  noted.

 The  result  of  the  division  is:  Ayes
 ‘165;  Noes  ‘18.

 The  Ayes  have  it;  the  Ayes  have  it.
 Leave  is  granted.

 The  motion  was  adopted.
 Shri  Vidya  Charan  Shukla:  I  intro-

 duce  the  Bill.

 4.8  hrs.

 RE.  BREACH  OF  PRIVILEGE

 Mr.  Speaker:  I  had  received  notice
 of  a  breach  of  privilege  from  Shri

 But  now  Shri  Malaviya  may  very
 briefly  say  what  he  has  to.

 Shri  K.  D.  Malaviya  (Basti):  Sir,
 yesterday  I  gave  notice  of  my  inten-
 tion  to  raise  a  question  of  breach  of
 privilege  against  The  Hindustan  Times,
 its  editor  and  publisher  for  having
 committed  the  contempt  of  this  House
 and  its  Speaker  and  infringed  my  pri-
 vilege  by  publishing  in  its  edition  of
 9th  November  (that  is,  yesterday)  on
 front  page  in  col.  4  dafamatory  re-
 marks  against  me  which  were  ordered
 to  be  expunged  by  you,  Sir.

 I  seek  your  consent  under  rule  222
 to  raise  this  question.  Shall  I  read
 the  extract?

 Mr.  Speaker:  No,  not  necessary.  I
 agree  the  presumption  is  that  when
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 Privilege
 (Mr.  Speaker]

 some  observations  here  have  been
 ordered  to  be  expunged,  the  press
 should  take  note  of  it  and  should  not
 publish  it.  If  they  publish  it,  certain-
 ly  there  is  a  breach  of  privilege.

 Shri  S.  M.  Banerjee  (Kanpur):  We
 never  know  what  is  expunged.  We
 have  been  asking  you  about  it.  Shri
 Kishen  Pattnayak  ang  Shri  Madhu
 Limaye  have  been  asking  pointed
 questions  about  that.  When  we  our-
 selves  do  not  know  what  has  happen-
 ed,  how  can  the  press  know?

 Mr.  Speaker:  Order,  order.  This
 much  I  have  to  inform  the  House  that
 the  editor  of  The  Hindustan  Times
 came  to  me  this  morning  at  9.30  or
 thereabout.  4

 Shri  Hari  Vishnu  Kamath
 angabad):  Editor  himself?

 (Hosh-

 Mr.  Speaker:  Editor  himself—Mr.
 Bhatia  is  the  editor.  He  himself  came
 to  me  and  expressed  his  regret.  I  told
 him  that  that  was  not  enough;  he
 should  write  to  the  House  so  that  I
 can  read  it  out  here.  He  has  pro-
 mised  that  he  would  be  sending  that.
 But  he  has  said  that  he  was  absent
 and  he  had  asked  the  man  in  charge
 also  who  has  given  the  explanation
 that  there  was  such  a  confusion  that
 he  could  not  honestly  follow  what
 was  happening.

 Shri  K.  0,  Malaviya:  I  have  a  sub-
 mission  to  make  that  a  defamatory
 statement  has  been  made  against  me
 the  expunction  of  which  you  were
 kind  enough  to  order  in  the  House  day
 before  yesterday.  Unfortunately,  I
 have  to  say  this  about  this  newspaper,
 which  I  consider  notoriously  opposed
 to  me  because  of  certain  views,  that  I
 holg  concerning  public  ‘matters,  that
 this  is  not  the  first  time  that  they
 have  done  it.  They  are  habitual
 offenders  so  far  as  I  am  concerned.
 Therefore,  I  would  beg  of  you  to  con-
 sider  very  seriously  whether  if  on  the
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 front  page  they  display  a  remark
 against  me  which  has  been  expunged under  your  orders  it  does  not  consti- tute  a  breach  of  privilege.

 Mr,  Speaker:  Let  that  apology  also
 come.  Then  we  will  consider  it.

 Shri  K,  D.  Malaviya:  I  would  like
 to  reserve  my  right  to  comment  on
 the  apology  when  it  comes.

 Mr.  Speaker:  I  am  not  against  that.

 Shri  A.  N,  Vidyalankar  (Hoshiar-
 pur):  They  should  also  publish  on  the
 front  page  the  apology  they  tender.

 Mr.  Speaker:  Let  that  come.
 would  be  seen  afterward,

 That

 4.24  hrs,

 REPRESENTATION  OF  THE  PEOPLE
 (AMENDMENT)  BILL

 and
 (TWENTY-FIRST

 BILL—contd.
 CONSTITUTION

 AMENDMENT)
 Mr,  Speaker:  Further  consideration

 of  the  following  motions  ‘moved  by
 Shri  G.  S.  Pathak  on  the  8th  Novem-
 ber,  namely:

 “That  the  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  1950,  and  the  Representation
 of  the  People  Act,  95l,  as
 reported  by  the  Joint  Committee,
 be  taken  into  consideration”.

 and
 “That  the  Bill  further  to  amend

 the  Constitution  of  India  be  taken
 into  consideration”

 Shri  Mahida  was  on  his  legs  last
 time.

 The  Minister  of  State  in  the  Depart-
 ment  of  Parliamentary  Affairs  and
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 Communications  (Shri  Jaganatha
 Rao):  Many  Members  of  the  Congress
 Party  want  to  take  part  in  the  debate,
 May  I  request  you  to  extend  the  time
 till  3.30  when  we  take  up  non-official
 business.

 Mr.  Speaker:  We  will  see  that,

 Shri  Harish  Chandra  Mathur
 (Jelore):  May  we  know  when  voting
 is  to  take  place  so  that  we  can  be
 present?

 Mr.  Speaker:  If  this  is  accepted,
 voting  can  take  place  on  Monday
 ‘morning.

 Shri  Jaganatha  Rao:  There  are
 three  holidays  intervening  with
 Diwali.  Many  Members  may  not  be
 back  here  on  Monday.  So  I  would
 request  you  to  postpone  the  voting  to
 Tuesday.

 Mr,  Speaker:  If  that  is  the  desire  of
 the  House,  I  have  no  _  objection
 Then  we  can  take  up  some  other  busi-
 ness  on  Monday  and  have  it  on  Tues-
 day.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  This  is  a  bad  precedent.  The
 Government  should  have  its  business
 properly  arranged.

 Mr.  Speaker:  The  Members  may  be
 going  on  three  days  holidays  for  Divali.
 So,  we  will  have  it  on  Tuesday,  and
 some  other  business  on  Monday.

 aft  विभूति  सिर  (मोतिहारी)  :  हम
 लोग  बिहार से  कराते  हैं  -  वहां  पर  सूखा  पड़ा
 हुआ  है  ।  हम  लोगों  को  इन  छुट्टियों  में  वहां
 जाना  है  -  हम  को  सात  रोज़  खाने  जाने  में
 लग  जाते  हैं  |  इसलिए  मैं  प्रार्थना  करता  हूँ
 कि  टुपूजडे  के  आगे  दो  कौर  रोज़  बढ़ा  दिये
 जायें  ताकि  हम  वहां  से  वापिस  ग्रा  सकें  ग्रोवर
 बोटिंग  में  भाग  ले  सकें  |

 झप्पी  महोदय  :  इसका  आप  खुद
 फैसला  करें  |

 KARTIKA  19,  888  (SAKA)  of  the  People
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 at  बिभूति  मिश्र  :  बिहार  में  सूखा
 पड़ा  हुआ  है  ।  यह  एक  गम्भीर  मामला  है  t
 एक  सप्ताह  का  समय  तो  मिलना  चाहिये  t
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 at  न०  Mo  यादव  (सीतामढ़ी)
 एक  हफ्ता  और  बागे  बढ़ायें  ।  यह  नहीं  हो
 सकता  है  |

 Mr.  Speaker:  Now  it  would  be  on
 Tuesday.
 4.26  hrs.
 [Mr.  Deputy-SpraKer  in  the  Chair]

 Shri  Narendra  Singh  Mahida
 (Anand):  Yesterday,  I  was  refering
 to  financial  contributions,  by  compan-
 ies  to  political  parties.

 In  present  days,  our  cynosure  is
 wealth  and  power.

 By  all  means,  fair  or  foul,  acquire
 money,  and  seats’  in  legislatures,
 that  seems  to  be  the  goa]  of  us  all.
 The  desire  of  power  in  excess,  has
 caused  many  angels  to  fall.  We
 have  witnessed  Many  such  events.

 The  capitalist  system  flourished
 and  was  tolerated  as  there  was  ig-
 norance,  But,  inspite  of  increased
 education  our  worship  of  wealth  and
 its  owners  has  not  decreased.

 Wealth  is  necessary.  It  has  a  pro-
 per  place,  in  our  society  too.  But,
 through  money,  we  should  not  lure
 and  spoil  our  simple  villagers  in
 e’ections,  and  thus  flout  our  much
 talked  of  high  ideals.  People  lose
 character,  and  the  nation  is  demora-
 lized.  Let  us  be  defeated  in  one  thou-
 sand,  elections,  but  let  us  not  adopt
 unfair  means  for  petty,  temporary
 gains  in  elections.

 Shri  N.  C.  Chatterjee  rightly  sta-
 tes  in  his  note  of  dissent  that  peo-
 ple  have  faith  in  the  High  Court  and
 it  is  expected  that  the  Judges  of  the
 High  Court  will  be  ina  position  to
 render  satisfactory  decisions  in  the
 election  cases.  But,  we  know  that  the
 High  Courts  are  over-worked,  and
 there  is  large  accumulation  of  ar-
 rears  in  different  High  Courts.

 Dr.  Singhvi  has  rightly  suggested
 increasing  the  number  of  High
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 [Shri  Narendra  Singh  Mahida]
 Court  Judges.  That  point  should  also
 be  looked  into.

 Shri  Daji  and  others  have  stated
 that  elections  in  India  are  becoming
 very  costly  and  unless  some  thing
 is  done  to  reverse  this  position,  our
 democracy  may  very  soon  degenerate
 into  an  oligarchy  of  the  nominees  of
 the  rich.  I  agree  with  this.

 Shri  Mariswamy  has  said  in  his
 note  of  dissent  that  a  majority  of
 our  voters  are  illiterate  and  many
 of  the  candidates  cash  on  that.  This
 is  also  true.  I  have  spoken  about  it
 earlier.
 ‘I  do  not  claim  that  my  party  is

 perfect  and  is  above  suspicions.  But
 we  have  amongst  us  members  who
 still  loftily  hold  the  banner  of  high
 morals,  and  principles  and  work  foc
 them.  As  long  as  this  is  being  done
 the  Congress  will  always  live  and
 survive  all  turmoils.

 My  emphasis  is  on  survival  from
 the  debacle  of  our  present  day
 society.

 I  humbly  draw  the  attention  of  all
 to  the  fact  that  our  total  material
 out-look,  lack  of  attention,  towards
 morals,  principles,  character,  and  ab-
 sence  of  spritual  motives  will  lead
 us  to  ruin.

 We  are  drifting  and  we  are  in  peril
 We  shall  have  to  pay  a  heavy  price
 for  all  our  mis-doings  today,

 But  let  Deewali  and  its  light  of
 wisdom  remove  all  ignorance  from
 the  country  and  let  us  be  optimistic
 and  hope  for  a  bright  fresh  new  yea’

 I,  therefore,  recommend  to  the
 House  to  accept  the  Report  of  the
 Joint  Committee  and  approve  the
 Bill  and  along  with  it  the  Constitu-
 tion  (Amendment)  Bill.

 Shri  K.  C.  Sharma  (Sardhana):
 Yesterday  a  suggestion  was  made  by
 an  hon.  Member  that  the  method  of
 election  should  be  changed  to  what
 is  called  proportional  representation
 by  a  single  transferable  vote.  This
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 is  a  question  of  the  Government
 being  run  on  behalf  of  the  people, on  behalf  of  the  electorate,  and  the
 Government  must  have  a_  majority behind  it.  It  is  said  that  when  de-
 mocracy  came  in  it  was  pleaded  that
 there  was  q  case  for  an  agrarian  law
 for  proportionate  possession  of  land,
 that  the  interests  should  be  common
 that  land  should  be  so  divided,  In-
 dustries  had  not  come  into  existence
 then,  and  social  prestige  attached  to
 proprietary  rights  in  land  carried
 socia]  influence  and  authority.  There-
 fore,  the  suggestion  was  made  that
 land  should  be  proportionately  dis-
 tributed.

 Now,  after  the  industrial  revolution
 society  is  divided  between  the  pro-
 ducer,  entrepreneur,  capitalist  and
 sO  many  classes,  bringing  in  the
 question  of  the  division  between
 the  rich  and  the  poor,  or  between
 the  labourer  and  the  employer  and
 so  many  other  people.  So,  in  the
 course  of  history  in  most  of  the  suc-
 cessful  democratic  countries  the
 political  parties  are  divided  bet-
 ween  two  which  roughly  _  speaking
 means  progressives  and  conserva-
 tives,  or  those  dealing  with  the
 present  and  the  future  and  _  those
 dealing  with  the  past  and  holding  to
 old  order.

 So,  this  suggestion  of  proportion-
 al  representation  may  be  good  in
 theory,  but  it  is  not  8  practical  pro-
 position.  It  was  discussed  in  the
 Constituent  Assembly  and  was  re-
 jected  as  not  being  a  practical  pro-
 position.

 Dealing  with  the  Bill,  I  beg  to
 submit  that  in  modern  times  there
 are  two  grave  offences  emerging  out
 as  the  most  dangerous  crimes  against
 the  social  order  which  is  based  on
 respect  and  protection  of  the  com-
 mon  interests,  based  again  on  ration-
 al  thinking  or  enlightened  reason.
 One  of  the  grave  offences  is  tax
 evasion,  and  the  other  is  purchasing
 the  vote  or  in  any  other  way  inter-
 fering  with  the  free  and  fair  elec-
 tions.  They  do  injury  to  the  social
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 order;  the  one  deprives  the  citizen
 of  the  benefits  of  the  social  order  in
 relation  to  his  right  to  health,
 growth  and  education,  and  the  other
 stands  in  the  way  of  the  bringing
 into  existence  of  a  good  government that  would  be  responsible  to  the
 citizenry  for  the  benefit  of  his
 growth,  liberty  and  life.  Therefore,
 I  beg  to  submit  that  it  should  be  re-
 garded  as  a  very  serious  offence  that
 anybody  should  interfere  in  ¢ree
 and  fair  elections  by  purchasing
 votes  or  by  doing  any  other  thing
 by  which  election  would  not  be
 possible  in  a  free  and  fair  way.  So,
 I  would  respectfully  submit  that  it
 is  a  very  serious  crime  against  80-
 ciety  and  the  offender  should  be
 sentenced  to  seven  years  rigorous
 imprisonment.  He  should  in  no  way
 be  qualified  to  be  g  candidate  for
 the  legislature  because  it  cuts  at  the
 very  root  of  democracy.  It  ig  not
 a  question  of  purchasing  vote  or
 preventing  the  poor  MHarijan  from
 coming  to  the  polling  booth.  It  is  not
 that  he  be  not  be  alloweg  to  con-
 test  the  elections  for  one  or  two
 years.  Such  aman  should  be  de-
 barred  and  should  never  be  allowed
 to  stand  as  candidate.  It  is  impossi-
 ble  to  accept  the  proposition  that
 such  a  criminal  should  be  allowed
 to  legislate  as  he  breakg  the  law  of
 the  land.  Such  ga  lawbreaker  should
 not  be  allowed  at  any  time  to  make
 the  law.

 The  third  point  is  that  there  is
 this  very  serious  proposition  before
 all  the  democratic  countries.  The
 calibre  and  the  performance  of  the
 democratic  institutions  are  going
 down.  People  who  deal  with  social
 problems,  teachers  in  sociology  and
 socia]  philosophers  are  all  concerned
 at  the  fact  that  democracy  is  grow-
 ing  into  a  rule  by  fools  and  genius
 is  disenfranchised  because  people
 who  vote  are  ignorant  and  ignorant
 people  do  not  like  brilliant  people.
 That  is  why  Socrates  was
 poisoned  to  death  and  Gandhiji  was
 shot  dead.  Ignorant  people  do  not
 like  genius.  The  world  js  passing
 through  a  crisis  and  if  you  want  a
 966  (Ai)  LSD—8.
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 revolutionary  change  and  some
 bright  star  has  to  appear  then
 genius  must  be  welcomed.  But
 genius  would  not  be  weleomed  by fools.  What  is  the  alternative  then.
 My  respectful  submission  is  that  a condition  must  be  laid  down  that  a
 candidate  for  election  to  the  legis- lature  must  need  be  a  graduate  from
 a  recognised  university.  Many  people wil]  ask:  are  graduates  not  fools?  It
 is  true;  there  may  be  some  among them  also.  But  take  any  police  re-
 gister,  What  is  the  percentage  of
 graduates  who  have  committed
 crimes?  There  will  be  lesser  per-
 centage.  What  is  the  number  of  gra- duates  that  have  done  things  which
 an  intelligent  man  should  not  have
 done?  It  will  be  a  very  meagre number.  So,  from  this  experience
 it  is  accepted  that  a  graduate  ig  a
 better  and  more  rational  animal  than
 a  non-graduate.  Democracy  being
 an  order  based  on  reason,  it  is  nece-
 ssary  that  the  legislator  must  need
 be  a  graduate.  A  legislator  has  been
 defined  by  one  politica]  philosopher
 as  a  superior  being  which  looks  not  to
 his  own  interest  as  a  common  man
 looks  but  looks  into  the  interest  of
 the  common  man.  He  has  the  capacity
 to  the  interest  of  the  people.  He  must
 have  superior  capacity  to  feel  and
 understand,  Thereore,  at  least  the
 qualification  must  be  that  the  candi-
 date  should  be  a  graduate  from  a  re-
 cognised  unversity.

 Shri  M.  Malaichami  (Periyakulam):
 Allegations  were  made  by  Opposition
 Members  regarding  the  use  of  ad-
 ministrative  pressure  ang  the  influen-
 Ce  of  money  by  the  ruling  party  to
 get  into  power  and  these  had  been  re-
 futed  by  the  fact  that  it  is  found  onan
 analysis  of  the  election  Commission  re
 port  that  more  than  fifty  per  cent  of
 the  votes  went  to  the  Opposition.  So,
 inspite  of  pressures  and  other  things
 alleged  by  the  Oposition,  the  electo-
 rate  are  intelligent  enough  and  they
 have  got  the  courage  to  exercise  their
 independent  judgement  regarding  the
 selection  of  candidates.  So,  the  alle-
 gations  made  by  the  Opposition  that
 the  Ruling  Party  has  come  into
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 power  mainly  on  account  of  these
 practices  does  not  hold  water  and
 they  are  to  be  blamed  for  their  own
 weaknesses.  Even  though  the  electo-
 rate  gave  54  per  cent  of  their  votes
 to  the  Opposition,  they  failed  to  get
 power  on  account  of  the  existence  of
 divisions  among  themselves,  their  lack
 of  policy  and  programme  and  _  their
 non-interest  in  the  welfare  of  the
 country  and  society.  So,  they  are
 themselves  to  be  blamed  for  their
 failure  to  get  into  power.  However,
 according  to  the  present  social  struc-
 ture  in  the  country,  it  cannot  be  said
 that  there  is  a  situation  wherein  the
 candidates  can  fight  the  electiones  on
 an  equal  footing.  Our  Consti-
 tution  enshrines  justice,  social,
 economic  and  political  to  every  citizen
 and  the  present  circumstances  do  not
 help  the  creation  of  such  a  situation.
 This  must  be  taken  note  of.  It  would
 help  all  candidates  contesting  the
 election  if  facilities  are  provided  to
 the  voters  to  cast  their  votes  without
 travelling  long  distances  or  at  least
 there  must  be  a  contrivance  by  which
 the  voters  can  exercise  their  votes
 in  their  villages  themselves.  This
 will  also  help  reduce  the  expendi-
 ture  on  elections.  Our  Congress  Pre-
 sident,  Mr.  Kamaraj,  suggested  the
 provision  of  a  mobile  polling  booth  to
 reduce  election  expenses  I  am  confi-
 dent  that  this  suggestion  if  cazried
 out  in  full  faith  and  fairness  will  cer-
 tainly  go  a  long  way  to  reduce  the
 election  expenses.  Voters  need  700
 go  away  from  their  villages.  They  can
 be  in  their  homes  and_  look
 after  their  own  work,  Candi-
 dates  need  not  hunt  for  the  voters  and
 need  not  spend  money  on  transport
 or  feeding.  In  towns  we  find  that
 many  people  from  the  intelligentsia
 do  not  take  interest  in  the  elections
 and  do  not  exercise  their  votes  be-
 cause  of  the  rush  and  con‘usion  that
 exists  in  and  around  the  polling
 booths.  In  cities  like  Madras  and
 other  places  many  from  the  intelli-
 gentsia  do  not  go  to  the  polling  booths
 because  they  think  it  is  below  their
 dignity  to  go  to  the  polling  booth
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 whereas  an  ordinary  voter  thinks there  will  be  people  who  a-e  not  law
 abiding,  who  wouli  generally  create confusion  and  disorder.  So,  he  decline to  go  to  the  polling  booths  to  exercise his  franchise.  These  things  could  be
 avoided  if  mobile  polling  booths
 could  be  provided  and,  at  the  same
 time,  it  will  go  a  long  way  to  reduce
 election  expenditure.

 There  is  one  other  thing  which  I
 would  like  to  suggest  regacding  this
 point.  Providing  voter’s  indentity
 cards  also  with  the  electoral  number
 in  the  cards  will  also  help  to  reduce
 the  election  expenditure  to  the  candi-
 dates.  If  identity  cards  are  provided
 genera'ly,  the  work  left  to  the  candi-
 dates  will  be  to  propagate  and  publi- cise  the  policy  and  programme  of  his
 party  and  the  object  of  his  contes-
 ting  the  election,  that  is,  he  could  pro-
 pagate  the  policies  and  programmes  of
 his  party,  how  he  is  qualified  to  be  a
 candidate  in  that  constituency,  how
 he  has  served  the  country  and  spent
 his  days  previously  before  he  entered
 the  election  contest  and  how  tne
 people  could  Jay  faith  on  him,  so  that
 if  thev  select  him  as  8  candidate,  it
 would  be  a  beneficial  thing  for  that
 constituencv  and  that  he  could  be
 worthy  candidate,  having  the  confi-
 dence  of  the  constituency.  These
 things  will  enable  the  candidate  not
 only  to  educate  the  people  in  the
 costituency  but  to  serve  the  const!-
 tuency  better  and  to  give  him  en-
 couragement  and  appreciation  for  his
 service.  At  the  same  time,  it  will  go
 a  long  way  to  reduce  the  expenditure
 also,

 Another  thing  I  would  Jike  to  men-
 tion  here  is  that  anti-socia]  elements
 like  blackmarketeers  and  hoarders
 should  not  be  given  scope  to  contest
 the  elections.  As  I  alreaday  said,  in
 the  peresent  circumstances  in  the
 country  jit  cannot  be  said  that  equal
 opportunities  are  provided  for  citizens
 to  contest  the  elections  on  an  equal
 footing.  When  money  is  given,  when
 a  particula>  person  earns  money  and
 when  he  thinks  he  is  a  rich  man,  he
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 wants  to  come  to  power.  Just  like  a
 man  who  likes  to  make  the  maximum
 use  of  the  opportunity  to  hoard  and
 blackmarket,  he  will  not  fail  to  misuse
 his  position  if  he  gets  into  power.  So,
 there  should  be  stringent  measures
 enshrined  which  will  prevent  oppor-
 tunists  and  anti-social  elements  from
 entering  into  responsible  positions  in
 the  country.

 So,  I  request  the  Law  Ministry  to
 take  into  consideration  these  sugges-
 tions  and  see  that  some  suaitable  situ-
 ation  is  created  wherein  our  elections
 are  conducted  in  a  fair  and  reason-
 able  way,  thus  improving  the  politi-
 cal  situation  in  the  country  and  stabi-
 lising  our  democracy  and  socialism.

 Shri  U.  M.  Trivedi  (Mandsaur):  Mr.
 Deputy-Speaker,  Sir,  it  is  rather  for-
 tunate  that  we  have  got  a  Minister
 who  knows  and  understands  law.  He
 does  not  show  much  prejudice,  and
 I  hope  he  will  remain  on  the  same
 pedestal  in  which  we  found  him
 when  he  came  here.

 Sir,  it  igs  high  time  that  this  Act
 was  amended,  and  it  is  good  that
 amendments  have  been  made.  It  is
 also  unfortunate  that  I  was  not  able
 to  return  to  Delhi  in  time  to  be  able
 to  formulate  my  Note  of  Dissent,  and
 that  is  one  reason  why  I  have  risen
 to  speak  today.

 One  thing  that  has  worried  me  and
 to  which  I  wish  to  draw  your  attention
 in  this  report,  is  this.  Shri  Kamath
 is  always  very,  very  enthusiastic;  he
 goes  to  extremes  about  this  food  adul-
 teration,  blackmarketing,  hoarding
 and  profiteering.  I  agree  with  him
 in  -how  he  feels  about  them.  But  I
 do  not  agree  with  him  when  he  does
 not  realise  this  particular  aspect,
 namely,  as  far  ag  the  administration
 of  law  in  respect  of  food  adulteration
 is  concerned,  there  is  such  a  big  lac-
 una  that  some  innocent  people  also  get
 it  in  their  neck.  The  law  provides
 that  there  should  always  be  two  res-
 pectable  witnesses.  But  times  with-
 out  number,  this  very  reasonable
 provision  of  law  is  set  at  naught  and
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 that  is  why  I  think  that  if  the  Gov-
 ernment  agrees  with  what  Shri
 Kamath  has  meant  in  para  5  of  his
 Note  of  Dissent,  the  Government  also
 should  take  steps  to  see  that  the  ad-
 ministration  of  the  laws  with  referen-
 ce  to  blackmarketing,  hoarding  pro-
 fiteering  and  adulteration  is  such  that
 there  is  no  lacuna.  I  have  absolutely
 no  sympathy  with  anyone  of  them,  but
 I  have  sympathy  with  the  poor  people
 who  get  it  in  their  necks,  because  of
 dishonest  officers  demanding  money,
 and  if  those  people  do  mot  pay  their
 dasturi,  these  officers  catch  hold  otf
 them.
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 Shri  Hart  Vishnu  Kamath:  I  agree
 wholeheartedly  and  completely  with
 what  he  has  said.

 Shri  U.  M.  Trivedi:  Today,  we  had
 several  newspapers  which  contained
 the  statement  of  our  ex-Home  Minis-
 ter.

 Shri  Hart  Vishnu  Kamath:  I  am
 sure  you  will  agree  that  when  such
 important  points  are  being  made,  there
 must  be  quorum  in  the  House.

 Mr.  Deputy-Speaker:  The  bell  is
 ringing—yes;  now  there  is  quorum.
 The  hon.  Member  may  continue  his
 speech.

 hri  U.  M.  Trivedi:  In  continuation,
 what  I  was  going  to  say  is  this.  This
 morning,  when  the  press  statement
 of  Shri  Nanda  was  being  read,  a  re-
 markable  passage  was  there  which
 referred  to  corruption  at  very  high
 level.

 Mr.  Deputy-Speaker:  There  is  noise
 in  the  back  benches,  Order,  order.

 Shri  U.  M,  Trivedi:  If  that  is  a  fact
 then  one  must  realise  that  the  powers
 that  are  to  be  given  to  officers  who
 are  going  to  exercise  discretionary
 powers  must  not  be  such  as  to  be  ex-
 ercised  whimsically  and  wilfully  and
 in  a  manner  indicative  of  a  discretion
 not  exercised  on  reason.  The  power
 to  remove  the  disqualification  has  been
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 given  to  the  Election  Commission.
 We  had  a  very  bad  case  about  two
 years  ago.

 Mr.  Deputy-Speaker:  It  h  as  been
 mentioned  already.

 Shri  U.  M.  Trivedi:  I  do  not  think
 this  has  been  amended,  That  power
 ig  still  there,  I  say  this  power  may  be
 given  subject  to  appeal  to  some  high-
 er  authority,  say,  the  Supreme  Court.
 Some  rider  must  be  placed  upon  it
 that  a  disqualification  shall  not  be
 removed  at  least  for  one  year.
 Otherwise,  there  is  discrimination.
 This  discrimination  which  results
 patently  from  the  exercise  of  this
 power  in  an  arbitrary  manner  must
 go.  Let  the  Election  Commission  ex-
 ercise  this  power,  if  it  is  to  be  trusted
 to  that  extent.  But  let  it  not  be  vested
 with  the  power  that  in  one  case  it  will
 not  remove  the  disqualification  for
 one  year  and  in  another  case  it  re-
 moves  in  two  days  or  in  a  single  day.
 This  is  a  mockery  of  the  decisions  of
 various  tribunals.  High  Courts  and
 Supreme  Court  if  it  is  removed  in  a
 day.  It  should  not  be  vested  with
 such  powers  that  if  a  member  of  the
 Opposition  Party—Jan  Sangh,  Com-
 munist  or  PSP,  etc—incurs  a  disqua-
 lification,  it  is  not  removed  fro  6  years
 Some  criteria  and  rules  must  be  laid
 down  according  to  which  the  Elec-
 tion  Commission  may  be  guided,  I
 submit  that  there  should  be  a  further
 provision  for  getting  a  proper  hearing
 before  an  appellate  authority.

 I  am  happy  about  the  provision  In
 clause  9  regarding  disqualification
 being  incurred  on  account  of  Gov-
 ernment  contract.  But  I  read  this
 morning  an  amendment  by  the  Minis-
 ter  seeking  to  water  it  down  which,
 I  am  afraid,  will  make  the  whole  pro-
 vision  nugatory.  He  wants  to  provide
 that  if  he  has  executed  his  part  of  the
 contract  and  if  the  contract  remains
 to  be  executed  on  the  part  of  Gov-
 ernment,  he  will  not  be  disqualified.
 Sir,  a  contract  is  never  said  to  have
 been  executed  if  a  dispute  still  re-
 mains,  If  a  dispute  exists  between
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 Government  and  the  contracting
 party,  in  my  humble  opinion,  the
 contract  remains.  That  is  the  verdict
 of  various  High  Courts  from  time  to
 time.  This  conception  of  law  must  not
 be  changed  by  this  sort  of  amend-
 ment.  A  contract  shall  be  deemed  to
 be  in  existence  until  it  has  been  dis-
 charged,  i.e.  when  nothing  further
 remains  to  be  satisfied  either  way.
 so,  this  amendment  suggested  by  the
 Minister  should  be  withdrawn.

 5  hrs,

 Shri  Tyagi  (Dehra  Dun):  If  the
 contract  is  completed,  but  payment  is
 not  made?

 Shri  U.  M.  Trivedi:  Payment  is  not
 made  becauSe  there  is  a  dispute.  If
 there  is  a  dispute,  the  contract  is  not
 said  to  be  discharged.  I  know  Mr.
 Tyagi,  with  his  great  common  sense,
 puts  things  properly,  but  the  difficulty
 in  law  still  remains.

 Notwithstanding  some  small  Jacu-
 nae  here  and  there,  I  think  this  Bill
 deserves  the  support  of  the  House.  At
 the  same  time,  proper  attention  must
 be  paid  to  the  notes  of  dissent  given
 by  various  members,  particularly  Mr.
 Kamath  and  Mr.  Chatterjee,  because
 these  are  of  a  particular  nature
 which  draw  the  attention  of  anybody
 who  wants  to  apply  his  intelligence  to
 the  provisions  of  this  law.  As  I  have
 remarked  often  in  the  past,  it  is  un-
 fortunate  that  in  this  House  we  take
 too  much  interest  in  only  running
 down  the  Government  or  finding
 fault  with  this  or  that,  But  the  pri-
 mary  function  for  which  we  have
 been  elected  to  this  House—I  mean
 our  legislative  duties—is  neglected
 to  a  very  great  extent.  I  hope  the
 House  will  now  rise  to  the  occasion
 even  at  the  fag  end  of  this  Parlia-
 ment  and  devote  more  and  more  time
 to  the  making  of  laws  than  creating
 obstructions  only.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Sir,  I  welcome  this  Bill.  It  does
 make  some  improvements  on  the
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 existing  law  relating  to  the  represen- tation  of  the  people.  But  4  must
 submit  that  this  Bill  has  tried  to  do
 two  grave  acts  of  injustice.  Firstly, it  has  tried  to  make  a  powerful  thing more  powerful,  The  Election  Com-
 mission  is  already  an  autonomous
 body  like  the  Supreme  Court.  It  is
 beyond  our  purview.  We  cannot
 question  what  it  does.  Instead  of
 trying  to  take  away  some  of  its
 powers,  the  Minister  has  given  it
 more  powers  than  necessary.

 For  instance  take  clause  9.  Electo-
 ral  rolls  need  not  be  published  by  the
 Election  Commission  and  if  it  does
 not  publish  it,  it  can  state  the  reasons.
 What  is  it  meant  for  if  it  cannot  pub-
 lish  electoral  rolls  before  the  general
 elections  or  bye-elections?  You  may
 say  next  time  that  the  Election  Com-
 mission  may  not  have  polling  stations
 everywhere.  Sir,  nobody  can  have
 greater  respect  for  the  Election  Com-
 mission  than  I  have.  But  I  would
 not  like  that  the  Election  Commis-
 sion,  which  is  a  democratic  device  for
 keeping  our  elections  fair  and  impar-
 tial,  should  become  something  like  a
 despotic,  arbitrary  Moghul  emperor.
 It  should  be  the  duty  of  the  Election
 Commission  to  publish  the  electoral
 rolls  before  the  general  elections  and
 also  before  the  by-elections  and  it
 should  not  come  forward  and  say  that
 it  could  not  do  so.  Anybody  can
 give  any  reasons  for  doing  anything.
 If  tomorrow  I  want  to  organise  a
 bandh  I  can  give  fifty  good  reasons
 for  organising  that  bandh,  but  you
 will  not  agree  with  me.  So  the  first
 point  that  I  want  to  make  is  that  the
 Election  Commission  should  not  have
 been  given  this  kind  of  option  which
 I  think  goes  against  the  interests  of
 democracy.  Electoral  rolls  are  the
 Bible  of  democracy,  if  I  can  put  it
 like  that.  We  swear  by  them,  we
 read  them,  we  cannot  go  beyond  them.
 They  are  our  be-all  and  end-all.  And,
 here  the  Law  Minister,  a  wise  man
 from  Prayag,  has  given  the  Election
 Commission  the  right  to  publish  them
 or  not  to  publish  them.  Now,  if  it
 does  not  want  to  publish  them,  it  can
 give  its  reasons  for  not  doing  so,  For
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 God’s  sake,  save  us  from  this  kind  of
 legislation  which  leaves  things  in  the
 air,  which  leaves  things  to  the  sweet
 will  of  a  Commission  or  something like  that.
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 My  second  point  is  about  the  Deli-
 mitation  Commission.  No  one  has
 greater  admiration  for  the  Delimita-
 tion.  Commission  than  I  have.  It  is
 because  this  Delimitation  Commission
 is  the  most  wonderful  body  on  the
 surface  of  this  earth.  Its  conclusions
 are  illogical  and  arbitrary,  they  do
 not  follow  any  geographical  laws,
 they  do  not  follow  any  ethnic  laws,
 they  do  not  follow  any  economic
 laws,  they  do  not  follow  any  kind  of
 human  laws.  They  follow  laws  which
 are  made  in  heaven  and  which  are
 broken  somewhere  else.  Districts
 are  cut.  7  think  if  I  were  a  frec
 man  I  would  lead  a  bandh  against  the
 Delimitation  Commission  for  the
 simple  reason  that  it  cuts  districts
 into  fragments  which  are  economically
 unviable.  Why  does  it  do  so?  It
 wants  to  help  one  district  and  in
 order  to  help  one  district  it  cuts  ano-
 ther  district  and  like  that  the  vicious
 circle  starts.  I  want  that  this  Deli-
 mitation  Commission  should  not  have
 been  given  so  much  right  by  our
 Constitution.  Even  if  it  has  been
 given  so  much  right,  I  think  the  Mem-
 bers  of  this  House  or  the  members
 of  State  Assemblies  should  not  have
 been  there  as  associate  members,
 they  should  have  been  there  as  full-
 fledged  members  and  the  Delimita-
 tion  Commission  should  have  been
 more  democratic  than  it  is.  What  I
 find  is,  it  is  deaf  to  all  that  is  said.
 It  favours  those  persons  who  are  in
 power—of  course,  I  am  not  in  power,
 I  am  just  a  private  member,  belonging
 to  the  Congress  Party—and  it  tries  to
 snatch  away  the  legal,  the  ethical,
 the  natural  rights  of  those  persons
 who  do  not  sit  in  the  seats  of  might.
 I  think  the  Law  Minister  should  have
 come  forward  to  say  something  about
 this  Delimitation  Commission.  What
 has  it  done  to  my  district  of  Gurdas-
 pur?  It  has  done  similar  things  to
 other  districts  also.  There  should  have
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 been  some  curb  on  the  power  of  the
 Delimitation  Commission,

 Many  suggestions  have  been  made
 so  far  as  the  polling  of  votes  is  con-
 cerned.  I  want  to  bring  one  thing
 to  your  notice,  and  I  think  it  is  a
 very  important  thing.  Sometimes  the
 Harijan  voter,  who  is  the  main  stay
 of  our  democracy,  is  not  allowed  to
 come  out  of  the  village  in  order  that
 he  may  cast  his  vote.  I  think  some
 of  the  Harijan  members  of  this  august
 House  will  bear  me  out,  and  if  they
 do  not  do  so  I  do  not  care  for  that.
 But  the  fact  of  the  matter  is  this,
 that  some  vested  powers,  interests,
 put  pressure  on  these  Harijan  mem-
 bers  and  do  not  let  them  exercise
 their  right,  which  is  a  consfitutional
 right,  an  inalienable  right,  a  right
 which  can  not  be  denied  by  anybody.
 The  Law  Minister  has  never  fought
 an  election  and  I  hope  he  will  never
 fight  one.  I  pray  to  God  he  should
 not  fight  an  election.  Therefore,  he
 does  not  understand  it.  But  he
 should  have  brought  forward  a  clause
 here  to  penalise  those  persons  who
 prevent  Harijans,  those  poor  persons,
 from  coming  to  the  polling  booths
 in  order  to  exercise  their  votes.

 I  want  to  submit  very  respectfully
 that  one  thing  should  have  becn
 done.  I  do  not  agree  with  all  that
 Shri  Kamath  has  said.  No  one  can
 agree  with  him  fully;  even  he  does
 not  agree  with  himself  fully  after
 two  or  three  days.  What  I  am  sub-
 mitting  is,  here  is  this  Azad  Kashmir
 Our  Foreign  Minister—not  the  future
 Foreign  Minister  but  the  present
 Foreign  Minister—gave  a  statement
 in  the  other  House  that  they  are  not
 going  to  accept  the  cease-fire  line  as
 the  international  line;  that  is  to  say,
 they  look  upon  Azad  Kashmir  as  an
 integral  part  of  India.  If  it  is  an
 integral  part  of  India,  why  not  re-
 serve  seats  for  Azad  Kashmir  in  this
 House  in  proportion  to  population?

 Shri  Radhelal  Vyas  (Ujjain):  Call
 it  Pakistan-occupied  Kashmir  and  not
 Azad  Kashmir.
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 The  Minister  of  Law  (Shri  G.  s.
 Pathak):  Say:  “the  so-calied  Azud
 Kashmir.”

 Shri  D.  C.  Sharma:  I  call  it  my
 Kashmir,  Hindustan  Kashmir.  Indian
 Kashmir.  I  only  describeq  it  in  a
 way  which  is  usually  followed.

 I  find  there  is  a  tendency  now  that
 our  democracy  may  degenerate  after
 five  or  ten  years  into  plutocracy,  it
 may  become  a  paradise  for  people
 who  have  money  and  then  peopie  like
 myself  and  Shri  Mahavir  Tyagi  will
 not  have  a  look  into  this  great  Cham-
 ber  which  is  the  symbol  of  our  hopes
 and  aspirations.  Why?  It  is  because
 our  good  friend  the  Law  Minister
 wants  to  give  some  kind  of  latitude
 to  contractors,  They  have  permitted
 directors  of  companies  where  Gov-
 ernment  have  only  25  per  cent  shares
 to  compete  the  elections.  A  contractor
 is  always  a  contractor  and  a  director
 is  always  a  director,  whether  Gov-
 ernment  have  25  per  cent  shares  or
 more  shares,  These,  persons  should  not
 sully  the  pure  and  serene  and  free
 atmosphere  of  this  august  House  by
 opening  their  bags  of  money  and  by
 doing  all  kinds  of  things  during  the
 elections.

 Mr.  Deputy-Speaker:  He  should
 conclude  now.

 Shri  D.  C.  Sharma:  I  will  finish
 with  another  sentence.  My  hon.
 frieng  was  referring  to  the  Min-
 isters  going  about  and  making
 promises.  I  may  tell  you  very
 honestly  that  nobody  believes
 in  the  promises  which  the  Ministers
 make.  I  went  to  my  constituency  and
 found  that  it  was  being  visited  by  so
 many  Ministers.  They  go  on  making
 promises  without  fulfilling  them.  This
 is  the  law  of  nature—Ministers  will
 make  promises  but  not  fulfil  them.
 At  the  time  of  the  elections,  I  have
 seen  all  Ministers,  whether  Central
 or  State,  making  no  promises  at  all.

 Mr.  Deputy-Speaker:  Shri  Radhe-
 lal  Vyas.
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 श्री  'रामलाल  व्यास  जो  विधेयक  हमारे
 सामने  हैं  उसमें  कुछ  महत्वपूर्ण  परिवर्तन  सुझाये
 गये  हैं।  पहली  बात  तो  यह  है  कि  अभी  तक
 जो  चुनाव  सम्बन्धी  याचिका यें  होती  थीं  उनके
 निर्णय  द्र्ब्‌  मूल  किया  करते  थे,  चुनाव  ग्र दाल तें
 किया  करती  थीं।  वह  काम  अब  हाई  कोर्ट स
 को  सौंपा  गया  है।  इसके  पति  दृश्य  यह  है
 कि  जल्दी  से  मामले  निपटें  प्रौढ़  जो  समय  बीच
 में,  प्रति  त  निगरानी  वर्ग रह  में  चला  जाता  है  वह
 बचे  भ्र ौर  जल्दी  निकाल  हो  ।  लेकिन  मुझे  ऐसा
 भय  लगता  है  कि  जित  लोगों  के  पास  ला  कम
 है,  जो  गरीब  लोग  हैं,  जिनके  पास  साधन  कम
 हैं,  उनको  एक  बड़ी  मुश्किल  होगी।  यह  तो
 ठीक  है  कि  जल्दी  रख  फैला  दो  जाया  करेंगे
 लेकिन  श्राप  एक  बात  की  तरफ  ध्यान  दें।
 ग्रा पने  यह  सहूलियत  दी  है,  आपने  हाई  कोर्ट
 को  यह  अधिकार  दिया  है  जिसका  मैं  स्वागत
 करता  हूं  कि  व॑  चाहें  त  जहां  हाई  कोर्ट  का
 स्थान  है  उसके  बजाय  किसी  दूसरे  स्थान  पर
 भी  इस  तरह  के  कंशों की  सुनवाई  कर  सकती
 हैं  थाने  या  पूरे  रूप  में  ।

 श्री  त्यागी:  हाई  कोर्ट  के  वकीलों
 की  जिसे  ज्यादा  है।

 श्री  राय लल  व्यास.  श्राप  उत्तर  प्रदेश
 में  इलाहाबाद  हाई  कोर्ट  को  लें।  वहां  उतर
 प्रदेश  के  कोने  कोने  से  गवाहियां  देने  के  लिए
 गवाहों  को  लाना  पड़ेंगी।  अगर  श्रमिकों
 पचास  गवाह  पेश  करने  हैं  भ्र ौर  कप  देहरादून
 में  रहते  हैं  तो  आपको  उसको  इलाहाबाद  ले
 जाना  पड़ेगा  कौर  जब  तक  सबके  बयान
 नहीं  हो  जाएंगे  उनके  ढ्ट्रने  का,  उनकी
 बिलाने-पिलाने  का  सारा  खर्चा  बरदाश्त
 करना  पड़ेगा.  मैं  समझता  हुं  कि  यह  गरीब
 प्राणियों  के  लिए  सम्भव  नहीं  है।  जाएगा-
 दारों  के  लिए  कौर  उस  वालों  के  लिए,पृंजिपति-
 यों  के  लिए  तो  कोई  बात  नहीं  है,  उनको  तो
 पते  खूब  लाभ  पहुंचेगा  लेकिन  गरीब  आदमियों
 के  निए  यद  सब  कुछ  कहना  सम्भव  नहीं  है,
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 वे  इरादे  वंचित  रहेंगे।  प्रा पने  हाई  कोर्ट  को
 जो  यह  ग्रधिकार  दिया  है  कि  किसी  दूसरी
 जगह  जाकर  वे  एविडेंस  'रिहाई  कर  सकती  हैं,
 शहादते  ले  सकती  हैं,  इस  अधिकार  का  वे
 जरूर  उपयोग  करेंगी।  जहां  जहां  पर  शौर
 जिस  जिस  क्षेत्र  से  इलेक्शन  पैटीशन  हो  वहां
 वहां  जाकर  इनक्वायरी  करमे  या  कम  से  कम
 एविडेंस  रिकार्ड  करने,  शहादत  लेने  का  काम
 वें  करेंग  ते।  इससे  लगों  को  सहूलियत  होगी  ।
 इससे  समय  भी  बचेगा  भ्र ौर  लोगों  को  दिक्कत
 भी  नहीं  होगी।  मैं  चाहता  हूं  ला  मिनिस्टर
 साहब  सुप्रीम  कोर्ट  से  बातचीत  करके  वहां  से
 एक  सेकुलर  हाई  कोर्ट  स  को  इस  तरह  का  जारी
 करवा  दें  कि  इस  अधिका र  का  जितना  लिवरली
 उपयोग  हो  सके  किया  जाए  ताकि  लोगों
 को  लाभ  हो
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 एक  कौर  भी  जो  पहले  का  एक्ट  है  उसमें
 सुधार  करने  की  बातें  इसमे  कही  गई  है।  पहले
 यह  था  कि  अगर  गाड़ी  वगैरह  किराये  पर
 लेकर  किसी  को  ले  जाते  थे  तो  वह  कागनिज्धेबल
 ्ाफेंस  समझा  जाता  था।  प्री  यह  पुलिस  द्वारा
 का  जिले  दस्तांदेज्  मामला  नहीं  रखा  है।  यह
 झन्ना  किया  गया  है।  इसमें  होता  यह  था
 कि  रिश्वत बाज़ी  खूब  चलती  थी।  किसी
 वक्‍त  भी  किसी  बहाने  से  जब  वहां  वोटिंग  हो
 रही  हती  थी  किसी  को  गिरफ्तार  किया  जा
 सकता  था  कौर  पुलिस  इरासे  खूब  फायदा
 उठा  सकती  थी  द्रोह  कुछ  दूसरे  लोग  भी  अगर
 मिस चीफ  करना  चाहते  थे  तो  वे  भी  कर  लेते
 थे  और  फायदा  उठा  लेते  थे।  सिलेक्ट  कमेटी
 ने  जो  इसमें  कुछ  सुधार  किया  है,  उसका  मैं

 स्वागत  करता  हूं  tT

 प्रभी  मेरे  मित्र,  श्री  डी०  सी०  शर्मा,
 प्रौर  कुछ  अन्य  माननीय  सदस्यों  ने  इस  कानून
 में  दिये  गए  डीलिमिटेशन  सम्बन्धी  प्रोविजन
 की  चर्चा  की।  मुझे  इस  सम्बन्ध  में  कुछ  बातें
 बड़े  दुख  ग्रौर  खेद  के  साथ  प्रकट  करनी  पढ़
 रही  हैं।  अब  तक  जितने  डेलिमिटेशन
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 कमीशन  हुए  हैं,  मैं  शुरू  से  ही उनका  एसोसिएट
 मेम्बर  रहा  हूं  ।  लेकिन  वर्तमान  डीलिमिटेशन
 कंमीशन  ने  जिस  तरह  से  काम  किया  है,  उसके
 बारे  में  मुझे  बहुत  भ्रंसतोष  प्रौढ़  बड़े  खेद  के
 साथ  कुछ  तथ्य  प्रकट  करने  पड़  रहे  हैं।  चूंकि
 चुनाव  ह: 16  रहे  हैं,  इसलिए  हम  इस  बात  के  लिए
 मजबूर  हैं  कि  इस  कानून  में  जो  व्यवस्था  की
 गई  है,  हम  उसका  समर्थन  करेंश्नौर  हर  स्टेट  में
 जो  डीलिमिटेशन  प्रारंभ  हुए  हैं,  उनको  कान-
 सालिडेट  कर  दिया  जाये।  मगर  हम  इसको
 स्वीकार  न  करते,  तो  इस  सम्बन्ध  में  बहुत
 कुछ  पेचीदगियां  ही  पैदा  हो  जातीं।  इसलिए
 हमको  मजबूरन  इसको  मन्जूर  करना  पड़ा  |

 लेकिन  मैं  सरकार  कौर  माननीय  सदस्यों
 का  ध्यान  इस  बात  की  तरफ़  दिलाना  चाहता
 हूं  कि  यू ०के०  कौर  यू०  एस ०  ए०.  में,  जो  सबसे
 बड़ी  डेमोक्रेसी  हैं  ग्रोवर  जिनसे  हमने  बहुत
 कुछ  लिया  है,  कांस्टीट्यएन्सीज़  के  डीलिमि-
 टेशन  का  भ्र धि कार  केवल  पार्लियामेंट  को  है।
 वहां  पर  किसी  कमीशन  को  यह  भझ्रधिकार
 नहीं  दिया  गया  है  कौर  डीलिमिटेशन  के
 सम्बन्ध  में  आखिरी  सील  पार्लियामेन्ट  लगाती
 है।  यह  ठीक  है  कि  पहले  इलेक्शन  के  लिए
 जो  डीलिमिटेशन  हुआ  था,  उसके  सम्बन्ध  में
 इलैक्शन  कमीशन  ने  एक  आर्डर  दिया  था,
 जिसको  प्रेज़िडेंट  ने  स्यू  किया ।  प्रेजिडेंट
 का  वह  काडर  हमारे  टेबल  पर  रखा  गया  शौर
 पालियामेंट  ने  उसमें  जो  कुछ  संशोधन  करना
 था,  वह  उसने  किया ।  उस  डीलिमिटेशन  के
 बेसिस  पर  ही  चुनाव  हुए।

 उसके  बाद  डीलिमिटेशन  कमीशन  एक्ट
 बना,  दूसरा  डोलिभिटेशन  हा  कौर  यह  तीसरा
 हो  रहा  है।  जहां  तक  मेरे  राज्य  का  सम्बन्ध
 हैं,  दुसरे  डीलिमिटेशन  कमीशन  ने  एसोशिएट
 मेम्बर  की  कुछ  कद्र  की  --मैं  एक  एसोसिएट
 मेम्बर  था--,  उनकी  राय  को  माना  कौर
 आमतौर  पर  उत  डीलिमिटेशन  से  लोगों  को
 संतोष  रहा ।
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 जहां  तक  इस  दफ़ा  का  ताल्लुक  हैं,  मैं
 आपके  सामने  कुछ  तथ्य  रखना  चाहता  हूं
 मैं  बहुत  लड़ा,  मैंने  बहुत  लम्बा  लेटर  माननीम
 ला  मिनिस्टर  के  प्रोसेसर  को  लिखा  था।
 यही  नहीं  मैंने  उनको  कुछ  बातें  ज़बानी  भी
 कहीं  थी,  जिनको  मैं  लेटर  में  नहीं  लाना  चाहता
 था,  क्‍योंकि  वे  बात  बहुत  भ्र रुचिकर  कौर
 शर्मनाक  थीं।  डीलिम्टिशन  कमीशन  के
 चेयरमैन  ने  मीटिंग  में,  जहां  पर  एसोसिएट
 मेम्बजध  थे,  जहां  पर  लोग  आते  थे,  साम्प्रदायिक
 बातें  कहीं।  उन्होंने  कहां,  “कांग्रेस  शुभ  बि
 डिफ़िटिड,  दि  गवर्नमेंट  फूड  बि  डिफ़ीटिड,
 दिस  गवनंमेंट  हेज़  बराट  रु इन  टू  दि  केंद्र,
 इट  हेज़  सोल्ड  दि  कंट्री”,  आदि  |  मैं  चाहता
 हुं  कि  चैयरमेन  के  इन  'रीमिक्स  की  इन्क्वायरी
 की  जाये

 श्री  त्यागी:  उन्होंने  यह  पसंद  केपी-
 सिटी  में  कहा  होगा  1

 श्री  राधेलाल  ब्यास:  नहीं,  उन्होंने
 मीटिंग  में  चेयर  में  कहा।

 एक  बार  एक  एसोसिएट  मेम्बर,  जो  कि
 जनसंघ  के  सदस्य  थे,  किसी  बाई-इलेक्शन  में
 प्रचार  करने  के  लिए  जा  रहे  थे।  जब  उन्होंने
 कहा  कि  मैं  जाना  चाहता  हूं,  मैं  इजाजत
 चाहता  हूं,  तो  चेयरमेन  ने  कहा,  “कराई  विश  यू
 सक्सेस”  ।  तब  मैंने  पूछा,  “डू  यू  विश  एस
 डिफ़ीट”  ?  इस  पर  वह  बहुत  शरमाएं  कौर
 बोले,  “आई  विश  यू  फालसों  सक्सेस”  |  तब
 मैंने  कहा,  “हाऊ  कैन  यू  विश  सबसे  टू  बोथ  दि
 पार्टीज़  am  इस  तरह  की  बातें  एक  दफ़ा  नहीं,
 अनेक  दफ़ा  हुई।

 गुजरात  के  भाई  बतायें  कि  वहां  पर
 कितनी  बातें  हुई,  किस  तरह  प्रदेश  कांग्रेस
 कमेटी  के  सेक्रेटरी  ने  चेयरमेन  को  प्रोटेस्ट  का
 लेटर  लिखा  भ्र ौर  किस  तरह  चेयरमेन  ने  माफ़ी
 मांगी  ।  हिमाचल  प्रदेश  के  भाई  भी  जानते
 हैं  कि  वहां  पर  कितनी  बातें  कही  गई।  .कहा
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 गया  कि  यह  गवर्नमेंट  ऐसी  है,  आ्रापोज़ीशन
 का  कोई  एसोसिएट  मेम्बर  नहीं  है।  मैं  कहना
 चाहता  हूं  कि  जब  वहां  पर  आ्रपोजीशन  हैं  ही
 नहीं,  तो  एसोसिएट  मेम्बर  किसको  बनायें।

 डीलिमिटेशन  कमीशन  के  निर्णयों  के
 बारे  में  यह  अधिकार  दिया  गया  है,  “इट  शैल
 हैव  दि  फौज  आफ  ला  एंड  इट  शैल  काट  ि
 क्वैस्वन्ड  इन  ए  कोर्ट  आफ़  ला'-  डीलिमिटे-
 शन  कमीशन  ते  बहुत  इरेगुलेरिटीज़  की  हैं।
 मैं  कह  सकता  हूं  कि  उसके  द्वारा  कांस्टीट्यूशनल
 का  29  किया  गया  है,  उसके  विरुद्ध  आचरण
 किया  गया  है,  हमने  जो  डीलिमिटेशन  कमीशन
 एक्ट  बनाया  है  और  उसमें  जो  डायरेक्शन्ज
 दी  हैं,  उनकी  सरासर  अ्रवहेलना  भ्र ौर  विरोध
 किया  गया  है।  अगर  आज  पालियामेंट
 कांस्टीट्यूशनल  के  खिलाफ़  कोई  काम  करे,  तो
 इट  कैन  बि  कार्ड  इन  क्वेश्चन,  इट  कैन  बि
 नललीफ़ाइड।  नगर  प्रेसीडेंट  का  कोई  ग्लाइडर
 कांस्टीट्यूशनल  के  विरूद्ध  है,  तो  वह  नल्‍लीफ़ाई
 हो  सकता  है।  लेकिन  अगर  डीलिमिटेशन
 कमीशन  कांस्टीटयणशन  के  खिलाफ़  कमल  करे,
 इस  एक्ट  में  जो  डायरेक्शन  दी  गई  हैं,  सरासर
 उनके  ख़िलाफ़  जाए,  तो  इट  कैननाट  ि  कार्ड
 इन  क्वेश्चन  इन  एनी  कोर्ट  आफ़  ला।  इस
 बारे  में  हाई  कोर्स  में  रीटा  पेश  हुए,  सुप्रीम
 कोर्ट  तक  मामला  गया,  लेकिन  उनके  हाथ
 बंधे  हुए  थे,  क्योंकि  इट  कानाट  बि  कार्ड
 इन  क्वेश्चन  बिकाऊ  पालियामेंट  हैश  मेड
 दैट ला।

 मैं  मंत्री  महोदय  से  निवेदन  करना  चाहता
 हूं  कि  अगर  कभी  नहीं,  तो  आगे  चल  कर
 उनको  इस  पर  विचार  करना  होगा  शरीर
 करना  चाहिए  कि  इस  पार्लियामेंट  ने  जो
 एथारिटी  बनाई  है,  मगर  वह  एथारिटी
 कायदे-कानून  और  कांस्टीट्यूशनल  को  फूला  उन
 करती  है,  उसके  विरोध  में  जाती  है,  तो  उसको
 दुरुस्त  करमे  का  प्राधिकार  होना  चाहिए  कौर

 of  the  People
 (Amdt.)  Bill

 लोगों  को  हाई  कोर्स  तथा  सुप्रीम  कोर्ट  में
 जाने  का  अधिकार  होना  चाहिए।  आखिर
 पह  व्यवस्था  करने  की  क्‍या  ज़रूरत  थी  कि
 a  इट  कैन नाट  बि  कार्ड  इन  क्वेश्चन  इन  एनी
 कोर्ट  साफ़  ला”  ?
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 Why.  should  it  not  be  called  in
 question?  It  has  acted  deliberately
 against  the  provisions  of  the  Consti-
 tution  and  against  the  provisions  of
 the  Delimitation  Commission  Act.

 कुछ  दो  चार  बातें  मैं  बता  देना  चाहता
 हूं।  मेरे  मित्र,  श्री  उइके,  यहां  नहीं  हैं।
 यद्यपि  यह  सिद्धान्त  स्वीकार  किया  गया  है  कि
 जहां  तक  हो  सकेगा,  कम्पैक्ट  कांस्टीटयूएन्सीज़
 बनाई  जायेंगी,  लेकिन  दो  ऐसी  एस् रम् बली
 कांस्टीटपूएन्सीज़  को  मंडला  पार्लियामेंटरी
 कांस्टीटपूएन्सी  में  मिला  दिया  गया  है,  जो  एक
 दूसरे  से  अलग  हैं,  जिनका  कोई  रास्ता  नहीं
 है।  इसी  तरह  ग्वालियर  पालियामेटरी
 कांस्टीटयएं इसी  दो  हिस्सों  में  बंटी  हुई  है।
 दतिया  की  दो  एसेम्बली  कस्टीट्प्रएन्सीजआ
 को  भिंड  में  मिला  दिया  गया  है,  जबकि  उनको
 ग्वालियर  में  मिलाया  जा  रास्ता  था,  ताकि
 वह  एक  कम्पैक्ट  एरिया  हो  जाता  श्लोक  दो
 हिस्सों  में  न  बँटता  रख  दतिया  बीच  में
 इन्टरबवीन  करता  है  और  ग्वालियर  पीलिया-
 मेंटरी  कांस्टीट्यूएन्सी  को  दो  हिस्सों  में  बांट
 देता  है।

 आर्टिकल  8  में  यह  प्राचीन  है.

 “(a)  there  shall  be  alloted  to
 each  State  a  number  of  seats  in
 the  House  of  the  People  in  such
 manner  that  the  ratio  between
 that  number  and  the  population
 of  the  State  is,  so  far  as  practica-
 ble,  the  same  for  all  States;”

 इस  प्राचीन  के  अनुसार  एसेम्बली  कांक्रीट-
 यूजीसी  कौर  पालियामेंटरी  कांस्टीट्यूएन्सी
 में  पापुलेशन  का  रेशो  एक  ही  रहना  चाहिए।
 जहां  तक  प्रैक्टिकेबल  हो,  वह  एक  ही  होना
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 चाहिए।  दो  चार  हज़ार  का  फक  हम  समझ
 सकते  हैं,  लेकिन  किसी  कांस्टीट्यूएन्सी  में  झूठ
 लाख  है,  किसी  मे  नौ  लाख  है  कौर  किसी  में
 सवा  नौ  लाख  है  t  झ्र गर  कहीं  इतना  सकें  हो,  तो
 वह  हमारी  समझ  में  नहीं  कराता  है।  एसेम्बली
 कांस्टीट्यूएन्सी  जहां  एक  लाख  की  रखी  गई
 है,  वहां  32  और  35  हज़ार  का  फ़र्क  है।
 क्‍या  कांस्टीट्यूशनल  के  प्राचीन  का  यह  मतलब
 है?

 डीलिमिटेशन  कमीशन  ने  कहा  था  कि
 जहां  शिड्यूल  ट्राइबल  का  हाइएस्ट  परसेंटेज
 होगा,  वहां  पर  शशिड्यूल्ड  ट्राइबल  की  सिटी
 रिजर्व  की  जायेंगी।  पहले  झुकना  रिज़वान
 पालियामेंटरी  कॉस्टीट  में  आठ  एसेज-
 बली  सीट्स  रिज़र्व  थीं।  शब  उसमें  दो
 जनरल  सीट्स  मिला  दी  गई  हैं,  रतलाम  ग्रोवर
 जावरा,  जिसका  परिणाम  यह  हुसना  है  कि
 जहां  परसेंटेज  पहले  80  था,  वहां  बह  56या
 60  रह  गया  है।  क्‍या  यह  कायदे  के  खिलाफ

 नहीं  है?
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 मैं  इस  प्रकार  के  एक  नहीं,  अनेक  उदाहरण
 दे  सकता  हूं,  लेकिन  मेरे  पास  टाइम  नहीं  है
 और  मैं  हाउस  का  बहुमूल्य  समय  नहीं  लेना
 चाहता  हूं  ।  डी  लिमिटेड  कमीशन  ने  संविधान
 की  0एक  एक  धारा  के  विरुद्ध,  एक्ट  के  एक  एक
 डायरेक्शन  के  विरुद्ध  कमल  किया,  लेकिन
 फिर  भी  कहा  जाता  है  कि  उत्तकों  किसी  कोर्ट
 में  क्वेश्चन  नहीं  किया  जा  सकता  है।  पालि-
 या मेंट  को  इस  पर  विचार  करना  चाहिए
 कौर  कोई  रास्ता  निकालना  चाहिए।

 जो  सेन्सस  के  बाद  हर  दफ़ा  रिविजन
 का  तरीका  है,  उस  पर  भी  विचार  करने  की
 ज़रूरत  है।  यू०  के०  में  शरीर  सेन्सस  बढ़
 जाये,  तो  भी  प्यार  एक  कांस्टीट्यूएन्सी  का
 एक  दफ़ा  डीलिमिटेशन  हो  गया  है,  तो  उप्तका
 एरिया  उतना  ही  रहता  है।  एरिया  बहुत
 कम  बदलता  है,  जबकि  पार्लियामेंट  किसी

 NOVEMBER  10,  i966  Export  duty
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 दूसरे  कारण  से  उसको  बदलना  चाहे।  जो
 कांस्एन्टीट्यूएंसी  डीलिमिट  कर  दी  गई  है,
 पापुलेशन  के  बढ़ने  पर  उसे  ही  कॉस्टीट  ज्णन्सी
 माना  जाना  चाहिए।  मगर  मद्रास  ने  फैमिली
 प्लानिंग  को  अच्छी  तरह  से  एनफोसं  किया  है
 और  वहां  पर  पापुलेशन  कम  हो  गई  है,  तो
 डीलिमिटेशन  कमीशन  के  द्वारा  उसकी  सीट्स
 को  कम  कर  दिया  गया  है।  मगर  मेरी  स्टेट
 या  किसी  दूसरी  स्टेट  की  ग्रा बादी  बढ़  गई  है,
 तो  उसको  ज्यादा  सीट्स  दे  दी  गई  हैं।  यह
 न्यायसंगत  नहीं  है।  मगर  किसी  स्टेट  की
 पापुलेशन  कम  हो  गई  है,  तो  उसकी  सीट्स
 की  संख्या  क्‍यों  कम  होनी  चाहिए  ?  यह  तो
 एक  तरह  से  फैमिली  प्लानिंग  के  उसूल  के
 ख़िलाफ़  जाता  है।  द्रोह  इसमें  लोगों  की
 दिलचस्पी  नहीं  होती  है।  इसलिए  मेरा  यह
 सुझाव  है  कि  आगे  जाकर  के  इस  पर  गवर्नमेंट
 को  बहुत  गम्भीरता  से  विचार  करना  चाहिए
 श्र  ऐसी  व्यवस्था  करनी  चाहिए  कि  पॉपुलै-
 शन  कम  ज्यादा  होने  की  वजह  से  किसी  स्टेट
 को  जितनी  सीट्स  एलके  ट  की  गई  हैं  उसमें
 कमी  नहीं  होनी  चाहिए  बल्कि  उसके  अन्दर
 की  जो  कांस्टीट्पूएंसीज़  हैं  उनमें  भले  ही  फर्क
 हो  जाय  लेकिन  सारे  स्टेट  की  सीट्स  में  फर्क
 नहीं  होना  चाहिए।

 इन  शब्दों  के  साथ  मैं  आपको  धन्यवाद
 देता  हूं  V

 5.30  hrs.

 STATEMENT  RE.  EXPORT  DUTY
 ON  TEA

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  As  the  hon.  Mem-
 bers  are  aware,  an  export  duty  at  the
 rate  of  Rs.  2:00  per  kilogram  was  im-
 posed  on  tea  on  the  eve  of  devalua-
 tion.  The  purpose  of  the  levy  was
 partially  to  mop  up  consequential
 profits  and  to  help  protect  the  unit
 value  of  this  important  export  item.
 It  was  hoped  that  the  balance  amount
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 of  extra  rupee  realisations  would
 leave  a  sufficient  margin  as  a  mea-
 sure  of  incentive,  both  for  exports  of
 tea  and  for  the  development  of  the
 industry  as  a  whole.

 A  number  of  representations  have
 been  received  urging  Government
 that  the  specific  rate  of  duty  of  Rs.
 2.00  per  kilogram  weighs  heavily  on
 the  exports  of  low  and  medium  price
 teas.  After  a  careful  examination  of
 the  position  in  all  its  aspects,  it  has
 been  found  that  while  lower-priced
 teas  stand  in  need  of  some  relief,
 higher  price  teas  can  bear  a  higher
 incidence  of  duty.

 Although  the  imposition  of  an  ad
 valorem  duty  would  be  the  _  ideal
 course  to  adopt,  such  a  course  would,
 as  I  have  already  stated  earlier  on  the
 floor  of  this  House,  be  baset  with  ad-
 ministrative  and  other  difficulties.  It
 has,  therefore,  been  decided  to  com-
 bine  the  advantages  of  both  an  cd
 valorem  and  a  specific  rate  of  duty
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 on  tea.  In  this  connection,  I  place
 on  the  table  of  the  House  a
 statement  giving  the  details  of  the
 revised  rates  of  duty  which  will  take
 effect  from  tomorrow.

 It  will  be  observed  that  the  duty
 has  been  fixed  on  a  value-slab  basis
 according  to  which  teas  of  the  value
 of  upto  Rs.  4.00  per  kilogram  will
 bear  a  specific  duty  of  80  paise  per
 kilogram  as  against  the  present  rate
 of  Rs.  2.00  per  kilogram.  That  is  a
 substantia]  reduction.  The  duty  will,
 however,  progressively  rise  to  the
 maximum  rate  of  Rs.  3.00  per  kilo-
 gram  depending  on  the  value  of  the
 tea  exported.  The  amount  of  duty
 payable  above  the  existing  rate  of
 Rs,  2.00  per  kilogram  but  upto  the
 maximum  of  Rs.  3.00  per  kilogram
 will  include  only  such  teas  as  are
 valued  at  above  Rs,  9.00  per  kilogram.

 It  is  hoped  that  the  slab  system
 will  help  in  improving  both  the
 value  and  volume  of  tea  exports.

 STATEMENT

 l.  Tea,  value  of  which  does  not
 exceed  Rs.  4.00  per  kg.

 2.  Tea,  value  of  which  exceeds
 Rs,  4°00  per  kilogram  but  does  not
 exceed  Rs.  8.00  per  kg.

 3.  Tea,  value  of  which  exceeds
 Rs.  8.00  per  kilogram  but  does  not
 exceed  Rs,  2.00  per  kg.

 4,  Where  value  exceeds  Rs.  12.00
 per  kilogram.

 5.32  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 NINETY-SEVENTH  REPORT
 Shri  Shree  Narayan  Das

 bhanga):  I  move:
 “That  this  House  agrees  with

 the  Ninety-seventh  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented

 (Dar-

 80  paise  per  kilogram

 80  paise  per  kilogram  plus  40  paise
 per  klogram  for  every  increase  of  50
 paise  or  part  thereof  in  value  in
 excess  of  Rs,  4°00  per  kg.
 Rs.  1:60,  per  kilogram  plus  5  puise
 per  ki'ogram  for  every  increase  ot  50
 paise  or  part  thereof  per  ki‘ogram  in
 value  in  excess  of  Rs,  8-00  per  kg.
 Rs.  3°00  per  kilogram.

 to  the  House  on  the  8th  Novem-
 ber,  1966,
 Mr.  Deputy-Speaker:  The  question

 “That  this  House  agrees  with
 the  Ninety-seventh  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  8th  Novem-
 ber,  1966.”

 The  motion  was  adopted.



 2579
 NOVEMBER  10,  966

 45.3l  hrs.
 RESOLUTION  RE:  SCHEME  FOR
 DRINKING  WATER  FOR  MADRAS—
 contd.

 Mr.  Deputy-Speaker:  The  House
 will  not  take  up  further  discussion
 of  the  following  Resolution  moved  by Shri  Era  Sezhiyan  on  the  2nd  Sep-
 tember,  966:—

 “This  House  is  of  opinion  that
 the  Government  should  provide
 sufficient  financial  assistance  to
 the  State  Government  of  Madras
 for  early  implementation  of  a
 scheme  to  provide  adequate  sup-
 ply  of  drinking  water  to  the  city
 of  Madras.”

 Shri  Sezhiyan  to  continue  _  his
 speech,  59  minutes  are  left.

 Shri  Sezhiyan  (Perambalur):  Mr.
 Deputy  Speaker,  Sir,  last  time,  I
 moved  the  Resolution  formally  and  it
 is  before  the  House.  The  Resolution
 is  regarding  the  scheme  to  provide
 adequate  drinking  water  to  the  city of  Madras.  Though  my  Resolution  js
 specific  about  the  city  of  Madras,  I
 want  to  impress  the  House  that  I  am
 not  unaware  of  the  acute  distress  of
 drinking  water  in  so  many  cities  and
 the  rural  parts  of  the  country.

 For  the  last  9  years,  there  has
 been  the  uninterrupted  rule  of  Cong-
 ress  and  for  the  last  ॥7  years  there
 has  been  planning.  But  it  is  a  mat-
 ter  of  great  sorrow,  if  not  of  shame,
 to  say  that  we  have  to  come  before
 the  House  to  plead  for  drinking
 water  after  all  these  Plans  and  so
 many  schemes  being  drawn  up.

 As  everybody  knows,  next  to  air,
 water  is  the  basic  necessity  for  life
 and,  after  that,  food,  clothing,  shelter
 and  so  many  other  things  come.
 When  there  is  a  shortage  of  food,
 at  least  our  Government  has  got  a
 scheme  of  P.  L.  480  by  which  they
 can  import  food  and  make  the  gap
 that  has  been  left  by  the  defictency
 in  the  food  supplies.  But  for  drink-
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 ing  water,  no  P.  L,  480  scheme  could
 be  devised  by  which  drinking  water
 can  be  imported.  (Interruption)  [f  it  is
 available,  they  would  also  like  to  im-
 port  drinking  water.  Our  country  has
 come  to  this  stage.

 Why  I  have  specified  the  City  of
 Madras  is  because  instead  of  being
 vague,  I  want  to  pinpoint  how  acute
 the  shortage  of  drinking  water  sup-
 Ply  is  in  the  City  of  Madras.  The
 same  state  of  affairs  prevails  in  all
 Parts  of  the  country.  Probably  in
 the  rural]  parts,  it  may  be  more  acute.
 As  I  said  earlier  ,instead  of  being
 vague,  I  want  to  be  specific  about  the

 City  of  Madras.

 If  we  take  the  water  supply  and
 sanitation  schemes  for  the  past  three
 Plans,  we  will  know  how  much  gap

 yhas  been  left.  I  can  say  that  this  is
 a  subject  which  has  been  talked
 about  much  but  on  which  little  has
 been  done.  Drinking  water,  as  I  said,
 next  to  air,  is  a  very  important  thing
 for  the  humanbeings  to  survive,  but
 it  has  been  one  of  the  things  that
 have  been  neglected  throughout.

 Even  after  the  first  three  Five-
 Year  Plans,  after  5  years  of  plan-
 ning,  as  far  as  rural  water  supply
 schemes  are  concerned,  I  fing  that
 only  about  17,000  villages  have  been
 provided  with  any  scheme  of  water
 supply.  In  the  whole  of  India  there
 are  5,65,000  villages,  out  ०  which,
 throughout  the  three  Five-Year  Plans
 in  5  years  of  planning,  they  have
 been  able  to  provide  water  supply  to
 only  about  17,000  villages.  That  means
 only  for  3  per  cent  of  the  total  num-
 ber  of  villages  we  have  been  able  to
 provide  some  sort  of  protected  water
 supply  schemes.

 Regarding  the  schemes  in  urban
 ४7९६४  where  there  are  77076  insistent
 demands,  where  there  is  a  hue  and
 cry  and  where  people  have  to  be  ‘pro-
 vided  with  water  supply  in  a  more
 urgent  way,  IJ  find  that  even  after  the
 completion  of  the  three  Five-Yeer
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 Plans,  only  about  48  per  cent  of  the
 urban  people  have  been  provided
 with  water  supply,  ie.,  52  per  vent  of
 the  urban  people  are  left  without
 any  water  supply.  Herein  I  may  add
 that  about  76  per  cent  have  beer  left
 without  any  sewage  schemes,  This  is
 the  state  of  affairs  after  three  Five-
 Year  Plans,  after  49  years  of  wul-
 interrupted  rule  by  our  own  masters.
 I  do  not  think  that  the  deficiency  will
 be  wiped  out  in  any  sizeable  measure
 even  in  the  Fourth  Five-Year  Plan.
 For  the  three  Five-Year  Plans,  for
 rural  parts,  they  have  spent  only
 Rs.  44  crores.  I  think  now  for  rural
 water  schemes  they  are  going  to
 provide  Rs.  83  crores—it  has  been
 stated  so.  How  far  the  financial
 target  is  going  to  be  achieved  and
 how  far  the  target  laid  down  will  be
 completed  is  yet  to  be  seen.  Even
 by  spending  Rs.  44  crores  throughout
 the  firs,  three  Plan  periods,  one  can
 see  that  we  have  been  able  to  touch
 only  3  ०  the  rural  villages  and
 about  half  of  the  urban  population
 is  still  left  without  water,  Suppose
 we  increase  it  to  four  times,  I  do
 not  know  how  far  the  gap  is  going  to
 be  filled.

 5.38  hrs.

 (Surr  SHAM  Lau  SararF  in  the  Chair]

 As  I  said,  I  have  taken  the  specific
 case  of  the  City  of  Madras  so  far  as
 drinking-water  supply  iis  concerned.
 The  population  of  Madras  is  about  2
 millions,  i.e.  20  lakhs.  The  Corpo-
 ration  of  Madras  City  is  able  to
 supply  only  about  35  million  gallons
 a  day;  it  works  out  to  about  Th
 gallons  per  head  per  day  in  the  City
 of  Madras.  Why  I  pinpoint  the  City
 of  Madras  while  all  the  other  Cities
 are  also  having  acute  shortage  of
 drinking  water  is  because  in  Madras
 it  is  more  acute  than  any  other  part
 of  the  country.  Take,  for  example,
 Bangalore;  there,  the  daily  supply
 of  drinking  water  is  30  million  gal-
 lons  for  a  population  of  .2  million;
 approximately  it  comes  to  25  gallons
 per  head  per  day.,  In  Calcutta,  it

 is  404  million  gallons  for  a  popula-
 tion  of  2.93  millions,  ie,  about  35
 gallons  per  head  per  day.  In  Delhi
 and  New  Delhi,  it  is  30  million  ga-
 lions  a  day  for  a  population  of  2.66
 millions;  that  works  out  approxi-
 mately  to  50  gallons  per  head  per
 day.  In  Bombay,  it  is  220  million
 gallons  a  day  for  a  population  of
 4.5  millions.  which  works  out  app-
 roximately  to  53  gallons  per  head
 per  day.  Therefore,  whereas.  for
 Bombay  it  is  53  gallons  per  head  per
 day,  for  Delhi  50  gallons,  for  Calcutta
 35  gallons  and  for  Bangalore  25
 gallons  per  head,  for  Madras  it  is
 only  74  gallons  per  head  per  day.
 This  is  apart  form  the  industria!
 uses;  the  other  uses  are  to  be  inclu-
 ded  in  this.  Therefore,  in  Madras,
 the  shortage  is  felt  more;  the  shor-
 tage  is  keenly  felt  in  the  City  of  Mad
 Tas;  it  is  felt  more  in  the  City  of  Mad-
 ras  than  anywhere  else.  Therefore,
 there  is  a  70९  urgent  need,
 an  immediate  urgency,  to  augment
 water  supply  in  the  City  of  Madras,
 Industries  now  existing  in  the  City  of
 Madras  are  not  able  to  get  adequate
 water  supply  for  their  functioning.
 Therefore,  it  becomes  a  bar,  an  obs-
 tacle,  for  new  industries  to  come  up.
 If  any  new  industry  has  to  be  start-
 ed,  they  want  adequate  water  supply
 for  its  functioning  ang  when  that  is
 denied,  industrialisation,  to  a  very
 large  extent,  is  being  hampered  and
 obstructed,  Also,  the  sanitation  of  the
 City  is  also  in  great  peril,  If  adequate
 protected  water  is  not  given,  so  nany
 diseases,  especially  water-borne
 diseases  like  cholera  and  filariasis  are
 let  loose  in  those  parts  of  the  coun-

 श्री  हुबमचन्द  कछवाय  (देवास)
 सभापति  महोदय,  मैं  व्यवस्था  चाहता  हुं,
 सदन  में  गणपति  नहीं  है  ।
 Mr.  Chairman:  The  bell  is  being

 rung.
 Now  there  is  quorum.  The  hon.

 Member  may  continue.
 Shri  Sezhiyan:  Drinking  water

 supply  to  Madras  is  very  limited  be-
 cause  drinking  water  to  Madras  City
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 now  depends  on  Poondi  reservoir
 and  Cholavaram  and  Red  Hills  lakes,
 for  about  35  million  gallons  a  day,  but
 there  is  no  perennial  river  to  feed
 these  lakes.  They  depend  mostly  on
 the  North-East  monsoon  for  water.
 Whenever  there  is  a  failure  of  mon-
 soons,  the  City  is  put  to  task  and
 often  crisis  occurs  whenever  there  is
 a  drought  or  failure  of  monsvon.
 Therefore,  as  a  long-term  arrange-
 ment,  three  or  four  schemes  have
 been  suggested  for  the  past  thirty
 years;  one  scheme  or  the  other  is
 mooted  on  paper  and  it  is  investi-
 gated,  but  still  there  is  no  water  from
 the  taps  to  the  city  of  Madras.

 Dr.  Ranen  Sen  (Calcutta  East):
 The  same  is  the  position  in  Calcutta
 also.

 Shri  Sezhiyan:  That  is  why  I  have
 prefaced  my  observations  on_  this
 resolution  by  saying  that  this  reso-
 lution  is  a  specific  one  relating  to
 Madras,  but  the  same  situation  pro-
 bably  prevails  in  most  of  the  cities
 and  in  the  rural  parts  also,

 Mr.  Chairman:  Madras  has  every
 sympathy  from  the  hon.  Member.

 Shri  Sezhiyan:  I  am_  speaking
 specifically  about  Madras,  because  it
 is  more  acute  in  Madras  than  in  other
 cities.

 When  I  had  tabled  a  question  during
 the  last  session  about  water  supply
 to  the  city  of  Madras,  I  was  told  that
 some  interim  measures  were  being
 suggested.  One  was  the  construction
 of  an  open-lined  channel  from  Satya-
 murthisagar  to  Poondi  reservoir  and
 two  other  channels  leading  to  the
 Red  Hills  Lake;  the  second  was  the
 acquisition  of  about  7500  acres  of
 ayacut  lands  so  that  that  water  can
 be  conserved  for  provision  of  drink-
 ing  water  supply  to  Madras;  the  third
 scheme  was  to  raise  the  full  tank
 levels  at  Red  Hills  and  Sholavaram
 Lakes.  These  are  only  interim  mea-
 sures  which  have  been  suggested.
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 There  is  also  another  scheme  which
 is  under  examination  by  Government
 with  UN  assistance,  and  that  is  seek-
 ing  water  from  under-ground  sources
 in  the  near  vicinity  of  Madras  city.
 In  spite  of  all  these  schemes,  whether
 it  is  from  underground  or  from  open
 ground  or  from  the  U.S.A.  under
 PL-480  or  any  other  law,  the  fact
 remains  that  there  is  no  adequate
 drinking  water  for  Madras.  If  we
 open  the  taps  there,  they  only  weep,
 and  that  too  only  for  about  two  hours.
 Afterwards,  nothing  is  left,  and  the
 tap  is  as  dry  as  anything  else.  As  I
 said  earlier,  we  depend  on  the  north-
 east  monsoon.  If  the  monsoon  fails,
 then  the  entire  city  has  to  go  without
 drinking  water.  If  foog  is  scarce,  I
 could  understand  it  ,  but  even  water
 is  scarce  after  these  fifteen  years  of
 planning,  and  we  are  left  with  only
 weeping  taps  and  dry  tanks.

 There  are  three  schemes  which  are
 feasible  and  which  can  provide  water
 to  the  city  and  which  have  been  fully
 investigated.  If  only  Government
 Pay  some  attention  to  these  schemes
 they  can  provide  drinking  water  to  the
 city.  Even  though  Madras  is  about
 300  miles  away  from  here,  and  the

 capital  is  not  located  there,  Govern-
 ment  should  feel  the  distress  of  the
 people  in  those  distant  parts.

 There  are  about  two  or  three  im-
 portant  schemes  which  have  been
 investigated  ang  which  are  feasible
 and  which  can  be  taken  up  immedia-
 tely  to  give  water  to  the  city  of  Mad-
 ras.  The  first  one  is  the  Krishna-
 Pennar  scheme.  Even  the  Gulati
 Commission  had  made  a  specific  re-
 commendation  on  this  matter,  and  the
 Government  of  India  also  have  agreed
 to  the  allotment  of  15,000,  million
 c  ft.  of  water  per  day  for  the  city  of
 Madras  by  the  three  States  of  Maha-
 rashtra,  Mysore  and  Andhra  Pradesh,
 that  is,  5  TMC  by  each  from  the  rivers
 Krishna  and  Godavari.  We  do  not
 know  how  far  that  report  is  going  to
 be  implemented.  There  is  a  conten-
 tion  which  has  not  yet  been  settled
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 in  regard  to  this  mater.  Next  to
 boundary  disputes,  water  dispute  is
 the  greatest  dispute  between  the  Sta-
 tes.  I  do  not  know  when  that  dispute
 will  be  settled  amicably  and  when
 Madras  city  will  be  able  to  get  water.

 that
 quan-

 It  is  also  —_-  understood
 availability  of  this

 tity  of  water  for  the  city  of
 Madras’  will  be  dependent  on  the
 interlinking  of  the  rivers  Godavari,
 Krishna  and  Pennar,  Though  the
 allotment  of  5  TMC  of  water  purely
 for  drinking  water  purposes  has  been
 approved,  the  site  of  supply,  the
 method  of  conveyance  and  so  many
 other  details  have  not  yet  been  de-
 cided.  At  this  rate,  it  may  take
 two  or  three  decades  for  them  to
 settle  these  things,  and  afterwards,
 they  have  to  link  up  the  rivers  and
 then  the  water  has  to  come  to  Mad-
 ras  after  passing  through  these  dis-
 putes  and  other  things.

 Therefore,  the  immediate  and  most
 useful  scheme  will  be  to  bring  water
 from  the  Cauvery  itself.  There  are
 two  schemes  in  this  regard.  One
 is  to  bring  water  the  Coleroon  to
 the  Viranam  lake  and  from  there  to
 bring  water  to  the  Madras  city.  That
 is  one  scheme  which  is  feasible.
 There  is  also  another  scheme,  namely
 the  gravity  scheme  to  be  taken  from
 Jaderpalavam;  I  understand  that
 that  needs  investigation  further.  But
 the  Cauvery  scheme  has  been  fully
 investigated,  and  the  Madras  Corpo-
 ration  has  made  very  specific  and
 very  useful  recommendations  in  this
 regard,  the  investigations  have  been
 completed,  and  the  matter  is  also  be-
 fore  Government.  That  will  cost
 about  74  crores,  That  is  the  capital
 expenditure.  The  annual  recurring
 expenditure  will  come  to  about  Rs.
 35  lakhs  only.  But  that  expenditure
 of  Rs.  35  lakhs  can  help  to  augment
 the  supply  with  40  million  gallons
 more  for  the  city  of  Madras.

 As  I  said  earlier,  the  water  supply
 situation  in  Madras  is  very  acute  and
 in  a  very  awkward  posture.  Gove-
 rnment  should  come  forward  with
 specific  schemes,  not  paper  schemes,
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 but  specific  schemes  which  can  give
 drinking  water  to  the  people.  We
 do  not  want  anything  else;  at  least
 we  want  some  drinking  water  to  the
 Madras  city,  and  that  should  be  pro-
 videg  at  the  earliest  earmarked  date.
 What  often  happens  is  that  when  one
 Minister  comes,  he  starts  a  plan  and
 it  is  there  on  paper,  and  then  he  goes
 away;  then,  another  Minister  comes,
 and  he  revises  the  scheme,  and  then
 there  is  a  tribunal  and  then  a  com-
 mission  and  so  on.  The  net  result
 of  all  this  is  that  there  is  no  water
 for  the  common  man  living  in  the
 small  shanties  and  the  small  parts
 of  the  city.

 Therefore,  I  plead  with  the  fair
 lady  who  is  now  holding  this  port-
 folio  to  see  that  water  supply  is
 given  at  the  earliest  in  a  concrete
 way  to  the  city  of  Madras.

 Shri  Narendra  Singh  Mahida
 (Anand):  The  resolution  seeks  to

 say  that  the  Government  of  India
 should  provide  financial  assistance  to
 the  State  Government  of  Madras  for
 a  scheme  to  provide  adequate  supply
 of  drinking  water  to  the  city  of
 Madras.

 My  hon.  friend  the  Mover  of  the
 Resolution  is  thinking  of  Madras  only.
 But  what  about  Bombay?  What
 about  Delhi?  What  about  the  claims
 of  the  other  large  cities?

 Mr.  Chairman:  The  resolution  is  a
 specific  one.

 Shri  Narendra  Singh  Mahia:  I  am
 only  discussing  the  question  whether
 he  needs  more  or  we  need  more.  But,
 above  all,  the  claims  of  the  rural
 population  should  be  first  considered.

 Is  the  Mover  of  the  resolu-
 tion  aware  that  in  the  desert  areas  of
 Rajasthan,  rain  is  a  rare  visitor,  and
 drinking  water  is  as  precious  as  life-
 blood.  Water  jars  are  kept  under
 lock  and  key.  In  the  villages  of
 Bikaner,  Barmar  and  Jaisalmer,  the
 women  spend  about  seven  to  eight
 hours  a  day  to  bring  water  from
 wherever  it  is  available.  The  well-
 to-do  people  build  reservoirs  in  their
 houses  to  store  rain-water,  and  to
 people  who  ask  for  water,  they  would
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 say  ‘we  shall  give  you  milk  or  ghee,
 but  please  do  not  ask  for  water’.
 Water  is  brought  to  many  places  in
 special  carts  and  carriages  and  some-
 times  it  is  sent  by  train.  So,  Madras
 can  wait  for  some  years:  the  need  of
 the  rural  population  is  much  greater.

 Shri  Nambiar;  (Tirucherapalli):
 What  is  this?  He  is  opposing  the
 resolution.  We  thought  that  he  would
 support  the  resolution.

 Shri  Narendra  Singh  Mahida:  Dur-
 ing  these  nineteen  years  of  Indepen-
 dence,  all  the  5b  lakhs  villages  in  our
 country  have  not  been  assured  of  pure
 water  to  drink  in  enough  quantity.
 The  problem  of  drinking  water  is
 somewhat  different  in  the  villages
 from  what  it  is  in  towns.

 Almost  every  town  today  has  piped
 supply  of  drinking  water.  The  num-
 ber  of  people  living  in  towns  includ-
 ing  the  big  cities  is  now  0  crores;
 that  is  about  20  per  cent  of  our  popu-
 lation.  When  India  became  free,  not
 even  one-fifth  of  these  towns  had  a
 reasonably  safe  supply  of  drinking
 water.  The  number  of  people  living
 in  towns  and  also  the  number  of  towns
 themselves  have  increased  remark-
 ably  since  Independence.  This  has
 put  a  severe  strain  on  the  water  sup-
 ply  system  in  the  town  _  including
 Madras.  This  is  the  reason  why  the
 supply  of  drinking  water  in  the  urban
 areas  is  not  always  adequate.  The
 tap  even  in  Delhi  works  only  for  a
 few  hours  of  the  day,  and  often  in
 the  dry  season  cuts  are  imposed.
 Sometimes  the  water  is  found  to  be
 less  pure  than  it  shoulg  be.

 Nearly  80  per  cent  of  our  people
 live  in  the  villages.  The  96]  census
 counted  5,59,000  villages...

 Mr.  Chairman:  Why  should  the
 hon.  Member  not  come  to  the  subject
 straightway?

 Shri  Narendra  Singh  Mahida;:  I
 am  pointing  out  hat  his  need  is  not
 greater  than  ours.  36  crores  of  peo-
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 ple  are  living  in  these  villages;  two
 thirds  of  our  viliagers  live  in  areas
 which  are  far  away  from  the  rivers
 or  from  canals  or  from  well-main-
 tained  tanks.  During  the  last  nine-
 teen  years  more  than  seven  lakh
 water  welis  have  been  dug  to  pro- vide  drinking  water  to  the  villages;
 yet  about  one-third  of  the  people  are
 awaiting  the  facility  of  drinking
 water.  This  includes  my  village  of
 Mandwa  in  Gujarat.  Something  like
 Rs.  70  crores  were  spent  in  the  Ist
 and  2nq  Five  Year  Plans  to  provide
 Piped-water  supply  in  towns  and
 simple  we'ls  and  hand  pumps  in
 rural  areas.  Under  the  3rd  Plan,  a
 sum  of  Rs.  67  crores  was  provided
 for  this  purpose.  The  4th  P’an  pro-
 Poses  to  allocate  a  sum  of  Rs.  25
 crores  for  the  work  of  supplying
 drinking  water  to  the  villages.  A  sum
 of  Rs.  247  crores  has  been  earmark-
 ed  for  urban  water  suply  schemes
 which  covers  Madras,  At  the  end
 of  the  Fourth  Plan,  we  shall  have
 given  drinking  water  to  rough'y  80
 per  cent  of  our  population.  We  have,
 fortunately,  enough  water  in  India
 in  the  rivers,  in  the  springs  and
 beneath  the  earth  and  in  the  seas.
 But  we  shall  have  to  wait  for  some
 time.  The  task  is  enormous  because
 it  was  neglected  for  200  years  and
 more  til!  we  began  to  attack  it  after
 independence.  The  current  obstacles
 are  mostly  of  money  as  our  economy
 grows,  prosperity  will  come  and  in
 another  5  years  the  supply  of  pure
 drinking  water  will  have  ceased  to
 be  a  problem.  Therefore,  there  is
 no  need  for  this  Resolution  and  it
 should  be  rejected.

 Mr.  Chairman:  How  much_  time
 will  the  Minister  take  to  reply?

 The  Minister  of  Health  and  Family
 Planing  (Dr.  Sushila  Nayar):  About
 5—20  minutes.

 Shri  Nambiar:  I  am  very  thankful
 to  the  hon.  Mover,  Shri  Sezhiyan,  for
 bringing  forward  such  1  forthright
 Resolution  to  focus  attention  on  the
 appalling  condition  that  is  prevailling
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 in  the  City  of  Madras  and  also  in  the
 State  of  Madras.

 Perhaps  you  may  remember  that
 we  had  the  worst  cyclone  ever
 known  in  history  for  the  last  200
 years.  It  affected  the  City  of  Madras
 and  the  districts  near  abowt  going
 up  to  South  Arcot  and  the  Chingle-
 put  districts.  In  view  of  that,  the
 little  water  supply  that  we  had  is
 also  threatened  to  be  ruined.  Most  of
 our  tanks  are  already  breached  and
 communications  as  well  as  popula-
 tions  are  all  effected.

 The  condition  of  Madras  City  and
 suburbs  is  such  that  immediate  help
 should  come  from  the  Centre.  Even
 the  Chief  Minister,  Shri  Bhaktavat-
 salam,  in  his  statement  on  the  floor
 of  the  State  Assembly  has  admitted
 that  the  situation  is  such  that  the
 State  could  not  manage  by  iself  and
 help  should  come  from  the  Centre.

 In  this  background,  the  question  of
 water  supply  to  the  City  of  Madras
 is  very  important  and  has  become  an
 urgent  issue.  The  Centre  must  think
 in  terms  of  rendering  aid,  particularly
 en  the  question  of  supply  of  water.
 T  can  state  without  fear  of  contradic-
 tion  that  the  question  of  water  supply
 to  Madras  City  and  likewise  in  the
 State  as  a  whole  has  attracted  the
 attention  of  the  Madras  Govern-
 ment.  But  what  to  do?  The  Madras
 Government  has  not  got  the  resour-
 ces.  It  asks  for  resources  from  the
 Gentre.  The  scheme  which  costs
 Rs.  74  crores  cannot  be  financed  by
 the  Madras  Government  alone.  For
 instance,  I  know  that  a  scheme  to
 Dring  water  to  Madras  City  from
 Cauvery  is  under  consideration.  I
 am  on  the  bank  of  the  Cauvery,  in
 Trichinopoly.  But  Trichinopoly  does
 not  get  water.

 Mr.  Chairman:  So  he  has  no  water
 problem.

 Shri  Nambiar:  That  is  the  paradox
 of  it.  Both  Trichinopoly  and  Sriran-
 gam  are  on  either  side  of  the  Cauve-

 ‘rv,  But  unfortunately  for  us,  in  the
 Cauvery  area  we  are  not  getting
 drinking  water.  We  have  a  scheme
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 in  Trichinopoly.  I  had  discussed  that
 matter  in  the  District  Development
 Council  only  the  day  before  I  arrived
 here.  The  scheme  for  the  supply  of
 water  to  Trichinopoly  requires  a  lot
 of  money.  The  Development  Coun-
 cil  has  requested  the  Madras  Govern-
 ment  to  give  us  money  whereas  we
 know  that  the  Madras  Government
 itself  has  asked  the  Centre  for  finan-
 cial  help.  Therefore,  when  reaching
 water  to  the  citizens  of  Trichinopoly
 is  such  a  problem,  I  do  not  know  to
 what  extent  it  is  possible  for  Cauve-
 ry  water  to  be  lifted  another  200
 miles  north  to  Madras  City.  The
 whole  thing  looks  fantastic,  as  it
 stands  today.  But  the  Centre  must
 come  to  our  rescue  and  see  that  the
 people  of  Madras  City  as  well  as  the
 people  of  Trichinopoly  and  Sriran-
 gam  get  drinking  water.

 Shri  Mahida  referred  to  conditions
 in  the  villages...

 Mr,  Chairman:  That  is  not  covered
 by  the  Resolution.

 Shri  Nambiar:  He  spoke  of  condi-
 tions  in  villages  in  Rajasthan  and
 elsewhere,  I  can  understand  the
 people  of  Rajasthan  not  having  water
 in  villages.  But  we  in  our  villages,
 near  the  Cauvery,  the  great  mother
 Cauvery,  are  not  getting  water,  for
 drinking  purposes.  We  have  a  scheme
 that  no  village  should  be  without
 drinking  water.  That  has  been  intro-
 duced  by  the  Madras  Government.
 This  applies  particularly  to  villages
 where  Harijans  live.  Unfortunately,
 we  do  not  have  drinking  water  in  al-
 most  al]  the  villages  on  the  side  of
 the  river  Cauvery.
 46  hrs.

 So  I  would  request  the  hon.
 Minister  to  do  her  best  to  give  sanc-
 tion  of  the  requisite  amount  to  the
 State  of  Madras  so  that  drinking
 water  is  made  available.

 Shri  V.  B.  Gandhi  (Bombay  Cen-
 tral  South):  The  people  of  Madras
 deserve  our  sympathy  and  we  are
 bound  to  support  the  very  eloquent
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 Plea  made  by  Shri  Sezhiyan.  I  did
 not  want  to  participate  in  this  de-
 bate,  but  as  I  was  listening  to  Shri
 Sezhiyan,  I  found  that  in  the  list  of
 various  proposals  and  projects  he
 mentioned  as  being  under  considera-
 tion,  discussion  or  execution,  he  for-
 got  to  mention  one  source  about
 which  I  know  something.  That  is  de-
 salination  of  sea  water  for  Madras
 City.  That  is  a  scheme  which  will
 make  Madras  independent  of  rainfall.
 That  is  being  very  seriously  consi-
 dered  by  the  Government  of  India.  I
 happen  to  know  something  about  the
 progress  of  that  scheme  because  I
 am  on  the  consultative  committee  on
 atomic  energy.  Madras  City  is  going
 to  be  the  first  city  in  India  which
 have  a  power  reactor  which  will
 serve  a  dual  purpose....

 Mr.  Chairman:
 being  solved.

 Your  problem  is

 Shri  Nambiar:  That
 scheme.

 is  a  paper

 Shri  दि  B.  Gandhi:  It  will  be  a
 dual-purpose  reactor,  that  is  to  say,  it
 will  produce  power  of  about  200
 mgw  and  also  produce  desalinated
 sea  water.

 Shri  Nambiar:  We  want  it  to
 materialise.  Then  we  will  be  thank-
 ful.

 Shri  V.  B.  Gandhi:  I  suppose  that
 ought  to  give  a  certain  amount  of
 satisfaction  to  Shri  Sezhiyan  and  the
 people  of  Madras.

 Shri  Muthiah  (Tirunelveli):  Mr.
 Chairman,  I  wholeheartedly  support
 the  Resolution  moved  by  my  hon.
 friend,  Shri  Sezhiyan.  Madras  City
 was  recently  upgraded  to  ‘A’  cate-
 gory.  The  population  of  the  city
 today  is  about  20  lakhs  and  it  is  al-
 ways  increasing  from  year  to  year.
 More  and  more  houses  and  institu-
 tions,  more  and  more  factories  and
 plants  are  springing  up  in  Madras
 ang  around  Madras.  So  there  is  an
 increasing  demand  for  drinking
 water.  Water  in  the  city  wells  is
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 saline  because  it  is  so  near  the  sea
 and  is  unfit  for  drinking.  There  is
 no  river  or  canal  near  the  city  to
 supply  drinking  water.  To  the  mil-
 lions  of  people  in  Madras  City,  drink-
 ing  water  is  at  present  supplied  from
 the  Red  Hills  Reservoir.  But  this  re-
 servoir  often  fails  when  rains  fail,
 and  rains  frequently  fail  in  Madras
 city  and  around.  There  have  been
 meagre  rains  during  the  last  two
 years  and  this  has  caused  terrible
 hardship  to  millions  of  people  in
 Madras  city,  and  people  are  suffer-
 ing  very  much  in  Madras  because  of
 scarcity  of  water.  It  is  a  very  pain-
 ful  sight  to  see  a  large  number  of
 people,  men  and  women,  _  standing
 in  queues  in  the  morning  and  even-
 ing  hours  near  a  tap  to  get  a  few
 drops  of  water.  There  is  terrible
 hardship  and  suffering  in  Madras
 city  because  of  this  shortage  of
 drinking  water.  Both  the  Central
 and  State  Governments  should  joir
 together  and  consult  together  and  do
 something  to  relieve  the  terrible  dis-
 tress,  experienceq  by  the  people  of
 Madras.

 The  way-out  to  get  drinking  water
 for  the  people  of  Madras  is  taking
 water  from  the  Cauvery  or  the
 Krishna.  Mr.  Sezhiyan  referred  to
 two  schemes  for  taking  water  from
 the  Cauvery  and  the  Krishna,  Those two  schemes  have  been  talked  about.
 The  Madras  and  Central  Govern-
 ments  have  talked  about  these;  but
 they  have  not  been  seriously  investi-
 gated.  The  Central  Government
 should  immediately  come  to  the  help
 of  the  Madras  Government  to  inves-
 tigate  and  implement  this  scheme  of
 taking  water  either  from  the  Cau-
 very  or  the  Krishna.

 I  think,  water  can  be  more  easily
 supplied  from  the  Krishna  from  near
 Vijayawada,  which  is  about  200  miles
 away.  A  canal  can  be  constructed
 from  the  right  bank  of  the  Krishna
 to  take  water  to  the  city  of  Madras.
 I  have  been  informed  that  high  level
 ta'ks  have  gone  on  for  some  years
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 between  the  Madras  ang  Andhra
 Governments  over  this  matter,  and
 that  the  Andhra  Government  is  will-
 ing  to  give  some  percentage  of  the
 Krishna  water  to  Madras  city  for
 drinking  purposes,  and  the  cost  has
 to  be  borne  by  the  Madras  Govern-
 ment.  Under  the  circumstances,  I
 appeal  to  the  Central  Government  to
 give  very  liberal  aid  to  the  Madras
 Government  to  implement  the  scheme
 to  take  water  from  the  Krishna  or
 the  Cauvery  to  Madras  city  in  order
 to  relieve  the  distress  of  the  millions
 in  Madras  city.

 Shri  Manoharan  (Madras  South):
 I  support  the  resolution  moved  by
 my  hon.  friend  Mr.  Sezhiyan  re-
 questing  the  Central  Government  to
 give  the  necessary  financial  assist-
 ance  and  aid  to  the  Government  of
 Madras  for  the  implementation  of  the
 scheme  which  requires’  Rs,  7.35
 crores  for  supply  of  drinking  water.

 I  cannot  understand  the  request
 made  by  my  hon.  friend  Mr.  Mahida
 that  Madras  can  wait.  My  request  to
 Mr.  Mahida,  a  responsib'e  Member  of
 Parliament,  is  that  no  citizen  of  this
 country  should  be  asked  to  wait  for
 drinking  water.

 The  city  of  Madras  is  considered  to
 be  one  of  the  beautiful  cities  in
 India,  and  time  and  again  Ministers
 from  the  Central  Government  go
 there  and  appreciate  the  city,  its
 beauty  and  its  cleanliness.

 Mr.  Chairman:  The  beach  mainly.
 Shri  Nambiar:  There  are  tourists

 from  all  over  the  world.
 Shri  Manoharan:  The  Health

 Minister  has  herself  said  so  many
 times  that  Madras  is  beautiful,  not
 only  the  city  proper,  but  places
 around  it,  its  culture  etc.  She  was
 lured  and  fascinated.  I  am  afraid
 the  beauty  spot  of  India  may  be
 spoiled  through  not  assisting  the
 Government  of  Madras  in  imp)ement-
 ing  the  scheme  which  has  been  draft-
 ed  by  the  Corporation  of  Madras.
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 Eight  months  or  one  year  back  the
 Mayor  of  Madras  came  to  Delhi  and
 wanted  to  meet  our  Health  Minister
 as  also  our  Irrigation  Minister,  Dr.
 K.  L.  Rao,  Unfortunately  it  did  not
 materialise  so  far  as  our  Health
 Minister  was  concerned,  but  we  met
 Dr.  K.  L.  Rao,  and  we  discussed
 about  the  Cauvery  plan,  and  if  my
 memory  is  correct—that  will  never
 fail  according  to  me—Dr.  K.  L.  Rao
 assured  us  that  the  scheme  would  de-
 finite'y  be  taken  up  in  the  fourth  plan,
 and  would  materialise.  Not  only  that.
 He  wrote  a  specific  letter  to  the
 Mayor  of  the  Madras  Corporation  stat-
 ing  that  this  scheme  will  definitely
 be  taken  up  and  implemented.  But
 now  the  situation  is  different,  and  it
 poses  a  different  picture  altogether.

 The  total  availability  of  water  to-
 day  to  the  people  of  Madras  city  is
 32  to  35  million  gallons,  but  this  is
 not  adequate.  This  is  for  the  people
 of  Madras,  but  you  should  understand
 that  the  existing  industries  there  re-
 quire  more  water,  The  Madras  Gov-
 ernment  cannot  supply  the  required
 water  for  the  existing  industries.  That
 poses  another  problem.  There  is  not
 only  inadequate  water  supply  to  the
 existing  industries;  by  means  of  post-
 poning  the  scheme  I  am  afraid  it  des-
 troys  all  possibility  of  new  industries
 coming  up.  I  want  to  draw  the  atten-
 tion  of  the  Health  Minister  to  this
 particular  issue,  because  the  people
 of  Madras  may  feel  that  the  Centre
 has  got  a  stepmotherly  attitude  to-
 wards  them,  and  that  the  Centre  does
 not  like  the  people  of  Madras  having
 new  industries.  Therefore,  I  request
 the  hon.  Health  Minister  to  consider
 that  aspect  of  the  issue.

 I  have  already  told  you  that  the
 Corporation  has  drafted  a  scheme.  The
 advantage  of  the  scheme  is  the  possi-
 bility  of  suoplying  water  to  about  50
 to  60  small  towns  from  Veeranam
 lake  to  Madras  and  villages  en  route
 for  a  distance  of  40  mi'es  from  the
 Cauvery  to  the  city.  The  cost  of
 maintenance  of  the  scheme  for  bring-
 ing  40  million  gallons  of  water  by
 pumping  from  the  Cauvery  river  is
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 estimated  at  Rs.  35  lakhs  inciud-
 ing  filtration  at  the  source  and
 maintenance  of  the  pumps.  lt
 is  expected  that  a  share  of  this
 expense  can  be  met  by  the  reve-
 nue  receipts  of  the  Corporation.  I
 request  the  hon.  Minister  who  is  very
 sympathetic  to  the  people  of  Madras,
 in  fact  to  the  people  of  India  as  a
 whole,  to  see  how  best  she  can  exert
 her  influence  on  the  thinking  of  the
 Central  Government  to  see  that  the
 scheme  is  implemented  as  early  as
 possible.

 The  onty  objection  which  the  Gov-
 ernment  is  going  to  put  forward  is
 lack  of  funds.  This  becomes  the  order
 of  the  day,  almost  the  menace  of  the
 day.  I  envisage  she  is  going  to  plead
 lack  of  funds,  To  meet  that  an  alter-
 native  suggestion  is  given  by  the  Cor-
 poration.  The  Corporation  of  Madras
 can  be  permitted  to  raise  a  loan  from
 the  public  or  from  the  life  Insurance
 Corporation  as  was  done  by  the  Vija-
 yawada  Municipality.

 I  want  to  stress  this  simply  because
 as  my  hon.  friend  Mr,  Sezhiyan  sug-
 gested  and  Mr.  Nambiar  endorsed—
 everybody  is  in  agreement  with  it—
 drinking  water  is  most  important.  it
 is  really  shameful  that  after  9  years
 of  independence  and  _  uninterrupted
 Tule  of  the  Congress  Party,  a  member
 from  one  of  the  leading  cities  in
 India,  Madras,  has  to.  come  forward
 with  the  plea:  please  give  us  drinking
 water,  otherwise  the  people  of  Madras
 will  col’apse.  It  is  shameful,  it  is
 really  excruciating,  and  I  hope  the
 hon.  Minister  will  consider  the  senti-
 ments  expressed  by  the  House  on  the
 resolution  moved  by  my  friend  Mr.
 Sezhiyan.

 Shri  Muhammad  Ismail  (Manjeri):
 I  would  like  to  say  a  few  words.

 Mr.  Chairman:  I  am  sorry,  there  is
 no  time  left.

 Shri.  Muhammad  _  Ismail:  One  or
 two  sentences.

 Mr,  Chairman:  Two  minutes.
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 शी  प०  ला०  बारू पल  (गंगानगर)  :
 सभापति  महोदय,  पांच  मिनट  मुझे  भी  दिये
 जायें।

 सभापति  महोदय  :  श्व  समय  नहीं  हैँ  ।

 Shri  Muhammad  Ismail:  Mr.  Ma-
 hida  pointed  out  the  acute  shortage  of
 drinking  water  in  his  part  of  the
 country  as  well.  It  is  not  a  fact  that
 we  do  not  sympathise  with  the  suf-
 ferings  of  the  people  anywhere  even
 for  the  elementary  need  for  water.
 That  is  no  reason  why  he  should  ob-
 ject  to  the  people  of  Madras  city  and
 other  places  having  good  supply  of
 water.  There  is  a  difference  between
 Rajasthan  and  Madras  and  that  dif-
 ference  is  in  the  availability  of  water
 nearby.  In  Madras  with  an  expen-
 diture  of  about  Rs.  7.5  crores  you  can
 get  sufficient  water.  You  have  got
 water  nearby.  You  should  also  con-
 sider  the  fact  that  water  is  not  made
 available  to  the  people  of  Madras  be-
 cause  of  the  lack  of  such  a  smal]  fund
 when  compared  to  the  huge  expen-
 diture  that  is  being  incurred  on  the
 Five  Year  Plans.  With  only  Rs.  7.5
 crores  you  can  make  Madras  come  up
 to  the  level  of  Calcutta—not  exceed
 Calcutta—in  the  matter  of  water  sup-
 ply.  Our  friend  Shri  Mahida  said  that
 Maras  was  well  off  when  compared  to
 other  cities  Jike  De'hi  and  Bombay.
 Perhaps  he  had  not  heard  the  figures
 given  by  the  Mover.  The  ratio  bet-
 ween  Madras  and  Calcutta  is  1:2;  the
 ratio  between  Madras  and  Bombay  is
 1:3.  in  the  matter  of  water  supply,
 Madras  city  is  the  most  suffering
 city.  Therefore,  I  plead  with  the
 Government,  this  is  one  of  the  sche-
 mes  which  must  be  taken  up  so  as
 to  relieve  the  long  suffering  city  of
 Madras  by  providing  adequate  water
 supply.

 Dr,  Sushila  Nayar:  Mr.  Chairman,
 I  am  glad  that  the  subject  of  water
 supply  has  come  up  _  for  discussion
 even  though  the  Resolution  specifi-
 cally  relates  to  the  needs  of  Madras.
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 ‘There  are  no  two  opinions  that  most
 of  our  big  cities  are  in  need  of  aug-
 mentation  of  their  water  supplies  and
 the  schemes  that  can  bring  water
 from  long  distances  to  meet  the  needs
 of  these  big  cities  are  expensive  sche-
 mes.  There  are  no  two  opinions  that
 our  villages  are  also  equally  in  need
 of  water  supply.  But  may  I  say  that
 this  argument  of  Mr.  Sezhiyan  that
 only  17,000  villages  had  been  given
 water  supply  in  the  Three  Plans  _  is
 not  quite  correct.  The  supply  of
 water  to  the  villages  is  primarily
 given  in  the  form  of  wells  and  only
 in  certain  areas  where  for  specific
 reasons  pipe  water  supply  is  consi-
 dered  necessary,  pipe  water  supply
 is  given,  The  seven  lakhs  of  wells
 that  had  been  dug  in  the  villages
 have  taken  care  of  a  very  large
 number  of  villages.  There  are  some
 villages  where,  for  reasons  of  geolo-
 gical  fromation  of  the  land  or  for
 other  reasons,  we'ls  had  not  proved
 successful  or  feasible,  ang  these
 piped  water  supply  schemes  are  ne-
 cessary.  Government  is  aware  of  the
 importance  of  water  supply  and  that
 is  why  in  the  Fourth  Plan  we  have
 provided  for  Rs.  373  crores  for  water,
 which  is  more  than  the  moneys  pro-
 vided  in  al]  the  three  previous  Plans
 put  together.  Having  made  this  pro-
 vision,  the  further  action  is  not  with
 the  Government  of  India;  it  is  with
 the  State  Governments  themselves.
 They  have  to  provide  all  that  they
 require  within  their  plans.  The  Gov-
 ernment  of  India  advances  loans.
 Whatever  loans  are  necessary  and
 are  included  in  the  State  plan,  can
 be  made  available.  I  am,  I  might  say,
 having  a  strange  experience.  On  the
 one  hand  there  is  a  strong  feeling
 that  water  is  needed.  Ministers  and
 Chief  Ministers  and  everybody  else
 say  that  water  is  an  urgent  necessity.
 Yet,  when  it  comes  to  making  the
 necessary  provision,  they  do  not  act
 with  the  same  readiness.  We  have
 told  them:  we  have  373  crores  for
 water;  please  make  bigger  provisions
 in  your  State  plans.  Somehow  or
 the  other,  be  it  health  or  education
 or  water  supply,  they  consider  these
 of  lesser  importance  than  perhaps

 Power  and  industry  and  certain  other
 things  which  are  also,  I  have  no
 doubt,  important  but  at  the  same
 time  water  is  a  basic  necessity  of  life.
 Therefore  this  need  should  be  met  as
 quickly  as  possible.

 Shri  Manoharan:  Are  you  sug-
 gesting  that  State  Ministers  are  not
 accepteing  the  directive  from  the
 Centre?

 Dr.  Sushila  Nayar:  It  is  not  a
 question  of  anybody  not  accepting
 the  directions.  Probably,  the  hon.
 Members  themselves  may  be  asking
 the  Ministers  in  the  States  to  bring
 to  their  area  this  industry  or  this
 Project  or  that  project  and  therefore
 the  Ministers  in  the  States  are  also
 torn  between  different  requirements.
 We  are  doing  our  level  best  to  have
 our  allocation  which  we  consider  to
 be  far  too  inadequate,  spent  on  water
 supply  schemes;  we  have  Rs.  373  crores
 against  the  requirement  of  Rs.  500
 crores  according  to  the  experts,  But
 We  want  at  least  these  Rs.  373  crores
 to  be  spent  for  water  supply  pro-
 jects  to  mect  the  basic  and  urgent
 need  of  the  people.  Schemes  and
 priorities  within  each  State  will  na-
 turally  be  decided  by  the  States  them-
 selves.  The  hon.  Member  Mr.  Mano-
 haran  stated  that  if  we  do  not  have
 funds  we  should  allow  the  Corpora-
 sion  to  raise  loans.  I  do  not  think
 that  is  in  any  way  really  relevant,
 because  whether  it  is  the  corporation
 or  it  is  the  State  Government  or  the
 Government  of  India  that  raises  the
 loans,  the  kitty  out  of  which  the
 money  has  to  come  is  the  same.  The
 Plan  has  taken  into  consideration
 the  total  resources  of  the  country  and
 having  calculated  the  total  available
 resources,  they  have  allocated  them
 to  various  sectors  and  they  have  indi-
 cateq  the  money  that  is  available  for
 the  water  supply  schemes.  The  pat-
 tern  is:  00  per  cent  loan  assistance
 for  urban  water  supply  schemes.

 Shri  Manohar@h:  What  about  the
 suggestion  given  by  the  Corporation
 to  get  a  loan  from  the  Life  Insur-
 ance  Corporation?
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 Dr.  Sushila  Nayar:  Even  the
 moneys  available  from  the  LIC  are
 calculated  while  calculating  the  total
 resources  for  the  Plan;  it  is  not  that
 something  is  left  out.  If  the  Govern-
 ment  of  Madras  and  the  Corporation
 of  Madras  decide  that  Madras  scheme
 should  be  given  a  higher  priority,
 there  will  be  no  difficulty  from  our
 side.  We  are  trying  to  do  our  best.
 As  was  mentioneg  by  Shri  Gandhi,
 the  desalination  project  too  is  being
 started  in  Madras.  In  the  current
 financial  year,  the  State  Government
 of  Madras  had  asked  for  Rs.  75  lakhs
 for  water  supply  schemes  of  the
 Corporation  of  Madras  ang  a  sum  of
 Rs.  50.54  lakhs  for  other  water  sup-
 ply  and  drainage  schemes.  As  against
 this,  the  Government  of  India  have
 allocated  Rs.  340  lakhs  and  we  had
 suggested  to  them  to  use  Rs,  70  lakhs
 for  the  water  suply  scheme  of  the
 corporation  and  a  similar  amount  for
 other  urban  water  supply  schemes
 which  they  fee]  must  be  taken  up.

 Shri  Manoharan:  Please  excuse  me
 for  the  interruption.  To  the  question
 as  to  what  prevents  the  Government
 of  India  from  agreeing  to  the  pro-
 posal  put  forward  by  the  Corporation
 for  getting  loans  from  the  LIC,  you
 said  something  about  the  total  availa-
 bility  of  resources,  this  and  that.
 How  was  it  possible  for  the  munici-
 Pality  of  Vijayawada  to  do  the  same?

 Mr.  Chairman:  I  will  put  it  like
 this.  What  he  wishes  to  convey  is,
 whether  there  is  any  ban  on  the  part
 of  the  Government,  which  is  put  on
 the  Corporation,  on  raising  loans.

 Dr.  Sushila  Nayar:  I  understand
 that  there  are  certain  restrictions  on
 raising  'oams  by  the  municipalities,
 because  the  resources  are  limited  and
 the  State  Governments  have  to  un-
 derwrite  the  loans  raised  by  the  muni-
 cipalities.  You,  Sir,  have  been  Finance
 Minister  yourself  and  so  you  know
 the  difficulties.  I  am  not  in  a  posi-
 tion  to  give  details.  but  I  do  know
 this  that  if  a  loan-is  to  be  raised,
 whether  the  loan  comes  from  the
 LIC  or  from  the  Government  of
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 India,  it  makes  no  difference.  (In-
 terruption).  If  there  is  interruption at  every  stage,  Sir,  it  will  be  difficult
 for  me  to  finish  my  reply  in  5  to  20
 minutes.

 Mr.  Chairman:  There  are  two  or
 three  more  minutes.

 Dr.  Sushila  Nayar:  I  request  you to  give  me  30  more  minutes. यु
 Mr.  Chairman:  There  is  no  time.
 Dr.  Sushila  Nayar:  Otherwise,  I

 cannot  reply  to  all  the  points.  Now, the  necessity  for  the  augmentation  of
 water-supp'y  to  the  city  of  Madras
 is  admitted.  The  present  supply  is
 inadequate,  and  therefore,  the  matter
 has  been  under  the  consideration  of
 the  State  Government  for  sometime.
 The  schemes  for  bringing  water  from
 the  river  Cauvery,  and  the  Pennar-
 Krishna  scheme,  etc.,  are  all  under
 active  examination.  Pending  the
 finalisation  of  these  long-term  and
 costly  schemes,  there  are  certain
 other  measures  that  have  been  taken
 to  give  immediate  relief.  There  are
 some  7,500  acres  of  wet  lands  under
 the  Red  Hills  and  Cholavaram  tanks.
 The  Government  is  acquiring  those
 lands  and  money  has  been  provided  to
 them  for  paying  compensation.  A
 high-powered  committee  was  appoin- ted  and  this  high-powered  committee
 decided  that  these  lands  shou'd  be
 acquired,  ang  Rs.  20  lakhs  were
 provided  for  paying  comvensation  for
 these  lands.  Out  of  the  7.500  acres  of
 land,  6,000  odd  acres  of  lang  have
 already  been  acquired  by  the  I5th
 July,  1966.  The  proposal  of  the  State
 Government  now  is  to  convert  them
 into  drylands  ang  then  return  them
 to  the  owners  of  those  lands.  This
 will  give  seven  to  eight  million  gal-
 lons  of  extra  water-supp'y  to  Mad-
 ras.

 The  second  thing  that  has  been
 done  is  this:  the  water  channel  which
 is  coming  from  Poondj  reservoir  to
 Req  Hills  Lake  resulting  in  a  lot  of
 loss  of  water  in  transit—it  is  esti-
 mated  that  500  million  cft  of  water
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 are  lost  at  present.  The  scheme  is  to
 construct  a  lineq  channel  to  prevent
 wastage  of  this  water,  at  a  cost  of  Rs.
 85  lakhs.  The  first  stage  of  this
 ‘scheme,  which  consists  of  pucca  chan-
 nel  from  Poondi  to  Tamarapakkam,
 covering  a  distance  of  9-1/2  miles  at
 ‘an  estimated  cost  of  Rs.  64  lakhs  was
 taken  upin  September,  964,andis  at
 present  under  execution  by  the  Cor-
 poration  of  Madras.  The  question
 whether  the  execution  of  this  scheme
 can  be  taken  over  by  the  State  Gov-
 ernment  themselves  is  under  exami-
 nation.

 In  the  second  stage,  the  work  of
 constructing  the  channel  will  be  con-
 tinued  from  Tamarapakkam  to  Cho-
 lavaram  tank.

 The  third  project  to  increase  the
 water-supply  immediately  is  that  of
 raising  the  full  tank  level,  the  Red
 Hills  and  Cholavaram  tanks,  so  that
 if  they  are  raised  by  two  feet,  can
 collect  more  water  and  an  additional
 4]0  million  cft  in  Red  Hills  ang  270
 million  cft  in  Cholavaram  can  be
 stored  when  available.  This  scheme
 estimated  to  cost  Rs.  5.72  lakhs  was
 sanctioned  in  August  1965,  and  has
 been  included  in  the  Fourth  Plan.

 Thus,  it  will  be  seen  that  the  Gov-
 ernment  of  India  has  not  been  slack
 in  providing  funds  or  doing  anything
 that  they  should  have  done.  Under
 the  circumstances,  I  would  request
 my  hon.  friend  not  to  press  his  re-
 solution  and  to  withdraw  it.  I  assure
 him  that  we  on  our  side  are  as  an-
 xious  as  my  hon.  friends  from  Madras
 for  pursuing  these  schemes  and  im-
 proving  the  water-supply  to  Madras.
 I  have  no  hesitation  in  once  again  re-
 jterating  that  Madras  beach  is  one  of
 the  most  beautiful  beaches  in  the
 world.  Madras  is  8  very  nice  city
 and  most  of  the  people  of  Madras  are
 very  nice  and  we  would  like  to  help
 them  and  are  already  doing  our  best.

 Shri  Sezhiyan:  Sir,  I  am  thankful
 to  the  hon.  members  who  have  given
 their  unanimous  support  to  my  re-
 solution,  except  Mr.  Mahida.  He  said
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 that  the  villages  also  will  have  to
 be  looked  after.  In  the  beginning  of
 my  speech  itself  I  have  said  it.  When
 I  say  that  water-supply  to  the  city
 should  be  improved,  it  does  not  mean
 I  am  excluding  other  areas.  The
 shortage  is-more  acutely  felt  in  the
 Madras  city  area.  Regarding  the  sug-
 gestion  made  by  Mr.  Gandhi,  I  also
 had  those  particulars,  but  I  did  not
 want  to  saddle  the  House  with  so
 many  details.  Nuclear  power  also  is
 thought  of.  The  Madras  Corporation
 has  made  a  preliminary  examination
 of  the  possibility  of  desalination  of
 sea  water,  but  has  not  proceeded  fur-
 ther  with  this  proposal  owing  to  the
 present  shortage  and  high  cost  of
 available  fuels.  It  was,  however  seen
 that  the  cost  could  be  considerab'y
 reduced  if  power  production  through
 Thermal  Stations  is  also  linked  with
 this  scheme.  The  cost  will  of  course
 be  further  reduced  to  a  considerable
 extent  when  nuclear  power,  becomes
 available  near  Madras  at  Kalpakkam.
 So,  it  is  dependent  on  _  another
 scheme.

 Regarding  the  short-term  schemes
 mentioned  by  the  Minister,  I  also  re-
 ferred  in  my  speech  to  7500  acres  of
 ayagut  lands  at  Sholavaram  lake,
 raising  the  ful]  tank  levels  of  the  Red
 Hills  and  so  on.  But  these  are  all
 short-term  measures  and  they  would
 not  give  a  permanent  cure  for  the
 malady  of  Madras  city.

 Regarding  the  17,000  villages,  I  do
 not  know  why  the  Minister  should  be
 averse  to  it.  I  have  taken  those
 figures  from  the  Fourth  Five  Year
 Plan,  page  349,  para  46.  It  says:

 “Altogether  644  schemes  of
 rural  water  supply  were  approv-
 ed,  during  the  first  three  Plans  at
 an  estimated  cost  of  Rs.  44.2]
 crores.  Most  of  the  schemes  sanc-
 tioneq  during  the  first  two  plans
 have  already  been  completed.
 The  projects  sanctioned  during
 the  third  plan  have  also  been
 mostly  completed  within  that
 period.  About  7000  villages  have
 already  been  provided  with  piped
 water  supply.”
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 [Shri  Sezhiyan]
 That  is  what  I  quoted.  It  is  for  the
 Minister  to  consult  the  Planning
 Commission  about  the  correctness  of
 the  figures.  I  am  not  at  war  with  her;
 I  am  only  concerned  with  water-sup-
 ply  to  Madras  city.

 She  said  it  is  for  the  Madras  Gov-
 ernment  to  ask  for  the  schemes.  The
 State  Governments  are  always  very
 liberal  in  submitting  schemes.  It  is
 the  Centre  and  the  Planning  Commis-
 sion  who  scrutinise  those  schemes
 and  give  sanction.  She  said  that  for
 the  urban  water  supply  schemes  of
 Madras,  Rs,  70  lakhs  have  been  pro-
 vided.  In  terms  of  lakhs  it  is  very
 large,  but  in  terms  of  crores,  it  is
 only  Rs.  .7  crores.  To  bring  water
 from  Veeranam  lake  in  Cauvery  to
 Madras,  it  wil  cost  Rs.  ATE  .crores,
 which  is  0  times  Rs.  .7  crores.  So,
 at  this  rate,  unless  we  wait  for  0  five
 year  plans,  we  cannot  finish  this
 scheme.

 Dr.  Sushila  Nayar:  That  is  one
 year’s  allocation  I  have  _  indicated.
 The  big  scheme  is  not  yet  finalised.
 Why  should  he  distort  my  words?

 Shri  Sezhiyan:  I  want  to  know
 how  long  it  will]  take  for  finalising
 the  scheme.  For  20  years,  you  have
 not  been  able  to  finalise  it.  After  3
 five  year  plans  you  have  not  been
 able  to  give  drinking  water  to  a  city.
 I  want  to  know  for  how  many  more
 decades  we  have  to  wait,  for  how
 many  plans  we  have  to  wait  and  how
 many  more  crores  have  to  be  spent.
 Rs.  20,000  crores  have  already  been
 sunk  in  the  three  Plans.  Another  Rs.
 22,000  crores  is  going  to  be  sunk  in
 the  Fourth  Plan.  Out  of  this  Rs.
 22,000  crores  we  will  get  Rs.  .7
 crores.  At  this  rate,  for  how  many
 centuries  will  we  have  to  wait?  By
 that  time  the  beautiful  city,  the  nice
 city  of  Madras  may  become  था  arid
 desert  without  a  drop  of  water.  It
 wil]  be  reduced  to  that  state.

 Dr.  Sushila  Nayar:  They  have  to
 do  it  at  the  State  level.  They  have
 to  take  it  up  in  the  State  legislature.
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 Mr.  Chairman:  He  is  not  complain-
 ing  against  the  Central  Government
 alone.  He  is  complaining  against  the
 local  government,  the  State  Govern-
 ment  and,  naturally,  the  Central
 Government  wil]  have  to  take  some
 responsibility,

 Shri  Sezhiyan:  The  State  Govern-
 ment  cannot  function  by  itself.  It  is
 a  sum  of  Rs.  7.5  crores.  Definitely
 it  has  to  come  from  the  Centre.  The
 Centre  knows  it  fully.  Therefore,  it
 is  the  responsibility  of  the  Centre  to
 look  into  the  state  of  this  Corpora- tion.  The  Corporation  cannot  afford,
 the  city  of  Madras  cannot  afford.  If
 a  scheme  is  submitted  to  the  Corpo-
 ration,  the  Corporation  sends  it  to  the
 Madras  Government  and  the  Madras
 Government  sends  it  up  over  here.
 Probably,  from  here  it  is  sent  to
 Washington  or  Moscow,  and  in  the

 _end  we  do  not  get  water.
 Mr.  Chairman:  In  the  light  of  what

 the  Minister  has  said,  what  are  you
 going  to  do  with  your  resolution?

 Shri  Sezhiyan:  Sir.  this  is  an.  in-
 nocuous  resolution.  It  has  got  support
 from  all  sides.  I  press  my  resolu-
 tion.  I  hope  the  House  wil!  accept
 it.  It  is  only  a  request  to  the  Govern-
 ment.  It  is  for  the  Government  to
 look  into  the  matter  ang  decide
 early.  I  am  not  putting  any  stringent
 conditions.  It  is  a  formal  request  for
 supplying  drinking  water.  It  is  a  re-
 quest  to  a  lady  for  drinking  water  in
 a  city  and  I  hope  it  will  be  accepted
 with  grace  and  fairness.

 Shri  Nambiar:  It  can  be  accepted.
 It  is  not  making  any  commitment  on
 the  part  of  the  Government.

 Dr.  Sushila  Nayar:  J  have  already
 explained  that  they  askeq  for  less
 amount  whereas  we  have  provided
 more  than  what  was  asked.  We  have
 provided  Rs,  340  lakhs  against  their
 demand  which  was  less  than  that.
 What  is  the  point  in  their  asking  us
 that  we  should  give  more?  What  they
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 have  to  do  is  that  they  should  take  it
 up  in  their  own  place,  because
 against  Rs.  3l4,  lakhs  asked  for,  we
 have  made  an  allocation  of  Rs.  340
 lakhs  for  the  current  year.  I  do  not
 know  what  more  the  Government  of
 India  can  do.  I  am  not  able  to  accept
 the  resolution  for  that  reason;  other-
 wise,  we  have  every  sympathy  and
 we  assure  the  friends  from  Madras
 that  we  will  give  all  support  to  the
 Madras  water  supply  schemes.

 Shri  Nambiar:  If  the  sprit  of  the
 resolution  is  accepted,  the  form  also
 can  be  accepted.  Though  water  may
 not  go  there  the  spirit  and  sympathy
 may  go  thcre.

 Shri  Manoharan;  She  herself  has
 accepted  that  it  will  be  looked  into.
 Now  it  is  for  the  House  to  resolve.

 Mr.  Chairman  The  question  is:

 “This  House  is  of  opinion  that
 the  Government  should  provide
 sufficient  financial  assistance  to
 the  State  Government  of  Madras
 for  early  implementation  of  a
 scheme  to  provide  adequate  sup-
 ply  of  drinking  water  to  the  city
 of  Madras.”

 The  motion  was  negatived.

 6.39  hrs.
 RESOLUTION  RE:  NATIONALI-

 SATION  OF  BANKS
 Dr.  Ranen  Sen  (Calcutta  East):

 Mr.  Chairman,  Sir,  I  beg  to  move:
 “This  House  is  of  opinion  that,

 in  the  interest  of  holding  the
 price  line,  mobilising  interna]  re-
 sources  and  checking  speculation,
 immediate  measures  be  taken  for
 nationalisation  of  the  private
 banks.”

 Sir,  it  is  we!l  known  that  in  its  eco-
 nomic  programme,  in  the  year  1948,
 the  Indian  National  Congress  had  ad-
 vocated  the  nationalisation  of  private
 banks,  Later  on,  on  the  eve  of  the
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 Second  Five  Year  Plan,  the  Econo-
 mists’  Panel  recommended  to  the
 Planning  Commission  the  acceptance
 of  the  demand  of  nationalisation  of
 banks.  But  since  then,  the  Govern-
 ment  of  India  has  persistently  re-
 fused  to  accept  this  demand  which
 has  been  accepted  by  the  nation  as  a
 whole.  What  is  the  position  of  the
 Government  of  India  nowadays?  The
 Congress  Party  has  come  to  realise
 that  the  slogan  of  nationalisation  of
 banks  has  become  a  national  slogan.
 Having  realised  this,  the  Congress
 Party  wanted  to  humbug  the  people.
 Therefore,  they  distorted  the  slogan
 by  ca‘ling  it  social  control  of  banks,
 thereby  trying  to  utilize  the  senti-
 ments  behinds  the  demand  of  the
 people.  The  latest  slogan  even  in  the
 Congress  election  manifesto  bears
 out  the  truth  that  the  demand  for
 nationalisation  of  banks  has  become
 a  nationa]  demand.  All  fore-sighted
 people  make  this  demand.  But,  at  the
 same  time,  because  the  Congress
 Party  serves  the  interests  of  big
 bankers  and  industrialists,  it  tries  to
 circumvent  this  demand  by  distort-
 ing  it,  by  using  beautifully  vague
 Phrases  like  social  control  over
 banks;  God  alone  knows
 what  social.  control  over  banks
 means.  I  do  not  mean  to  say  that  if
 the  banks  are  nationalised  the  next
 day  socialism  wil!  come  in  India;  it
 does  not  take  place  just  like  that.
 But,  in  the  interests  of  the  national
 economy,  which  is  in  a  distressing
 condition,  the  banks  should  be  nation-
 alised,  and  my  Resolution  is  for  that.

 What  is  the  position  of  the  national
 economy  today?  In  the  matter  of  pro-
 duction,  whether  agricultural  or  in-
 dustrial,  we  are  in  a  very  critical
 condition.  Our  balance  of  payments
 position  is  very  bad.  The  price  rise
 has  become  so  ‘high,  so  steep  that
 even  in  the  draft  outline  of  the
 Fourth  Plan  it  has  been  stated  that
 the  index  rose  by  36  per  cent,  a  much
 larger  increase  than  had  occurred  in
 the  preceding  ten  years.  The  Econo-
 mic  Adviser  states  that  during  the
 last  one  year  there  has  been  a  rise  of
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 23  per  cent.  The  UNI  survey  made
 some  time  ago  of  retail  prices  in
 India  shows  that  there  is  an  increase
 of  30  per  cent  in  three  months  after
 devaluation.  The  price  rise  is  going
 on,  and  Government  have  no  machi-
 nery  to  check  it.  The  measure  which
 I  am  suggesting,  namely,  the  nation-
 alisation  of  banks,  is  one  of  the  mea-
 sures  which  can.  control  this  price
 rise  to  a  very  large  extent.

 One  of  the  objectives  of  our  Con-
 stitution  is  that  concentration  of
 wea'th  must  be  prevented  and  the
 disparities  should  be  reduced  to  the
 minimum  between  the  rich  and  the
 poor.  Due  to  the  powerful  strength
 of  the  banking  business,  which  has
 amalgamated  itself  with  industry—
 the  industrial  capital  and  financial
 capital  are  merged  today—the  banks
 are  more  or  less  ruling  the  country.
 The  bankers  have  their  fingers  on
 every  industry  today  in  India.  I  will
 ¢ome  to  that  later.

 We  find  from  the  recent  report  of
 the  Monopolies  Commission  that  there
 are  monopolies  which  have  _  concen-
 tration  of  wealth  in  their  hands.  The
 nationa’isation  of  banks  will  do  away
 with  this.  What  is  the  crisis  that  is
 shaking  the  country?  We  are  a  testi-
 mony  to  the  existence  of  the  deep
 crisis  in  our  national  economy.  The
 mere  resignation  of  a  Minister  here
 or  the  sacking  of  a  few  Ministers
 there  wil]  not  solve  the  problem.  Not
 tinkering  with  the  problem  can  solve
 the  crisis  today.  One  of  the  measures
 that  I  have  suggested  today  is  the
 nationalisation  of  banks.  That  will
 give  us  a  whip  hand  over  all  the
 maladies  that  we  find  today  in  India.
 With  the  nationalisation  of  one  of  the
 dig  sectors  of  our  economy  which  has
 given  us  a  weapon  to  attack  this
 problem,  together  with  other  measu-
 Tes,  our  national  economy  will  be
 helped  to  get  out  of  the  rut.

 Who  are  these  bankers?  There  are
 only  twelve  bankers  in  India.  There
 are  only  twelve  big  banks  in  India
 and  each  bank  has  a  family  or  a
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 group  of  families  behind  it—all  big
 business  that  rules  today,  steel,  cot-
 ton,  textiles,  jute,  shipping,  every-
 thing.  Now,  these  big  monopolies
 control  the  banks  though  their  share
 is  very  little  and  they  manipulate
 the  money  of  others.  How?  I  am
 going  to  give  you  a  few  quotations
 from  the  Reserve  Bank  bulletin.
 There  are  68  scheduled  banks  exclu-
 ding  4  exchange  banks.  Out  of  those
 68  scheduled  banks  and  those  4  ex-
 change  banks  there  are,  only  2  banks
 which  are  considered  to  be  really  big
 banks.  They  have  a  total  capital  of  Rs.
 7.67  crores.  But  these  2  banks  have
 deposits  of  Rs.  000  crores.  Only
 twelve  big  families  of  India,  more  or
 less,  attract  80  per  cent  of  the  deposits
 today  every  year  in  India.  These
 banks  are  inter-locked  with  the  in-
 dustries.

 Let  me  give  you  one  exampic.  As
 I  have  said  earlier,  there  has  been
 centralisation  and  concentration  of
 finance  capital.  ‘The  Bank  of  Baroda
 took  over  business  of  Tamilnag  Cen-
 tral  Bank  and  then  that  Bank  gave
 loan  to  the  Synthetics  and  Chemicals
 Co.  The  Chairman  was  Mr.  Tulsidas
 Kilachand  and  the  Chairman  of  this
 particular  industry  was  also  the  same
 gentleman.  Then,  there  was  a  little
 scandal  and  so  he  was  forced  to  re-
 sign.  Then,  one  gentleman,  Mr.  R.  D
 Birla,  of  the  Birla  family  was  made
 the  Chairman  and  thereby  this  Birla
 group  and  Kilachand  group  got  in-
 ter-linked.  That  is  inter-locking  of
 the  interests  in  this  way.  Such  is  the
 capital  controlled  by  the  banks  to-
 day.

 Now,  about  deposits,  there  is  ano-
 ther  interesting  thing.  Out  of  those
 68  scheduled  banks  plus  4  exchange
 banks,  the  total  deposit  of  30  banks—
 I  am  reading  from  the  Reserve  Bank
 bulletin—at  the  end  of  964  was  Rs.
 2523  crores;  in  1965,  it  was  Rs.  2600
 and  odd  crores  and  in  August,  1966,
 the  total  deposit  is  to  the  tune  of  Rs.
 2871,  crores.  About  ‘four  years  back,
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 they  had  less  than  Rs.  2000  crores  as
 deposits  and  now  that  banking  busi-
 ness  has  flourished  as  ‘the  Reserve
 Bank  bulletin  shows,  It  is  flourish-
 ing  like  anything.  This  ‘is  the  posi-
 tion  of  deposits.  That  means,  with
 very  little  capital  of  their  own,  they
 can  manipulate  nearly’  Rs.  3000  crores
 every  year.  That  is  more  than  the
 total  amount  spent  during  the  First
 Five  Year  Plan.  This'is  the  position
 today.  Therein  lies  the  importance  of
 this  Resolution.

 Now,  about  profits...

 Mr.  Chairman:  He  may  try  to  con-
 cluce  now.

 Dr.  Ranen  Sen:  Why  so  early?
 Mr.  Chairman:  You  may  take  3  or

 4  minutes  more,

 Dr.  Ranen  Sen:  Not  3  or  4  minutes.
 I  am  the  mover  of  the  Resolution.  I
 should  at  least  get  20  to  25  minutes.
 About  profits,  the  Reserve  Bank  re-
 ports  in  “Trends  and  Progress  of
 Banking  in  India  in  1964”  that  the
 Bank  has  recorded  “marked  growth”
 and  “higher  profits’.  The  total  earn-
 ings  of  30  scheduled  banks  again
 show  an  incrcuse  of  Rs.  3  crores  over
 4963.  Each  year  it  is  jumping  ‘ike
 this,  Therefore,  these  profits  can  be
 garnered  for  the  interest  of  the  na-
 tion  if  the  banks  are  taken  over,  if
 the  banks  are  nationalised.  Then,  the
 whole  of  Rs.  3,000  crores  can  be  uti-
 lised  for  proper  planning  for  the  de-
 velopment  of  national  economy.

 Now  let  us  see  how  these  banks  are
 investing.  That  is  very  interesting.
 Our  Government  sheds  _  Crocodile
 Tears  for  the  plight  of  the  agricul-
 turists,  for  food  deficits,  in  the  coun-
 try  and  gave  an  assurance  to  the
 people  that  we  would  grow  more
 food  and  all  that.  Let  us  see  how
 these  banks  invest.  This  is  again
 from  the  Reserve  Bank  Bulletin,
 January,  1966,  the  latest  one.  In  in-
 dustry,  in  963  they  have  invested
 $7.2  per  cent  of  their  deposits;  in
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 1964,  59.2  per  cent;  and  in  1965,  6.5
 per  cent;  they  are  investing  in  big
 industries  and  not  small  industries.
 Let  us  see  how  much  they  are  inves-
 ting  in  agriculture.  In  1963,  it  was
 0.3  per  cent  and  in  ‘1965,  it  was  0.2
 per  cent.  If  you  want  to  augment  the
 agricultural  production  in  the  coun-
 try,  one  of  the  ‘measures  would  be
 aationalisation  of  banks.  But  do  not
 think  that  banks  are  not  interested
 in  foodgrains  und  other  ‘things.  How
 do  they  invest?  That  also  is  given
 in  the  Reserve  Bank  Bulletin.  I  am
 going  ‘to  suote.  The  scheduled  banks
 advanced  against  food  articles  in
 4959,  Rs.  87.3  crores  in  1962,  57.68
 crores;  and  in  1965,  64.5  crores;
 every  year  it  is  mounting.  Black-
 marketing,  hoarding  and  speculation
 ure  the  activities  of  the  banks.  One
 of  the  reasons  for  India  starving  to-
 day  is  that  the  banks  ere  _  being
 manipulated  by  the  big  business  and
 the  Government  of  India  refuses  to
 nationalise  banks.  Therefore,  with  a'l
 the  emphasis  that  I  have,  that  I.  can
 command,  I  say  that  this  is  a  demand
 which  should  be  accepted  by  the
 Government  of  India.  Merely  saying
 social  control  of  banks  will  not  help
 in  the  matter.

 In  this  House  and  also  utsile,  we
 hear  about  over-invoicing  and  under-
 invoicing.  It  is  known  to  everybody
 that  bank  is  the  channel  through
 which  the  big  business  does  this
 over-invoicing  and  under-invoicing.
 All  these  vices  that  have  grown  in
 our  country,  thanks  to  this  rule  of
 the  Congress  Party  for  the  last  29
 years,  have  to  be  controlled;  al)  these
 maladies  should  be  effectively  tackl-
 ed  and  attacked  and  one  of  the  wea-
 pons  to  attack  these  maladies  js  na-
 tionalisation  of  banks  like  nationali-
 sation  of  oil  industry  and  so  many
 other  demands  of  the  Indian  people.
 Therefore,  I  submit  that  it  is  high
 time  that  banks  are  nationalised.

 Now  the  question  arises  about  com-
 pensation.  Personally  we  are  oppos-
 ed  to  paying  any  compensation.  As  I
 have  said,  with  a  little  investment  of
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 money,  the  total  would  be  somewhere
 near  Rs.  30‘crores.  The  total  of  the
 paid-up  capital  in  the  big  banks  is
 somewhere  near  Rs.  30  crores  today
 in  1966,  in  this'month  of  November.
 Though  we  are  opposed  to  paying
 compensation,  if  the  Congress  Party
 thinks  that  they  should  ‘pay  compen-
 sation  to  the  big  business  that  have
 invested  in  banks  and  to  all  other
 people  who  ‘have  invested  in  banks,
 let  them  pay,  but  this  should  be  a
 long-term  compensation  as  was  done
 under  the  Estate  Acquisition  Act
 when  land'ordism  was  _  abolished.
 Issue  non-negotiable  bonds  for  a
 pretty  long  period;  that  will  not
 affect  our  national  economy  at  all.
 Gradually  Government  would  be  able
 to  pay  off  the  loans.  In  the  mean-
 time,  the  amount  of  profit  that  the
 banks  get  can  be  used  to  pay  the
 compensation.  As  I  have  pointed  out
 already,  only  2  of  these  big  banks
 have  been  able  to  garner  a  profit  of
 Rs.  3  crores  in  one  year  only.
 Therefore,  whatever  compensation
 may  have  to  be  paid  can  be  paid  off
 easily  within  a‘period  of  four  or  five
 years,  and  we  can  get  enough  money
 for  strengthening  the  national  econo-
 my  and  to  put  India  on  a  different
 footing.

 As  I  have  said  already,  this  has
 nothing  to  do  with  socialism,  dicta-
 torship  or  anything  of  the  kind.
 Even  in  Italy  where  there  is  not  a
 socialist  society  and  where  there  is
 only  a  capitalist  government,  banks
 have  been  nationalised.  Therefore,
 the  Government  of  India  should
 take  courage  in  both  hands  and
 arrive  at  a  real  and  bold  decision  to
 nationalise  the  big  banks  and  private
 banks  so  that  the  main  demand  of  the
 people  can  be  satisfied.  I  hope,  there-
 fore,  that  these  vague  slogans  will  be
 given  up  by  the  Congress  Party  and
 they  will  show  some  ‘boldness  in  the
 face  of  the  opposition  from  the  big
 canker  of  industrialists  because  they
 @re  sure  to  oppose  such'a  demand.
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 With  these  words,  I  commend  my
 resolution  for  the  acceptance  of  the
 House.

 Mr,  Chairman:  Resolution  moved:
 “This  House  is  of  opinion  that,

 in-  the  interest  of  holding  the
 price  line,  mobilising  internal
 resources  and  checking  specula-
 tion,  immediate  measures  be
 taken  for  nationalisation  of  the
 private  banks.”.
 There  are  some  substitue  resolu-

 tions,  and  hon.  Members  who  wish  to
 move  them  may  do  so.

 Shri  P.  R.  Chakraverti  (Dhanbad):
 I  beg  to  move:

 That  for  the  original  resolu-
 tion  the  following  be  substituted,
 namely:

 “This  House  is  of  opinion  that
 with  a  view  to  enlarging  public
 and  private  savings  and  chan-
 nelising  these  into  priority  in-
 vestment  and  keeping  down
 inflationary  pressure,  effective
 measures  of  social  control  over
 private  banks  be  taken.”.  qd)

 Shri  Shree  Narayan  Das  (Darban-
 ga):  I  beg  to  move:

 That  for  the  original  resolu-
 tion,  the  following  be  substitut-
 ed,  namely: —

 “This  House  calls  upon  the
 Government  to  appoint  a  com-
 mittee  consisting  of  members  of
 Parliament  and  eminent  econo-
 mists  to  investigate  as  to  what
 extent  the  operations  of  private
 banks  have  led  to  rise  in  prices
 and  speculation  and  to  consider
 the  desirability  and  necessity  of
 adopting  immediate  measures
 for  nationalisation  of  the  pri-
 vate  banks  for  mobilising  in-
 ternal  resources  in  national  in-
 terest.  (2)

 Shri  Yashpal  Singh
 beg  to  move:

 That  in  the  resolution,  for  ‘in
 the  interest  of  holding  the  price

 Ir (Kairana):
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 line,  mobilising  internal  resour-
 ces  and  checking  speculation,  im-
 mediate,’  substitute  ‘suitable’.  (3)

 Shri  Mutthiah:  I  beg  to  move:

 after
 (5)

 That  in  the  resolution,
 ‘private  ansert  schedu'ed’.

 Mr.  Chairman:  Shri  S.  M.  Baner-
 jee  is  not  here  to  move  his  amend-
 ment.  The  Resolution  ang  these  four
 amendments  are  now  before’  the
 House.

 Shri  A.  N.  Vidyalankar  (Hoshiar-
 pur):  So  far  as  the  purpose  is  con-
 ‘cerned  and  the  spirit  of  the  resolu-
 tion  is  concerned,  I  think  the  whole
 House  is  in  favour  of  that.  So  far  as
 my  party,  namely  the  Congress  Party
 is  concerned,  the  Congress  has  never
 rejected  the  principle  of  nationalisa-
 tion.  It  has  already  nationalised  the
 State  Bank  of  India;  {t  has  a!so  nation-
 alised  life  insurance.  So,  it  has  never
 felt  shy  of  the  principle  of  nationali-
 sation  where  it  was  absolutely
 necessary  and  it  was  practicable.

 Recently,  the  Congress  Party  has
 decided  or  resolved,  although  in  dif-
 terent  terms,  thet  Government  should
 impose  social  control  on  all  banking
 and  credit  institutions.  It  depends  on
 how  we  define  and  look  at  the  terms
 “social  control’.  WNether  social  control
 is  a  wide  term  or  nationalisation  is  a
 wider  term  depends  on  how  we  define
 it.  I  think  that  social  control  is  a
 wider  term,  and  when  we  say  ‘social
 control’  it  includes  nationalisation
 and  something  more  than  that.

 ‘So  far  as  the  spirit  is  concerned,
 the  Congress  Party  and  I  hope  all  the
 other  parties  in  the  House  except  per-
 haps  the  Swatantra  Party,  would  sup-
 port  the  resolution  and  support  the
 spirit  and  the  idea  of  having  full  and
 complete  control  over  the  credit  and
 financing  instituftons.  It  is  absolutely
 necessary.  We  should  decide  first  whe-
 ther  we  want  a  planned  economy  or
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 an  unplanned  economy.  If  we  want  to
 have  a  planned  economy  then  it  be-
 comes  absolutely  essential  and  it  be-
 comes  inescapable  that  we  should
 have  full  contro]  over  these  credit  in-
 Stitutions,  because  the  whole  economy
 is  controlled  by  currency  by  the  cir-
 culation  of  money  and  by  the  credit
 system.  As  my  predecessor  has  said,
 we  wanted  to  control  prices,  but  so
 far  we  have  failed  to  stabilise  prices.
 In  the  same  way,  we  have  failed  to
 evolve  a  system  through  which  infla-
 tion  could  be  curbed  and  controlled.
 So  long  as  private  banks  have  a  free
 hand  and  continue  to  operate  inde-
 pendently,  it  will  be  impossible  to
 contro]  inflation  and  stabilise  prices.
 The  circulation  of  money  is  directly
 connected  with  the  problem  of  infla-
 tion.
 7  hrs,

 In  a  way  these  credit  institutions
 function  as  the  pumping  station  does
 in  a  city.  The  pumping  station  circu-
 lates  water  to  the  whole  city.  Or  take
 another  example.  The  heart  functions
 as  the  pumping  station  and  circulates
 blood  to  the  whole  body.  In  the  same
 way,  these  credit  institutions,  financial
 institutions  and  banking  institutions
 perform  the  function  of  circulating
 money.  If  the  circulation  of  blood  is
 not  proper,  it  means  that  the  heart  is
 not  functioning  properly.  If  the  cir-
 culation  of  water  in  a  city  is  defec-
 tive,  it  means  that  the  pumping  sta-
 tion  is  not  functioning  properly.  With-
 out  proper  blood  circulation,  life  be-
 comes  perilous  to  the  human  body.  In
 the  same  way,  these  credit  institu-
 tions  play  such  a  vital  role.  If  any
 external  body  controls  the  heart,  if
 the  heart  is  controlled  by  some  other
 body,  circulation  suffers  and  life  be-
 comes  impossible.  Similarly,  if  the
 water  pumping  station  in  Delhi  is  con-
 trolled  by  a  private  industrialist,  sup-
 ply  of  water  to  the  people  of  the  city
 will  be  jeopardised  and  people  will
 die.

 These  credit  institutions  occupy  the
 same  place  in  the  body  economic.
 Therefore  it  is  very  necessary  to  bring
 them  under  proper  control.  Anyone
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 who  has  read  the  Report  of  the
 Monopolies  Inquiry  Commission  of
 the  Report  of  the  Mahalanobis
 Committee  would  know  how  these
 banking  institutions  are  function-
 ing  and  how  monopoly  is  crea-
 ted  by  these  banks  and  credit  institu-
 tions.  Monopolistic  tendencies  in  the
 economy  can  not  be  carved  unless  we
 have  full  control  over  these  banking
 institutions.

 I  have  no  quarrel  with  the  word
 ‘nationalisation’,  nor  am  I  against  the
 words  ‘social  control’.  In  my  opinion,
 both  these  expressions  connote  the
 same  thing.  I  think  that  effective  con-
 trol  of  these  banking  and  other  credit
 institutions  is  absolutely  essential  if
 we  want  that  our  economy  should  be
 8  progressive  economy  and  the  _  pur-
 pose  that  we  have  set  before  us  in  our
 Five  Year  Plans  is  to  be  achieved.

 Therefore,  I  support  the  spirit  of  the
 resolution.  I  am  in  favour  of  the
 amendment  of  Shri  Chakraverti.  I
 think  that  would  serve  the  purpose
 and  would  be  consistent  with  the
 ideas  that  we  have.  The  expression
 ‘social  control’  gives,  in  my  opinion,  a
 wider  connotation  to  the  idea  and  it
 includes  nationalisation.  Hence  I  sup-
 port  it.

 Shri  Alvares  (Panjim):  ‘The  issue
 of  bank  nationalisation  assumes  im-
 portance  from  two  decisions.  One  is
 the  intoduction  of  the  Fourth  Plan
 and  the  need  to  mobilise  resources;  the
 other  is  the  resolution  adopting  the
 Congress  Manifesto  which  talks  of
 social  control  of  banks,  But  it  is  not
 enough  for  Congress  members  to  say
 that  they  support  the  principle  of  the
 Resolution  because  in  their  own  dis-
 cussions  the  phrase  ‘social  control’  has
 been  used  to  dilute  the  ‘specific  con-
 cept.
 Dr.  Ranen  Sen’s  Resolution  would  re-
 quire  a  snecific  issue  to  be  decided,
 whether  banks  are  going  tobe  nation-
 alised  or  not.  The  Congress  is  very
 prevaricative  ahout  it.  Two  important
 leaders  of  the  Congress,  Shri  Malaviya
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 and  Shri  Krishna  Menon,  defined  ‘so-
 cial  control’  as  going  beyond  nationa!i-
 sation  and  expressed  satisfaction  at
 the  phrase  adopted  in  the  Congress
 manifesto.  I  do  not  know  what  they
 mean  they  say  that  social  control  is
 more  than  nationalisation.  I  only  know
 that  it  is  not  nationalisation.  Both  Mr.
 Nijalingappa,  Chief  Minister  of  Mysore,
 and  Mr.  S.  K.  Patil,  have  given  it  an
 opposite  interpretation.  When  they
 were  presiding  over  the  sixtieth  anni-
 versary  celebrations  of  the  Canara
 Bank,  both  assured  the  banking  indus-
 try  that  social  control  did  not  mean
 nationalisation;  they  ‘told  them  that
 they  cou'd  go  aheag  with  expansion
 as  much  as  they  liked  for  nationalisa-
 tion  was  ruled  out  by  social  control.

 Here  is  confusion  in  the  Congress
 Party,  this  confusion  is  deliberate,  and
 has  been  created  by  two  opposite
 groups.  What  we  are  interested  is  not
 something  bigger,  wider,  more  social;
 We  are  interested  in  a  small  thing  that
 will  take  the  country  forward,  we
 want  a  specific  decision  on  nationali-
 sation,  and  nationalisation  of  banks  is:
 a  very  urgent  necessity.

 The  Monopolies  Commission  has  re-
 ferred  to  nationalisation,  particularly
 to  the  fact  that  there  are  corrupt  prac-
 tices  in  banks  indulged  in  by  directors
 who  are  interestedy  in  certain  indus-
 tries  whereby  they  get  credit  at  a
 greater  discount.  But  the  most  import-
 ant  thing  with  regard  to  the  banks  is
 the  issue  of  created  credit.

 The  number  of  bank  deposits  in  the
 banking  system  is  more'or  less  half  of
 the  total  currency  in  this  country,  and
 with  this  amount  they  are  able  to  sup-
 port  or  bring  down  a  particular  in-
 dustry,  to  manoeuvre  interlocking  and
 to,  shall  I  say,  spiral  up  prices  of  com-
 modities  as  they  desire.  It  ‘is,  there-
 fore,  necessary  in  this  context  to  deter-
 mine  what  must  be  the  future  of  a
 credit  institution  which  has  such  wide
 ramifications  in  our  economic  life.
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 I  refer  merely  not  to  the  banking
 system,  but  to  the  indigenous  banking
 system  also  which  is  current  in  this
 country.  Therefore,  I  would  urge  that
 if  we  want  to  control  the  price  Jine,  to
 prevent  the  blackmarketeers  and  un-
 social  elements  from  getting  hold  of
 the  sinews  of  finance  in  order  to  hoard
 foodgrains  ang  other  materials,  if  we
 want  to  proceed  ahead  with  the  re-
 commendations  of  the  Monopolies Commission  in  the  sense  that  they are  not  able  to  manoeuvre  to  interlock
 or  to  capture  other  industries  by  smal-
 ler  investments,  the  resolution  of  Dr.
 Ranen  Sen  should  be  adopted  with-
 out  hesitation,  and  no  such  thing  as
 the  interpretation  of  social  control  etc.
 is  enough.

 Shri  0.  K.  Bhattacharyya  (Rai-
 ganj):  I  was  very  glad  to  find  Dr.
 Ranen  Sen  quoting  from  Congress
 scriptures.  I  was  happier  still  to  find
 that  he  is  requesting  the  Government
 to  take  the  banks  under  their  control.
 But  before’  I  extend  my  support  to
 him,  I  would  like  him  to  state  one
 thing  categorically,  Has  he  complete faith  in  the  Government's  adminis-
 tration  of  the  business  that  it  takes  up, or  will  it  again  become  another
 plank—another  stick  for  beating  the
 Government?

 My  hon.  friends  on.  the  other  side
 adopt  two  curious  but  inconsistent
 attitudes.  On  the  one  hand  they  ask
 the  Government  to  take  up  the  ma-
 nagement  of  private  concerns  on  the
 ground  that  that  is  very  necessary
 in  the  interests  of  the  nation  and
 when  the  Governmen  takes  up  those
 concerns,  they  complain  that  the
 Government  has  prought  in  corrup-
 tion,  it  is  all  corruption  from  top  to
 bottom  and  the  nation  is  going  to
 ruin  because  of  the  Government
 management.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Both  are  correct.

 Shri  C.  K.  Bhattacharyya:  One  of
 the  two  attitudes  has  got  to  be  given
 up.  Either  you  have  complete  faith
 in  the  Government  and  say:  We  have
 complete  faith  in  the  management
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 of  this  Government  and  therefore
 we  suggest  that  Government  should
 nationalise  banks  and  take  their  ad-
 ministration  under  their  control;
 Or  you-  should  say  if  you  have
 any  objection  and  you  are  going
 to  repeat  the  same  thing  as  you  are
 doing  about  rationing  today.  If  so,
 be  clear  and  say:  we  do  not  like  it
 to  be  done.  Because,  I  have  seen  in
 Calcutta  what  is  happening.  My  hon.
 friends  insist  on  the  system  of  ra-
 tioning  to  be  introduced  in  the  city
 and  other  places  in  Bengal.  But  even
 from  the  day  on  which  the-  proposal
 was  put  into  effect,  complaints  came
 that  the  rice  is  of  bad  quality,  the
 quantity  js  less  and  the  price  taken
 ig  more  and  so  on.  Even  before  the
 whole  system  had  come  into  curren-
 cy,  this  is  the  sort  of  complaints  that
 come.  That  is  why  I  become  rather
 sceptic  when  my  friends  there  sug-
 gest  that  Government  should  take
 over  something  under  its  control.  I
 just  doubt  within  myself  whether
 they  are  saying  so  in  the  interest  of
 the  parties  which  they  support  or  in
 the  interest  of  making  political  capi-
 tal  out  of  it  when  it  is  passed  over
 to  ‘the  control  of  the  Government.
 To  utilise  the  resources  of  the  banks
 in  the  interest  of  the  nation,  in  the
 interest  of  the  people,  to  advance
 the  interest  of  all  sections  of  the
 community—these  are  certainly  very
 laudable  obectives  but  before  we
 broach  that  matter  the  present  situ-
 ation  should  be  considered  from  all
 aspects  and  then  only  the  next
 course  is  to  be  decided.  Dr,  Sen  has
 spoken  of  one  side  only  and_  the
 other  side  also  ought  to  be  seen.
 Even  under  the  present  rules,  if  the
 Reserve  Bank  exercises  its  control
 properly,  J  ‘believe  much  of  the  diffi-
 culties  that  he  has  complained  of
 may  be  checked  and  defects  removed.
 Forty  per  cent  of  the  deposit;  and
 the  assets  of  there  banks  are  now
 kept  with  the  State  Bank  or  its  sub-
 sidiaries.  In  that  way  these  depo-
 sits  are  safeguarded.  Dr.  Sen  was
 quoting  the  Reserve  Bank  Bulletin

 a  number  of  times.  He  should  have
 referred  to  some  of  the  powers  of
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 {C.  K  Bhattacharyya] the  Reserve  Bank.  The  Reserve
 Bank  has  the  right  to  dictate  to  them to  whom  advances  are  to  be  given, to  whom  they  should  not  be  given and  when  to  advance  and  when  not
 to  do  so  and  also  on  what  commodi-
 ties  to  advance  and  what  not  to  ad-
 vance.  Over  and  above  these,  they
 have  the  right  to  impose  restrictions,
 issue  directions  about  loans  and
 fix  margin  of  security.  The  managers
 of  these  banks  cannot  be  appointed
 without  the  sanction  of  the  Reserve
 Bank.  Dr.  Sen  was  referring  to  a
 group  of  industrialists  controling
 the  entire  banking  interests.  That  is
 certainly  very  bad  and  that  should
 not  be  allowed  to  continue.  But
 what  about  the  powers  of  the  Reser-
 ve  Bank  that  even  the  appointment
 of  the  managers  is  subject  to  their
 approval.  The  Reserve  Bank  has
 a  right  to  appoint  additiona]  direc-
 tors.  It  should  be  investigated  as  to
 what  has  been  made  of  these  powers.
 A  large  part  of  the  assets  of  the
 private  banks  are  invested  in  Gov-
 ernment  securities  or  other  securities
 which  are  practically  under  Govern-
 ment  control.  No  branches  may  be
 opened  by  these  banks  without  the
 permission  of  the  Reserve  Bank.

 Shri  Nambiar  (Tiruchirapalli):
 Why  don't  they  exercise  those
 powers?

 Shri  C.  K.  Bhattacharyya:  That
 is  my  question.  Dr..  Sen  was  refer-
 ing  to  the  Reserve  Bank  Bullletin  so
 many  times.  Why  did  he  not  then
 refer  to  these  powers  and  put  these
 questions?

 Shri  Nambiar:  The  bankers  have
 got  their  men  on  the  Board  of  the
 Reserve  Bank  also.

 Shri  C.  K,  Bhattacharyya:  With
 those  powers  many  of  the  defects  that
 he  has  pointed  out  may  be  removed.
 After  all,  these  banks  are  doing
 some  useful  work  in  industry  and  in
 business.  They  do  not  advance
 money  {ior  agriculture.  That  is  a  fact,
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 but  for  that,  I  believe,  legislation
 has  got  to  be  enacted  and  _  the
 powers  given  to  the  Reserve  Bank, whatever  they  are,  are  to  be  extended
 or  the  exercise  of  those  powers  by  the
 Reserve  Bank  has  to  be  reoriented
 in  a  different  way.

 These  are  my  subimissions.

 श्री  यज्ञ पाल  सिंह  :  ब्रचिय्ठाता  महोदय,
 मैं  माननीय  डाक्टर  रानेन  सेन  को  कांग्रेचुलेट
 करता  हूं  कि  इतना  सुन्दर  प्रस्ताव  वह  लाये  ।
 ऐसे  प्रस्ताव  का  श्रापों  जीवन  नहों  होना  चाहिए
 बल्कि  यूनानिमसली  उसे  पास  होना  चाहिए  ।
 जो  सरकार  का  करने  का  काम  था  प्रौढ़
 ज  से  i8  साल  पहले  करने  का  था  वह
 काम  राज  पोज़ीशन  के  लोगों  को  करना
 पड़  रहा  है  कौर  खास  तीर  से  हमारे  मिश्रा  जी
 ग्रोवर  भगत  साहब--देखिये,  उधर  बात  न
 कीजियेगा,  मेरी  तरफ  सुनियेगा,  चेयरमैन
 साहब,  देखिये  वह  वहां  कहां  कान्फ्रेंस  कर
 रहे  हैं  ?

 सभापति  महोदय  :  मिनिस्टर  सा हवान
 इधर  तवज्जह  करें  ।

 तभी  यश्पाल  सिह  :  हमारे  माननीय  भगत
 साहब  और  मिश्रा  साहब  जो  सच्चे  भारतीय
 संस्कृति  के  उपासक  हैं,  जानते  हैं  हमारे  यहां
 तो  सबसे  पहला  हुक्म  यह  है,  वेद  भगवान
 कहते  हैं  :

 “चेन

 मा  गधा:  कस्यस्विद्धनम्‌  i”

 watt  भुँजिया:

 !
 जो  बांट  कर  के  नहीं  खाता  है,  वह  पाप  करता
 है  ।  इसलिए  सब  से  पहले  हमारा  जो  घने  है,
 सब  से  बड़ा  कत्तव्य  जो  है  भारतवासियों  का
 वह  यह  है  कि  नेशनलाइजेंशन  किया  जाय,
 बांट  कर  के  खाया  जाय  |  जब  एक  जगह
 दीवार  बनती  है  तो  दूसरी  जगह  गड्ढा  पैदा
 होता  है।  जब  एक  तरफ  लक्जरी  जाती  है  तो
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 हमलों  तरफ  म्रवाव  हद  होगा  है।  इसौली
 गी  मात  को  प्राज्ञा  है  :

 “भूलते  ते  त्वं  पापा
 ये  पंचर तस्मे  कारणात  wv

 (गोरा माता)

 गोगा  मादा  इस  बात  को  कड़ी  है  कि
 जो  स्पो  लिये  इफतरा  करदा  है,  अपने  लिये
 सकाता  है,  प्रपने  लिए  झ्राटा  मेड  ये  है,  वह
 पाप  कर  7  है।  तो  हमारा  जो  मून  है,  हमारी
 सं  “पति  को  जो  वनि याद  है,  हमारा  ग्राउंड
 जो  है  वह  जो पढ़ीं  है  कि  नेशनल  वे  गन  हो  ।
 गांधी  जो  ने  भो  यह  वादा  किया  था  .930  में
 कि  यह  सत्र  बांट  दिया  जायगा।  यह  इस
 तरह  से  सवा  नहों  रहेगी  -  उसे  चाहे  आप
 दे  शिप  कद्र  लीजिये,  चाहे  समाजवाद  कह
 ले  जि,  चाहे  बांट  कर  के  खाना  कह  ल  जिये,
 चाहे  माओवाद  कह  ल॑  जिये,  चाहे  साम्यवाद
 कह  जे  जि),  आज  जे  दुनिया  मेंएक  जगह
 मिग  पफ  4373,  Tn  जगह  हेल्थ  इंकडड़ी
 11  रही  है,  पह  नहीं  चल  समय.  यह  नारा
 अप-ट-32  नह*ों  है,  यह  नारा  आउट-प्रूफ-डेट
 होवे  तो  बजाय  इसके  कि  अपोजिशन
 इसके  लिए  कदम  डाय,  सरकार  का  काम  है
 कि  सरकार  श्व  बौर  किसी  कमेटी  को  बैठाये,
 बगैर  कई  दौर  देर  को,  i9  साल  तक  जो
 देर  हुई  है,  उसका  प्रायश्चित  करके  राज  से
 अभी  से  इसका  नेशनलाइजेशन  करे  ।  जो
 चेज फल  फ  कार  कोड  दी  जाता  है  वह  कभी
 हती  नहीं  ।  सब  से  पहले  शुत्स्थ  कॉम  t
 यह  सब  से  बड़ा  उ  पूल  है,  कि  जो  आज  करना  है
 उसे  भ्रम  कं  जिये  ओर  जो  कल  करना  है  उसे
 राज  कं  जिये,  सूनर  दि  बेटर  ।  जोली
 कर्ब  ता  की  है  उसके  कारण  समाजवाद  नहीं
 भरा,  |  समाजवाद  कागज़ों  में  रह  गया  ।
 समाजवाद  का  झड़ा  नारा  लगाया  था  तो
 बोट  मिले,  अगर  सच्चे  समाजवादी  होते  तो
 हिन्दुस्तान  इनके  ऊपर  जान  दे  देता  ।  झूठा
 नारा  लगाया  इसके  कार  लंबी  करोड़ों  वोट
 मिल  गये  कौर  झगर  काठी  सच्चा
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 समिति  मनुष्य:  झूठा  न  कहिये.,
 गला  कहिये।

 श्री  यहा पाल  सिंह  :  गलत  नारा  लगाया  I
 पे  कार  उन्होंने  कमल  नहीं  किया  t  लोगों
 को  बहलाने  के  लिए  नारा  लगाया  ।  राज  भी
 समाजवाद  कहते  हैं  लेकिन  एफ  शब्द  को
 दस  हजार  हया  तनख्वाह  भिजवा  है  कौर
 दूसरा  शख्त  भाई  गये  माहवार  पर  सरोदा
 जाता  है  |  पू०  योग  में  3  लाब  किनारों
 ऐसे  हैं  जिसको  तलवाड़  8  हे  माहवार  है  ।
 झाड़  पे  में  णएठ  आदमी  की  गुजर  कर
 सका  है,  कैसे  अपने  बच्चों  का  निर्वाह  कर
 सकता  है  ?  कते  ईमानदार  रह  सकता  है  ?
 झगर  समाजवाद  नदीं  शाया  तो  इसलिए
 नहीं  शापा  कि  सरकार  ने  चाहा  नहीं,  झगर
 सरकार  चाहती  तो  समाजवाद  शा  जाए  प्रौढ़
 हिन्दुस्तान  सुखी  हो  जाता  ।  राज  जिस

 बुनियाद  के  ऊपर  महात्मा  गांधी  मे  स्वतंत्रता
 संग्राम  को  खड़ा  फिया.  थ  उसको  लागू  किया
 जाय  t  उसको  खाता  न  दिया  जाय  जो  काम
 नहीं  करता  ।  उनको  ख  ना  न  दिया  जाय  जो
 गैरहाजिर  रहता  है  ।उसको  भोजन  न  दिया
 जाय  जो  बार-बार  विदेश  कौ  यात्रा  करता  है
 ऐयाशी  के  लिये  -  उसको  ख  ना  दिया  जाय  जो
 झपने  खेत  पर  काम  करदा  है,  उनको  खाता
 दिया  जाय  जो  अपने  का  रखाने  ::  काम  कर  है।
 उसको  खाना  विया  जाय  जो  अपने  फर्म  पर
 काम  करता  है,  उसको  खाना  दिया  जाय  जो
 झपती  दुकान  पर  काम  कराने.  एफ  करोड़
 ग्रामीण  भी  राज  ऐसे  नहीं  हैं  जो  पूरा  काम
 करते  हों  ।  पंजाब  के  आदमी  करते  हैं,
 काश्मीर  के  आदमी  करते  हैं  लेकिन  यहां  हम
 देखते  हैं  लाखों  आदमी  सिवाय  ताश  खेलने  फे
 पौर  कोई  काम  नहीं  करते,  सिवाय  चौपड़
 बजाने  के  तौर  कोई  काम  नहीं  करते  ।  चौपड़
 बजाने  के  सिवाय  कोई  काम  नहीं  करते,  सिवाय
 बलों  में  टाइम  खराब  करने  के  भर  कोई
 काम  नहीं  करते,  जब  तक  उनके  लिये  कानून
 नहीं  बनाया  जायगा,  काम  नहीं  चल  सकता  ॥
 ताश  बेलने  वाले  को  सजा  दी  जायगी,  चौपट
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 पी  यशपाल  सिंह
 खेलने  वाले  को  सज़ा  दी  जायगी,  शतरंज
 खेलने  वाले  को  सज़ा  दी  जायगी,  एक  एक
 मिनट  काम  करना  पड़ेगा,  ऐसी  व्यवस्था
 होनी  चाहिए  ।

 अब  और  कोई  पैग़म्बर  नहीं  करायेगा,
 गांधी  जी  से  बड़ा  शब  कोई  पैगम्बर  नहीं  भरा
 सकता,  झगर  उनके  उद्देश्यों  पर  अमल  किया
 जायगा,  भ्रमर  महात्मा  गांधी  के  वचनों  को
 मानेंगे  तो  देश  में  सोने-चांदी  का  ढेर  लग
 जायगा  |

 Nationalisation

 इन  शब्दों  के  साथ  मैं  डा०  सेन  के  प्रस्ताव
 का  समर्थन  करता  हूं  ।

 Shri  P.  RB.  Chakraverti:  Sir,  my
 amendment  reads  as  follows:

 “This  House  is  of  opinion  that
 with  a  view  to  enlarging  public
 and  private  savings  and  channe-
 lising  these  into  priority  invest-
 ment  and  keeping  down  infla-
 tionary  p-essure,  effective  mea-
 sures  of  social  control  over  pri-
 vate  banks  be  taken.”
 Dr,  Sen,  while  commenting  on  the

 Congress  election  manifesto,  forgot
 to  refer  to  main  things  which  I  have
 sought  to  pinpoint  in  my  amendment.

 In  a  socialistic  form  of  society,
 where  we  are  working  for  a  deve-
 loping  economy,  there  are  certain
 factors  which  have  to  be  brought  into
 account  and  emphasised.  When  socia-
 lism  was  attempted  in  other  parts  of
 the  world,  they  have  hag  to  grapple
 with  these  problems.  There  was  a  sur-
 plus  from  which  they  have  had  to
 draw  upon.  When  you  go  through  the
 processes  of  development,  you  have  to
 draw  upon  the  surplus.  Where  from
 do  we  get  the  surplus?  Either  we
 wait  for  decades  for  capital  inte:
 industries  to  develop  or  we  try  to  uti-
 lise  the  presources  which  we  have  got
 immediately  as  they  are.

 Dr.  Sen  was  saying  that  we  are  shed-
 ding  crocodile  tears  over  the  agri-
 cultural  sector.  It  is  not  20.  Develop-

 t  ive
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 ment  of  the  agricultural  sector  is  an
 inescapable  must.  That  is  the  sector
 which  covers  a  large  portion  of  our
 national  income.  So,  we  are  trying
 to  utilise  that  sector  also  in  develop-
 ing  our  economy  and  ultimately  draw
 upon  the  surplus  for  further  deve-
 lopment.  Agriculturists  want  credit
 facilities  and  marketing  facilities.
 The  agency  for  that  will  be  the  credit
 cooperative  societies  or  rural  banks
 which  wil}  have  their  branches  all
 over.  They  will  take  into  account  the
 immediate  requirements  of  the  agri-
 culturists  like  marketing  facilities,
 seeds,  agricultural  implements,  man-
 ure,  warehousing,  etc.  All  these  mat-
 ters  can  be  looked  after  in  an  organi-
 sed  and  rural  controlled  banking
 system  subject  to  the  overa!]  control
 of  the  Reserve  Bank.  So,  we  have
 brought  in  the  concept  of  social  con-
 trol.

 Shri  Nambiar:  In  what  way  is  it
 different  from  the  contro]  of  the  Re-
 serve  Bank  today?

 Shri  P.  BR.  Chakravert!:  I  have  used
 the  term  “effective  methods  of  social
 control  over  private  banks.”  There  is
 soMe  lacuna  in  the  process  today,  be-
 cause  needy  agriculturists  do  not  ge&
 the  credit.  Rural  credit  is  being  ex-
 Ploited  by  a  certain  section  of  the
 people.  So,  we  said,  let  us  examine
 this  aspect.  This  hag  been  examined
 by  the  Reserve  Bank  and  other  agri-
 cultural  credit  cooperative  society
 study  groups,  I  was  a  member  of  one
 study  group.  We  found  some  lacunae.
 So,  we  say  that  effective  methods  of
 control  should  be  introduced  so  that
 organised  cooperative  apparatus  will
 be  brought  into  force.  We  talk  of  price
 support,  holding  the  price  line  and
 all  that.  How  is  it  to  be  done?  It  is
 a  very  complicated  thing.  You  can-
 not  superimpose  your  will  in  8  dicta-
 torial  manner.  We  are  having  a  mix-
 ed  economy.  We  started  with  the
 concept  of  “socialistic  pattern  of
 society”;  i.e.  we  wanted  to  give  to  the
 country  a  pattern  where  acquisitive-
 ness  will  be  replaced  by  a  form  of
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 common  efforts  and  sharing  in  the
 national  growth  of  the  country.  We
 say,  let  us  have  social  control.  As  Mr.
 Vidyalankar  said,  social  control  in-
 cludes  within  its  compass  the  question
 of  nationalisation  and  something
 more  also.

 Dr.  Ranen  said  that  when  the  people
 were  demanding  it  it  dawned  on  the
 Congress  to  accept  the  idea.  It  ig  not
 so.  It  is  a  Congress  Member,  on  my
 side,  Shrimati  Subhadra  Joshi,  who
 brought  this  resolution  before  this
 House,  and  we  lent  support  to  it  be-
 cause  we  wanted  to  discuss  this  pro-
 blem  in  all  its  phases,  All  facets  of
 growth  have  to  be  emphasised.
 Therefore,  I  have  suggested  that  more
 effective  measures  of  social  control
 should  be  utilised  so  that  the  people
 may  get  assured  on  the  score  that  we
 are  not  leaving  everything  to  the
 sweet  will  of  the  so-called  big  indus-
 trialists  or  bankers.  So  there  is  an
 effective  force  behind  this  amendment
 which  I  have  moved  before  this  House,

 Mr,  Chairman:  What  time  will  the
 hon.  Minister  take?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 About  20  minutes.

 Mr.  Chairman:  Can  he  make  it  5
 minutes?

 Shri  B.  R.  Bhagat:  If  the  House
 wants  I  wil]  take  only  5  minutes.
 Will  I  have  to  reply  today  or  will
 this  be  carried  over?

 Mr.  Chairman:  We  will  see.

 att  शिव  नारायण  (बांसी)  :  सभापति
 महोदय,  मैं  आपका  भ्रन॒गृहीत  हूं  कि  आप  ने
 ऐसे  परिजन  रेजोल्यूशन  पर  मझे  बोलने  का
 अवसर  दिया  ।  इस  कांग्रेस  पार्टी  ने  चावड़ी
 में  यह  रेजोल्यूशन  पास  किया  था  कि  हम  लोग
 इस  देश  में  सोशलिस्टिक  पैटर्न  अाफ  सोसायटी
 लायेंगे  ।  राज  ज़रूरत  इस  बात  की  है  कि
 जो  हम  कहें,  उसको  कर  के  दिखायें  ।  हमारी
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 सरकार  का  यह  कत्तव्य  है  कि  जो  कहै  उस  पर
 भ्रमण  कर  के  दिखलाये।  हमारे  मित्र  ठाकुर
 साहब  ने  समाजवादी  व्यवस्था  पर  बहुत  बड़ा
 उपदेश  हमको  दिया,  लेकिन  हम  उनसे  ज्यादा
 सही  मार्ग  पर  हैं  ।  उनके  यहां  तो  जितने
 सोशलिस्ट  एलिमेंट्स  हैं,  सब  डिवाइडेड
 हैं,  पी०  एस०  पी०  है,  एम०  एस०  पी०  है,
 कम्युनिस्ट  भी  दो  भागों  में  बटे  ए  हैं,
 उनके  भी  शो  ब्लाक  बन  गये  हैं,  उनमें  जितने  भी
 सोशलिस्ट  एलीमेन्टस  हैं,  सब  डिवाइसेस
 हैं  -  मैं,  सभापति  महोदय,  एक  कम्बल  भ्र पील
 करना  चाहता  हूं,  जब  तक  अंग्रेजी  इस  देश  से
 नहीं  जायगी,  जब  तक  भाई  सी०  एस०  और
 पी०  सी०  एप०  इस  देश  पर  डौमिनेट  करेंगे,
 तब  तक  सोशलिज्म  को  हम  इस  देश  में  नहीं
 ला  सकेंगे  ।  हम  किसान  लोग,  अगर  गांव  में
 सूखा  पड़  जाय  बौर  कुए  बनाना  चाहें,  तो
 इन-टाइम  पैमा  नहीं  मिलता,  इधर  से  उधर
 दौड़ता  पड़ता  है।  लेकिन  अगर  राज  हमारे
 गांव  मेबैक  जज  जाय,  ब्लाक  में  बैंक  खुल
 जाय  तथा  विलेज  लेवल  वर्कर  रिकमेण्ड  कर
 दे--कि  हम  इसको  जानते  हैं,  इनके  पास
 चार  बचा  खेत  है,  इनको  पैसा  मिलना
 चाहिये--तो  बड़ों  सुविधा  हो  सकती  है,
 लेकिन  ऐपा  नहीं  हो  रहा  है  ।

 इसलिये  आपके  जरिये,  सभापति  महोदय,
 मैं  इप  हाउस  से  अपील  करना  चाहता  हूं  कि
 जो  कुछ  फिया.  साथ,  प्रैक्टिकल  किया  जाय  t
 राज  बै  कों  के नेशनलिस्ट  करने  की  बहुत  सख्त
 जरूरत  है।  मैंने  पंडित  जी  से  भी  कहा  था  कि

 पंडित  जो  अपनों[जिल्‍दगों  के  बैंकों  को नेशनलाइड
 करके  जायेगा,  लेकिन  वे  नहीं  कर  पाये  v
 अब  मैं  प्रोजेक्ट  गवर्नमेंट  से  अपील  करना
 चाहता  हूं  कि  यह  काम  अवश्य  किया  जा4

 झा  स०  मो०  बनर्जी  (कानपुर)  : धराए
 जिसके  करते  हैं,  वहीं।  चला  जाता  है  ।

 शी  शिव  सारा यर  :  कप  भी  बले
 जाते  हैं  |
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 [as  शिव  नार:यग]
 इस  देश  की  रोक  गांवों  में  बसती  है,

 गांवों  की  गरीबी  को  हल  करने  के  लिये,
 इस  देश  को  ऊपर  लाने  के  लिये,  बैकों  का
 नैशनलाइवेशन  ज़ीरो  है  |  ये  बड़ो  बड़ी
 तोंद  वाले--टाटा,  बिरला,  जैन,  जिनके
 खिलाफ़  मधु  लिमये  रोज  आवाज़  उठाते  हैं,
 ये  सब  सही  रास्ते  पर  झा  सकते  हैं  |  राज  धन
 ऐसे  लोगों  के  पास  एकत्रित  हो  गया  है,  एक
 जगह  पर  एकत्रित  हो  गया  है,  वह  बांट  कर
 खाना  चाहिये  |  एक  कहावत  है  कि  सोता  जो
 कमेन्ट  करता  है,  तो  सोने  से  पेट  भरने  वाला
 नहीं  है,  अन्न  से  पेट  भरने  वाला  है  अगर
 बैंकों  को  |ग़नलाइव  कर  दिया  जाव  और
 फिर  उस  पैसे  को  बांटा  जाय,  तो  वह  गांव  गांव
 में  पहुंचेगा,  उससे  पैदावार  लड़ेंगी  और  फिर
 हम  को  बाउल  लेकर  'फौरन  कस्ट्रेजश  के  सामने
 नहीं  जाना  पड़ेगा  ।  ह  टाइम  पर  पैसा  मिल
 जाये  तो  हम  आप  को  अच्छा  गेहूँ  और  अच्छा
 चावल  पैदा  कर  के  दे  सकते  हैं  जिससे  हमारी
 मुसीबत  हल  हो  सकता  है  ।  इसलिये  सूदखोरों
 से  हमें  बचाइये  शर  ड्  देश  का  उपकार
 कीजिये,  जो  कि  इप  देश  के  रक्षक  नहीं  हैं,
 इस  देश  की  जनता  के  भक्षक  बने  हुए  हैं  और
 इस  देश  को  हज़म  करना  चाहते  हैं  ।  इप  देश
 को  विदेशियों  को  सौंपना  चाहते  हैं  |  मैं  श्राप  से
 भ्रपील  करता  हुं  कि  राज  इस  देश  के  इन्दर
 बैंकों  का  नैशनलाइजेशन  किया  जाये  ।  मैं  इस
 रेजोल्यूशन  का  समर्थन  करता  हूं  ।

 श्री  स०  मो०  बनर्जी  :  जो  प्रस्ताव
 डा०  सेन  ने  रखा  है  मैं  उसका  सम पैन  करता  हूं
 और  उनको  बधाई  देना  चाहता  हूं  कि  वह
 इस  प्रस्ताव  को  दुबारा  लाये  जब  कि  सरकार
 बार  बार  कह  रही  है  कि  हम  बैंकों  का  राष्ट्रीय-
 करण  अभी  नहीं  कर  सकते  ।  मम  बड़ी  खुशी
 है  कि  कभी  कांग्रेप  के  सदस्यों  ने  किंग  कमेटी
 की  मीटिंग  में  यह  कहा-  बने  नै  गिलास  जे  शन
 का  बडे  तो  नहीं  कहा  लेकिन'  यह  कहा  कि  बैंकों
 का  साशलाइज़शन  होना  चाहिये  ।  मैंने  सोचा
 यह  सोशलिज्म  से  सोशलिस्ट  पैटर्न  पर  जाये,
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 नैशनलाइवेगत  से  सोगवइत्रेवत  पर  े,
 कम  से  कम  कुछ  कर  तो  रहे  हैं।  लेकिन  राज
 जब  यह  प्रस्ताव  सदन  के  सामने  लाया  गया  है
 तब  मैं  समझता  हूं  कि  रूलिंग  पार्टी  कमांडो  पर
 है  कि  वह  चुनाव  से  पहले  दवा  प्रस्ताव  को
 मंजर  करती  है  या  नहीं  ।

 मेरा  कहना  है  कि  अगर  वाकई  :  सरकार
 कुछ  करना  चाहता  है  तो  उ  को  देखता  चाहिये
 कि  आज  किस  प्रहार  से  फ्‌उ्नेन्त  में  स्पेकुनेशन
 चल  रहा  है,  सट्टा  चल  रहा  है  सारे  देश  मे
 ऐडवान्सेज  किस  प्रकार  से  दिये  जाते  हैं  इसका
 मैं  एफ  दृष्टांत  देता  चाहता  ईं  -  हमारे  का  पुर
 शहर  में  एक  बहुत  बड़े  उद्योगपति  हैं  और
 इस  सदन  के  मेम्बर  भो  रह  a  :  हैं।  श्री  राम
 रतन  गप्प  -उसकी  जि  जो  ज्यादा  तारीफ
 की  जाय  कम  है  कया  श्री  भत  को  उनके
 बारे  ऐं  मालूम  है  मैं  कहना  चाहा  हूं  कि
 श्राप  बी डयल्ड  बैंक  को  बात  ता  छोड़  ३  जिये,
 स्टेट  बैंक  से  उन्हें  ने  75  लाख  ६०  का  कर्जा
 लिया ।  उन्होंने  कहा  कि  जितना  कर्जा  उन्होंने
 लिया  है  उनके  लिये  जितना  हई  को  गेंदें  हैं  वह
 उसकी  थिक क्यो रिटी  हैं  |  लेपन  हुमा  क्या  ।
 बाद  में  जब  एंक्वायरी  हुई  तो  उस  के  बाद
 मालूम  जुमा  कि  वह  काटन  बेस्ट  है।  श्राप
 खुद  सोचिये  कि  75  लाख  ४०  स्टेट  बैंक  से
 उन्होंने  लिया  यह  कह  कर  कि  वह  अ्रपनी
 पूरी  रूई  की  गांठों  को  मारगेज  करते  हैं
 कौर  बाद  में  मालूम  होता  है  कि  वह  काटन
 वेस्ट  है  ।  मैं  राम  रतन  qtr  का  नाम
 इस  लिये  ले  रहा  हूं  कि  उन्होंने  हर  तरफ
 से  कर्जा  लिया  हुजरा  है।  स्टेट  बैंक  से  लिया
 हुजरा  है,  कोआपरेटिव  बैंक  से  कर्जा  लिया
 हुआ  है।  बार  बार  उन  को  कर्जा,  दिया  जाता
 है  ।  मू  पी०  में  सरकार  जो  है  उस  में
 भी  ग्रुप  बने  हु)  हैं।  मुख्य  मंत्रो  नही  चाहते
 हैं  देथा  देना,  दूसरे  मंत्री  चाहते  हैं  कि
 दिया  जाये.  ।  वहां  तीन  पार्टियां  ब्नी  हुई
 हैं  प्रौढ़  वह  तनों से  रुपया  लेते  हैं  -  कभी
 कोप्रापरेटिव  बैंक  से,  कभी  स्टेट  बैंक  से
 शौर  कभी  दूसरे  बैंकों  से  ।
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 मैं  निवेदन  करना  चाहता  हूं  कि  प्राज
 उत  बैंकों  को  हालत  कया  है  बैंक  चलाते
 कौन  हैं  मगर  बिड़ला  साहब  बैंक  चलाते  हैं
 वा  पीडितों  साहब  जूट  का  कारखाना  चलाते  हैं,
 टेक स्टाइन  का  कारखाना  चलाते  हैं,  शूगर
 का  कारखाना  चलाते  हैं,  जनरल  इंश्योरेंस  भी
 चलाते  हैं  ।  जानने  भी  उद्योगपति  हैं  देश  में,
 14,  5  या  20  व्यक्ति  हैं  जो  कि  सत्ता  की

 बागडोर  का  ्  दिन  अपने  हाथ  में  लेने  की
 कोशिश  करेंगे  ।  जब  तक  बैंकों  पर  उन  लोगों
 का  कब्ज़  रहेए,  हमारी  सरकार  का  कब्जा
 नहीं  रहेगा  तव  तक  हम  देश  के  सामने  जो
 पूंजा  लाने  का  कोचिंग  कर  रहे  हैं  पं  वर्षीय
 योजना  को  कामयाब  बनाने  के  लिये  वह  पूंजा
 हमारे  हाथों  में  नहीं  करायेगी  ।

 श्राप  देखिये  कि  राज  कितना  फर्क  है  1
 रायें  बैक  के  गवर्नर  की  तन्ख्वाह  कितनी  है  t
 4  हजार  २३  माहवार  कौर  चार्टर  बैक  के
 जनरल  मैनेजर  को  तन्ख्वाह  कितनी  है  t
 l0  हजार  &>  माहवार  ।  जब  कि  रिजर्व

 बैंक  के  गर्गर  को.  बहुत  ज्यादा  इख्त्यार  हैं
 जोर  वह  जब  चाई  तब  दूसरे  बैंकों  में  ताला
 लगवा  हें  1  ऑ्राखिर  यह  डिस्क्रिमिनेशन  क्‍या
 है  ।  आप  सोचिए,  हम  हत्या  जमा  करते  हैं  t
 उप  क्यो  को  जमा  कर  के  वह  लोग  किस  तरीके
 से  अपनो  [तो  को  बढ़ाते  रहते  हैं,  इसके  बारे
 में  कक  कायरों  बुकी है  |  उत्  बारे
 मैंकु  कहता  मेरे  जिये  डीके  नहीं  होगा  ।
 श्राप  देदे  fe  fra  तरीके  से  क्त  बनते
 जा  रहे  हैं।  हित  तरह  से  ग्रस्त  भगत  दा
 जा  रहा  है।  964  नं  रिज  जब  लेनें
 किया  ar  तो  मानूस  दूना  हि  7०  जतिन  &
 ो  पिर  ta  oe  साथ  प्रम लग मद  57,
 लेपित  उपक  पहले  साल  में  कवल  22  जैक
 ग्रमतगमें!  हुए  वर  कहां  &  सात  |  आप
 सोचिये  किस  तोहफे  से  वह  जोग  एक  झाविपत्य
 स्थापित  करने  का  कशिश  कर  रहे  हैं|।  मुझे
 खतरा  है  कि  प्रगर  बों  का  राष्ट्रीय रण
 नहीं  हुजरा  तो  हमारे  देश  को  सरकार के  हाथों
 &  यूं जो  नहों  झायेगो  बैकों  के  साथ  (जनरल
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 इंश्योरेंस  का  राष्ट्रीयकरण  करना  भी  उतना
 ही  जरूरी  है,  मगर  वाकई  हम  समाजवाद  के
 नारे  को  चलाना  चाहते  हैं  t

 देश  की  जनता  सोचती  है  कि  समाजवादी
 व्यवस्था  की  लाश  तो  निकल  ही  चुकी  है,
 उसे  सरकार  तिलांजलि  दे  चुको  है,  लेकिन
 फिर  भी  कहती  है  कि  राज  समय  की  नजाकत
 को  देखो,  समय  के  निशान  को  पहचानो,  जो
 दीवार  में  लिखी  हुई  बात  है  उसे  पहचानो,
 झगर  देश  की  बागडोर  को  सही  तरीके  से
 चलाना  चाहते  हो  तो  पूंजीपतियों  के  हाथों  में
 न  खेलना  ।

 मैं  जानता  हुँ  कि  इस  प्रस्ताव  का  क्‍या
 हथ  होने  वाला  है  क्योंकि  डा०  रमेन  सेन
 उसको  वापस  नहीं  लेंगे  ।  जब  उस  पर  वोटिंग
 होगी  तो  हम  लोग  हार  जायेंगे  क्योंकि  इस
 वक्‍त  चुनाव  में  उनको  बिडला  से  रुपये  की
 जरूरत  है,  डालमिया  से  रुपये  की  जरूरत  है,
 शान्ति  प्रसाद  जैन  से  रुपये  की  जरूरत  है,
 भि धा निया  से  रुपये  की  जरूरत  है  ।  मैं  उनकी
 बेबसी  कौर  बेकसी  को  हालत  को  समझता
 हैं,  लेकिन  मैं  यह  भी  सम#ता  हूं  कि कम  से  कम
 ऐसी  हालत  श्राप  की  नहीं  रहेगी  प्रखर  जनता
 का  बाप  में  विश्वास  रहेगा  ।  पं जो पति  श्राप
 को  चुनाव  नहीं  जायेंगे  -  मैं  कहता  चाहा
 हूँ  कि  राज  कम  से  कम  इस  प्रस्ताव  को
 मानने  की  कृपा  कीजिये  ।  श्राप  कह  दें  कि
 हम  फ  रत  इस  प्रस्ताव  को  मान  कर  उस  पर
 परमल  नहीं  कर  सकते  ।  मेरा  संशोधन  है  कि
 30  दिसम्बर  तक  उसे  मान  लिया  जाये  ।

 भ्रमर  यह  नहीं  कर  सकते  तो  कह  दीजिये  कि
 हम  चलता  के  बाद  ऐसा  करेंगे  t  श्राप  को
 भ्रक्सरियत  दुबारा  होगी  यह  सही  बात  है  t
 लेकिन  आप  प  सिद्ध  को  मान  लें,  चाहे
 सोशलिज्म  हो  चाहे  नेशनलिज्म  हो,  आज
 श्री  भगत  खडे  हो  कर  यह  कहें  तो  कि  वह
 इस  चीज़  को  मानते  हैं  t  feat  ae  का
 कंट्रोल  जितना  है  उसको  कहने  से  कोई  फायदा
 नहीं  होगा  ।  इसलिये  उनका  राष्ट्रीयकरण
 तो  करना  ही  होगा  t  are  नहीं  तो  कूल,
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 कल  नहीं  तो  परसों  बैकों  पर  कब्जा  करना  ही
 होगा  ।  जनता  का  राज्य  बनेगा  हम  तब  करेंगे
 मगर  श्राप  नहीं  कर  सकते  ।

 Shri  P.  Venkatasubbaiah  (Adoni):
 Mr.  Chairman,  Sir,  while  congratula-
 ting  Dr.  Ranen  Sen  for  having  brou-
 ght  forward  this  Resolution  before
 the  House,  I  have  got  some  doubts  in
 my  mind.  What  the  hon.  Member  rea-
 lly  wants  is,  in  the  usual  bureaucratic
 manner,  the  regulation  and_  control
 of  the  banking  institutions  in  the
 country  so  that  they  may  do  maximum
 good  to  the  maximum  number  of  peo-
 ple,  specially  the  common  people,

 To  my  mind,  what  I  could  under-
 stand  is,  if  I  understood  him  correct-
 ly,  he  intends  that  the  amounts  that
 have  accumulated  in  certain  banking
 institutions  in  this  country  which  are
 controlleq  by  private  individuals  are
 to  be  utilised,  to  be  made  good,  for  the
 benefit  of  common  people.  <As_  to
 whether  by  nationalisation  of  banks
 this  ambition  of  ours  or  this  idea  of
 ours  could  be  achieved  is  the  point
 under  discussion.

 Sir,  not  only  now  but  even  before,
 the  Congress  Party  as  such  is  wedded
 to  socialism  in  the  sense  that  in  this
 country  the  poorest  of  the  poor,  the
 common  man,  should  have  not  only
 social  justice  but  also  economic  jus-
 tice.  To  that  extent,  the  manifesto  is
 placed  before  the  electorate  and  we
 take  the  verdict  of  the  people,  Even  in
 the  recent  Congress  session,  we  wanted
 to  be  unequivocal  in  our  attitude  so
 far  as  the  banking  institutions  are
 concerned.  Socialisation  of  banks  is
 the  slogan  placed  before  the  country
 by  the  Congress  party.

 What  is  meant  by  socialisation  of
 banks?  From  my  personal  experience
 I  can  say,  the  present  working  of  the
 Reserve  Bank  of  India  or  the  State
 Bank  of  India  is  completely  in  the
 hands  of  the  bureaucratic  administra-
 tion.  In  whatever  manner  you  want
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 to  revitalise  or  rationalise  or  re-
 orient  these  institutions,  you  are  not
 able  to  achieve  the  end.  Do  you  want
 these  private  banks  also  to  go  into
 the  hands  of  the  bureaucratic  ad-
 ministration  and  block  the  develop-
 ment  of  the  country  or  you  devise  a
 method  by  which  you  will  able  to
 effectively  control  the  banking  insti-
 tutions?  So  far  as  the  private  banks
 are  concerned,  I  do  not  have  a  word
 of  praise  for  them.  Even  to  this  day,
 in  spite  of  the  effective  control  that
 the  Reserve  Bank  is  exercising  over
 these  institutions,  none  of  these
 banks—there  may  be  some  exceptions
 here  and  there—was  able  to  come  to
 the  rescue  of  the  common  man  __—  nor
 give  a  helping  hand  to  _  accelerate
 the  food  production  or  agricultural
 production  in  the  country.  Even  a
 bank  of  long  standing  is  not  able  to
 penetrate  deep  into  the  rural  areas
 and  start  giving  credit  facilities  to  the
 people  directly  or  supplement  the
 effort  of  the  co-operative  institutions.
 They  have  miserably  failed  to  do  so.
 Even  the  co-operative  institutions
 which  are  working  on  sound  _  lines
 have  to  prove  their  credit-worthiness
 either  with  the  State  Bank  or  the
 Reserve  Bank  of  India  or  any  sche-
 duled  bank  and  it  will  take  not  less
 than  a  year  to  get  any  advances  from
 those  institutions.  A  wing  of  the  Re-
 serve  Bank  of  India  is  there;  that  is  a
 glaring  example  how  the  bureau-
 cratic-dominated  instituion  works.  The
 Agricultural  Refinance  Corporation  is
 there.  You  all  know  that  a  Bill  has
 been  passed  by  this  House  creating  a
 separate  Refinance  Corporation  to  help
 the  agriculturists  in  their  agricultural
 production  programme.

 Mr,  Chairman:  The  hon.  Member
 may  conclude  now.

 Shri  P.  Venkatasubbaiah:  I  shall
 finish  in  one  minute.

 Mr,  Chairman:  He  will  finish  in
 half  a  minute.

 Shri  P.  Venkatasubbaiah:  The  Gov- ernor  of  the  Reserve  Bank  of  India
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 came  out  saying  that  no  _  society,
 either  the  apex  societies  or  the  land
 mortgage  banks,  has  taken  advantage
 of  the  Refinance  Corporation.  But
 how  can  they  take  advantage  of  it?
 It  is  impossible  to  get  any  benefit  from
 this  institution.  This  is  by  way  of  an
 illustration.  I  would  only  want  to
 point  out  to  Dr.  Ranen  Sen  and  other
 friends  that  this  bureaucratic  system
 of  administration  will  not  help  us  and
 it  is  only  possible  when  a  complete
 democratisation  of  these  institutions

 is  made  and  there  is  effective  control;
 there  should  be  socialisation  of  these
 institutions,  so  that  they  may  give
 maximum  liberal  credit  to  such  of
 those  institutions  which  are  engaged
 in  doing  common  good  and  also  those
 which  are  engaged  in  giving  maxti-
 mum  help  to  increase  agricultural
 production.

 श्री  आऔतारायण  दास  :  बैंकों  के  राष्ट्रीय-
 करण  का  प्रश्न  इस  सदन  में  बराबर  उठता
 रहता  है  1  इमके  पक्ष  कौर  विपक्ष  में  बहुत
 सी  दलीलें  दी  जाती  हैं  जिनका  खंडन  सरकार
 की  तरफ  से  नहीं  होता  है  ।  साथ  ही  साथ
 सरकार  की  तरफ  से  कहा  जाता  है  कि  राष्ट्रीय-
 करण  से  जो  यह  कहा  जाता  है  किफाय  दें
 होने  वाले  हैं,  वे  फायदे  नहीं  हो  सकते  हैं---
 इससे  राष्ट्र  को  लाभ  नहीं  हो  सकता  है  1
 कई  वर्षों  स ेइस  सदन  में  बार  बार  यह  प्रश्न
 उपस्थित  होता  है  और  इस  सदन  में  ही  नहीं
 यह  प्रश्न  बाहर  भी  उठता  रहता  है  ।  मैं
 समझता  हूं  कि  जब  वक्‍त  प्रा  गया  है  के  भ्रान्ति
 रूप  से  इसके  बारे  में  पूरा  पूरा  विचार  हो
 जाना  चाहिये  कि  आया  बैंकों  का  राष्ट्रीयकरण
 देश  के  हत  में  है  या  नहीं  है,  यह  व्यावहारिक
 होगा  या  नहीं  होगा  और  अगर  नहीं  होगा
 तो  फिर  यह  सवाल  खत्म  कर  दिया  जाना
 चाहिये  ।  में  समझ!  हूं  कि  हर  वर्ष  करीब
 करीब  यह  सवाल  उठता  रहता  है  और  इस
 पर  इसी  सदन  में  पांच  छः:  बार  बहस  भी  हो
 चुकी  है  ।  में  समझता  हूं  कि  वक्‍त  झा  गया  है
 कि  सरकार  को  इसके  सम्बन्ध  में  एक  जांच
 कमेटी  बहाल  करनी  चाहिये  जिस  में  पालिमेंट
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 के  सदस्य  भी  हों  और  देश  में  जो  श्रथंशास्त्र
 के  विशेषज्ञ  हैं,  जो  देश  की  इकोनोमी  को
 अच्छी  तरह  समझते  हैं,  वे  लोग  भी  हों  और
 वह  कमेटी  हर  पहलू  से  व्यावहारिक  की
 दृष्टि  से,  सिद्धान्त  की  दृष्टि  से,  राष्ट्र  के
 फायदे  की  दृष्टि  से,  उद्योग  धंधे  जो  हमारे  देश
 में  इस  मिक्स्ड  इकोनोमी  में  चल  रहे  हैं,  प्राइवेट
 कौर  पब्लिक  सेक्टर  में,  उसके  फायदे  की
 दृष्टि  से  सब  बातों  पर  विचार  करे  कौर
 विचार  करने  के  बाद  भ्र पना  प्रतिवेदन  दें  कौर
 उस  प्रतिवेदन  पर  सरकार  भी  विचार  करें
 कौर  यह  सदन  भी  विचार  करे  ।  इसलिए
 मैंने  संशोधन  किया  है  किः  वक्‍त  प्रा  गया  है
 कि  अब  एक  कमेटी  जल्दी  से  जल्दी  नियुक्त
 की  जाए  जो  हर  पहलू  से  इस  पर  विचार  करे
 कि  बैंकों  का  राष्ट्रीयकरण  देश  के  हित  में
 होगा  या  नहीं  होगा  ।  सिद्धांत  के  तौर  पर  में
 समझता  हूं  कि  राष्ट्रीयकरण  देश  के  हित  में
 होना  चाहिये  t  लेकिन  हमारे  देश  की  जो
 हालत  है  कौर  हम  लोगों  ने  प्र पने  सामने
 जो  मिक्स्ड  इकोनोमी  का  उद्देश्य  रखा  है,
 उसको  देखते  हुए  इसको  व्यावहारिक  समझा
 जाता  है  या  नहीं,  यह  देखने  वाली  बात  है
 श्रौर  जांच  कमेटी  इसके  वारे  में  अपने  विचार
 बता  सकती  है  ny

 हमने  अपने  देश  के  अन्दर  उद्योग  धंधों
 के  विकास  के  लिए  बहुत  सी  फाइनेंशियल
 बार्डीज  खोली  हैं  जो  सरकारी  खजाने  से
 प्राइवेट  सेक्टर  को  मदद  देती  हैं,  लोन  देती  हैं,
 कजे  देती  हैं  ताकि  उद्योग  धंधों  का  विकास
 हो  सके  ।  ये  जो  प्राइवेट  बंक  हैं  जसा  कि
 माननीय  सदस्यों  ने  कहा  है  ये  केवल  निजी
 क्षेत्र  की  ही मदद  करते  हैं।  जहां  तक  साधारण
 गृहस्थियों  का  सम्बन्ध  है,  किसानों  का  सम्बन्ध
 है,  उसमें  इनका  कोई  खास  दखल  नहीं  है  ।
 जब  सरकार  की  तरफ  से  ऐसी  संस्थायें  खुली
 हुई  हैं  जो  प्राइवेट  लोगों  को  कर्ज  देती  हैं  तो
 ऐसे  समय  में  जरूरत  इस  बात  की  है  कि  हर
 पहलू  से  इरा  बात  पर  विचार  किया  जाए  t
 aie  की  बहस  से  जो  इसक  भ्रच्छे  या  बुरे
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 [a  करता  रावण  दास]
 पहलू  हैं,  ध  फायदे  हैं  या  नुकसान  हैं  टन  पर
 पूरा  प्रकाश  नहीं  पड़ता  है  |  इसलिए  मैं
 प्रतिरोध  करता  हूं  कि  सरक।र  एकदम  कमेटी
 बिठाये  जो  हर  एक  दृष्टि  से  इस  समस्‍या  पर
 विचार  कर  के  अपनी  रिपोर्ट  दे और  उस
 रिपोर्ट  पर  सदन  भो  विचार  करे  और  सरकार
 भी  विचार  करे  त  कि  अन्तिम  रूप  से  इस  बारे
 में  कोई  निर्णय  लिया  जा  सके  ।

 थी  4०  रा०  भगत  :  बैंकों  के  राष्ट्रीय-
 करण  के  सम्बन्ध  में  जो  प्रस्ताव  आया  है
 शौर  उसमें  जो  संग रोधन  हमारे  दास  जी  ने
 परखा  है,  उसके  पीछे  जोरदार  तहे  उन्होंने
 दिये  हैं।  यह  बात  सही  है  कि  इस  सदन  में
 कई  बार  यह  प्रश्न  आ  चुका  है,  काफी  इस
 पर  बहस  चुकी  है  राज  जो  बाट  ब्
 गई  है  वह  बात  पहले  भी  उठाई  गई  थी
 झोले  सरकार  की  तरफ  से  उसका  जवाब  भी
 दिया  झा  चुका  है  इसका  मुझे  कोई  नई
 बात  या  नए  तर्क  का  हवाला  नहीं  देना  है  t
 श्री  श्रीनारायण  दास  जी  ने  जो  यह  कहा  है
 कि  एक  किशन  बिठाया  जाए,  में  सम्झत्श
 हूं  कि  उसकी  कोई  जरूरत  नहीं  है  ।  यह  मैं
 इसलिए  कह  रहा  हूं  कि  बैंकों  के  बारे  में  जो
 कुछ  भी  झांकने  हैं,  वे  हमें  मालूम  हैं  और
 कमिशन  के  द्वारा  कोई  नई  बज  खं  वर
 निकाली  जाएगी,  ऐसी  बाद  नहीं  है  ।  इतना
 ज्यादा  मैट  दिल  हमारे  पास  उपलब्ध  है
 कि  हम  इस  निष्क  पर  पहुंच  सबते  हैं  कि
 शाया  बैंकों  का  राष्ट्रीयकरण  होना  चाहिए
 या  नहीं  होना  चाहिए।  इसकी  छानबीन  १  बने
 के  लिए  किसी  कश्मीर  की  ज़रूरत  नहीं  है  ।
 वह  बडे  सीनियर  मेग्बर  हैं  और  उनकी
 राय  की  महेंद्र  करता  हूं  ।  लेबी-न  ठोस  बातों
 के  झ्राधर  पर  म  यह  कहना  रहता  हूं  कि
 किसी  ऐसे  कमीशन  की  ज़रूरत  नहीं  है
 कौर  न  यह  कोई  बहुत  व्यावहारिक  हु  है  ।

 जहां  तक  मुख्य  प्रस्ताव  का  सम्बन्ध  है,
 बहुत  सी  बातें  यहां  कही  गई  हैं झर  तीन  चार
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 बातें  मख्य  रूप  से  कही  गई  हैं  ।  उन्हीं  को
 में लेता चाहता  हुं।  एब'  ब  त  यह  बह  गई  है
 कि  कीमतें  जो  बढ़  रही  है  उनको  बाबे  में
 रखने  के  लिए  बैंकों  का  राष्ट्र.यबनण  है  ना
 च।हिये  |  इसी  बात  यह  कही  गई  है  कि
 श्न्दरूपी  साधन  जुटाने  के  ह्
 इंटर.  रिस  सिंह  हटाने  +
 उनको  म  बिलाइए  करने  के  [लए  बैक  का
 सरकारी  बजे  में  होना  रू,  है  |  तर्री
 बात  यह  वही  गई  है  कि.  सद़ेबर्ज,  बर्फ  हती
 है  अंक  उसकी  रं बाथ'  के  लिए  ताप  ध्बरण
 करना  बहुत  जरूरी  है  |  हमारे  मानना
 शिव  नाराय्ण  ज॑;  ने  कहा  है  कि  गांवों  में
 किसान  का!  कर्ज  दन  वे  ह्  रूरल  क्रेडिट  के
 लिए  बैंकों  बा  राफ्ट्रयकरण  हूं  ना  चाहिए  +
 ये  चार  कारण  बताये  ग्ये  हैं  ।

 मेरे  पास  सभ्य  कम  है  और  श्राप  शायद
 इस  बहस  को  राज  खत्म  भी  करना  चाहेंगे  +
 में  संक्षेप  में  ही  कहना  स्पर्धा  हूं  ।  यहां  पर
 आजीवन  स्थिति  का  भी  प्रक्रि  किया  गया  है  +
 यह  भी  वहा  गया  है  11 ह  रिजर्व  अब'  को  विद गर
 दिये  तने  के  बावजूद  भी  क्त  बहु"  बढ़
 गई  हैं  ।  जहां  तक  कीमतों  के  बढ़ने  का
 सवाल  है  इसके  भ्र२  भी  बई  चाहे  रब्ते
 हैं।  यह  नहीं  कहा  ्य  रसाबतता  है  है|  छिले
 महीने  में  जो  दम  बढ़े  हैं  वे  इसी  का  रण  से
 बढ़े  हैं  बैंको  नें उरद  रुपया  ऐसे  बाम
 होगा  लप्सी  दाम  दे  गए  हैं  c  नगर
 आप  लाला"  मांगेंगे,  तै,  श्राप  देखेंगे
 कि  बका  दया  एडवांस,  लेन  और  क्रेडिट
 देने  में  बहु  स्त,  की  गई  है।  स्फ्फिं  तपा  दन
 या  सथ  के  मणि  या  उत्पाद  अं.  यत
 कोस्ट  के  लिये  जे  mie  हं  सं  एन
 के  लिए छुट  द;  १६  है  भ्रंश  पार्क।  १।म॑  थे  ण
 सस्ती  है  ।

 जहां  तक  सै बाजी,  स्पेकुलेशन  का
 सम्बन्ध  है,  ग्राम  तर  से,  ऊपरी  तौर  से,
 आज  बैंकों  द्वारा  स्पेकुलेशन  के  लिए  कजा  या
 एडस  दमे  की  मुमय्यज़  है,  लेकिन  जो
 बैंकों  से  बलीन  एडवांस  लेकर,  ज़रूरी  कर्जा
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 ले  कर,  राई  में  लगाया  जाता  है,  उस  पर
 रिजा  कफ  काफी  निगरानी  करता  है  ौर
 हैं  पैक्ट  इन  बात  की  काफी  छानबीन  करते  हैँ
 हेलेन  इक  बारे  में  काफी  रिश्ता  बरती  जाती  है।
 इसलिए  जहां  तक  इ::  तक  का  प्रश्न  है  कि
 ार्ष्ट्र  पवित्र  बरमे  से  स्पेकुलेशन  बन्द  हो
 जायेगा,  मैं  कहना  चाहता  हुं  कि  कों  के
 ये  स्पेकुनेशन  नहीं  हता  है  ।

 जहां  तक  कक  के  राष्ट्रय वरण  से
 इन्टरनल  बीस रिज,  बतर  प्रतीक  साधन,
 जुटाने  वा  रीगल  है,  श्राप  देखे  कि  पिछले
 पांच  enc  लों  में  कैफों  &  डिपाज़िट  लगभग
 झूठ  या  4:  प्रतिशत  हर  साल  बढ़  5६  हैं  1
 इरा  साल  स्तर  पिछली  साल  भी--हमारी
 झा धिक  स्थिति  कर्ज  र  रही  है  पर  हमारे
 झा धिक  तत्व  पर  बी  प्रश  उत्पन्न  हो  गए
 हैं,  लेकिन  यह  खुशी  की  बात  है  कि  हमारे
 बैंकों  के  डिपाजिट:  बढ़े  हैं  ्र  इसीलिए
 रजई  जैकी  तरफ  फको  पर  कई  प्रतिबन्धों
 के  वा  रण  गज  धंगर  के  र्  खा,  विजी  सीजन,  में
 बैंकों  ने  पास  0  के  साधन  रिक  हैं  प्रौर
 राज  ्  हालत  नहीं  है,  जिस  े  तरल फ़
 हो  एस  हालत  में  से  उत्पादन  ्र  निर्यात
 झर  'उद्दीन  तथा  निर्यात  के  लिये  आयात
 के  सम्बन्ध  में सद्वायत,  देने  की काफी  कोशिश
 होच्ह है ।

 बातों  से  श्राप  देखेगें  कि  प्रभी  एसी
 स्त्री  वही  है  कि  बिल्कुल  3.5  व्यावहारिक
 क भ  यकों का  राष्ट्रीयकरण  ज़िंदा  जाये
 श्र  केवल  राष्ट्र  यंबरण  द  ये  दब  सवाल
 हल  दे,  ये  हैं  ।

 गहे,

 गज  हरे  देश  भें  रं प्री  स्थिति  हो  गई
 है,  किप  हाँ  खती  के  'उत्पादन  को
 जों  प  बढ़ना  है,  नहीं  तो  ज॑।  आज  हम
 संकट  में  हैं,  बसे  डी  कल  भी  संकट  में रेगे।
 राज  हमारे  झा धिक  तन्त्र  में  जो  गड़बड़ी
 हो  गई  है,  जा  इनयेलेलिय  बदा  हो  गए  हैं,

 जो  कीमतें  बढ़  गई  हैं  शौर  हमारा  उत्पादन,
 ख़ास  कर  प्रौद्योगिक  उत्पादन,  कम  हो  गया  है,
 उसका  कारण  यही  है  कि  हमारी  खेती  की
 पैदावार  कम  हो  गई  है  ।  इसलिए  गाज  यह
 जहरी  है---इनमें  दो  रायें  नहीं  हैं--कि
 हमें  खेती  के  उत्पादन  को  पूरी  तरह  :?  बढ़ाना
 है  प्रो  उके  लिए  जितने  भी  क्रेडिट  की
 झ्रावश्यकता  है,  उप  की  व्यवस्था  करनी  है  ॥
 इस  लिए  जब  यह  कहा  जाता  है  कि  यह  संकट
 का  राय  है,  का  समय  खेती  के  लिये  कड़े
 की  व्य-तथा  करनी  है,  ६ श  लिए  केसों  का
 राष्ट्रीय रण  कर  दिया  जाये,  ताकि  खेती
 के  लिए  पूरा  कजा  मिले,  तो  इसमें  भी  एक  पोल
 मालूर  पड़ते  है।  इस  की  वजह  यह  है  कि
 बैंक  अधिक  &  भ्रधिक  कर्जा,  तब  तक  नहीं  दे
 सकते  हैं,  जब  तक  कि  स्वयं  बैंकों  के  साधन
 न  बढ़ें  ।  राज  बैंकों  के  डिपाजिट  का  जो
 स्ट्रक्चर  है,  उस  में  वे  खेती  के  लिए  ज्यादा
 कर्दा,  नहीं  दे  सकते  हैं।  जब  तक  उनकी  पूंजी
 शार  डिपाजिट:  में  प्रतीक  से  भ्र धिक  वृद्ध
 न  हो,  तब  तक  वे  खेती  के  लिए  कब्ज़ा  नहीं  दे
 सबते  हैं  ।

 इस  लिए  को-प्रापरेटिव  सेक्टर  में  खेती
 के  लिए  कज़  की  ग्रहण  व्यवस्था  की  गईं  है  ॥
 यह  बहुत  खुर्श  की  बात  है  कि  जहां  बारह,
 तेरह  शल  पहले  फिया नों  को  खेती  के  लिए
 70,  75  करा  रुपया  कर्जा  लिया  था,
 वहां  राज  500  करोड  ह्प्ये  |  ज्या-  लता
 है।  मैं  मानता  हुँ  कि  यह  भी  के  है  1  राज
 जरूरत  धन  बात  की  है  कि  खेप  के  लिए
 एक  हज़ार  करा  रुपये  कैमरों  कंठ्य  'तथा
 हो  ।  आज  स्ट  कक,  है  रे  ए-दाई
 बेक  सद्य  frit  भें  हैं  ।

 श्री  स०  मो०  बीजों  :  रा  रत्न  गति
 मे  काटन  वेल  के  एजाज  में,  जो  फि  बाद  में
 काटन  वेस्ट  निकला,  75  लाख  रुपया  लिया
 है  1

 श्री'  ब०  रा०  भगत  :  मैं  मानता  हूं
 कि  कुछ  लोग  कभी  कभी  धोखा  देते  हैं
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 _ ध्रीबर  रा०  भगत
 उनके  लिए  कानून  है  ।  मगर  कोई  पकड़ा
 जाता  है,  तो  उसके  खिलाफ़  कार्यवाही  होती
 है।

 मैं  समझता  हूं  कि  भ्रमर  हमने  खेती  के
 लिए  कर्जों  की  व्यवस्था  करनी  है,  तो  हमें
 एग्रीकल्चरल  क्रेडिट  कारपोरेशन  या  रूरल
 बैंक्स  या  अ्रलग  बैंक्स  गांव  में  खोलने  पड़ेंगे,
 जो  केवल  खेती  के  लिए  कजे  दें  ।  कुछ  दिनों
 पहले  इस  बारे  में  एक  कमेटी  बिठाई  गई  थी  ।
 उसने  चार  पांच  प्रान्तों  के  बारे  में,  जहां  को-
 आपरेटिव  क्रेडिट  बहुत  कमज़ोर  कौर  नगण्य
 है,  यह  सिफ़ारिश  की  थी  कि  वहां  एग्रीकल्चरल

 क्रेडिट  कारपोरेशन  खोले  जायें,  ताकि
 किसानों  को  जल्दी  से  जल्दी  पर्याप्त  मात्रा  में
 कर्ज़  दिया  जा  सके  ny  मुझे  विश्वास  है  कि
 राज्य  सरकारें  इस  बारे  में  राजी  होंगी  और
 ऐसे  कारपोरेशन  जल्दी  खोले  जायेंगे  ।
 इस  बारे  में  दो  रायें  न  होते  हुए  भी  कि  खेती
 के  लिए  पर्याप्त  कर्ज़ों  की  व्यवस्था  करना
 ग्रावश्यक  है,  मैं  समझता  हूं  कि  इस  समय
 हमारे  बक  जिस  ढंग  से  बने  हैं,  उस  की  वजह
 से  उनका  राष्ट्रीयकरण  कर  लेने  से  भी  खेती
 के  कर्ज़ों  में  वृद्धि  नहीं  हो  पायेगी  ।  उसके  लिये
 या  तो  सरकार  की  तरफ से  या  राष्ट्रीय  क्षेत्र
 में  रूरल  बैंक्स  या  एग्रीकल्चरल  क्रेडिट
 कारपोरेशन  बनाने  होंगे,  ताकि  बेती  को
 अधिक  से  अधिक  कब्ज़ा  दिया  जा  सके  ny

 मुझे  मालूम  है  कि  उधर  से  तो  ग्रा वाज़
 श्राती  है,  लेकिन  इधर  से  भी  कुछ  साथी  कहते
 हैं  कि  बैंकों  का  राष्ट्रीयकरण  किया  जाये,
 ताकि  ये  सब  सवाल  हल  हो  जायें,  लेकिन
 मैं  बड़े  ब्रदर  के  साथ  कहना  चाहता  हूं  कि
 अभी  व्यावहारिक  रूप  से  यह  स्थिति  नहीं  है
 जिसमें  हम  बैंकों  का  राष्ट्रीयकरण  कर  ले

 और  इन  सब  समस्या त्रों  का  हल  निकाल
 लें।

 तो  शिव  नारायण  :  इसमें  कितने
 बरस  लगेंगे  ?
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 श्री  ब०  वरा०  भगत  :  आगे  क्‍या  होगा,
 यह  देखा  जायेगा  ।

 इन  शब्दों  के  साथ  मैं  यह  कहना  चाहता
 हूँ  कि  मैं  प्रस्तावक  महोदय  की  भावना झर ों
 प्रौढ़  तकों  को  ध्रमझता  हूं  कौर  इस  स्थिति  में
 उन  उद्देश्यों  की  प्राप्ति  के  लिए  जो  कुछ
 किया  जा  सकता  है,  वह  सब  किया  जा  रहा
 है,  इस  लिए  इस  प्रस्ताव  पर  जोर  न  दिया
 जाये  |

 Dr.  Ranen  Sen:  The  main  point
 that  I  had  raised  was  about  the  mo-
 bilisation  of  finances  to  the  tune  of
 Rs.  3,000  crores  that  lies  with  the
 banks,  which  is  being  utiliseq  or  mis-
 utilised  by  the  bankers.  If  the  State
 takes  it  over,  the  State  can  utilise  it
 for  various  purposes.

 Secondly,  the  profit  they  are  gar-
 nering  can  come  to  the  State.

 He  has  mentioned  about  credit  to
 agriculture.  The  State  Bank,  after  it
 was  formed,  started  giving  loans  to
 the  small  people,  before  that  no  bank
 used  to  give;  so,  whether  you  start  a
 new  institution  or  not,  nationalisa-
 tion  of  the  banks  can  help  agriculture
 also.  Therefore,  all  these  arguments
 that  the  hon.  Minister  has  given  here
 do  not  stand.  On  the  other  hand,  it
 exposes  the  slogan  given  by  the  Con-
 gress  working  Committee  about  the
 social  control  of  banks.  Congress
 Members  were  saying  that  social  con-
 trol  means  everything,  it  is  ‘much
 more  wide  etc.  Now  it  has  been  prov-
 ed  otherwise.  Let  them  at  least  now
 see  that  this  social  control  over  banks
 is  a  bogus  slogan  just  to  hoodwink
 members  in  the  Congress  Party  as
 well  as  people  outside.

 One  or  two  points.  have  been  rais-
 ed.  What  does  nationalisation  mean?
 It  means  d  tisation  also,  bec
 we  know  that  in  nationalised  indus-
 tries  also  there  is  bureaucratic  mana-
 gement  and  all  that.  Therefore,  I  am
 thankful  to  the  Members  who  have
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 mentioned  this  that  nationalisation
 without  democratisation  goes  not  serve
 the  purpose  fully.  I  agree  with  this
 view.

 I  say:  do  not  try  to  show  that  the
 Reserve  Bank  has  enough  power  to
 control  these  banks.  We  have  also
 seen  the  sections  of  the  Reserve  Bank
 Act.  The  Reserve  Bank  has  got  only
 very  limited  powers.  Secondly,  who
 are  the  people  who  control  the  Re-
 serve  Bank?  Some  of  these  big  busi-
 ness  people  who  are  there  in  these
 banks  are  in  the  Reserve  Bank  as
 directors,  managers  and  all  that.

 Therefore,  I  cannot  accept  this  ex-
 planation  given  by  the  hon.  Minister
 and  I  am  not  going  to  withdraw  my
 Tesolution.

 18.00  hrs.

 Mr.  Chairman:  Then,  I  shall  put  it
 to  the  vote  of  the  House.  Before  that
 there  are  some  amendments  What
 about  the  amendment  of  Mr.  Chakra-
 verti?

 Shri  P.  R.  Chakraverti:  That  is
 what  I  am  asking.  Is  he  accepting  it?
 Otherwise.  I  will  press  it.

 Mr.  Chairman:  I  will  put  the
 umendment  No.  |  to  the  vote  of  the
 House.

 Amendment  No.  |  was  put  and
 negatived.

 Shri  Shree  Narayan  Das:  I  do  not
 press  my  amendment.

 Shri  Muthiah:  I  do  not  press  my
 amendment.

 Mr.  Chairman:  Have  the  hon.  Mem-
 bers  leave  of  the  House  to  withdraw
 their  amendments?
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 Amendments  Nos.  2  and  5  were,  by
 leave,  withdrawn.

 Mr.  Chairman:  Shri  Yashpal  Singh's
 amendment  is  there.  He  is  not  here.
 So,  I  will  put  to  the  vote  of  the
 House  amendment  No,  3.

 Amendment  No,  3  was  put  and
 negatived,

 Mr.  Chairmarm:  The  question  is:

 ‘This  House  is  of  opinion  that
 in  the  interest  of  holdig  the  price
 line,  mobilising  internal  resources
 and  checking  speculation,  imme-
 diate  measures  be  taken  for  na-
 tionalisation  of  the  private  banks.”

 The  Resolution  was  negatived.

 8.08  hrs.

 RESOLUTION  RE:  INTERIM  RE-
 PORT  OF  ADMINISTRATIVE  RE-

 FORMS  COMMISSION

 Shri  Sinhagan  Singh:  Sir,  I  move:

 “This  House  is  of  opinion  that
 the  recommendations  made  by  the
 Administrative  Reforms  Com-
 mission  in  its  interim  report,
 which  was  laid  on  the  Table  of
 the  House  on  the  lst  November,
 1966,  be  adopted  by  the  Govern-
 ment  in  its  entirety  and  neces-
 sary  steps  taken  to  enact  a  law
 accordingly  to  implement  the
 said  recommendations  expedi-
 tiously.”

 Sir,  I  have  moved  this  resolution.

 Mr.  Chairman:  He  may  continue
 his  speech  next  time.  We  will  take
 up  half-an-hour  discussion  now,
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 28.04  brs.

 *RAID  ON  SHRI  CHAGGANLAL
 GODAVAT  OF  RAJASTHAN

 र  एप  लि:  (मुंगेर):  प्रत्यक्ष  महोदय,
 पहले  ही  मैं  वित्त  मंत्री  को  चेता वनों  देना
 चाहता  हूं  कि  राजस्थान  के  मुख्य  मंत्री  ने
 उस  के  पास  जो  जवाब  भेजा  है  उस  को  नकल
 मैरे  पास  पहुंच  गई  है।  झगर  वे  गलतबयानी
 करेंगे  तो  यह  मेरी  चेतावनी  है,  कि  जानबूझ  कर
 गलतबयानो  न  करें,  नहीं  तो  मुझे  विशेषाधिकार
 का  प्रश्न  उठाना  पड़गा  ।

 कब  यह  मामला,  भ्रध्यक्ष  महोदय,  यह  है
 कि  राजस्थान  के  अन्दर  छोटा  पादरी  नाम  के
 एक  गांव  म॑  एक  पुश्तैनी  भ्र मीर  रहता  है  जिस
 का  नाम  छगन  लाल  गोदावत  है  |  अफीम
 के  व्यापार  में  अंग्रेजों  के  जमाने  में  इन्होंने
 काफी  दौलत  इकट्ठी  की  थी।  अरब  इनके  पास
 काफी  सोना  जमा  था  |  लेकिन  जब  भारत
 सुरक्षा  कानून  के  इन्दर  नियम  जारी  हो  गए
 कि  जो  सोना  है  उस  का  एलान  करना  चाहिए,
 तो  इन्होंने  उस  सोने  का  एलान  नहीं  किया  t
 जब  वित्त  मंत्रालय  के  भ्रमणकारी  विभाग  को
 खबर  मिली  तो  उन्होंने  भ्रमित  मैने  के  मध्य
 तक  छापा  मारा  कौर  कुछ  सोना  बरामद
 किया।  पह  जांच  करने  बाले  भ्रमर  थे  कपूर
 साहब  शौर  खन्ना  साहब  |  लेकिन  उस  के  बाद,
 पता  नहीं  क्‍या  रहस्य  है,  मैं  जानता  नहीं  यह
 छापा  कौर  तलाशी  का  काम  क्यों  बन्द  हो
 गया  ?  इस  बीच  कई  जीपों  में  उस  के  पास
 जो  सोना  बचा  था  वह  लाद-लाद  कर  मध्य
 प्रदेश  के  तौर  राजस्थान  के  कई  शहरों  में  बेच
 डाला  गया  ।  उस  के  बारे  में  सरकार  को
 कभी  तक  पता  नही  है।  फिर  भी  सोने  की
 5]  ई-०टें  उस  के  पास  बची  थी  ध्रौर  हर  एक

 ईंट  का  जो  वजन  था  वह  तकरीबन  3  किलो
 था।  यह  ‘51  ईटें  इन्होंने  झपने  एक  दोस्त
 गणपत  लाल  नाम  के  एक  प्राप्ति  हैं,  उनके
 पास  दी  शौर  उन  से  कहा  कि  जमानत  कप  के

 :  पास दे  रहा  ह।  इस  बीच  में  जो सोना  बरामद
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 किया  गया  था  प्राबकारी  विभाग  में,  उस  के
 साथ  बातचीत  चलो  कि  बागे  तलाशी  न  चले  |
 20  हजार  स्प या  रिश्वत  भो  दिया  गया,  ऐसा
 कहते  हैं।  मैं  प्राधिकारियों  का  नाम  नहीं  लेता  ॥
 इसी  तरह  एक  मंत्री  को  एक  विदेश  से  लायी
 गई  बड़ी  लच्छो  गाड़ी  भी  भेंट  को  गई  है।  मैं
 मंत्री  का  भी  नाम  नहीं  लेता  हूं  -  बाद  में  यह
 हुमा,  जब  गो दावत  साहब  ने  वह  सोना  वापस
 मांगा  तो  गणपत  लाल  की  आंखें  ललचाये
 और  उन्होंने  इनकार  किया  |  केवल  7  ईटें  जा
 तकरीबन  2  किलो  को  होंगी,  लोटा  दो  ॥
 उस  के  बाद  जो  44  टे  यानी  करीब-करीब
 3i-32  किलो  सोता  बचा  वह  हजम

 करने  के  लिए  उन्होंने  एक  षडयंत्र  रचा  भर
 उस  के  लिए  कांग्रेस  के  जो  नेता  हैं  कौर  रा जत्था  T
 के  जो  मंत्री  लंग  हैं  उनको  सहायता  उन्हों
 मांगी  कौर  उन  को  वह  दी  गई  ह ६  षडयंत्र  का
 एक  हिस्सा  था  कि  उस  वक्‍त  जो  प्रधान  मंत्री
 थे  उनकी  इस  सोने  में  से  एक  हिस्से  से  स्वर्ण
 तुला  की  जाय  और  वह  शास्त्री  जी  को  सुरक्षा
 कोष  के  लिये  दो  जाय  ।  उत  के  सम्बन्ध  में
 स्वयं  राजस्थान  के  मुख्य  मंत्री  ने  कहा  है:

 “Some  Members  of  Parliament
 have  informed  me  that  one  Mr.
 Ganpat  Lal  of  Chittorgarh  had
 expressed  a  desire  to  donate  gold,
 equivalent  to  the  weight  of  Mr.
 Lal  Bahadur  Shastri,  to  the  Na-
 tional  Defence  Fund”

 यह  पालियामेंट  के  कौन  सदस्य  हैं,  उनका
 नाम  तो  मैं  जानता  हूं  लेकिन  मैं  जिक्र  नहीं
 करता  हूं  ।  जो  सदस्य  हैं  वह  खुद  सामने
 जायें  |  उस  के  बाद  कांग्रेस  संतदोय  दल  की
 बैठक  में  भी  इसी  का  उल्लेख  हु  प्रा,  अखबारों
 में  यह  खबर  आयो  प्रौढ़  तारीख  को  जयपुर
 रेडियो  से  इसी  का  एलान  हुजरा  |  ।  जब  छगन
 लाल  गोदावत  ब्रोकर  उन  के  लड़के  गुरवन्त  लाल
 ने  यह  एलान  सुना  तो  उन  को  बड़ा  ताज्जुब
 प्रा  कि  मेरा  सोना  लेकर  उसी  सोते  में  से एक
 हिस्से  से  यह  स्वर्ण  तुला  शास्त्री  जी  की  करने
 जा  रहे  हैं।  उन्होंने  8  दिसम्बर  कौर  I
 दिसम्बर  के  बीच  में  इस  के  सम्बन्ध  में  पुलिस
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 में  प्राप्त  इत्तिला,  यानी  फर्स्ट  इनमें शन  रिपोर्ट
 दर्ज  कराया  और  उत  की  नकल  मैं  श्राप  की
 इजाजत  सदन  के  पटल  *पर  रखना  चाहता  हूं  t
 उस  के  बाद  एक  चालान  भी,  एक  भ्र पूर्ण
 चालान  पुलिस  के  द्वारा  पेश  हुजरा  है।  इन
 सारी  चीजों  में  मैं  जाना  नहीं  चाहता  हूं  ।

 भागे  चलकर  बात  यह  हुई  कि  हुए  में  से
 $6  किलो  863  ग्राम  सोना  इन्होंने  चीफ
 सेक्रेटरी  राजस्थान  बजे  कहने  पर  दौर  वित्त
 विभाग  के  कहने  पर  ट्रेजरी  में  जमा  किया  ।
 6  तारीख  की  दिसम्बर  की,  रसीद  है,  इस  की

 नकल  मेरे  पास  है,  गलत  बयानों  न  की  जाय,
 वह  मैं  सदन  के  सामने  रखने  वाला  ट।  यह  जो
 छगन  लाल  गोदावत  ते  मुकदमा  दायर  किया
 था  ब्रीच  ग्राफ  ट्रस्ट  भ्रमानत  में  खयानत  का,
 उस  के  बारे  में  पुलिस  गणना  लाल  को  हूं  रहे
 थे,  उसकी  खोज  कर  रहे  थे।  लेकिन  जब  पुलिस
 उन  को  गिरफ्तार  करने  की  कोशिश  कर  रही
 थी  9  दिसम्बर  से  लेकर  6  दिसम्बर  तक  तो
 इस  बीच  में  राजस्थान  के  मुख्य  मंत्री  ने  इन
 को  आश्रय  दिया  था  क्‍योंकि  उन्होंने  कहा  है
 कि  वह  चीफ  सेक्रेटरी  से  मिले  हैं,  वित्त  विभाग
 के  भाकियू  से  मिले  हैं  कौर  कलेक्टर  से  मिले
 हैं।  तो  पुलिस  की  जांच  चल  रही  थी,  फिर
 पुलिस  ने  उसी  दिन  6  तारीख  को,  जिस  दिन
 कार्यालय  के  समय  में  वह  सोना  खजाने  में
 जमा  हुआ  था,  लेकिन  बाकी  जो  सोना
 बचा  था,  उस  में  से  56  किलो  863  ग्राम
 सोना  दो  जगह  से  बरामद  किया  है।  वह
 भी  करीब-करीब  56  किलो  ही  था।  तो  यह
 जो  सोना  पुलिस  वालों  ने  बरामद  किया  था
 बहू  भी  पुलिस  के  पास  जमा  हुआ  |  कभी  जो
 मं  ने  कहा  कि  अपूर्ण  चालान  पेश  किया  गया
 है  जिस  की  नकल  मैं  पेश  करने  जा  रहा  हूं
 उसमें  साफ  कहा  है  कि  यह  शाम  को  बरामद
 किया  गया  कुछ  गणपत  लाल  के  खेत  से  शौर
 कुछ  दूसरी  जगह  से  ।  तो  दो  किस्म  के  सोने
 बरामद  हो  गए  ।  एक  गणपत  लाल  के  खेत
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 से  ब्रोकर  उनके  कुठ  साथियों  से  प्रो  दूसरा
 सोना  कुठ  गायब  लाल  ने  चोफ  सेकेट्री  द्रोह
 वित्त  विभाग  के  पत्र  के  अनुसार  05  वाव
 को  ट्रेजरो  में  जमा  किया  ।  इसलिए  ये  सोने
 के  जो  दो  हिस्से  हैं,  उत  4  कहे  करत  के  लिए
 एक  को  मै  पं वन तामा  वाला  सोता  कहूंगा,
 पुलिया  वाला  सोता  और  जो  खजाने  में  जमा
 किया  गया  था  उत  को  मैं  खजाने  वाला  सोना
 कहूंगा  ददा  किस्म  के  दो  सोने  हैं।  चालान
 जो  पेश  किया  है,  उपर  में  वंबनामावाला  सोने
 का  सूत  भिजवा  है।  मैं  जो  प्रभो  रसीद  आपके
 सामने  रखते  वाला  हूं,  3  में  प्रापफो  जो
 खजाने  में,  ट्रेजरी  में  जमा  सोता  है,  उनका
 सबूत  मिलेगा.  a  यह  रसोई  ईद  प्रकार  है--
 मैं  झ्रापफो  खिदमत  में  पेश  कर  रहा  हूं--

 अतः  सरकार  के  उक्त  आक्रोश  के  अधीन
 सोता  तुलवाया  जाकर  44  टुकड़ें  सोते  का
 बजत  56  किलो  863  प्राम  (छान  किलो
 झूठ  सौ  तरेसठ  ग्राम  कुन)  सोता  हुप्रा  वहू
 डिस्ट्रिकट  ट्रेजरी  चिर्त्तड़.ड़  में  रखते  को  राज
 प्राप्त  हमरा  जिसकी  तामील  में  वजन  कर  सील
 मोहर  कर  उपरोक्त  सोना  ट्रेजरी  में  जमा  करा
 यह  रसीद  श्री  गणपत  लाल  को  दो  जाती  है।
 ताग  36  दिसम्बर,  65  fo  a"

 wa  मैंने  वित्त  नेजा  से  3  नवम्बर,
 को  सवाल  q  5  थ  ,  सवाल  यह  4  ---सभापति
 महोदय,  मं  महोदय  की  मूरत  बयानी
 के  कारण  मैं  कुछ  मा  ज्यादा  लूंगा-

 (da),  whether  part  of  this  stolen
 gold  or  any  other  gold  was
 seized  by  the  Rajasthan
 Police  from  the  farm/house/
 Place  belonging  to  the  said
 Shri  Ganapat  Lal  and  some
 others  and  a  _panchanama
 made  of  the  seizure;

 (९)  whether  any  receipt  was
 passed  by  Rajasthan  Govern-
 ment/authorities  to  the  said
 Shri  Ganapatlal  for  his  hav-
 ing  surrendered  to  the  Trea-

 “The  Speaker  not  having  subse  quently  accorded  the necessary  per-
 missi  the  d
 treated  as  laid  on  the  Table.

 its  sought  to  be  jaid  by  Shri  Madhu  Limaye,  were  net
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 [at  मधु  लिमये|
 sury  44  kilos  of  gold—it
 should  be  50  kilos—for
 weighing  the  [ate  Prime
 Minister  Lal  Bahadur
 Shastri;

 (f)  whether  the  Central  Gov-
 ernment  have  taken  posses-
 sion  of  the  Treasury  gold  and
 the  panchanama  gold  for  the
 sake  of  safety  .and  passed
 receipt  therefor;  and

 {g)  if  not,  the  reasons  therefor?
 बह  इस  का  क्‍या  जबाव  देते  हैं--

 (०),  (9),  (९),  (f)  and  (8)  Some
 golqg  was  recovered  by  the
 Rajasthan  police  from  Shri
 Ganapatlal  and  a  few  others.
 Steps  are  being  taken  to  get
 the  gold  from  the  police  for
 action  under  the  Gold  Con-

 trol  Rules.  The  matter  con-
 cerns  the  State  Government
 and  no  further  information  is
 available.

 मैं  यह  कहना  चाहता  हूं  कि  जिस  सोने
 का  एलान  नहीं  किया  गया  है--यह  सोने
 का  मामला  राज्य  सरकार  के  अधीन  नहीं
 है,  यह  केन्द्र  के  वित्त  मंत्रालय  के  घिन
 है।  मैंने  साफ  सवाल  पूछा  था  कि  पंचनामा
 बाला  सोना  तथा  ट्रीजरीवाला  सोना  क्‍या
 दोनों  किस्म  का  सोना  आपने  अपने  कब्जे
 में  लिया  है  ।मैं  माननीय  मंत्री  से जानना  चाहता
 हूं  कि  आखिर  सवाल  किस  लिये  पूछे  जाते  हैं
 झ्रापकी  प्रधान  मंत्री  कहती  हैं  कि  लोक  सभा
 का  समय  बड़ा  कीमती  है,  i8  हजार  रुपया

 एक  घंटे  पर  खर्च  होता  है।  जब  मंत्री
 महोदय  गलत  जनकारी  देते  हैं  तो  हमें
 झाड़े  घंटे  की  बहस  उठानी  पड़ती  है।
 इस  राधे  घंटे  कि  समय  का  9  हजार  रुपया
 वित्त  मंत्री  से  वसूल  किया  जाय,  नहीं  तो
 ब्यान  मंत्री  से  रसूल  किया  जाय,  संयुक्त
 जिम्मेदारी  के  सिद्धान्त  के  आधार  पर।

 भव  मैं  कुछ  सवाल  पूछता  हूं  ।  मेरा  पहला
 वाल  यह  है  कि  सुखाड़िया  साहब  के  पास
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 जब  ये  गणपतलाल  शाये  तो  सुखाड़िया  साहब
 का  यह  कर्तव्य  था  कि  उस  से  पूछते  कि
 यह  सोना  तुम्हारे  पास  कहां  से  कराया  है।
 क्या  इस  का  कोई  ऐलान  हुमा  है,  जैसे
 कि  भारत  सुरक्षा  कानून  के  अंदर  होना
 चाहिये।  यह  उन्होंने  नहीं  पूछा,  क्‍यों  नहीं
 पूछा ?  काकी  हाथ  मारने  में  उनका  भी
 हाथ  था।  इस  लिये  किसी  भी  जिम्मेदार
 मुख्य  मंत्री  को  जो  सवाल  पूछना  चाहिये
 था,  वह  यह  था  कि  जिस  सोने  से  तुम  राज
 शास्त्री  जी  को  तोलना  चाहते  हो,  वह  सोना
 कहाँ  से  कराया  ?  यह  सवाल  उन्होंने  नहीं  पूछा
 बल्कि  शास्त्री  जी  को  गुमराह  करने  की
 कोशिश  की  गई।  मैं  यह  मांग  करता  हूं
 कि  भारत  सुरक्षा  कानून  में  जब  श्राप
 हम  लोगों  को  गिरफ्तार  करते  हैं,  तो
 मुख्य  मंत्री  राजस्थान  को  भी  आप  गिरफ्तार
 करो  श्राप  उनको  कब  गिरफ्तार  करने  जा
 रहे  हैं।

 मेरा  दूसरा  सवाल  यह  है  कि  जब
 पुलिस  गणपतलाल  को  गिरफ्तार  करना
 चाहती  थीं  तब  9  दिसम्बर,  से  लेकर  6
 दिसम्बर  तक  उनको  गिरफ्तार  करने  में
 सहायता  करने  के  बजाय  चीफ  सेक्रेटरी
 राजस्थान,  वित्त  मंत्रालय  और  कलक्टर  इस
 काम  में  लगे  हुए  थे  बौर  गणपतलाल  से
 उनका  अच्छी  तरह  संपर्क  स्थापित  हया
 था।  तो  इस  तरह  से  प्यार  कानन  की  अवहेलना
 की  जाय,  तो  उस  का  क्‍या  नतीजा  निकलेगा,
 इस  तरह  से  हमारे  देश  में  लोकतन्त्र  नहीं
 पनप  सकेगा।  मैंजानना  चाहता  हूं  कि
 इस  के  बारे  में  राजस्थान  के  मुख्य  मंत्री
 के  खिलाफ़  क्‍या  कार्यवाही  की  गई।

 तीसरी  बात  यह  है  कि  सुखाड़िया
 साहब  को  भलीभांति  पता  था  कि  पुलिस
 के  द्वारा  जो  सोना  जमा  किया  गया  है
 शौर  ट्रेजरी  में  जो  सोना  जमा  किया  गया
 है,  जिसकी  रसोई  का  कि  एक  हिस्सा  मैंने
 पढ़ा  है  कौर  जिसकी  फोटो  स्टेट  कापी
 मेरे  हाथ  में  है,  वित्त  मंत्री  कभी  जबाब
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 न  देना  चाहें,  तो  न  दें  सोच  समझ  कर
 दें---उन  को  यह  भलीभांति  पता  था  कि
 पुलिस  ने  जिस  सोने  का  पंचनामा  किया
 कौर  जों  सोना  ट्रेजरी  में  जमा  किया
 गया,  दे  दोनों  एलान  किये  हुए  सोने  नहीं
 थे  उनका  यह  गतंव्य  था  कि  केन्द्रीय  मंत्री
 श्री  सचीन  चौधरी  साहब  को  इत्तिला  देते
 कि  इस  तरह  का  सोना  जमा  हया  है
 राजस्थान  सरकार  के  पास,  आप  कृपया
 आकर  ले  जाइए  और  रसीद  दीजिये  केस
 वीगर  चलाने  के  लिये  ।  लेकिन  उन्होंने
 यह  भी  नहीं  किया।

 सभापति  महोदय,  तीन  किस्म  का  सोना
 था,  एक  ट्रेजरी  वाला,  एक  खेत वाला  कौर
 तीसरा  गणपतलाल  के  कुछ  साथियों  से,
 करीब-करीब  ठीक  आकंड़े  मैं  नहीं  दे  सकता-
 सात  किलों  के  आसपास  यह  भी  पुलिस
 में  जमा  हुआ  था।  उनका  फर्ज  था  कि
 यह  सब  केन्द्रीय  सरकार  को  देते  लेकिन
 वह  नहीं  दिया।

 अब  मैं  वित्त  मंत्री  की  जिम्मेदारी
 को  तरफ  जाता  हुं।  इस  बीच  में  जो
 तलासी  बंद  हो  गई  अगस्त  महीने  में  यह
 तलाशी  आबकारी  विभाग  के  कर्मचारियों
 ने  क्‍यों  बन्द  कर  दी,  सोना  बाजार  में  क्‍यों
 बेचा  गया,  उसके  बारे  में  जांच  क्‍यों  नहीं
 की  गई,  क्‍या  यह  तीस  हजार
 की  रिश्वत  कौर  मोटरकार  के  बारे  में
 जांच  हुई  है?  साथ  ही  साथ  जो  सोना

 राजस्थान  सरकार  के  पास  है,  कया  ट्रेजरी
 रसीद  के  आधार  पर,  पुलिस  का  जो
 एफ०  भाई  आर०  तथा  चलान  मैंने  सभा
 पटल  पर  रखा  है,  उसके  भ्राघार  पर,  तथा
 वह  सोना  जो  गणपतलाल  के  साथियों  से
 बरामद  किया  गया  था,  यह  सारा  सोना
 राजस्थान  सरकार  से  वसूल  करने  के  लिये
 केन्द्रीय  सरकार  ने  कोई  कार्यवाही  की  है,

 बह  सोना  वसूल  करने  के  लिये  केन्द्रीय  सर-
 कार  क्‍या  कर  रही  है?
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 मेरी  मांग  यह  है  कि  इस  संबंध  में

 एक  न्यायिक  कौर  स्वतन्त्र  जांच  बैठाई
 जाय।  इसे  के  बारे  में  जांच  खुल्लम-

 . खुल्ला  की  जाय।  लोगों  को  सबूत  देने
 दौर  गवाहियां  पेश  करने  का  अधिकार
 मिल।  प्रखर  यह  बाप  नहीं  करेंगे  तो  क्‍या
 निष्कर्ष  हम  लोग  निकालेंगे  ?  ज्ब  विंमान
 प्रधान  मंत्री  का  चुनाव  हुआ  था  तो  राज्यों
 के  जो  सुबेदार  हैं  उन  लोगों  ने  इस  के
 बारे  में  पहल  कर  के  वर्तमान  प्रधान  मंत्री  को
 यही  पर  बैठाया.  था

 एक  सान तोय  सदस्य  :  इस  से  क्‍या
 संबंध  है।

 श्री  मधु  लिसये  :  ग्राहको  अपने  nfs
 कारों  के  बारे  में  जरा  भी  परवाह  नही
 है,  आपके  अधिकारों  को  जब  स्बे  के
 सूबेदार  छीन  लेते  हैं,  तो  श्राप  राखे  मंद
 लेते  हैं,  बरदास्त  करते  हैं,  लेकिन  मैं
 बरदास्त  नहीं  करूंगा।  भ्रमर  श्राप  इस
 तरह  की  जांच  नहीं  बैठायेंगे  तो  मैं  यह
 निष्कर्ष  निकालूंगा,  विरोधी  दल  निभाएंगे
 कांग्रेस  में  जो  ईमानदार  लोग  हैं  वे  भी
 यहीं  नतीजा  निकालेंगे  कि  प्रघन  मंत्री
 केवल  इस  लिये  जांच  नहीं  कर  रही  हैं  कि
 प्रधान  मंत्री  के  चुनाव  में  उन  को  सूखा-
 दिया  से  कुछ  मदद  मिली  थी।

 अंत  में,  सभापति  महोदय,  मैं  यह
 कहना  चाहता  है  कि  सुखिया  के  खिलाफ
 करो-करीब  40-42  भ्रारोप  राज  थ  +  के
 जो  i-22  विधायक  हैं  उन्होंने  लगाने  थे।

 उस के  बारे  में  अन्दाज़ी  नैलौर  शास्त्री  जी  ने
 सही  तौर  पर  जांच  की  थी  शौर  मेरी  जान-
 कारी  यह  है  क्योंकि  उसी  के  सिलसिले  में  यह्‌
 बहस  चल  रही  है

 Mr.  Chairman:  It  is  better  that  the
 hon.  Member  confines  himself  to  the

 bject  under  disc  He  should
 try  to  conclude  soon.  His  time  is  up.
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 श्री  मा  सिमर :  मैं  कहना  चाहता  हूं
 कि  लगभग  42  प्राणों  थे  ।  उन  में  7  झान
 रोगों  की  जांच  करनी  चाहिये  इप  तरह  की
 वोटिंग  शास्त्री  जी  ने  ताशकन्द  जाने  से  पहले
 की  थी  ।  परन्तु  श्रीमती  इन्दिरा  गांधी  ने  उस
 के  बारे  में  कुछ  जांच  नहीं  की  है।  भ्रष्टाचार  का
 सारा  मामला  है  v  नन्दा  जी  के  समय  श्री
 मनुभाई  शाह  तथा  श्रीश चीना  चौधरी  को
 निकाला  गया  था।  लेकिन  हमारे  प्रधान
 मंत्री  जी  की  हिम्मत  उठ  गई  और  उन  को  बाप
 लिया  गया  ।  राज  फल  जनता  खास  कर  जो
 जवान  लोग  हैं  टीन  एज सं)  वह  मेरे  जैसे
 आदमी  को  भी  कहते  हैं  कि  हम  भो  ड  फंड
 बन  गये  हैं  कौर  गोली  तथा  हिसा  के  बिना  काम
 नहीं  चल  सकता  है।  इसलिये  मेरा  निवेदन  है
 कि  सारे  मामले  की  न्यायिक  जांच  करो,
 सुखाड़िया  समेत  जो  भ्र परा धी  लोग  हैं.  उनको
 सात  4  सख्त  सजा  दो  t

 a  0.  7न  पटन ८  (सम्बलपुर)  :  मैं
 बंती :  महोदय  को  बतलाना  चाहता  हूं  कि  भ्रमित
 I965  भें  जब  आबकारी  विभाग  के  श्री  कपूर

 और  श्री  खन्ना  ने  रेड  करना  बन्द  कर  दिया
 तब  उन्होंने  मिनिस्टरों  #.  एक  रिपोर्ट  दी  थी।
 उस  रिपोर्ट  में  क्या  था,  शौर  उस  रिपोर्ट  के
 मिलने  के  बाद  मिनिस्टर  ने  उन्हें  क्या  हिदायत
 दी  थी,  कोई  पूछ  ताछ  की  थी  या  नहीं,  क्‍या
 इन  सब  चीजों  को  मंत्र  मां  दस  सदन  पटल
 प<  “खने  के  लिये  तैयार  हैं
 Shri  Harish  Chandra  Mathur  (Ja-

 lore):  First  of  all,  let  me  very  stron-
 @ly  ang  categorically  refute  the  alle-
 gation  made  by  my  hon  friend,  Shri
 Madhu  Limaye  that  we  have  come
 under  the  influence  of  Chief  Minis-
 ters  with  respect  to  our  voting  for
 the  Prime  Minister.  I  stand  full  score
 here  to  refute  that  allegation  that  we
 have  come  under  the  influence  of
 anybody.

 Shri  Kishen  Pattnayak:  He  can  ask
 a  question,  but  not  make  a  speech.

 Shri  Harish  Chandra  Mathur:  The
 hon.  Member  has  made  an  allegation
 and  I  have  to  reply  to  that.
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 Mr.  Chairman:  Order,  order.  It  is
 for  me  to  see  whether  a_  speech  is
 being  made.

 Shri  Harish  Chandra  Mathur:  7
 have  only  one  question  to  ask  here.
 The  hon,  Member  referred  to  three
 sets  of  gold  recovered.  I  leave  apart
 7  kilograms,  about  which  I  think
 there  is  no  dispute.  Our  minds  are
 confused  as  to  whether  there  were
 two  separate  recoveries.  My  hon.  fri-
 end  referred  to  December  1962.  Per-
 haps,  it  is  a  slip  and  he  meant  Decem-
 ber  1965.  My  question  is  whether  there
 were  two  sets  of  gold,  one  set  which  ig
 pertaining  to  the  panchayatnama  and
 another  set  which  is  deposited  with
 the  treasury  or  collector.  Were  there
 two  sets  or  there  was  only  one  set?
 There  is  great  confusion  over  this
 particular  issue  which  must  be  clari-
 fied  by  the  hon.  Minister.

 Shri  Shiv  Charan  Mathur  (Bhi}-
 wara):  Since  the  hon.  Member  refer-
 Ted  to  a  Member  of  Parliament  and
 the  Chief  Minister...

 Mr.  Chairman:  He  can  ask  only
 one  question.

 Shri  Shiv  Charan  Mathur:  Since  a
 mention  was  made  of  a  Member  of
 Parliament,  I  want  to  maKe  a  per-
 sonal]  explanation.

 Mr.  Chairman:  There  is  no  need  off
 any  personal  explanation.  If  you
 want,  you  can  put  a  question.

 Shri  Shiv  Charan  Mathur:  It  refers
 to  me.

 अभी  श्री  मधु  लिमये  ने  अपने  बयान  में
 बतलाया  कि  किसी  संसद्‌  सदस्य  ने  ::.

 शी  सच  सितारे:  मैंने  राजस्थान  के  मुख्य
 मंत्री  के बयान  से  एक  जुमला  पढ़ा  था।

 श्री  लिव  चरण  साथर  :  राजस्थान  के

 मुख्य  मंत्री  ने  इस  प्रकार  की  इत्तला  दी  भौर

 यह  सावल  राजस्थान  विधान  सभा  में  भी  पाया
 था।  उस  में  मुख्य  मंत्री  ने  मेरा  नाम  लिया
 और  मुझे  इत्तला  दी  इस  सम्बन्ध  में  में  ब्यक्ति-
 गत  स्पष्टीकरण  करना  चाहूंगा  |
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 पिछले  साल  जब  संसद्‌  का  शरद कालीन
 ग्रधिविेशन  चल  रहा  था  उस  समय  नवम्बर
 के  भ्रामरी  वीक  में  या  दिसम्बर  के  फर्स्ट
 वीक  में  गनपत  लाल,  जो  कि  छोटी  सादडी  का
 रहने  वाला  था,  मेरे  पास  शाया  ।  उस  ने  मुझ
 से  कहा  कि  मेरे  पास  कुछ  सोना  है  कौर  में
 शास्त्री  जी  को  तोलना  चाहता  हुं  ।  सम्भव  या

 वह  यहां  इसलिये  पाया  था  कि  उस  के  क्षेत्र  का
 कोई  संसर  सदस्य  मिल  जाये  ताकि  वह  प्रधान
 मंत्री  से  मिल  सके  ।  लेकिन  न  मिलने  के  कारण
 वह  मेरे  पास  पाया  क्‍योंकि  मेरा  क्षेत्र  वहां
 से  पास  पड़ता  है।  में  ने  उससे  पूछा  कि  सोना
 कहां  से  पाया  ।  उस  ने  बतलाया  कि  मेरा
 परिवार  पुराना  कौर  काफी  धनी  पवार  है
 तथा  काफी  सोना  मेरे  पास  इकट्ठा  है  1  में
 शास्त्री  जी  को  तोलना  चाहता  हूं  ।  उस  समय,
 मुझे  पाद  है,  शास्त्र  ज॑;  ने  कांग्रेस  के  संसद्‌
 सदस्यों  से  कहा  था  कि  हमें  सोना  एकत्र  करने
 का  प्रयत्न  करना  चाहिये  ny  जहां  तक  मैं  समझता
 हूं  उन्होंने  यह  भी  कहा  था  उन्होंने  2  लाख
 ग्राम  सोने  का  टैलेंट  रक्खा  था।  मैने  उचित
 समझा  कि  जो  झ्रादमी  यहां  शा  कर  इतना
 बतलाता  है,  उसे  सीध  प्रधान  मंत्री  के  पास
 मेज  दिया  जाये  fa  मैं  ने  प्रधान  मंत्री  के  सचिवालय
 से  सम्पर्क  स्थापित  किया  और दू  परे  दिन  स्वयं
 उसे  लेकर  प्रधानमंत्री  जी  के  बंगले  पर  गया  t

 श्री  स>  मो०  बनर्जो  (कानपुर)  :  उस  के
 पास  सोना  था  कया  ?

 श्री  शिव  चरग  माथुर  :  सोना  वगैरह  कुछ
 नहीं  था  ।  वह  तो  निवेदन  ले  कर  कराया  था  कि
 मैं  तोलना  चाहता  हूं  श्राप  को  ।  उस  समय
 जयपुर  में  कांग्रेस  का  प्रतिवेदन  होने  वाला  था।
 उस  का  विचार  था  कि  जब  जयपुर  अ्रधिवेशन
 हो  तब  उन  को  सोने  से  तोला  जाये  1  मुझे
 लच्छो  तरह  से  याद  है  कि  जब  मैं  दूसरे  दिन
 स्वर्गीय  प्रधान  मंत्री  से  मिलने  गया  तब  वह
 लान  में  थे  a  प्रधान  मंत्री  ग्रसने  निवास  स्थान
 पर  लान  में  भ्रम  तौर  से  9  शौर  0  बजे
 सुबह  के  बीच  लोगों  से  मिला  करते  थे  ।  दत्त
 बंच  गनपत  लाल  प्रधान  मंत्री/  से  झील.  और
 उन  से  निवेदन  किया  कि  में  श्राप  को  सोने  से

 966  (Ai) LS—11,

 KARTIKA  ‘19,  888  (SAKA)  Chagganlal  Godavat  2654
 Rajasthan(H.  A.  H.  Dis.)

 तोलना  चाहता  हूं  ।  प्रधान  मंत्री  जी  ने  यहू  कहा
 था  कि  मैं  सोने  से  तोलने  के  बारे  में  विश्वास
 नहीं  करता  हूं।  वह :हाल  श्राप  दरख़्वास्त  दीजिये,
 मैं  उस  की  राजस्थान  के  मुख्य  मंत्री  के  पास
 भेज  दूंगा  ।  वह  मुझ  से  मिलने  कराने  वाले  हैं,
 में  उन  से  दरयाफ़त  कर  के  भाप  को  जवाब  दगा।

 उस  ने  एक  दरख्वास्त  लिख  कर  दी  जिस
 में  मुझे  याद  है  कि  उस  ने  यह  भी  लिखा
 था  कि  सोना  उस  के  पास  कहां  से  भाया।
 इस  की  मुझे  याद  नहीं  कि  उस  ने  क्‍या  लिखा
 था  कि  किस  का  सोना  है।

 श्री  किशन  पटनायक  :  वह  डिक्लेघन्ड
 सोना  है  या  नहीं  .  (व्यवधान)  |

 श्री  मत  लिमये  :  हस  में  क्‍या  है,  स्पष्ट-
 करण  मांगना  कोई  पाप  नहीं  है।  यह  डिफेन्स
 श्राफ  इंडिया  र्ल्स  के  चैप्टर  5  की  2
 घारा  हँ  :  डिक्लेप्ररेशन  श्राफ  गोल्ड  1
 क्या  उन्होंने  इस  बात  की  जानकारी  हासिल  की
 थी?  उन  का  इस  में  हाथ  था।

 शी  डि  चरग  माथुर  :  मैंने  उस  व्यक्ति
 को  प्रधान  मंत्री  के  पास  भेज  कर,  में  समझता
 हूं,  बहुत  उचित  काम  किया  a  मेरे  लिये  वह
 सब  जानकारी  करना  प्रावश्यक  नं  थी  क्योंकि
 राजस्थान  सरकार  यह  सब  आसानी  से  कर
 सकती  थी,  मेरे  लिये  यह  प्राप्यक  नहीं  था।
 जब  भी  मुझे  सूचना  मिली,  मैंने  प्रधान  मंत्री  के
 पास  उस  पादरी  को  भेजा  और  प्रधान  मंत्री
 जी  ने  उस  आदमी  से  दरख्वास्त  ली  थी  कौर
 राजस्थान  गवर्नमेंट  के  पास  भेजी  ।  बाद  में
 राजस्थान  के  मुख्य  मंत्री  भी  प्रधान  मंत्री  से
 मिले।  उन्होंने  उस  का  जिक्र  किया।  सब  कुछ
 स्पान्टेनियसली  हुमा  था  ।  0  दिसम्बर  को
 जो  कांग्रेस  संसदीय  दल  की  बैठक  हुई  थी  उस
 में  भी  प्रेस  वालों  के  सामने  इस  बात  का
 एलान  किया  गया  था  ध्रौर  उस  के  आधार  पर,
 जैसा  श्री  लिमये  ने  कहा,  1 दिसम्बर  को
 राल  इंडिया  रेडियो  पर  इस  प्रकार  की  घोषणा
 हुई  थी  बहू  सारी  बातें  दिल्ली  में  हुई  -  किर
 इस  के  बाद  क्या  हुजरा,  किस  प्रकार  का  सोना
 था,  इस के  बारे  में  मैं  कुछ  नहीं  जानता  |
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 [श्री  शिव  चरण  माथुर]
 गनपत  लाल  के  मुझ  से  मिलने  के  बाद

 छगनलाल  गोदारा  ने  एफ०भश्राई०भार०  दर्ज
 कराई  है।  इस  बात  से  साबित  होता  है  कि  उस
 ने  पहले  कोई  एफ०भ्राई०प्रार  ० नहीं  दर्ज  कराई
 2  बह  9  दिसम्बर,  i965  को  दाखिल  की  गई
 है।  उस  के  पहले  वह  व्यक्ति  प्रधान
 मंत्री  Z  से  मिल  चुका  था  मैं
 समझता  हूं  कि  उस  वक्‍त  राष्ट्र  के
 सामने  जो  चुनौती  थी  शर  जो  अपील  प्रधान
 मंत्री  ज॑।  ने  की  थी  उस  के  बाद  भ्रमर  मेरे  पास
 कोई  भ्रादमी  भाये  उस  का  प्रधान  मंत्री  जी  को
 रिफर  करना  बहुत  उचित  काम  था  मैंने
 राष्ट्रहित  को  ध्यान  में  रख  कर  उस  व्यक्ति
 को  प्रधान  मंत्री  क ेपास  भेजा  था।

 Shri  S.  M.  Banerjee:  The  allegations
 are  very  serious,  In  case  whatever
 Shrj  Madhu  Limaye  has  stated  is  true,
 which  I  think  is  true  because  he  al-
 ways....

 Mr,  Chairman:  Please  put  your
 question.

 Shri  Madhu  Limaye:  The  documents
 are  there.

 Shri  S.  M.  Banerjee:  You  have
 allowed  him  so  much  time.  Please
 allow  me  also  a  little  time.

 Mr.  Chairman:  That  was  a  personal
 explanation.

 Shri  S.  M.  Banerjee:  It  is  a  national
 issue.  If  the  magnitude  of  the  scandal
 is  true,  I  would  like  to  know  whether
 any  impartial  inquiry  was  made  into
 this  and,  if  not,  whether  the  hon.
 Finance  Minister,  taking  into  account
 the  various  allegations  made,  is  now
 likely  to  institute  an  inquiry  to  elicit
 more  information  than  what  even  the
 Chief  Minister  of  Rajasthan  has  done.

 The  Minister  of  Finance  (Shri  Sa-
 chindra  Chaudhuri):  A  number  of
 papers  have  been  put  on  the  Table,
 which  I  have  not  seen,  on  the  ques-
 tion  of  gold.
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 श्री  प्रकाश वीर  श्मा  श्री  (बिजनौर):  यह  भो
 पने  जवाब  में  इनक्ल्यूड  कर  लें  कि  गोल्ड
 डिक्लेयर  था  या  नहीं  था  ।

 में  दें,
 5

 जाती
 सकते

 श्री  मधु  लिमये  :  जवाब  बाद
 मुझे  कोई  'एतराज़  नहीं  है  1  नहीं  तो
 डायरेक्शन  है  t  प्रिसले  मोशन  प्रा
 है  ।  बाद  में  श्राप  चाहें  तो  जवाब  दे
 Ms  कीजिये हैं  1  दस्तावेज  पेश  कीजिये  ।

 शी  किशन  पटनायक  :  डबल  मेहनत  न
 करें

 श्री  सवा  लिमये  :  आपका  समय  भी
 जायगा  शौर  मेरा  भी  जायेगा

 Shri  Sachindra  Chaudhuri:  ‘There
 are  different  lots  of  gold  which  are
 involved  in  this  and,  as  I  said  in  the
 beginning,  I  have  not  seen  the  docu-
 ments  put  on  the  Table  of  the  House.

 श्री  मतरू  लिमये :  आपने  कहा  हैं  कि
 डाकुमेंट्स  देखे  नहीं  हैं,  इसलिए  मैंने  यह
 कहा  हूँ  कि  बाद  में  जबाव  दो  t

 Shri  Sachindra  Chaudhuri:  I  thank
 Mr.  Limaye  very  much  for  giving  me
 that  opportunity.  When  I  am  standing
 to  answer,  he  wi!l  be  kind  enough  to
 respect  me  in  the  same  way  in  which
 I  respect  him.  Let  him  not  interrupt
 me.  I  did  not  interrupt  him  at  all.

 What  I  want  to  say  is  this.  A  num-
 ber  of  documents  have  been  put  on
 the  Table.  I  do  not  know  whether  in
 any  of  these  documents  there  is  any-
 thing  to  show  that  any  gift  of  a  fore-
 ign  motor  car  bought  out  of  foreign
 exchange  has  been  made  to  any  Min-
 ister  or  not.  If  there  is,  I  cannot  ans-
 wer  this  question.  Whether  there  is
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 any  reference  there  to  any  gold  being
 given  or  any  money  being  given  to
 any  pfficer  or  Minister,  or  not,  I  do
 not  know.  Unless  there  is  that,  I
 should  say  really  that  it  is,  if  I  may
 say  so,  an  abuse  of  the  privilege  that
 we  as  members  of  this  House  have  to
 make  a  reference  to  something  for
 which  there  is  not  even  a  scrap  of
 Paper  except  something  in  the  shape
 of  rumour  and  a  very  responsible
 Member  of  Parliament  like  Shri  Ma-
 dhu  Limaye,  I  hope,  will  have  re-
 alised  that  and  when  he  made  the
 statement,  he  had  done  that  with  the
 fu'lest  sense  of  responsibility  and
 upon  documents  he  put  before  the
 House.  It  is  perfectly  true  that
 names  have  not  been  taken  by  Mr.
 Madhu  Limaye  except  that  of  my
 colleague,  Shri  Manubhaj  Shah.  I
 forget  whether  he  took  my  name  or
 not.

 So  far  as  the  name  of  Shri  Manu-
 bhai  Shah  is  concerned,  again  I  do
 not  see  the  relevance  of  it.  I  can
 only  say  what  shoulg  be  the  stand-
 ards  and  I  have  got  no  meang  of
 enforcing  them.  Having  said  that,  I
 must  tell  you  that  perhaps  the  c'a-
 rity  which  was  sought  will  be  given
 to  you  if  I  gave  you  the  happenings
 of  certain  dates  .nd  how  they  hap-
 pened.  Shri  H.  C.  Mathur,  my  very
 very  estecmcd  friend,  has  raised  a
 question  which,  I  think,  is  the  only
 pertinent  question  in  the  whole  case,
 as  to  what  is  the  gold  which  has
 been  described  in  the  Panchnama,
 whether  it  is  the  same  as  was  de-
 posited  in  the  Treasury  or  it  is  some-
 thing  different.  I  shal!  make  my
 factual  statement  ang  it  will  be  for
 the  House  to  make  its  own  _infer-
 ence  because  the  one  quantity  of  gold
 which  has  found  its  way  into  the
 Treasury  is  al’  that  I  know  of;  I  do
 not  know  of  any  other  except  Pan-
 chnama;  it  will  be  a  matter  of  infer-
 ence  for  this  House  as  well  as  for  me
 whether  it  is  the  same  gold  or  a  dif-
 ferent  gold.  Having  said  that,  I  wil!
 give  you  the  history  of  the  whole
 thing,  even  if  I  take  a  little  longer
 time.  After  all,  Mr.  Limaye  is  a  res-
 ponsib’e  person  and  J  have  to  give
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 him  a  responsible  answer.  He  has
 warned  me  over  and  over  again  not
 to  make  an  incorrect  statement.

 The  difficulty  is  this.  So  far  as  I
 am  concerned,  I  have  got  to  depend
 on  the  information  which  I  get,  when
 I  make  this  statement  and  I  have
 got  No  means  of  verifying,  as  my
 friend  on  the  Opposition  has,  the
 truth  or  otherwise  of  the  statement
 except  upto  a  point;  I  cannot  go
 down  to  Rajasthan  and  make  en-
 quiries  myself.

 If  I  may  go  on,  on  the  6th  January,
 1965,  there  was  a  letter  written  by
 a  person  in  Rajasthan,  whose  name
 I  do  not  wish  to  disclose,  to  the  then
 Finance  Minister,  my  predecessor,
 giving  an  information  against  Shri
 Chhagan  Lal  Gadovat  of  Chhoti  Sadri
 in  respect  of  undeclareg  gold  which
 was  alleged  to  have  been  concealed
 in  his  premises.  The  information  was
 passed  on  to  the  Directorate  of  Re-
 venue  Intelligence  and  they  made
 the  necessary  preliminary  enquiries
 in  order  to  screen  the  person  who
 had  given  the  ‘information  and  to
 verify  prima  facie  whether  the  in-
 formation  had  any  foundation  at  all
 or  not.  On  being  satisfied  that  there
 was  a  prima  facie  case  to  act  upon,
 the  Directorate  on  9th  April,  2965  en-
 trusted  the  working  out  of  this  infor-
 mation,  as  is  generally  the  procedure,
 to  the  concerned  field  formation.  In
 this  case,  it  was  the  Collector  of
 Central  Excise,  Delhi.

 On  the  l5th  May,  1965,  the  person
 giving  the  information  by  arrange-
 ment  met  the  Collector  of  Central
 Excise  at  Delhi  and  gave  him  some
 further  details  regarding:  the  places
 where  the  gold  was  supposed  to  have
 been  kept.  On  the  8rd  June,  1965,
 simultaneous  raids  were  organised
 on  the  residence  of  Shri  Chagganlal
 Godavat  at  Bagana  and  at  Choti  Sa-
 dri.  These  raids  concluded  on  the
 4th  June,  1965,  and  certain  recoveries
 were  made.  I  may  tell  you  what
 those  recoveries  were.  At  Bagana,  on
 3rd  June,  1965,  there  was  gold  to
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 {Shri  Sachindra  Chaudhuri]
 the  extent  of  2297  gms.  of  the  value
 of  Rs.  ‘12,135,  and  the  authority  who
 seized  this  was  the  CCE,  Nagpur.  The
 gold  has  been  confiscated.  Then,  at
 Choti  Sadri,  on  the  4th  June,  1965,
 80०0  to  the  extent  of  549  gms.  of  the
 value  of  Rs.  7,627  was  seized  by  the
 Deputy  Collector,  CE,  Jaipur;  that
 gold  has  also  been  confiscated.  At
 the  same  pace,  silver  with  certain
 foreign  marks  to  the  tune  of  171,200
 kg.  and  value  of  about  Rs.  51,000
 was  also  seized  by  the  same  Deputy
 Collector  at  Jaipur.  Then,  there  was
 a  search,  as  J  said,  at  Choti  Sadri  on
 3rd  June,  1965,  and  certain  documents
 were  seizeq  there  which  pertain  to
 transactions  in  gold  by  Shri  Chag-
 ganial.

 On  the  7th  June,  ‘1965,  this  gentle-
 man  who  gave  the  information  again
 came  to  the  Collector  of  Central  Ex-
 cise,  Delhi  and  some  _  further  infor-
 mation  was  given  that  there  was
 soMe  more  gold  and  silver  buried  in
 a  house  of  Shri  Chaggan'al  Goda-
 vat.

 After  that,  again,  after  going  into
 the  question  as  to  whether  there  was
 a  prima  facie  case  or  not,  the  resi-
 dence  of  Shri  Chagganial  Godavat
 was  searched  at  Bagana  from  the
 2nqg  August,  965  to  the  22nd  August,
 1965,  and  at  Choti  Sadri  from  the
 29th  July,  965  to  the  I4th  August,
 +1965,  and  this  search  was  again  con-
 tinued  from  the  9th  August,  965  to
 the  20th  August,  1965.  You  may  ask
 me  the  question  as  to  why  the  search
 was  not  carried  through  from  the
 4th  August,  1965,  and  the  reason  was
 this  that  there  were  certain  threats
 of  riot  and  so  on.  T  can  give  you
 the  actual  dates.

 On  the  l4th  August.  1965,  at  2
 noon,  there  was  a  detection  of  9
 gold  stabs  weighing  about  72.940  k.g.
 and  at  2  n.m.,  the  recovery  of  these
 nine  gold  slabs  was  completed.

 Then.  the  ladv.  the  wife  of  Shri
 Godavat  had  certain  golq  bangles  on
 her  verson.  and  the  question  arose  as
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 to  whether  she  should  or  should  not
 remove  those  for  the  purpose  of  sei-
 zure.  Then,  the  peope  near’  about
 were  rather  excited.  It  infuriated  the
 public,  and  they  shifted  to  Shri
 Chagganlal’s  place  and  they  were
 threatened.  And  Shri  Chaggan!al  on
 that  date  went  away  to  Neemuch,
 which  is  4  miles,  I  undefstand,  from
 this  place.  On  the  l5th  August,  1965,
 it  was  Independence  Day  and  there
 was  no  labour  available  for  doing
 any  digging  or  anything  like  that.

 On  the  6th  August,  1965,  Shri  Chag-
 ganlal  diq  not  return  to  Choti  Sadri
 from  Neemuch,  and  there  were  a
 number  of  pamph  ets  distributed  in-
 citing  the  public  to  sympathise  with
 Shri  Chagganlal,  and  a  meeting  was
 organiseg  at  eight  o’clock  in  the  even-
 ing  to  which  the  people  of  the  loca-
 lity  were  invited  to  come  and_  they
 were  invited  to  come  by  making  an-
 nouncements  through  loudspeakers
 and  so  on.  At  8  O'clock  that  even-
 ing,  the  meeting  was  held.  At  that
 meeting,  a  large  number  of  people,
 between  4000-5000  were  present.
 They  were  all,  at  ‘east  the  speakers
 amongst  them,  speaking  against  the
 income  tax  officers.  When  the  people
 were  returning  from  this  mecting,
 they  came  near  about  the  house  of
 Chagganlal  which  was  being  search-
 ed  and  being  guarded  by  the  police,
 and  threw  stones.

 On  I7th  August  1965,  there  was  a
 harta’  in  the  town,  and  nobody  could
 be  got  to  do  any  work.  On  that  day,
 digging  operation  was  not  under-
 taken  as  the  sub-divisional  magis-
 trate  said  that  there  shoulq  not  be
 any  digging  operations.

 I  am  sorry  to  have  taken  this  time.
 But  when  so  many  people  of  respon-
 sibility  are  involved,  J  think  the
 House  should  have  the  fu'l  story.

 On  the  ‘18th.  August,  there  was  a
 strike  which  continued,  and  at  about
 0  O'clock  the  S.  P.  Chittorgarh
 arrived  at  Choti  Sadri.  Then  that
 evening.  the  strike  was  called  off  at
 about  4  O’clock,  and  the  people  of
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 the  Ceneral  Government  were  advis-
 eq  that  they  could  start  digging
 again  after  giving  24  hours  notice  to
 Chagganlal.  As  I  have  told  you, On  the  l9th  August,  there  was  a
 search  and  digging  started.  If  my information  is  correct,  in  that  case
 during  this  period,  there  was  a  Police guarg  at  Chagganlal’s  house.

 Having  told  you  that,  I  must  tell
 you  also  the  quantity  of  gold  which
 was  recovered  and  what  happened  to
 it.  At  Bagna  on  the  6th  August
 1965,  0.75  kg.  of  gold  of  the  value  of
 Rs.  9,400  was  found  by  the  Nagpur Central  Excise  staff.  That  gold  has
 been  confiscated.  At  Choti  Sadri  on
 the  29th  July  965  gold  to  the  extent
 240.040  kgs.  worth  Rs,  -12,50,070,  was
 found  by  the  Delhi  Central  Excise
 staff.  That  gold  also  has  been  con-
 fiscated.  Between  these  two  dates,
 29th  July  965  to  l4th  August  1965.
 silver  with  foreign  mark,  to  the  tune
 of  2,900.750  kgs.  was  again  found  by
 the  Delhi  Central  Excise  staff,  and
 the  entire  silver  and  certain  silver
 coins  which  also  recovered  are  now
 in  the  custody  of  the  State  authori-
 ties.  The  State  authorities  are  claim-
 ing  this  silver  and  the  silver  coins  as
 theirs  by  reason  of  the  operation  of
 the  Treasure-Troves  Act  (Interrup-
 tions).  The  whole  story  has  to  be  told
 because,  after  all  so  many  different
 things  have  been  said.  This  is  what
 has  been  done,  Charges  have  been
 made  aginst  people  of  the  Central
 Government  and  I  think  it  is  fair  that
 the  House  should  know  what  they
 have  done.

 So  faz  as  this  gold  is  concerned,  |
 have  given  you  the  short  history.  As
 I  see  that  the  House  is  getting  impa-
 tient  in  my  giving  more  details,  I  will
 not  trouble  you  with  more  details.

 So  far  as  the  other  things  are  con-
 cerned,  I  find  that  the  First  Informa-
 tion  Report  was  lodged  by  Shri  Gun-
 wantlal  Godavat  who,  I  undecstand,
 is  the  son  of  the  other  gentleman,
 Chaggan  lal,  on  9th  December  965—
 if  I  am  wrong,  Shri  Madhu  Limaye
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 has  the  papers,  he  will  correct  me;  I
 have  not  seen  the  FIR  or  its  copy.  In
 that  FIR  he  said  that’  he  had  entrus-
 ted  5l  slabs  weighing  about  53  seers
 to  Shri  Ganapatlal  and  _  that  Shri
 Ganapatlal  had  returned  to  him  7
 out  of  these  slabs.  But  he  was  sugges-
 ting  that  he  had  misappropriated  44
 of  the  remaining  slabs.  On  the  basis
 of  this  complaint,  case  No.  7765  was
 registered  under  section  406  of  the
 Indian  Penal  Code.  On  the  0th  Decem-
 ber,  965  Ganpatlal  saw  the  Chief
 Secretary  of  the  Rajasthan  Govern-
 ment  at  Jaipur  and  made  an  applica-
 tion  to  him  in  writing  to  the  effect  that
 he  desired  to  weigh  the  then  Prime
 Miniser,  Shrj  La]  Bahadur  Shastri,  in
 gold  and  that  instructions  should  be
 sent  to  the  Collector  of  Chittorgarh
 to  accept  this  gold  and  to  keep  it  in
 safe  custody.  The  necessary  instruc-
 tions  were  issued  by  the  Finance
 Sec:etary  to  the  District  Collector,
 Chittorgarh,  asking  him  to  receive  the
 gold  to  be  deposited  by  Shri  Ganpat-
 laland  to  issuea  receipt  for  the  same
 to  him.  A  copy  of  this  order  was  also
 personally  handed  over  to  Ganpatlal,
 and  he  approached  the  District  Col-
 lector,  Chittorgarh  after  six  days,  i.e.
 on  l6th  December,  1965,  with  a  writ-
 ten  request  that  the  District  Collector
 along  with  some  police  force  should
 accompany  him  and  take  charge  of
 the  gold  for  safe  custody  in  the  Gov-
 ernment  Treasury,  This  is  what  he
 did  or  the  purpose  of  keeping  the  gold
 which  was  to  be  deposited  in  the
 Treasury  for  the  purpose  of  weighing
 the  Prime  Minister.

 Shri  Madhu  Limaye:  This  is  Mr.
 Sukhadia’s  version,

 Shri  Sachindra  Chaudhari:  I  can
 only  give  the  information.  I  have.
 I  cannot  give  any  other  inormation.

 Shrt  Madhu  Limaye:  You  are  res-
 ponsible  for  gold.

 Shri  Kishen  Pattnayak:  Why  should
 he  read  out  his  version?

 Shri  Sachindra  Chaudhari:  It  is  no
 use  saying  that  the  responsibility  for
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 {Shri  Sachindra  Chaudhuri}
 gold  is  mine.  It  is  certainly  true  that
 so  far  as  the  Gold  Control]  Order  is
 concerned,  it  is  my  domain  and  I
 have  got  to  administer  that,  but  what
 I  am  saying  is  this.  I  must  have  the
 information  before  I  can  do  anything.

 So  far  as  the  Col'ector  of  Chittor-
 garh  is  concerned,  he  went  with  some
 Police  force  to  Chotj  Sadri  on  the  same
 day  and  Ganpatlal  asked  him  to  take
 possession  of  44  slabs  of  gold  weigh-
 ing  56.863  kgs,  This  gold  was  recover-
 ed  from  a  field  by  digging  that  field,
 and  the  panchanama,  memorandum  of
 recovery,  in  respect  of  the  gold  was
 also  prepared  by  the  police.  I  suppose
 that  is  the  panchnama  that  Mr.  Limaye
 has  been  mentioning.  The  gold  was
 then  weighed  in  the  presence  of  some
 goldsmiths,  and  after  depositing  the
 gold  in  the  Government  Treasury,  a
 Teceipt  was  issued  to  Ganpatlal.  This
 receipt  was  to  the  effect  tha,  in  ac-
 cordance  with  the  Finance  Depart-
 ment  Order,  to  which  I  have  referred,
 of  l0th  December,  1965,  44  slabs  of
 gold  weighing  56.863  kg.  had  been  de-
 posited  in  the  District  Treasury,  Chit-
 torgarh,  and  the  receipt  thereof  is
 consequently  being  given  to  Shri  Gan-
 patlal.

 Having  regard  to  the  sequence  of
 events,  that  the  gold  recovered,  44
 s'abs,  was  exactly  the  same  as  in  the
 panchnama  and  in  the  receipt  which
 wa-  issued,  having  regard  to  the  fact
 that  the  gold  was  conveyed  by  this
 man  along  with  the  police  to  the
 Treasury  and  the  gold  was  taken  in
 hy  the  Treasury,  it  is  inference,  I  do
 not  say  it  is  a  fact,  that  the  same  gold
 was  transferred  as  was  mention  in
 both  the  panchnama  and  the  receipt.
 Therefore,  there  is  no  question  of  their
 being  two  lots  of  gold  of  this  des-
 cription.

 Shri  Harish  Chandra  Mathur:  Is  it
 a  fact  that  the  Collector  and  Supe-
 rintendent  of  Police  were
 when  this  was  recovered?

 Shri  Sachindra  Chaudhuri:  As  I
 say,  the  information  is  that  they  say
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 it  is  a  fact.  I  was  not  present  there,
 I  cannot  say  whether  it  is  a  fact  or
 not.

 Shri  Madhu  Limaye:  Why  don’t  you
 have  a  look  at  the  receipt  which  I
 have  produced?  No  harm  can  come.
 Piease  have  a  look  at  it.

 Shri  Sachindra  Chaudhuri:  I  shall
 look  at  anything.  I  want  to  see  at  the
 proper  time,

 Shri  Kishen  Pattnayak:  This  is  not
 the  proper  time?

 Shri  Sachindra  Chaudhuri:  That  is
 for  me  to  judge.  I  am  giving  you  the
 information  I  have.  I  cannot  guaran-
 tee  the  correctness  of  the  informa-
 tion  because  it  had  to  be  received
 from  the  State  Government.

 Shri  Madhu  Limaye:  If  you  are  not
 sure,  why  do  you  make  a  statement?

 Shri  Sachindra  Chaudhuri:  Simply
 because  Mr.  Limaye  wasted  the  time
 of  the  Houre.

 Shri  Madhu  Limaye:  Why  do  you
 give  incorrect  replies?

 Shri  Sachindra  Chandhuri:  I  thought
 that  was  my  monopoly;  today  I  found
 that  it  is  not  my  monopoly  and  in-
 correct  statements  are  made  by  Mr.
 Madhu  Limaye:  I  am  sorry  I  have
 introduced  into  his  monopoly....
 (Interruptions.)  I  say  that  it  was  an
 allegation;  I  had  been  polite....
 (interruptions)

 Mr,  Chairman:  Let  him  continue.
 Shri  Sachindra  Chaudhuri:  I  thought

 formation  is  that  actually  the  Collec-
 tor  of  Chittorgarh  accompanied  by
 S.  P.  Chittorgarh  and  some  police  offi-
 cers  went  to  Choti  Sadri  and  at  the
 instance  of  Shri  Ganpatla!  44  slabs  of
 gold  were  recovered  from  fields.  T
 take  it  that  it  was  in  their  presence
 it  was  done.  I  was  not  there  ang  7
 cannot  vouch  for  the  correctness  of
 that.  It  is  a  matter  which  will  have
 to  be  examined  later  on  but  it  is  nei-
 ther  here  nor  there.  After  all  there
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 38  a  caSe  which  is  instituted  and  it  is
 going  on  in  the  courts.  First  informa-
 tion  reports  haq  been  filed;  investiga-
 tion  has  been  going  on;  in  the  court
 there  is  a  fight  between  in-
 dividuals.  These  facts  must  be
 gone  into.  It  is  asked  whe-
 ther  there  was  some  other  gold  or
 not.  As  I  said  the  gold  was  weighed
 and  was  taken  in  hand.  That  is  so
 far  as  this  gold  was  concerned,  There-
 after  what  has  happened  is  this.  The
 gold  is  in  safe  custody  of  the  Rajas-
 than  treasury.  There  is  also  the  gold
 about  9  kgs.  which  had  been  recover-
 ed  on  the  information  given  by  Gan-
 apatlal.  Proceedings  are  still  going  on;
 they  have  not  finished.  Gold  which
 has  been  recovered  is  taken  care  cf
 by  the  Rajasthan  Government,  They
 have  issued  the  receipts  and  they  are
 responsible  for  it.  In  regard  to  that
 gold,  there  had  been’  searches  and
 interrogation  of  the  persons  concerned
 for  the  purpose  of  explaining  how  it
 came  to  them;  they  have  been  called
 to  explain  how  they  came  into  the
 possession  of  that  gold.

 Shri  S.  M.  Banerjee:  Was  it  de-
 clareq  gold?

 Shri  Sachindra  Chaudhuri:  It  was
 not  declared  gold.

 Shri  S.  M.  Banerjee:  Your  respon-
 sibility  is  attracted.

 Shri  Sachindra  Chaudhuri:  I  do  not
 know  whether  my  responsibility  is
 attracted  and  we  are  looking  into  the
 facts  to  fing  out  what  should  be  the
 fate  of  that  gold.  The  gold  has  _  not
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 gone  away;  it  is  in  the  custody  of  the
 State  Government.

 Shri  S.  M.  Banerjee:
 digested.

 It  has  been

 Shri  Sachindra  Chaudhuri:  There  is
 no  question  of  its  being  digested;  it
 is  still  there.  After  all  the  Govern-
 ment  of  India  has  to  have  gold  in
 some  custody  and  that  is  where  it  is
 now.

 Shri  S,  M.  Banerjee:  Why  don’t  you
 take  it?

 Shri  Sachindra  Chaudhuri:  It  is  a
 matter  of  administration  and  I  am  not
 guing  to  be  adviseq  by  anyone  as_  to
 how  it  should  be  administered.  |  am
 responsible  to  the  House  to  see  that
 the  gold  is  in  safe  custody...  (Inter-
 ruptions.)  It  may  be.  It  has  to  be
 found  later  on.  The  process  is  going
 on.  Notices  have  been  served  and  ex-
 planation  will  be  called  for  the  pur-
 pose  of  finding  out  what  is  the  origin
 of  the  gold  and  then  we  shall  see
 how  it  is  to  be  dealt  with.  As  I  point-
 ed  out,  wherever  we  have  found  gold
 of  doubtful  origin,  that  gold  is  confis-
 cated.  Apart  from  that  there  has  been
 the  penalty  imposed  on  Chagganlal
 Rs.  25  lakhs.  I  do  not  know  anything
 about  the  other  charges  fhat  heve
 been  made,  But  if  the  papers  filed
 here  disclose  anything  of  that  sort,  J
 shall  certainly  enquire  into  them.

 8.55  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday  Nov-
 ember  14,  966/Kartika  23,  888
 (Saka.)


